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The Lok Sabha met at Eleven of
the Clock,

[MR. DEPUTY SPEAKER in the Chair]
ORAL ANSWERS TO QUES’I}IONS

Special Peace Force to Control Com-
muna] Rijots

+

*122. SHRI LAKSHMAN
MALLICK:

SHRI K. MALLANNA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government propose to
set up a specia] peace force to conirol
communal riots and disturbances: and

(b) it so, the details in this re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):
(a) and (b). The Government of
India have recently decided to increase
the strength of Central Reserve Po-
lice Force for providing relief and
training to the other battalions of
the Force and for assistance to States.
Three of the battalions to be raised
will be specially trained and equipped
to tackle situations arising out of
communal and caste conflicts, These
battalions would be raised on the
same basis as other C.R.P. battalions.
However, it would be ensured
that minorities, Scheduled Castes and
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Scheduled Tribes are adequately rep-
resented in these battalions. These
battalions would be fully mobile so
as to reach the troubled spots within
the shortest possible time. They would
be trained in fire fighting techniques,
giving medical relief, making feeding
arrangements for victims wherever
necessary, carry out small repairs to
structures damaged in violence etc. 50
that they can render relief in a com-
prehensive way wherever they are
deployed.

SHRI LAKSHMAN MALLICK: I
would like to know whether these
battalions would be posted in diffe-
rent parts of the country? 1If so, the
names of the places where they are
likely to be posted. Secondly, what
would be the estimated additional ex-
penditure to be ncurred on the main-
tenance of these ney battalions?

SHRI YOGENDRA MAKWANA: It
is very difficult to say now where it
will be deployed. Wherever it is ne-
cessary and when the State demands
we will deploy them. So far as the
expenditure is concerned it will be
Rs. 519.21 lakhs non-recurring and
Rs. 304.62 lakhs recurring.

SHRI LAKSHMAN MALLICK :
Wil] the hon’ble Minister call the
Chief Ministers and IGs of police to
find out as to how to deal with the
communa] problems of the country?

SHRI YOGENDRA MAKWANA:
Sir, this exercise has been done, be-
cause, Chief Ministers, Governors,
and even the I.Gs. of Police and Home
Secretaries were called and this was
discussed at various times.
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MR. DEPUTY SPEAKER: Shri K.
Mallanna—Not here. Mr. Niren Ghosh.

SHRI NIREN GHOSH: Sir, may I
know from the hon. Minister whether
it is a fact that in Moradabad, the
P.A.C. iiself (which is full of Hindu
chauvinism) unleashed these riots and
indulged in attacks of those Mussal-
mans who had assembled there at
their I1dgah? Sir, what is the real
guarantee that if you create yet an-
other force it will act impartially,
because in our country there has been
so much of militant chauvinism that
almost all these elements are practi-
cally intractable. From our own ex-
perience we have found that the
Fastern Frontier Rifles composed of
the Gurkha battalions could behave
impartially and riots were contained on
that score. That is why I ask, what
is the guarantee? What effective steps
are you going to take to see that
these Forces act impartially in those
riots? We have seen that generally
the police and the Administration do
not act impatrially and they instigate
the riots and the flame of communal
disturbances there.

MR. DEPUTY SPEAKER: What is
your question?

AN. HON. MEMBER: Question is
understood.

SHRI NIREN GHOSH: Question
has been put.

SHRT YOGENDRA MAKWANA:
Sir, there is nothing new in creating
these forces. It is simply an addition
to the C.R.P. The Government decided
to add three more battalions. There-
fore this recruitment is made. We
thought that there should be some
training which should be given to
them, so that in times of emergency,
or in times of riot etc., they can be
utilised.

Therefore, training is being given
initially to these three battalions.
Then, latey on, this training will be
imparted to the other battalions also.

(Interruptions)
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MR. DEPUTY SPEAKER: Order
please. Now, Shri Shivkumar Singh
Thakur.

st fm W feg stge: am-
AT WA AERd, § WIUH ATeaq
q wrada §F WEERg § 98 ST
|arear g f& T S dro ;o dro H
WU gETfogy qaK & v e
N oW W g wr a e e
H W a1 59 odar W @ 98T %
f& gronfas e g9 & 7

st AR HEATAT © ST QAN &
HAEA  HET A Qo7 97 aer
o wgr o1 f& 3 wWwe Fefamy T@r
g | a5 v aE e waw foge
afed zawr ghw wEr @ g fw
Y Tl w7 O 37 quiaey woTea
g ar 3 uF FT @F ) SgaF A
W@ wl qeeE g, 4 fewet ®
AT
Immediately it can be air-lifted and
it can reach the place where it is
required to go. At the same time,
Sir, T wish to clarify one thing. The
hon. Member made some charge
against the Police in Uttar Pradesh.
It is not desirable to make such charges

herc in this House because Police :is
aot involved in any violence.

MR. DEPUTY SPEAKER: Shri
Chitta Basu—He is mot here. Shri
Parulekar,

SHR]; BAPUSAHEB PARULEKAR:
Mr. Deputy Speaker, Sir, through you,
I would like to ask..

(Interruptions)

MR. DEPUTY SPEAKER: Every-
body will get a chance.

SHRI BAPUSAHEB PARULEKAR:
Through you, 1 would like to know
from the hon. Minister of State for
Homg Affairs; There ate three parts
of my question. Part (a) of my
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question is this: Do the Government
really feel that merely by increasing
the strength of the CR.P. and by
giving representation to the minori-
ties, the Scheduled Castes and the
Scheduled Tribes, communal riot can
be averted? Is there no other method
to contro] communal riots rather than
to use force? That is Part A of the
question. Now, part B is this: What
e¢xactly do you mean by minorities?
May I know whether the word ‘mino-
rities’ is to be construed vis.a-vis the
State? For example, in the State of
Jammu and Kashmir, the Hindus are
in a minority. Therefore, what exactly
do you mean by the word ‘minorities’?
This is part (b) of my question. Part
(¢) of my question is this: Do the
Government feel that preventive steps
should be taken to avoid the riots?
If so, what steps are proposed to b.
taken by the Government to increase
their strength?

T AN (sw fEg ) TR
THHT 9, dg FgA1 f& "o I
qlo &1 edr sg= & 1 @H g
SO A A T TE[ FEA, AlHT T q|
& fao, sgt Y 9w 9T a@gt &ew
feod o wen 1 g AW AR,
TAAT HEAT gl AMEn  wfam g
TS qgr 7 gaq e fwar &

SEl % Yod wme 9§ Ffgr
4™ FT A § 9g WY TuaT uF feeqy
g #lv wgwr gafdedo @ gae
F oo o1, 3w fFlefesm smar w
fo g% womr a@r wgrar wEafe
FT AOET gt ¥@T, fwEr @ FT oA
fody o #1, 0 a@ fackwr A
g & 9 T W§T § W A
T EF aw@ ¥ wW FL TG F
Fg AFT JFF 7 A7 A T
«“BI AR § | g & fRLvEm ¥
B WR F g wedr A @ wwar
g, T waew & fF gw sEd g
d AR wh fg g7 ) oW §R
w g
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T F@0 A 48 § fFoww
& qFd & q9 9C T qI HT
UF GFal §, T a9 9T & | 48
a9 § & o fefuaw /=< & arsnfa
gAY 7 FWIE € F a7 w AT X
TG UF GFT | T ATH G GATY
@ 4 ug ¥ a7 fFar & f R
st f Fifer ik 9w @femr anr
g SaaT Fwmaew faar 9oz
gag ¥ gua o= qifedy § W wO
F | wwr a1 grn 5 osw wdE
gaTdy fagret #TE, swWERr #,
H ATE, Fww #wTs, I fer §
gud @ giar &1 ag fARw fear fe
& aAefaeee wafed, mafed )
A gaTE W wEfET AW S AT
YR ® AN H T TR ¥ @
ST | EREET ST WSl "L g,
T WIHT U W HAW { TEAHE
F1 g fear | WX HEEUTE ST
ST wAF vEAT 9nd g, 9 6T 9Ty
T ¥ @ g oW O F AT A
FFT & | TA N A o qgg a9
@A 491, fegem @1 qEe F§9,
F, IR FE a1 | I frafeue oeiigy
S e & fgdi 1 9% 98 aoera
N gEe! X wwd §, % ueiEy
FT AFEAT FA & g Tt F gATq
g fear |

G

A

T% WA JEET . IS AT
qhed FT gl !

it qw feg g o s &, AfEw
19 M W AIMT  F R IHGLGT
¥, ARE, R, fAnfaomm &
T FTH FLQ § A FAW F1 HET
T AT YT A/ & |

A T T A T h WA
deawi o foseny Y faar ar, o7
qaiETn I | ug q@ oAE g7
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W A gwmn & & o8 wewdeAw
WX dFT Jwig & AT AT AT
qagEl g @ agh 9% fa|, afew
g 9d § Promm o il ¥
TET AN & A arfw LAy Afe-
wEE fHaT S0 TF )

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
M. C. Daga.... (Interruptions) Thosc
who have raised their hands will get
a chance.

(Interruptions)

st dw oy T wER W Re
5aﬁéwmé—ﬂt§m

MY Ve & IR § ware< fwar smar
2 | qHTW ATH #Y QA TR I@r
arr g AR faar frar o & fF
wfrrad #19 §, wor & fgaw ¥ ar
et ol as ¥, Y WY wiwEd
g STE @ W@AT & T HYAT
I 9% gHAAT § |

it AW Wt IRM ;W A
N A WL TG g | § wwmaT g,
f& Y § T HY T|ET ST FgEHAC
2 w9 Frfmr A s gwar | i
T T W oFio U HX G FH
FA™AT ST ? IR AT [ { O
T AT wuEa & fr frafes dwer
R & v g ? fefer 4w & fog
AT PN T T gwma g fF gfaw
N & wgr fzar sw s I T
¥ & o wF ? Fawwarg,
mfa I @ &P w1 A wfed
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N ag AR @ fF AT 9T W &
TV ETHT WU | AT H9 T/ T 0

g7

ot dw g & wwadr av R
P oo & far g1 & fae
FAIT FTAT IEATE | Wi I HY
T #T Aqew g8 e A B
B9 T I X faww w@a € fF
ST & qa ¥ g9 W faar oo
SaHT Adww qg & fF g swad
FI AT | IGF B FT TEIT I 98T
qg B IIF AT 1 qg S FqWer
o dfer wwv far  awE@AT @ SEEY
a9g 48 & % I AT UT T g,
BT EIZFET FT FTH WY FT qF AT
FIE HIT GZIAT 47 g1 a1 AT W I qX
SHFI Wwe efaw gw & arfs a9g
TT FTHI KT F G | AHT AT
farmg & fF =77 #1 g Tag, S
¥ oME 7 9 I} qgeaa et #d
T arRar #1 G A wife AEr
gloawar g |

Hi W N FATIAINAT © G BT
T & Fgr wr g fE gfe | agw
=1 &m feor & o 9§ o &y
feeq &1 ¥ oW A AT
=ifgw | afew gFwa ag & 5 gfaw
A T gFWE 9T afeEdt & qenfea
o § w1} gfew werfad= # fasmad
gu 7 @ fafeex & smw, wmEw
faffeer & aww @ it ¥
T gEEa ag qan fR | feew
% foisferm gfe & fasms gw=y
g@faa & fars g gfElr
# fgams 1w W STQ@ @, I
frg & sk e fry & @ AR
ms‘ﬁam*ﬁmﬁﬁaﬁ
st g g o few famm ax e

-

g W Ag P G gt & fE
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] WL & WWA qg  AHT
am ®¢ ok gfaw = afefewe
2?

gt sgroar & g g ard
qMOW § W WL R /i A
T s FrIAH fear Jrowm oA
g v gl fowmd & oww
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frr agt ST oY gfea guidsew
/T IF AN ¥ HET FIHHAN AT
T w1 I F FTEGN FAr
7@ wm 7

ag wgr mar g & #Aeafes
#1 giigae fefasieom  feam sgam
Fomar agar g fd e @
AART FAT HAAG § ! AGAAEN

1 TH Ay feaq ax@e gETge
femr o ? @ oa@ WY
W FAET A/ Y

Uy el ey -y d ]

& &L LS w b 5 eyl
-2 WS K Lol ma S madys
I S K pd gy )yl
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ko s Ao w 5 Rle o0 4
caegka lyf - & @) ot dele S
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R R B ) O L
> S S Jdane S ) e
o b S e)'a‘_,,la-,_,«cf
o stsl & ol 83 e Do HSl )
Wia yae ~ 2 5 J98 LS4

¢ n W o & luly
S0 10 @y & gae  2asgfa
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[CIVZY PL JORRN SRS NN d‘bfs el
- e

eyt sy & WS LS el
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sl ey pay eyt sl a¢ - B
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NG awd § '®@ AT g7 a7 &,
/fFT aow N *T Fg g f5 a@y
e &, g

% f@Ew=r A aa

¥4 4

faarr Srgarg & #X @& 7 gra
Ot a7 &Y fF ¥ qaTHe wwforadl #1
QIFAT TG Tl &, oAt AT fAFHT
FGAT KT ACFTH AL Iqv @, Al
g9 TW @ AT TAN AGT HaT
ag W TAY WIS AT g AT AR |
oo MaWHe @ W@ WL A
AR F SRwwd faar S

SHR] NIREN GHOSH: How can it
be?.... (Interruptions).

SHRI ZAIL SINGH: I can explain
to you that.

AT g3 A et & f& A
fdw #1 udigae foSFewa 3R &7
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# fr

L)

/3

, a1 B Ffafes § g @l
a7 & fao foasg afeq o fomdas
TRl § AfFT guA fgaad 3 i g fF
™ A T W @ qR FArg-
@l & FF FT ITHT HEEY ®
qIEs ¥ wET qEEen & 9,
qifs STwIFE fawaa 7 @
(Interruptions)
MR. DEPUTY-SPEAKER:

Sontosh Mohan Dev....
tions).

AN HON. MEMBER: Why that side
aloae?. .. (Interruptions).

N Sy

Shri
(Interrupa

MR. DEPUTY-SPEAKER: Please
sit down...How have you come to the
conclusion that I will not call you.
I will call you; you will have to wait
...... (Interruptions).

SHRI JYOTIRMOY BOSU: **

MR. DEPUTY-SPEAKER: We are
not concerned with anything. Do not
bring extraneous things here. Every-
one who has given his name will be
given a chance.

SHR] JYOTIRMOY BOSU: Under
what rule have you accepted the
names?

MR. DEPUTY-SPEAKER: I have
noted down the names of the Members
who raised their hands. 1 am calling
them one by one. Shall I read out
the names?....Those who have caught
my eye, I have noted their names.
They shall be called one by one.

SHRI JYOTIRMOY BOSU. On a
point of order....(Interruptions).

MR. DEPUTY-SPEAKER: No point
of order in question hour,,,, Every-
body shall get a chance. You have to
wait and see.

SHRI NIREN GHOSH: The Minister
has to explain something which he

**Expanged as ordered by the Chair.

oo
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has not explained. How can the
Centre send the forces without being
asked by the State? (Interruptions),

SHRI JANARDHANA POOJARY: **
(Interruptions)

MR. DEPUTY-SPEAKER: I will
go through the proceedings. (Inter-
ruptions) 1 will go through it.

SHR] SONTOSH MOCHAN DEV:
Mr. Deputy-Speaker, Sir, I would like
to know whether it is a fact that
during the last two-and-a-half years
of previous Janata rule there were in-
filiration in Services of RSS people in
the police force as a result of which
there is disruption and disorder in the
police force. While recruitment is being
done in the proposed police force, the
Government should take care only of
those people who are not committed
to communal organisations like the
RSS. They must not be recruited in
this way. Is it the first time in the
wor'd that a Government is trying to
form a secular police force to protect
the interests of the minorities? 1
would like to know this from the hon.

Minister.

st W g - fedr eftwe amm,
A R FTA T & I §
WATE AT AfFT A AF AT g
* AT AT WE, T T g w4
qqd IR AT JAT |

TAFT A 97 fF F97 997 O
q, W @ U9 Sdl A oamea o,
I gfggs § g & v fmr
TG A FEAT AWM IHA AW qQ
M IqF w9 afEdwr F omr wrws
T—ag I Jg aF w2 & fr fres
T N g o9 § fEdaraer 8
T 9T fvwre oeh wel vt
B g weort gé, vy el fafrd
fedlt o7 aw a9 il ¥ 9w
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wadf Y ot WY & SEwt qIeiE
Fmﬁt@u#maﬁﬁma"qq

fr g fwras vt @t faerad
fast & %X gav @ CFww W
mﬁoﬁammlaﬁm

S
(W aw A froga o a@
g fF ﬁaﬁwﬁmmr%&ﬁﬁ

TG@T T¥ & FT |t & faw ;g
gava T o

SHRJ P. J. KURIEN: Sir, I want to
know only one point from the Minis-
ter. Deputy Speaker, Sir, you have
stated that additional posts are being
created for dealing with communal
violence and adequate representation
will be given to minorities and sche-
duled castes. But recently in some
of the newspapers, there appeared a
news item that oral instructions have
been given that candidates from a par-
ticular State,

AN HON. MEMBER: Which State?

SHR] P. J. KURIEN: It is Kerala
State. I am only saying what I read
in two or three Malayalam dailies.
It appeared in some of the newspa-
pers. [ am only saying what [ read
in the press. ] read that there are
oral instructions that candidates from
a particular State should be avoided.
I want to know from the Minister
whether gny such instructions have

**Expunged as ordered by the Chair.
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been given to the recruiting officers
that candidatese from that State
should be avoided. If so, what is the
reason behind it?

SHR] YOGENDRA MAKWANA:
No such instructions have been given.
No such instructions have been issu-
ed to any officer for not recruiting.
(Interruptions)

PROF. P. J. KURIEN: ] read it in
the paper. That is what I am saying.
(Interruptions) My question which
has been asked is bonafide. (Inter-
ruptions). It is ridiculous; it is unpar-
liamentary. (Interruptions)

MR. DEPUTY SPEAKER: 1 will g¢
through the proceedings.

(Interruptions)

PROF. P. J. KURIEN: 71 read it ir
the paper, (Interruptions)

MR. DEPUTY SPEAKER:
sit down.

Please

PROF. P. J. KURIEN: It is ridicu-
lous; it is unparliamentary. You please
ask him to withdraw it,

SHRI YOGENDRA MAKWANA
No such instruction is given to any
officer not t2 recruit from any parti-
cular State. So far as Kerala is con-
cerned, when 1 visited there 1 made
amply clear that we were going to
recruit from Kerala also. (Interrup-
tions).

MR. DEPUTY-SPEAKER : I will
call you. Every one of you shall be
called. 1 give you this assurance.
‘Whoever catches my eyes shall be
called. You please give me some time,
Shri Rajesh Pilot.

SHR] RAJESH PILOT: Any amount
of peace force or any amount of very
exciting speech by the hon. Home
Minister will not ease the communal
riots and the disturbances in this
country. May I know from the Home

NOVEMBER 26, 1980

Oral Answers 16

Minister through you what positive
steps the government is planning to
take to check the activities of politicai
parties who are involved directly or
indirectly in communal riots for their
political gains?

(Interruptions)

SHR1I YOGENDRA MAKWANA :
The hon. Home Minister has very
clearly stated in reply to the question
of the previous member that the force
cannot control these riots. It is ulti-
mately the sociefy which has to keep
in mind that communal harmony is to
be maintained. So far as political
parties are concerned, when such in-
stances are brought to the notice of
the government and when direct in-
terest is taken by any political party,
necessary action will be taken against
it.

SHR1 JYOTIRMOY BOSU: Com-
munal riots cannot take place without
money supply and passive or active
or both support from the local ad-
ministration, police and the local
ruling party. In Moradabda case ,the
riots took place because of the tirade of
the communal people who wanted to
discredit the present Chief Minister,
MR. V. P. Singh. That is the root
cause of the Moradabad riots. There
is not doubt that.**

LR
(Interruptions)

THE PRIME MINISTER (SHRI-
MAT] INDIRA GANDHI): 1 resent
these allegations against my party.

(Interruptions)

SHRI JYOTIRMOY BOSU:**
(Interruptions)

SHRI JYOTIRMOY BOSU:. You
have seen the photgraphs. (Interrup-
tions)

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRy C. P. N. SINGH):
Is he asking a question? He is making

s+*Expunged ag ordered by the Chair.
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an allegation. (Interruptions) He may
ask a question. Why is he making an
allegation?

MR. DEPUTY-SFEAKER: What-
ever anybody says shall not go on re-
cord including Mr. Jyotirmoy Bosu.

(Interruptions) *

MR. DEPUTY-SPEAKER: Rule
353. Mr. Jyotirmoy Bosu, you are 8
very senior leader and a learned and
knowledgeable person. No allegation
please. Rule 353 says as follows:

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person
unless the member has given pre-
vious intimation to the Speaker and
also to the Minister concerned so
that the Minister may be able to
make an investigation into the mat-
ter....”

No allegation. You put a question
and get information.

(Interruptions)

Please put the question. No allega-
tions. Whatever you have stated with
regard fo any political party or any
other Member of this House—] shsll
see the proceedings, I shall see if
there are any allegations and if 1 find
anything wrong, I will expunge it...
(Interruptions). It will not be pro-
per to charge the ruling party because
in West Bengal his is the ruling party
... (Interruptions) In a friendly way

PROF. MADHU DANDAVATE: 1
want a clarification about your ruling.

MR. DEPUTY-SPEAKER: ] read
out the rule; I wil] abide by the rules.

PROF. MADHU DANDAVATE: I
agree with you that according to the
rule no allegation can be made against
individuals but against the govern-
ment, against party, I think every op-
Position Member has a right to make
allegations and make charges,

T —a——
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MR. DEPUTY-SPEAKER: jf it is
defamatory? That right I have got.
You may read the proviso also.

It says:

“Provided that the Speaker may
at any time prohibit any member
from making gny such allegation if
he is of opinion that such allega-
tion is derogatory to the dignity of
the House or that no public interest
is served; by making such allega-
tion.”

SHRI K. LAKKAPPA:. 1 would like
to make a submission. Thirty minutes
have been taken for this question.
How can you allow this? What about
other questions?

SHR) EBRAHIM SULAIMAN
SAIT: I want to put a question.

MR. DEPUTY-SPEAKER: I have
already allowed Mr. Banatwalla; one
from each party. Shri Jyotirmoy Bosu.

(Interruptions)
SHRI JYOTIRMOY BOSU: Would
you bring the House to order?
(Interruptions)

ST} CIRTAEY VR | HIU YT

TMAAE . , . (swauw) ...,

MR DEPUTY-SPEAKER: 1 will
call every one of you. Please sit down.

SHR1 JYOTIRMOY BOSU:**
(Interruptions)
SHR] K. LAKKAPPA .
abide by the rules.
SHRI JYOTIRMOY BOSU: **
(Interruptions)

MR. DEPUTY-SPEAKER: The
question is whether the government
proposes to set up a Sspecial peace
force to control communal riots and
disturbances and if so the details in
this regard. If you want any details

He must

*Not recorded.
“*Expunged ag ordered by the Chair.
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in that regard you can put that ques-
tion. 1 will not allow any other thing.

SHR] JYOTIRMOY BOSU: In the
context of your observation....

MR. DEPUTY-SPEAKER: Only
with regard to that subject-matter a
question can be put.

(Interruptions)

MR. DEPUTY-SPEAKER . I have
read out the question. Only supple-
mentaries pertaining to that question
will be allowed. I cannot allow any
other extranecus things.

SHRI JYOTIRMOY BOSU: If you
will kindly bear with me, in half a
minute I will ask my question. 1 do
not believe that, by raising additional
forces of a mercenary type it is going
to help preventing riots in future. This
is my own opinion; that is why 1 ask-
ed about involvement of political par-
ties

My question (b) is, arising out of
the reply, since the cat is out of the
bag, will the Hon. Minister tell us
whether, very recently, there had been
a conference of CRP IGs Director
Generals and Directors in Delhi and
if so, in that meeting whether a deci-
sion has been taken not to recruit any
people from Kerala, West Bengal and
Tripura for political reasons.

ot OGN Tog : (oo &fFv arew,
qATET AT F Tg Fer § {7 Hio
1o io, THo qiFo Fi Hifaw TATFT
smr et ar A g e sty ar
7 M aid & Jrpl #7397 94T 7
e s, ag o =W dedw & T e,
Jafrmz § 1 (smama)
MR. DEPUTY-SPEAKER: Nothing

not pertaining to this question will
€0 op yecorded. (Interruptions).**

All these things will not go on re-
cord. (Imterryptions).**

Dr. Subramaniam Swamy.

—_— o —
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DR. SUBRAMANIAM SWAMY: 1
would like to know’...

MR. DEPUTY-SPEAKER: Only
pertaining to this question.

DR. SUBRAMANIAM SWAMY:
Yes, 1 will ask a question only pertain.
ing to this. I am not Jyotirmoy Bosu!,

Government must clarify, tarough
their replies, in precise terms. Mr.
Makwana has said that the force will
be fully mobile: it means it will not
be stationary. But the Home Minis-
ter says that the fo-ce will be mobile
only when ca‘led for. That means,
sometimes it will be mobile and some.
times not mobile. (Interruptions).

This is the problem with the Home
Minisiry. The two Ministers must
work together but they seem to be
working at odds with each other, (In-
terruptions). Therefore, I would like
to know, when he uses a phrase that
‘adequate reprasentation ‘would Dbe
aiven  to  minorities” whether the
Government is going to honour th~
written agreement signed between
Mrs. Indira Gandhi gnd Shahi Imam
of Jama Masjid where she agreed in
writing that if elected to power she
will ensure that minorities will get a
fixed representation and ratio in the
Army, Air Force and Navy. Govern-
ment should clarify whether they are
going to live by their word or not.

ot dw fog : fedt afwe TmEw,
7z A aE ART § =9 gIS9 & AT
FgaT g fF sew awT aea o
A fawrer € & faeaer o farer
¢ 1| g fafree ok fafrex W
e F fEErd #, ee ¥ wic i
Fad Aot § 1 wHhag
1 g e faar §

A g o s g e el &
ww wr srew fafwex &t i
gaT, ag ¥ T T & faw w9,
IGHT WA R AR A Y

**Not recorded.
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g9 ®T oW g, ¥ A
g, @ & a8 ®® ¥R AR
g FEwT Fagam. g
g faegm @ fraar i@ &
zq ffawa & afgw = o fed-
o A F W & A F@O
qgy & I A FA FT A
| T AT FIEEATT  §, Y-
qT @z F 1 AT W faw gaar
g & f& IAw dvAeE TN E,
FIE TAFT T A GH, ITRT AT
g a7 & qg S A faaw

Arrears of Provident Fuand in
Maharashtra

o) 4

*123 SHRI R. K. MBALGI. Will
the Minister of LABOUR be pleased
to 1av a statement showing:

(a) the total arrears in respect of
provideni{ fund contributions of the
employers in Maharashtra State;

(b) the total arrears in respect of
amounts deducted from employees but
not deposited with the [Provident
Fund Commissroner by the said em-
ployers;

(c) whether Government are con-
templating any additional/new pro-
visions in the Provident Fund and
Miscellaneous Provisions Act to con-
trol and reduce this incidence of de-
fault; and

(d)"if so, what are the proposed
measures?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MAT] RAM DULAR] SINHA): (a)
to (d). A statement is laid on the
table of the House.

Statement

The Employees’ Provident ¥und
authorities have reported as under:—-

(a) A sum of Rs. 627.37 lakhs
(both employers’ and employees
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share) was outstanding as on 30-8-1980
from unexempted establishments in
Maharashtra State. Another sum of
Rs. 38.24 lafhs was also outstanding
from exempted establishments in Ma-
harashtra.

(b) A sum of Rs. 202.07 lakhs was
outstanding against employers, as em-~
ployees’ contributions, to be deposit-
ed with the Regional Provident Fund
Commissioner as on 30-6-1980.

(¢) and (d). In order to curb the
mounting arrears of provident fund
dues and to make the penal provi-
sions more stringent, the following
legislative proposals are under the
consideration of the Government:

(1) Amendment of the Employees’
Provident Funds and Miscellaneous
Provisions Act, 1952 to make the
offences under the Act as continu-
ing ones so that they may not be
barred by the period of limitation
prescribed in Section 468 of the Cri-
minal Procedure Code and the
Courts may take cognizance of the
prosccutions fileq by the organisa-
tion against defaulting establish-
ments without limit of time.

(ii) to provide for the provident
fund arrears being recovered as
‘Public Demand’.

(iii) to provide for the dues rep-
resenting the contributions of the
employers as well as the employees
to the Employees’ Provident Fund,
Family Pension Fund and the Em-
ployees’ Deposit-linked Insurance
Fund being given first prigrity in
the distribution of assets of the de-
faulting establishments going into
liquidation or ordered to be wound
up by a Court.

(iv) to amend section 8 of the
Act so that the amount in default
from exempted estgblishments may
also be recovered as arrears of land
revenue.

(v) to amend section 14B of the
Act to ‘bring whthin its scope the
exempted establishmients also so
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that damages may be levied against
the employers of such establishments
for belated transfer of statutory
dues t» the Board of Trustees.

On the recommendation of the
Public Accounts Committee, a High
Level Committee has been appointed
to review the working of the Provi-
.dent Fund*Scheme witp particular re-
ference to the arrears of contribu-
-tions. This Committee is also expect-
ed to make recommendations regard-
ing the measures to be taken to con-
trol and reduce the incidence of de-

fault. The réport of the Committee
is awaited.

MR. DEPUTY-SPEAKER : Mr.
Mhalgi, put your first supplementary
Go ahead, fo ahead....(Interruptions)

SHRI R. K. MHALGI: I am ready
with my first supplementary. (Inter-
ruptions).

MR. DEPUTY-SPEAKER: Hon.
Members, you are going to have a full
discussion on this subject and the
time has been allotted by the Speaker.
(Interruptions) 1 would appeal to you.
Please sit down. (Interruptions) You
are going to have a full discussion (In-
terruptions). This is my observation:
When such situations arise in Parlia-
ment, the leaders of political parties
should control their Members. (Inter-
ruptions). Forty-five minutes are over
for one Question. I have given sufficient
time, as far as possible. .,Interruptions)
I am telling you, you are going to
have a full discussion. I would ap-
peal to the Members of the Congress
Party and to this House....with the
co-operation of the Memhers of all
the political parties, to take responsi-
bility to restore order in this House.
This is my appeal. (Interruptions)
1 would appeal to Hon. Members to..
(Interruptions) and to co-operate with
me. (Interruptions) Please sit down.
No point of order., It is Question
“Hour, Please sit down. Mr. Mhalgi,
. ~(Interruptions)
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SHRI R. K. MHALGI: Mounting
arrears of Provident Fund.....
{Interruptions)

st avaw fag : WY FE 9T
fe qwr &, g H AYHT FT | HWF
T WFT A TG I @R | OEW

Y T &AW WAt
e F1 AT @ g wiwr &1 fear
ST Wfge | (smmEm ) )
SHRI R. K. BHALGI: Mounting;

arrears of Provident Fund..(Interrup-
tions)

MR. DEPUTY-SPEAKER: Mr.
Mhalgi, he is also an Opposition Mem-
ber.

oo

SHRI R. K. MHALGI: Mounting ar-
rearg of Provident Fund due from
employers is a thing of... (Interrup-
tions). The same question is taken
up practically in every session of Lok
Sabha. A sum of Rs, 2 crores &and
more was outstanding against the
employers as employees’ contribution.
They have no right to use the emp-
loyeed money. May I know from
the Hon. Ministeyr whether legisla-
tive proposals are under consideration
of the Government to curb the arrears
of Provident Fund dues and what are
the difficultieg in bringing the neces-
sary amending Bill before the HHouse
and when will it be introduced in this
House?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): As the Hon. and
learned Member will find from the
statement furnished to him, the
Public Accounts Committee made a
certain recommendation that the
Government should set up a high-
powered committee ang we have to
honour the recommendations of the
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Lok Sabha P.A.C. The high level com-
mittee has been constituted and it is
expected that the report of this com-
mittee will be out by the end of
next month, ie, December. As soon as
we get the report from the high level
committee, the proposals already for-
mulated will be reconsidered and a
Bill will be introduced in thig llouse.

SHRI R. K. MHALGI: It has been
stated in the reply that a sum of
Rs. 6.27 crores is outstanding on 30th
June 1980 from the nn-exempted
establishments in Maharashtra, How
many such establishments are there?

SHR]I NARAYAN DATT TIWARI:
The pendency regarding Maharashtra
from the exempted and unexempted
undertakings—the total amount—is
mentioned in the statement. Most of
these undertakings are National Tex-
tile Corporation undertakings which
have been taken over by the Central
Government because of Lheir being
sick units. So, there ig a  special
problem regarding most of the units..
This matter is also under considera-
tion between our respective Ministries.

SHRI R. K. MHALGT: What is
the number of such establishments—
100, 200 or 500? What is the num-
ber?

SHRI] NARAYAN DATT TIWARI:
The number is 655. 259 cases have
been disposed of .212 cases are pend-
ing, under review,

SHRI XAVIER ARAKAL: The ar-
rears are mounting practically in every
State. We have gone through the
steps being taken by the Govein-
ment. Two stepg are conspicuously
Mmissing in them. One is the opening
of new regional provident fung offices
and the other is increasing the staft
We have personally made the sugges-
tion to open an RPF office at Cochin
also. Will the hon. Minister consider
the suggestion to open the new offices
and also increasing the staff of this
department?
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SHRI NARAYAN DATT TIWARIL
The point made by the hon, Mem-
ber is well taken. We will sympathti-
cally consider opening a provident fund
office at Cochin,

MR DEPUTY SPEAKER: Sympa--
thetically and actually also.

SHRI SOMNATH CHATTERJEE:
From the answer it appears that in one:
State alone, the situation is alarming
and more than Rs. 8 crores are «ut-
standing in one State alone. May I
know whether he has got the material
to tell us since when this amount has
been allowed to be accumulated, be-
cause the experience is that the pro-
vident fund authorities do not take
penal measures or measures to re-
cover the dues in time and they are
allowed to accumulate to help some of
the big business houses? I would like
to know since when, over what per-
iod, this accumulation has taken
place and what are the steps Govern-
nment are going {o take to expedite
the proposed amendments to be bro-
ught forward and when the high ievel
committee willl give its report, so that
at least these proposals may be intro-
duced by an ordinance which will get
all-round support instead of ordinances
like the National Security Oridnance?
I would like to know whether a time-
limit would be fixed.

SHRI NARAYAN DATT TIWARI:
Even though we are concerneq with
the arrears, still the picture is not so
bad, Out of a total corpus of Rs. 6532
crores in the provident fung account,
the arrears are only Rs. 27.14 crores,
i.e. 0.9 per cent. For getting these
provident fund arrears cleared, 6,129
revenue recovery certificales have been
issued and 1,755 prosecution cases
have been launched,

SHRI SOMNATH CHATTERJEE:
What about immediate action?

SHRI NARAYAN DATT TIWARI:
Immediate action is being taken, Re-
venue recovery certificates are being
issued, One of the proposals before
the Government is to further stren-
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gthen the legislation here so that in-
stead of these revenue recovery certi-
ficates being issued, we should make
a public demand certificate so that it
is on par with Government dues. That
is one of the matters under considera-
tion. As far as the report is concerned,
it is expected that this Committee
will report by the end of December.

PROF. K. K. TEWARY: Is the hon.
Minister aware that Rohtas Industries,
owned by Sahu Jain in Bihar has
deducted crores of rupecs from the
salaries of employees as provident
fund contribution and has squandered
it away? If it is so What do govern-
ment propose to do in the matler?

SHRI NARAYAN DATT TIWARIL
I would like to have notice, because
I do not have specific information re-
garding Bihar, The question was re-
grading Maharashtra.

SHRI N. K. SHEJWALKAR: There
was a press report in the Statesman
and other papers of the 1st of August
that the employers are opposed to
any change in the provident fund
laws, Are you going to succumb to
that?

SHRI NARAYAN DUTT TIWARI:
There is no question of our succum-
bing to any employers, If it is fell
necessary, we shall bring legislation,

Y feard s s SuTeRe

g, § WAl "AgEd ¥ SmWAr
qgar g 5 wfese o= & fFar
e 0% &, frd wwgd @Y aw
¥ Gur s oww fen mn, afe
AIfa®t ¥ ST A4g woEr | Ham
AT ¥ T § o HquA faer sierarer
Fax d A wgar § R oagr ae
HTEHT ATEW, A9 T EFqeR
fiw  Fig faadr s dsEw
S8 § aga & wrfawi & dav s Ay
FUAT | WG @& A "g qF
g% faors w=r ogwww fomr @ 7

st avemwr @@ e 0 &
g qaeq Y AT FT JET HIER
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s g Afew i 8 qgw B
frdzy fpr 3, o@ wwv FF9 -
T ¥ fawa ¥ § 0 wAX I T
wT & Wioarer & gy § v §
Afew &, @ F 79@ I TWEQA
T qRT

- FHET T fqAqy &7, VAT &1
¥ {11 Ara7

+

*124. § afg =T W+

¥ }® 9] W b1
g W4 fa=tafas smsQ e o™
g uE fagwor qwt qew X @R
F* Fur T fF

(¥) Toeg@m §  FRT GTHEI
fagg &= w9 &= adf & TRW
au-aX fFaa-fraw faq ava <@ AT
IF a7G TG & FILAT T §

(@) s=ad, 1980 ¥ ag f&was
fer a= w1 WX TEF FTO AT E

() #r ag @9 g & s
mfmwﬁmnﬁrﬁm

() 3@ &% * FIHWr #
T & A wr T SvETOeTE
g frg s | E Wk

() 9'@ ammp fagm &=
I gifes TI7 77 TFET FT G
4 & T T g o fafaa
fawrelt qeard gfafeaa st @&y ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH): (a) to
(e). A statement is laid on the Tabie
of the House.
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Statement

(a) (e) The number of days duringwhich Unit I of the Rajasthan Atmoic
Power Station was closeq during theyear 1977-78, 79 and 80 and the rea-

sons fherefor are given below:

-t e— PR PRV

. v ———

Ye.r Number of days lost on account of Tota’ days
——————— e e - - —— 08t duning
Planncd Grid prob- Labour the ye.r

mainte- leres, equip-  unrest and

nance m~nt fai'ure  stnike
& human
errors

1977 45 45 137 227
1978 129 38 143 302
1979 — 64 _— 64
- 89 - 89

1950 . . . .
(January to Noveiiher)

—

(¢) No, Sir.

(d) and (e). Unit I of the station
1s operating statisfactorily at present
and continuous efforts are being made
to turther improve the performance.
Short term as well as long term reme-
dial measures are being implemented
as and when necessary to prevent re-
rurrence of the problems.

WIi.TTEN ANSWERS TO QUESTIONS

Under-utilisation of Computers

*121. SHRI CHINTAMANI JENA:
SHRI A. C. DAS:

Will the PRIME MINISTER be
2leased to state:

(a) whether computers in Govern-
ment, public and private sector orga-
nisationg in  metropolitan cities are
not fully utilised;

(b) whether organisations like
Bharat Heavy Electricals, Planning
Commission were allowed to import
large and expensive computers on
Promise of full utilisation of these
Mmachines and whether these machines
are under-utilised;

(¢) if so, whether Government pro-
pose to restrict the import of computer
systems to ensure Dbetter utilisation
of existing computers;

(d) whether Government propose
to review import licences already
granted and to place a blanket ban on
imports till this review is completed;
and

(¢) whether it is proposed to grant
additional import licences of small
value to existing computer centres for
increasing their capacities to meet
demand against import of large com-
puters in view of the above?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Ac-
corrding to such information ag is
avallable with the Department of
Electronics (DOE), all computer sys-
tems installed in Delhi prior to about
two years ago, are being fully utilised
today. The recent commissioning of
the giant central computer of the
National Informatics Centre of the
DOE, which can be accessed through
any of the 15 computer terminals
located in various government de-
partments/agencies in Delhi, has por-
vided substantial additional capacity,
which should be adequate to meet new
computational needs in Delh; for the
next two years. As regards Bombay,
the computer systemg in use in gov-
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ernment, public and private organi-
safiong are substantially utilised to-
day.

(b)"The computers at Planning
Commission and Bharat Heavy
Electricals Limited (BHEL) at Delhi,
which became operational in Feb-
ruary, 1978 and May, 1979 res-
pectively, w-re configured in terms of
size and r ‘’er with respect to the
planned wo. < load of the organisations
over a 5 year period, which is the
typical life time of such systems Both
these computers are already being
utilised on a two shift (10-12 hours
day) basis. It is therefore well founded
to expect that they will be practically
fully utilised over the next two years,

(c¢) Does not arise.

(d) Since importg are being allowed
after examination of wuser require-
ments as also the essentiality of such
imports, there is no need to review im-
port licences already grantedq or to
place a blanket ban on computer im-
ports until that review is completed.

(e) Savings can accrue by increas-
ing the capacities of existing computer
centres by granting to those celters
additional import licences of relatively
small value, rather than importing
more complete computer systems. This
constitutes one of the important policy
objectives of the special import policy
on computers which the DOE ig im-
plementing.

wiem  fafecr dar, wiwdw =
AT qUT Wiy Hifaad =

*125. st ww = ami: am
T WA AT FAT AT FO FOT FE

(F) #a1 98 a9 § % a2 #7
fait wrea  fafwaT dar, s
a9 AT qUT WIEm Sfaadr Aar
w1, T qal § gwrafas smdgwear
T W NI N oFEgAr ¥ F
SeE O, Wi sorefaE dar
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F guw @, wfaw wichia & &
qfafaa @ a1 &,

(@) ¥ o woeaeq fafws
IETT {2 JAHT A CHETAT AT
TR W FTEAEFATTL JAHT &7
qEafeh WEA-NEE g R,
T

(W) @ a® F @& A AT
gfafrr 8 7

Tg weTe aur dadia w fawnr
¥ g wa (s dto dwe geawar) :
(F) & (). WTEAT a7 FAT FT ASHA
qgel AT, 1966 ¥ faar wAT AT )
TN g T M A @ g1 WA
faffer g @R A EF TS
qgell ®EA, 1969 ¥ fFm qay o,
forg T dant &1 weq A frar @
g1 widw gfead g (fgers
foerq, waw ar @=F) FT AW ASH
T e T 1 FEEE @R
¥ ma, 1978 ¥ faum fear wur f&
W A dar AR A
fafF-ar qar caven {a F e
F A fer S F W 9T HE
graar gy Y JrFr =@fge 1 w5
W oY Y wE GHEr Ay w@r
2 AT FEETA FE & af¥a ®¥ &
fasnareT &

Establishment of Forest based Indus-
try in Gaya, Bihar

*126. SHRI RAM SWARUP RAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have re-
ceived any memorandum for estab-
lishment of a forest-based industry
in Gaya (Bihar); and
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(b) it so, what action Government
have taken in this direction?

THE MWINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARNJIT CHANANA):
(a) Yes, Sir. It has been suggest-
ed that a paper mill based on bamboo,
should be established in Gaya District.

(b) The bamboo resources of Gaya
district would not be adequate to
support a paper mill of economically
viable size.

Comments of Ministries on Draft Rules
of Kendriya Sachivalaya Raj
Bhasha Sewa

*127 SHRI T. S. NEGI: Will the
Minister of HOME AFFATRS be pleas-
ed to state:

(a) whether it is a fact that in
January, 1979, draft rules for Ken-
driya Sachivalaya Raj Bhasha Sewa
were circulated to all the Ministries/
Departments for comments;

(b) whether Government propose
to lay on the Table a summary of the
commentg offered by the Ministries/
Departments with regard to the pres-
cription of educationa)l qualifications:
and

(¢) whether it ig also a fact that in
the case of Translators also, the
Ministries and Departments have gug-
gested that the minimum educational
qualification should be graduation in
Hindi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKAWANA):
(a) Yes, Sir. In January, 1979 a draft
of rules for Central Secretariat official
Language Service (Group A ang B)
was circulated to all Ministrics/De-
partment for their comments.

(b) No, Sir.

(c) Yes Sir. Some Ministrits/|De-
partments have suggested that mini-
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mum educational qualification for di-
rect recruitment to the post of Trans-
lators should be graduation with Hindi

and English.,

Communal Disturbances
*128. SHRI JAGPAL SINGH:
SHRI RAM VILAS PASWAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there have been large
scale communal disturbances in cer-
tain parts of the country including
Moradabad and Delhi;

(b) if so, the loss of life and pro-
perty suffered by the victims of these
disturbances;

(c) the steps taken by Government
to identify the reasons and the anti-
nationa] elementg responsible for
these disturbances; and

(d) whether Government propose
to pay compensation to the victims?

THE WMINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a): Localised violent jincidents of
communal nature place in some parts
of the country including Moradabad
and Delhi since August 1980.

(b) Information relating to loss of
human life and property in communal
incidents during the period 13th Au-
gust to 25th November, 1989 is being
collecteg from State Governments end
will be laid on the Table of the House,

(c) The State Government of
Uttar Pradesh have appointed a com-
mission of Inquary under the commi-
ssions of Inquiry Act, 1952, headed
by a District Judge, to investligate into
the incidents which took place 1n
Moradabad on the 13th August, 1980.
Besides, the local authorities eoncern-
ed have registered criminal cases,
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‘wherever necessary, for taking ap-
propriate legal action against the ac-
‘cuseq persons.

(d) The State Governments make
ex-gratia payments as relief to suffer-
ers in deserving cases, keeping in
view their immediate needs and cir-
cumstances. The question of payment
of compensation by Government does
not arise,

Centra]l Staff Training and Research
Institute

+129. SHR] HANNAN MOLLAH:

SHRI SOMNATH CHATTER-
JEE:

Will the Minister
pleased to state:

of LABOUR be

(a) whether it is a fact that Gov-
ernment have decided to shift some
training wings of the Centra]l Staff
Training and Research Institute, Das-
nagar, West Bengal;

(b) whether Government have re-
ceived any expert committee’s report
against thig shifting: and

(¢) what ig the opinion of the
State Government in this regard and
whether the Central Government
will take that opinion intp considera-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
No, Sir.

(by) and (¢) A Committee of Ex-
perts on Training was appointed by
the Government of India, Ministry of
Labour, To suggest ways and means
for improving the quality of training
in the Industrial Training Institutes
and the training imparted to the ap-
prentices in the industry. The Com-
mittee hag submitted its report,

2. One of the recommendations of
the Committee is that, with a view to
enabling the research and Develop-
ment Section at the Central Staft
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Training & Research Institute, Cal-
cutta to devote undivided attention to
the work relating to research in train-
ing technology, which is itself a chall-
enging job, it should be relieved of
other responsibilities. Accordingly, the
Committee has recommended that the
section dealing with Audip Visual
Aids at the Central Staff Training &
Research Institute Calcutta be inte-
grated with the Audio Visual and
Printing Unit at Kanpur, and the
training of executive and supervisory
staff incharge of administration of
training programmes being conducted
present at C. 5. T. A. R, I, Calcutta
be entrusted to the Foreman Training
Institute at Bangalore which has been
conducting programmeg in areas re-
lating fo supervisory development.

3. The matter was under considerat-
ion of the Central Government when a
communication was receiveq from the
Staté Government of West Bangal ex-
pressing its opposition to this recom-
mendation of the Committee of Ex-
perts. Taking into account the views
of the State Government and other
relevant factors, it has been decided
that the two Wings of the C.S.T.A.R.I,
Calcutta be not shiftedq to Kanpur and
Bangalore as stated above and the said
Institute may continue to function at
Calcutta in its existing form. The State
Government has also been informed
of this decision of the Central Govern-
ment,

Sale of Spare Parts of Centurian
Tanks

*130. SHRI CHANDRAJIT
YADAV:

SHRI CHHANGUR RAM:

Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment have recently disposed of
spare parts of Centurian tanks;

(b) whether it is also a fact that the
buyer of the gpare parts was given
the option of selecting the spares as a
result of which a large quantity of
spare partg has been left as a scrap;
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(c) if go, the amount for which the
spares of Centurian tanks have been
sold ag against their book value;

(d) whether Government had consi-
dered the possibility of retrieving
the tankg with the spare available;
if not, the reasons therefor; and

(e) the reasons which weighed with
the Government to give an gption to
the buyer to select the spares?

THE PRIME MINISTER SHRIMATI
INDIRA GANDHI): (a) Yes. Sir.

(b) and (c¢) Since the Indian Army
hag phased out Centurian Tanks from
the Indian Defence System quantity
of about 5,000 tonnes of Centurian
spare parts became surplus to re-
Quirements and were available for
disposal. The question of retrieving the
tanks with these spareg did not there-
fore arise. The book value represent-
ing the purchase price of these spares
was Rs. 640 crores. But the parts have
become obsolete after 30 years in
storage and were not required for
Defence purposes they woula have
only scrap value within the country.

In order to secure a higher price,
offers were invited for their sale
abroad. Only one party made a valid
offer fulfilling the conditions laid down.
This offer was for the purchase of en-
tire quantity of 5,000 tonnes for900,000
dollars, The offer was further nego-
tiated with fhe party by a high level
inter-disciplinary committee with a
view to seeking a better price. Even-
tually the buyer agreed to increase
his offer to 1.1 million dollars for the
antire quantity of about 5,000 tonnes.

It was observed that about 2,000
tonnes out of the total quantity were
being purchaseq only for scrap and it
wag ‘felf that thiS could as well he
1sed for the same purpose within
[ndia. Finally, it was decided to sell
the balance quantity of 3.000 tonnes at
0.9 million dollars(about Rs. 70,00,000)
[n the result, the price offered for the
lotal quantity of 5,000 tonnes, only

3,000 tonneg were sold at a price much
higher than the price of scrap in the
domestic market.

Representation of Farmers on Planning
Bodies

*131. SHRI JITENDRA PRASAD:
Will the Minister of PLANNING be
pleased to state:

(a) whether there is 3 separate cell
for hilly areas in the Planning Com-
mission;

(b) whether Government contem-
plate to involve farmers from each
region of hilly Stateg having first hand
knowledge and practical experience
about the problems of farming in the
hilly areas on the planning bodies at
the Centra] and State levels with a
view to make the planning for hilly
anq snowy regions more practical and
result-oriented;

(¢) if so, the particulars thereof; and

(d) if not, the reasons thereof?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) to (d). The Hill area planning
is essentially a regional planning
activity at the State-level The
Central Government only provides
special Central Assistance to supple-
ment the flow of funds from the
State Plan resources as well as broad
guidance as to Plan strategy and
priorities. It is for the concerned
State governments to consider the
question of the involvement of far-
mers from the local region and to
provide for it at an appropriate level
in an appropriate manner,

Financia] Resources for Manufacture
of Safety Razor Blades

*132. SHRI H N. NANJE
GOWDA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is considered neces-
sary that financial resources be made
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avaflable during the Sixth Plan peried
for the creation of additional facili-
ties for the manufacture of safety razor
blades;

(b) if so, what are the reasons taking
into account that existing capacity is
not utilised even up to 50 per cent;
and

(¢) what is the stand of Planning
Commission on the creation of addi-
tional capacity in thig low  priority
sector industry, on the basis of foreign
equity participation proposal of Gil-
lette of U.S.A.?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) anq (b)., Creation of capacity
in manufacture of an article of mass
consumption like razor blades has to
be framed on two principles: (a)
capacities are oriented to shitfs in
consumer preference so that avail-
ability meets demandg not only in
aggregate but in terms of quality and
(b) production is wide based as to
avoid dominance as for as possible.
There is no ear-marked allocation of
financiagl resources for any Particular
project.

(c) There is no question of crea-
tion of capacity on the basis of
foreign equity. Induction of foreign
equity is governed by the recognised
principles of technological upgrada-
tion ang export competitiveness.
Government is yet to take a decision
in the case referred to.

Acquisition of land by Defence
Department and Payment of
Compensation therefor

*133. SHRI  ASHOK GEHLOT:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Khate-
dari land measuring 420—82 acres in
village Banar (Jaijiwal Kutri Teh. &
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District Jodhpur) of Rajasthan State
wag requisitioned by the Defence Deé-
partment in 1976 for defence pur-
poses,;

(b) whether it is also a fact that the
Defence Department has not yet paid
compensation to the people evicted
from there, despite the attention of
Defence authorities having been re-
peatedly invited by the Revenue De-
partment in this regard; and

(¢) if so, the reasons for delay and
the officers responsible for it; and

(d) the exact date by which the
land owners would be paid the neces-
sary compensation for the sai@g Khate-
dari land?

THE PRIME MINISTER (SHRI-~
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) to (d). No. Sir. Out of a total
recurring compensation of about Rs.
3.07 lakhs payable, g sum of Rs. 2.87
lakhs has already been disbursen.
The payment of balance amount of
Rs. 19,000/- already deposited with
the collector has not been disbursed
due to disputeq ownership of the
land. Thig will be done only after
the ownership issue has been resolv-
ed by the Collector through arbitra-
tion.

Proposed Naval Academy

*134. SHRI E, K. EMBICHIBAVA:
Will the Minister of DEFENCE be
pleased to state what decision has
been taken regarding the Jlocation of
the proposedq Naval Academy after
getting the report of Expert Com-
mittee which examinegq various sites
for the Academy?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): The
matter ig still under consideration
of the Government, '
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Air Space Violation by Chinese

*136. SHRI S. B. SIDNAL: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is 3 fact that the
Chinese Air Force planes had com-
mitted two air space violations during
October thig year in the border areas
of Ladakh in Chushul area and over
the Nubra Valley;

(b) if so, the details thereof; and

(¢) the asotion taken by Govern-
ment in this regard?

PRIME ISTER (SHRI-
MX?’IF INDIRA AG';}&NND%I): (a) and
(b). There have been violations of
Indian air space by Chinese survey
aircraft during  October-November
1980 in Ladakh sector. It will not
be desirable to disclose details,

(¢) The Chinese Government had
informed us earlier of their intention
to carry out aerial surveys of terri-
torrieg on their side of the Indja-China
border. While gtating that strict pre-
cautions woulq be taken to gee that
lne aircraft stayeq within Chinese air
space, they had mentioned that if for
technical reasons beyond their control
some aircraft strayed into Indian air
space, the Government of India may
show understanding. Gevernment of
India have brought violations of
Indian air space to the notice of the
Chinese ‘Government and have asked
them to ensure that the survey takes
place in terms of their assurances to
us. The Chinese Government have ac-
knowledged that there have been
some air space violations and have
again assured us that strict instruc-
tions have been issued to their
personnnel to ensure that the gerial
survey ie conducteq in terms of their
assurances.,

Palekar Tribuna] Awarqd

*137. SHRI N. K. SHEJWALKER:

DR, VASANT KUMAR PAN-
DIT:

Will the Minister of LABOUR be
pleased to state:

(a) whether it is g fact that the
Ministry had taken initiative t, con-
vene meetings of the employers and
employeesg to seek their views on the
fina] recommendations of the Palekar
Tribuna] Award and if so, the out-
come of the talks:

(b) the names of the State Govern-
ments who have sent their recommen-
dationg in regard to the Tribunal’s
proposals;

(c) whether Government hgve taken

any final decision for implementations
of the Palekar Tribunal award; and
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(d) if not, the reasons therefor and
by what time the decisiong are likely
to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
The Minister of State in the Ministry
of Labour had received representa-
tions on the recommendations of the
Palekar Tribunal. He had informal
meetingg with representatives of the
employees and representatives of the
employers on the 10th and 11th of
September 1980 to ascertain their
views regarding the recommendations.
At the end of these meetings. written
memoranda were presentedq hy some
of the representatives. They desired
a joint meeting in order to gain a
common under-standing of the re-
commendations ang see whether there
could be any modifications which both
the employers anq the employees agree
need to be made to the recommenda-
tions of the Tribunals, Accordingly
a joint meeting was held on the 19th
and 20th of September but there was
no common understanding of some of
the recommendationg and there were
no modifications jointly agreed. It
wag left to the Government to take a
decision,

(b) Labour Minister of the Govern-
ment of West Bengal recommended
that Indian journalists Association's
representation for reconsideration of
the report of Palekar Tribunals merit-
ed consideration.

(c) and (d), The decision of Gov-
ernment ig expecteq to be announced
hefore the end of the current session
of Parliament,

Communal Riotg
*#138. SHRI . H MOHSIN:
SHRI R. L., P. VERMA:

Wiil the Minister of HOME AF-

FAIRS be pleased to lay a statement
showing:
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(a) the total number of communal
riots since the new Government came
into power; ,

(b) the total losg of life and pro-
perty; and

(¢) steps taken or to be taken to
put a stop to such incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b). The information for
the periogq from the 14th January,
1980, to the 25th November, 1980. is
awaiteq from State Governments and
wil] be laid on the Table of the House.

(c¢) Government have made known
their determination to deal sternly,
promptly and effectively with any
communal situation angd itg recurrence
in future, Various steps to prevent
communal incidents have been sug-
gesteq to State Governments from
time to time. such as upgrading the
local intelligence network establish-
ment of Centraliseq Conirol Rooms;
strengthening police deployments;
more vigoroug preventive actions
against anti-social elements; stricter
control over fire armg as also continued
vigorous steps for unearthing illicit
armg angd ammunition; special care to
be taken at the time of jmportant
festivals and celebrations; reiterating
the decision that action woulgq be
taken against all defaulting and guilty
officials. Centiral] Government have
promiced the State Governments all
help which they may needq in contain-
ing communal violence,.

The provisions of the Nationa] Secu-
rity Ordinance 1980 are available for
taking preventive action against anti-
socia]l and anti-national elements.

The National Integration Council
has been re-constituteq and held its
meeting on the 12th November, 1980.
The Council hag decided to comstitute
a sub-committee on communa] har-
mony.
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Industrialisation of Orissa

*139. SHRIi ARJUN SETHI: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether it is a fact that Orissa
is one of the backward States in India
so far ag industrial development is
concerned;

(b) whether it is a}go g fact that in
Orissa three out of every onc thousand
persons are industrial workers against
the all India average of ten; gnd

(e) if so, the details regarding the
cefiorts of Central Government in
assisting the State of Orissa in  the
industria] field?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). Yes,
Sir.

(c) For removing regional imba-
lanceg and for promoting industrial
development of backward areas, the
Government have announcag 3 number
of concessions and facilitieg from time
to time These include concessional
finance extended by all India term
lending 1nstitutions Central invest-
ment subsidy, provision of seed!mar-
gin money at low rateg of interest for
small units preferentia) treatment for
hire purchase of machinery by small
scale units, jncome tax reliefs con-
sultancy for technical serviceg for
smal] units, interest subsidy for en-
gineer enterpreneurs, and special faci-
litisg for import of raw materials. com-
ponents, ete.

These concessions and facilities are
avai.able to the backwarg areas in
O11550 anq will supplement the efforts
of the State Government.

Additionally, the Centiral Govern-
ment have set yp a number of large
public sector unitg in the industrial
sector to speed up the pace of indus-
trial development in Orissa and some

more are under implementation|con-
sideration.

A National Committee on Backward
Areag has been set up by the Planning
Commission to formulate appropriate
strategies for the ‘development
backwarq areas. The recommenda-
tions of this Committee will be consi=-
dered for further strengthening the
efforts towards reducing regional dis-
parities.

Production of cine colour Positive
films with foreign technical know-how

*140. SHRI R, PRABHU: Will the
Minister of INDUSTRY be pleaseq to
state:

(a) whether there is any proposal
under the consideration of Government
to produce cine colour positive films
with foreign technical know-how;

(b) whether Government have re-
ceived offers from any country  for
technical collaboration; and

(¢) if so, what are the detai's

thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) and (c). Preliminary offersg for
technical collaboration covering trans-
fer of know-how. technical services,
supervision and erection, training of
personnel of Hindustan Photo Films
Manufacturing Co, Ltd. (HPF) ete,
have been received from ORWO—
GDR, AGFA—GAVAERT, Belgium
and 3—M FERRANIA,

Activities of Hare Krishna Group

1201, SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the news item in
the Indian Express dated the 11th
June, 1980 that the Newyork indica-~
tions are that the Hare Krishna Group
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" are coming under increasing police
scerutiny for large stores of weapons

.And ammunitions; and

{b) i! so, whether Government have
taken precautionary measures in this
vegard against this group in India?

THE MINISTER OF STATE 1IN
PHE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

{b) Activities of such organisations
are kept under watch and appropriate
action ynder the law will be taken in
case anything adverse comes to notice,
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Development of a 40 Watt Solar Panel
to convert SOlar Emergy into
electricity

1203. PROF, MADHU DANDA-
VATE: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Central Electronics
Engineering Research Institute, Pilani
has developed a 40 watt solar panel to
convert solar energy into electricity
which can be used for lighting houses,
for small fans, water pumps ana other
domestic purposes; and

(b) if so, what steps Government
propose to take to make increasiog
utilisation o! solar energy so as to re-
duce the consumption of o0ii, whose im-
port bill has gone up considerably?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH): (a)
As part of the Department of Science
and Technology’s co-ordinated solar
photovoltaic programme, an experi-
mental 40 watt solar panel based on
‘concentrator’ solar cells, has been
developeq at Central Electronic En-
gineering Research Institute, Pilani,
for performance testing. Such panels
which convert solar energy into elec-
tricity can technically, be used for
lighting pumping, powering fans, T.
V. radio and other applications
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The development of appropriate
technologies for harnessing solar
energy for a wide range of potential
applications, including those where oil
is currently being used, has been ac-
cordeq high priority by Government.
Based on technologies available even
now, it is possible to replace hy renew-
able energies to a certain extent. the
0il needs in the agricultural sector
including pumping for household re-
quirements, and part of the oil requir-
ed for the industrial sector, particu-
larly for low temperature process heat
requirements. However for most uses,
costs are higher compared to conven-
tional alternatives, Present efforts are
directed towardg reduction in costs ang
improvements in efficiency of various
devices for those different applications.

In the area of transportation, the
principal use of oil ig for diesel Joco-
motives, and as petrol and diesel used
for road transport vehicles. In this
sector, the changes will have to be in
terms of electrification of the railroad
system; shift from long haulage road
transport tg rail transport; and the use
of battery operated vehicles whiich
coulqd later be charged by solar energy
for shorter hauls, Development of
hydrogen engines could also oifer a
way of reducing oil consumption for
transport. The Department of Science
and Technology hag intiated work in
all these areas.

The Department of Science and
Technology has constituted a National
Steering Committee to examine,
identify and formulate research and
development programmeg related to
production of bio~-mass and conversion
of bio-mass to liquid fuels such as
methanol and ethanol., These liquid
fuels gre very useful a5 feedstock for
the chemical industry due to their
molocular structure, ang such use
could relieve the pressure on petro-
leumn-based products. such as naphtha.
In principle they can also be used in
the transportation sector.

Under the Al Indig Co-ordinated
P{'_ogramw ~a Bio-gas technology,
Loauunity bio-gag plants are being

set-up to enable the use of bio-gas in
operating agricultura] pumpsets and
for rural industry, besides cooking
and lighting,

Research and Development hag been
taken up in the area of hattery opera-
ted vehicles to ultimately largely re-
place petroljdiesel driven vehicles.
Vehicles Research ang Development
Establishment, Bharat Heavy Electri-
calg Ltd., Research Design and Stan-
dards Organisation. Central Electro-
Chemica] Research Institute etc., are
participating in this programme, A
few 1/2 tonne and 1 tonne prototyres
have been built, Thig programme is
being further accelerated towards pro-
duction of larger numbers of test vehi-
cles.

Anothey long-tern possikility ig to
use solar energy for production of hy-
drogen which can be used as a clean,
transportable fuel in substitution for
0il. The Department of Science and
Technology has constituted a Hydro-
gen Energy Task Force to identity re-
search and development programmes
relating to production, storage and uti-
lisation of hydrogen. The work in
this area is still at the laboratory
stage.

A major solar water heating de-
monstration programme is being
taken up for provision of hotwater,
hot air and low pressure steam to
industry, commercial esfablishments
and public buildings. This will reduce
the demands on commercial energy
being currently useg for this includ-
ing oil

The Department of Science and
Technology has taken up development
of solar cells and modules which can
convert solar energy directly into
electricity, which can then be used in
place of diesel, to power agricultural
pump sets. The Central Electronics
Ttd., the National Physical Laboratory.
several Institutes of Technology and
others are participating in this ¢»
ordinated programme,

Several typeg of windmillg arz being
investigated as in the areas where
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sufficient wing velocities are available,
in steady or gust form, there is great
potentia]l for replacement of diesel
based agricultural pump sets by wind-
powered irrigation,

Atrocities on Harijans

1204. SHRI SUSHIL. BHATTACHA-
RYA. Will the Minister of HOME
AFFAIRS be pleasea to state the num-
ber of atrocities on Harijans that took
place during the last three months
State-wise and month-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): The
information is being collecled and will
be laig on the Table of the House.

Foreign VesSels in [ndian Waters and
Coast Guard

1205. SHRI MANORANJAN BHAK-
TA:

SHRI HARINATH MISRA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that some
foreign vessels were detected by m.v.
TARMUNGLI while passing near
Bombooka Island in Nicobar group of
Islands and reports have been received
that frequently foreign vessels are
visiting these areas for poaching pur-
poses;

(b) if so, what are the functions of
the Coast Guard organisalion stationed
in Andaman and Nicobar Islands;

(c) whether the Coast Guard is ade-
quately equipped to detect foreign
vessels enlering in the Bay Islands, or
the poachers; and

(d) if not, what action is contem-
plated to strengthen the Coast Guard
Organisation in that part of the coun-

try?

THE MINISTER OF STATE TN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (d).
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We are aware that foreign fishing tra-
wlers have been reported to be Seen
poaching unautfhorisedly in the waters
near the Nicobar Group of Islands.
The role of the Coast Guard covers
enforcement of the provisions of the
Maritime Zones Act and similar en-
actment. It incluaes patrolling and
policing, to check illegal immigration
and lo prevent pmaching by foreign
fishing trawlers in Indian waters. The
areas including the Nicobar Group of
Islands, of known activitles of unau-
thorised foreign fishing vessels in
Indian waters are being patrolled bv
the Coast Guard to the extent possi-
ble ana it is being assisted by the
Navy. The Coast Guard Organisa-
tion has been set yp in 1970 and is
still in the process of being orzan:s-
ed. It is proposed to equip the Coest
Guard by acquiring offshore pat:ol
vessels, inshore patrol vessels and
surveillance aircraft etc. under 1ihe
Coast Guard Plan 1979—84 of 100
crores to enable it to pertorn
its role more effectively. Some of this
force level will be based in Anaamen
and Nicobar Islandg also.

Financial Irregularities in Public
Enterprises Centre for Continuing
Education

1206. SHRI CHIRANJI LAL SHAR-
MA. Will the Minister of INDUSTRY
be pleased to state:

(a) whether some professional staft
in public Enterprises Centre for Con-
tinuing Education are involved in
serious financial irregularities;

(b) whether it is also a fact that
these professional staff members have
formed a Union known as “Public
Enterprises Centre for continuing
Education Staff Union”;

(c) whether this has been done to
put pressure on the Director not to
take any action against them; and

(d) if so, what action has been takeu
against these persons?

THE MINISTER OF STATE IN THF,
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (d.),
Public Enterprises Centre for Continu-
ing Education is an autonomous body
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registered under the Societies Regis-
tration Act, 1860. The Executive
Council of the Society is responsible
for the management and administra-
tion of the affairs of the Centre in ac-
cordance with its rules and bye-laws
for the furtherance of its objectives
and it has all the necessary powers.
Complaints received in this regard
have been referred to the Executive
Council of the Centre.

Purchase of Soviet Built AN-32

1207. SHRI JANARDHANA - POO/J-
ARY: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government proposes
to have a second thought regarding
purchase of Soviet built transport plane
AN-32; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL). (a) No Sir.

(b) Does not zpply.

Criteria for Appointment of State
Civi] Servicg Officers to IAS
Cadre

1208. SHRI D. S. A, SIVAPRA-
KASAM: Will the Minister of HOME
AFFAIRS be pleased to statle:

(a) whether any criteria has been
prescribed for appointing State Civil
Service Officers to the Indian Admir.s-
trative Service Cadre; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH): (a)
and (b). In accordance with the pro-
visiong contained in the Indian Ad-
Minigtrative Service (Appointment by

Promotion) Regulations, 1955, a State
Civil Service Officer can be appointed
to the Indian Administrative Service
Cadre of the State concerned only if
his name is included in the Select List
finally approved by the Union Public
Service Commission and a proposal is
received from the State Government
concerned recommending his aproint-
ment to the Service against an avail-
able vacancy in the promotion quota
of the State Cadre. Appointment to
the Indian Administrative Service of
the officers so recommended will be
made in the order in which their
names appear in the Select List.

Lady Police in Delhi

1209. SHRI BHIKU RAM JAIN:
Will the Ministey of HOME AFFAIRS
be pleasea to state:

(a) the number of laay police in
Delhi.
(b) whether it is a fact that there

is not sufficient lady police to look
after the womep victims; and

(¢) the measures proposed to im-
prove the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
The present strength of lady police
in Delhi ig 171.

(b) and (c). The strength of lady
police remains under review and aug-
mentation is done, as and when neces-
sary,

Setting up of ESI Hospitalg in Keon-
jhar District, Orissa

1210. SHRI HARIHAR  SOREN:
Will the Minister of LABOUR be
pleased to state:

(a) the number of hospitals cons-
tructed by his Ministry and at what
places in Orissa:

(b) whether 5 hospital hag been
opened by his Ministry at Joda of
Keonjhar District; and
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(c) whether his Ministry propese fo
open two similar Employees’ State
Insurance Hospitals, one at Baitari
township in one end of Keonjhar Dis-
trict and another at the Kiribur hilltop
in another end of this District?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMAT.!‘.
RAM DULARI SINHA): (a) ¢ ESI Hos-
pitals and 2 Wards have been cons-
turcted in the State. The hospitals
are located at Chaudwar, Kansabahal,

Brajrajnagar and Jaykaypur, while
the wards, at Chaudwar and Raj-
gangpur.

(b) No Sir.

(¢) Ag thereis no industry in these
two areas covered py the ESI Scheme.
the opening of an ESI hospital has
not been considered.

International Social Security Associa-
tion

1211. SHRIMATI SANYOGITA
RANE: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that Ind:a
had participated in the General As-
sembly of International Social Securi-
ty Association held at Manila; and

»(b) if so, the details of the general
principles evolved on social security
benefits?

THE MINISTER OF STATE IN TH?
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) A Statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1449/801.

Cement supplied to the Nuclear Power
Stations by Cement Controller,
Bombay

1212. SHRIMATI KISHORI SINMI:=:
Will the Minister of INDUSTRY be
pleased to state;

() whether the Cement Controller,
Bombay has provided top priority to
the works of nuclear power Stations;
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(b) if so, what was_ the quantity
supplied to Department- of Atomic
Energy in September, 1980;

(c) whether the work of the nuclea:
power station has affected due to
shortage of cement; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN TIE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) While
assistance is duly rendored by the Or-
ganisation of the Cement Controller in
expediting supplies to any Sector hav-
ing urgent requirement priority is
only accordad to supplies to meet the
requirementg of Defence and Irrigation
& Power. The Regional Cement Con-
troller, Bombay 6 had accordingly ad-
vised cement factories to expedite
despatches against orders placed by
the Atomic Energy Deptt., Bombay.

(by Bombay Unit of the Nuclear
Power Station is reported to have
received 291 tonnes of cement in the
month of September, 1980.

(¢) and (d). There is a generzal
shortage of cement in the country
and to this extent it is possible that
the works of the Power Stafions at
Tarapur Nuclear Power Station, Bom-
bay as well ag other works may havs
been affected,

Road in Barrackpur Canit.

1213. SHRI MOHAMMED ISMAIL:
Will the Minister of DEFENCE be
pleasad to stlate:

(a) whether Government are aware
of the fact that there is no pucca road
in Barrackpore Cantonment avea
where thousands of people live;

(b) whether Governmen! have
taken any steps to construct pucca
roaq in Barrackpore Cantonment area;

(¢) if so, how long it will take fo
complete the road construction; and

(d) if not the reasons thereof?



57 Writlén Ahswers AGRAHAYANA 5, 1002 (SAKA) Written Answers 58~

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, PATIL): (a) te (d). No,
Sir. The fact is that there ape hnth
pucca as well as kucha roads/laneg in
Barrackpur Cantonment. The conver-
sion of Kucha roads into pueca ones
depends upon the priorities which are
decided upon by the Cantonment Board
regarding execution of the schemes,
as well as availability of funds.

Tripartite Consultative Committee

1214. SHRI CHANDRABHAN AT-
HARE PATIL: Will tthe Minister of
LABOUR be pleasea to state:

(a) whether 'Governmen{ are con-
templating to formulate any proposal
for increasing the capacity-utilisation
in the infrastructure sector through
tripartite consultative committees to
set up in the Railways, Ports and
Docks, Coal and Power; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RA,M DULARI SINHA): (a) and (b).
In the meeting of the trade union
leaders with the Prime Minister held
on 1st July, 1980, a suggestion was
mooted that tripartite task forces
might be set up to go into factors im-
peding production and productivity in
infrastructure industries  viz. Coal.
Power, Steel, Cement, Transport Rail-
ways and Ports and Docks. The mat-
ter is under consideration of Govern-
ment.
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Achievements. Employment and Assis-

tance in District Industries Centres im
Gujarat

1216. SHRI R, P. GAEKWAD: Wi]
the Minister of INDUSTRY be pleased
to state;

(a) the percentages of physical
achievement by the District Industries
Centres in Gujarat with special refer-
ence to cottage industries;

(b) what is the employment gene-
rated by such centres in Gujarat and
bow many amongst it was rural em-
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ployment during the first eight months
of the year, 1980; and

(c) the amount of cash assistance
and/or subsidies given under the
scheme of cottage industries through
District Industries Centres in Gujarat
during the first eight months of 1980
and its centre-wise classification?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Phy-
sical achievements wunder the DIC
programme during 1979-80 for Gujarat
State are given below against targets
intimated by the State Government.

Item

——— —— — — — — — ot — —— —— — o — o ——

No. of reporting DICs

No. of new un‘ts estab'ished

Artisans

Sma'l Sca'e Industries

Total

Credit assistance arranged through Financial Institutions

(Rs. in crores)

Additional Emp’oyment
generated .

Targets Achieve- Percen tage
intimated ments

by the state
Gover ment

17 17 100

10,229 11,683 114’ 21

3,784 4,091 108- 11

14,013 15,714 112-57

16 27 20 21 124 22

49" 521 70.0%2 14150

(b) Figures for employment gene-
rated in 17 DICs in Gujarat reportea
by the State Government separately
for rural and yrbap areas for 1979-80
and April-September, 1980 are given
below:—

Employment 1979-80  1980-81
Apri'-
-Qcpt.,
1980
Rural 36,999 10,762
Urban 33,073 20,991
Total 70,072 31,753

(¢) The amount of cash assistance,
subsidies etc. provided through the
DICs in Gujarat during the period
January-August, 1980 are ag under.
Separate break uyp for cottage and
small scale industries is, however, not
available.

. ——

Name of DIC

Assist.nee
(Rs. in ‘akhs)

1. Amreli 7' 52
2. Bhuvagar 39" 42
3. Bharuch 15575
4. Bhuyj 3750
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Name of DIC Assistance
(Rs. in lakhs)

5. Godhra . . . 40°-0Q
6. Himathagar . . 21-0%
7. Junagadh . . . 35 00
8. Mehsana . . . 19 22
a. Palanpur . . . 1079
10. Surnedranagar . . . 54 86
11. Ahmedahad . . 19-06
12. Baroda . . . . '3 23
13. Jamagar . . . 29° 55
14. Nadiad | . . . 1357
15. Rajkot 14552
16. Surat . . . . 10 73
17. Va'sed . . . 46- 30
Total ) . _Eé;—:

Bidi Leaves production in Madhya
Pradesh

1217. SHRI BAPUSAHEB PARU-
LEKAR; Will the Minister of INDUS-
TRY be pleased to state:

(a) what is the percentage of the
Bidi leaves production in Madhya Pra-
desh as compared t{o tolal production
of Bidi leaves;

(b) whether Government of Mad-
hya Pradesh has imposed restrictions
on the movement of Bidi leaves from
Madhya Pradesh to other States;

(¢) if so, whether Bidi production
in other States is expected to be affect-
ed ag a result of this restriction; and

(d) what steps Government would
like to take to streamline the usual
Supply of Bidi leaves from Madhya
Pradesh to other bidi manufacturing
States?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIL
CHARANJIT CHANANA): (a) Mad-
hya Pradesh produces about 41 per
cent of the total production of Bidi
leaves in the country.

(b) The Government of Madhya
Pradesh imposed restriction on the
movement of Bidi leaves to other
States in the month of August, 1980,
which was withdrawn in October,
1980. At present, there are no such
restrictions.

(¢c) The  short-term  restriction
earlier imposed (and now withdrawn)
may affect the total production of
bidies in the States solely depending
on the supplies of their bidi leaves
from Madhya Pradesh,

(d) Does not arise in view of the
fact that the restriction imposed for a
short term has already been with-
drawn.

Setting up of New Cement Indusiries
in Public Sector

1218. SHRI AMARSINGH RATHA-
WA. Will the Minister of INDUSTRY
be pleased state:

(a) whether any provision has been
made to establish more cement units
in Public Sector during the next Five
Year Plan to meet the increasing dJde-
mand of cement in the country: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) nnd
(b). Letters of Intent/Inaustrial
Licences have been issued for setting
up capacitieg totalling to 11.15 million
tonnes for manufacture of cement in
the Public Sector A Statement indi-
cating the details is laid on the Table
of the House. [Placed in Library,
See No. LT-1440/80].



63 Written Answers
babour-Blahaganidlit Disgiittes,
1218, SHRI DAULATSINHJT:

JADEJA: Will the Ministey of
LABOUR be pleased to state:

(a) the number of labour-manage-
ment disputes in the
the luast three years;

country during
(b) the factors responsible for the
same; and

(¢) the steps taken or proposed to
be taken to reduce the same?

NOVEMBER 26, 1080
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THE MINISTER OF STATE IN THE-

OF LABOURE (SHRIMATT

RAM DULARI SINHA): (a) and (D).

A statement showing the number of

industrial aisputes, by causes, during

the calander years 1977 1978 and 1979
is attached.

(c). Industrial Relations situation
remained under constant watch of the
Government. Industrial Relations
Machinery both at the Centre and the
States continued to make efforts to
minimise work stoppages through in-
formal mediation, conciliation, adjudi-
cation or arbitration, ag necessary
under the existing statutory provisions
and/or wvoluntary arrangements.

Statement

The Number of industiial distutes, by causes, during the Calander years 1977, 1978 and 1979

Cause-Groyp

— e — a— —— e —— e — — — —

Wages and A'owances
Bonus

Petsonne’

Retrenchment

Leave and Hours of Work
Indiscip’ine and Vio ence
Others

Not known

Tot'

(P}  Provisions)
¥ ¥ B8R wmram =
TETYAT

1221. st wrefawer i
JUM HAY qg TAW #T FAT FIA |

(%) 2w & wofir fexr o
Wz & ¥ frad o’ FREm™

No. of industria’ disputes  (Strikes
& Lockouts)

— o —— ——— — . —— — — — — — ——

1977 1978  1979(P)

923 887 927

450 308 256

599 675 5b2

B2 75 72

68 62 69

261 330 274

5% 757 765

153 93 143
‘-_iﬁy_——iﬁ&———_i&s

Vo' 4

(@) wa% *F@a #¥ faafr
AR WX IAET qAdT g

() @z & S  wreaEr @
T F @ a9 awed § ey
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T Wy § | marfy, oW wfassoe
N wfafae FoflT a7 F e &
s fefig whrer @y agea e
N

News-Iters Captioned “Goiden Fibre
for Newsprint”

1225. SHRI S. M. KRISHNA'*' Will
the M.inister of INDUSTRY be pleased
to state:

(a) whether his attention has been
drawn to the editorial appearing in
‘The Hindu’, Madras dated October 23.
1980 captioned ‘Golden fibre for news-
print’;

(b) if so, whether any break-through
has been or is being made in exploit-
ing commercially a new raw malterial
kenaf, which has been proved capable
of being put to use for printing a daily
newspaper in US.A.; and

(¢) if not, what steps are being taken
to exploit the indigenous resources in
this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA)* (a) to (c)
It is recognised that kenaf can be
used for the manufactiure of paper and
newsprint, Research work has been
undertaken to assess the suitability ot
kenaf as well as other potential raw
materials for the manufacture ot
paper and newsprint

Profits/Losses of Hindustan Pheto
Films

1224, SHRI DEVINDER SINGH
GARCHA: Will the Minister of IN-
DUSTRY be pleased to state what are
the annual losses/profits for the past
five years for Hindustan Photo Films?

THE MINISTER OF STATE IN THEL
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): The annua!l
profits earned by Hindustan Photo
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Films Manufacturing Co. Ltd. during
the last five years are given below:—

et e c— - -

Year Profit

(Rs. in lakhs)

1975-76 . . . . 16-06
1976-77 142- 63
1977-78 10410
1978-79 232" 34
1979-80 266- 65

Jobs of Clerks through Emp.oyment
Exchanges in Bihay and UP.

1225. SHRI RAM SINGH SHAKYA:
Will the Minister of LABOUR be
pleaseq to state:

(a) the number ot persons registere.l
for the post of clerks with the Employ-
ment Exchanges in Bihar and U.P. who
have not got employment during the
last two years; and

(b) the number of candidates fou
stenographers, correspondence clerks
and storekeepers who got employment
in States through the Employment
Exchanges during the last two vears,
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Information is being collected

Supply of Cement to Karmataka

1226. SHRI T. R SHAMANNA:
Will the Minister of INDUSTRY be
pleased to gtate:

(a) what js the quantity of cement
allotted to the Karnataka State du-
ring the last three quarters; and

(b) what is the quantity so far gup-
plieq for the above three quarters?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and

Period

Qr. 1/80
Or. 1180

Qr. 1180

—— et e e em——— —_—— e —

Number, Workers, Wasges profits
Cement Factorles

in

1227, SHRI A. NEELALOHITHA-
DASAN: Will the Minister of INDUS-
TRY be pleased to lay a statemeni
showing -

(a) the number of cement facto-
ries in India ag on the 1st April, 1980;

(b) the number of workers in the
Cement Industry as on the above
date;

(c) the tota] wage bills paid by the
iIndustry in 1979 as compared to 1977;

(d) the tota] profits earned by the
[ndustry in each of the yearg 1977-
1979,

(e) the controlled price of cement
m the above years; and

(f) the profit index of the cement

industry jn 1979, based on the index
of 1970-712

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(f). A statement is attached.
Statement
(a) 58.
{b) The total number of  workers

Chgaged in cement industry during the
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(b). The quantity of cement allotted
and supplied to Karnataka State dur-.
ing the last three quarters is as under:

—_— e ——— e e mmtas

Allocation  Ad-hoc Total Despatches
allocation
198000 66200 264200 266680
198000 62000 260000 217043
198000 31300 259500 227429
year  1979-80 wag approximately
54,000.

(c) The Cement Manufacturers’ As-
sociation have reported the following
figures of wage bills paid to the wor-
kers in the years shown below n res.
pect of 56 cement factories: —

Year Rupees 1 lakhs
1976-77 1732 approx,
1979-80 6408 appron

(d) and (f). The specific information
on total profits earned and the pro-
fit index of the industiry of each year
1in question is not available. However,
as per the report of the High Level
Committee on the Cement Industry
submitted to the Government in
December, 1978 a study of the profita-
bility of 19 selected factories in 1977-
78 indicates that only 4 made profits
in excess of 10 percent post taxn re-
turn on net worth, the profits of 7 ran-
ged from 1 per cent to 10 percent post
tax return on net worth and as many
as 8 suffered losses. Data collected
by the Committee also indicaled that
the profit of cement companies has
been generally lower than of those
engaged in other Industrial activities.

(e) F. O. R. price of cement, ex-
cluding special varieties, during the
years 1977, 1978 and 1979 is ¢iven
below:—
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Year Period Tota' F.O.R. *price
per tonne
(in rupees)
1 2 3
1977 B 1-1-77 to 26-1-77 337 bo
27-1-77 to 31-1-77 320- 60
1-2-77 10 31-3-77 337 6o
1-4-77 to 30-6-77 338-42
1-7-77 t0 30-9-77 33817
1-10-77 tO 31-12-77 338 30
1978 1-1-78 to 6-1-78 338-.8
7-1-78 to 28-2-78 355 28
1-3-78 1o 31-3-78 358" 53
1-4-78 to 30-6-78 364- 24
1-7-78 to 2-7-78 364 25
3-7-78 to 30-9-78 36895
1-10-78 to 6-12-78 308-87
7-12-78 to g1-12-78 408478
1979 1-1-79 to 31-3-79 412" 30
1-4-70 10 2-5-79 41401
3-5-79 to 30-6-79 439.69
1-7-79 t0 30-9-79 444" 52
1-10-79 tO 31-12-79 450 35

but this was withdrawn with effect from 7-1-1978.

Constitution of Labour DBoards

1228. ACHARYA BHAGWAN DEV:

Will the Minister

pleascd to state:

(a) the names of Stateg in which
Labour Boards have been constituted
to safeguard the interests of labour;

of LABOUR be

(b) whether any directiong have

been issued by Government to

the

States for the constitution of Labour
Boards where the game have not been
constituted; and

(c¢) if so, the action taken thereon
by the Sitate Governments?

*A rebate (@Rs. 10/- per tonre was allowed to supplies under rate contract (Government)

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Presuma-
bly the question relates to the setting
up of Stale Advisory Contract Labour
Boards. The names of the States in
which such boards have been constitu-
ted to safeguard the interests of con-

tract labour have been given in the
Statement.

(b) and (c). Yes, Sir. The State
Government/Union Territories which

have not constituted the Boards have
been reminded on October 24, 1980.
Replies from them are awaited.
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Statement

The names of States and Union Ter-
ritOries which have constituted the
State Advisory Contract Labour
Boards

State GOvernments

Karnataka

Andhra Pradesh

Meghalaya

Haryana

Madhya Pradesh

. Manipur

Uttar Pradesh

Tripura

Tami] Nadu

. West Bengal

. Maharashtra

. Bihar

. Gujarat

. Himachal Pradesh
15. Orissa
16, Kerala

UNION TERRITORIES
1. Delhj
2. Chandigarh Administration
3. Andaman and Nicobar Islands
4. Goa, Daman and Diu

L XN Ok

— e
woWw N o

Pending Industrial Disputes of Dhan-
bad Division of Eastern Railway

1229. SHRI A. K. ROY.
Will the Minister of LABOUR
be pleased to state:

(a) the number of jndustrial dis-
putes of Dhanbad Division, Eastern
Railway pending with the Regional
Labour Commissioner (C), Dhanbad;

(b) the numbers of disputeg re-
ferred to the Ministry of Labour; and

(c) the reasons for the delay to
refer the disputes for adjudication?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) to (e).

Two Failure of Conciliation reports
relating to two industrial disputes
over termination of services of work-
men employed in Dhanbad Region of
Eastern Railway are pending. Of
these, in one case the workman appro-
ached the Court and the matter has
thus become sub-judice. In the
other case, failure of Conciliation Re-
port is under examination.

Findings \made by Thumba Atomic
and Space Research Station

1230. SHR1 N. DENNIS: Will the
PRIME MINISTER be pleased to state:

(a) whether any new findings have
been made by the Thumba Atomic
and Space Research Station during
the recent years; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) and (b).
No unit of Atomic Research is at
Thumba. There is however a Rocket
Launching Station. Sounding roc-
kets to study upper atmosphere, jonos-
phere and other space scientific as-
pects are fired from here. So far
more than 1300 sounding rockets have
been fired from this station. Many
scientific results have been oblained
and published in appropriate national
and international journals.

Rotation of officers of C.S.S. grade I/
Selection grade from one Ministry to
another

1231. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Section Officers/
Desk Officers, Officers of Central
Secretariat Service Grade I, Selection
Grade and Directors are liable to be
transferred from one Ministry /Depart-
ment to another and whether any stay
in one Ministry hag been prescribed
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for proper career development of

such Officers;
(b) if so, the details thereof; and

(¢) the particulars of such Officers
who have stayed in the Ministry of
Petroleym & Chemicalg for the last
more than 5 yeargs and the reasons
for not rotating them not only to
ensure healthier administration but
also in the interest of their career
developinent?

THE MINISTER OF STATE INTHE
MINISTRY OF HOME AFFAIRS
(SHR1 P. VENKATASUBBAIAH): (a)
to (¢). The officers holding posts upto
Section Officers/Desk Officers in the
Central Secretariat Service are not
normally transferred from one Miuis-
try/Department to another as the
grades upto Section Officers are  de-
centralised. However, officers ol the
Central Secretariat Service Grade I
and above are liable to be transferred
from one Ministry/Department to ano-
ther. There is no tenure period pre-
scribed in one Ministry/ Department.
However, the need for rotating the
CSS officers of the rank of Under
Secretary and above from one Ministry
to another or from one Desk to ano-
ther, keeping in view their career
development and administrative re-
quirements, is always kept in view.

In the Ministry ot Petroleum, Chemi-
cals and Fertilizers, there are 5 CSS
Grade 1l/Selection Grade officers who
are working for more than 5  years
continuously. In their cases  also
what has been stated above in  the
above paragraph would be applicable.

Report of Working Group oan 'Iribal
Development for Sixth Plan

1232. SHRI GIRIDHAR GOMANGO
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether hig Ministry received
the report of Working Group on
Tribal Development for Sixth Five
Year Plan;

NOVEMBER 26, 1980
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(b) it so, the main recommenda-
tions thereof;

(c) the financia] allocation suggest-
ed by the Working Group for Tribal
Development for Sixth Plan from
State Sector, special Central assis-
tance, Central Ministries and other
sources; and

(d) the steps taken by his Idinistry
to get the funds suggested by the
Working Group?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) A number o! recommendations
covering the protective and develop-
mental aspects of tribal administra-
tion have been made in the report.

(c) The financial allocations envi.
saged during the plan-period are over
Rs. 2700 crores from the State Plan,
Rs. 750 crores from the Plans of Cen-
tral Ministries. Rs. 1,000 crores from
special Central assistance and Rs
350/- crores of institutional finance.

(d) Planning Commuission has been
requested to consider and allocate
funds as recommended by the Work-
ing Group.

fagre & fg &3 Twer ® wfaw
Wt nf gfy gwedt g

1233, %t fawg g amw
T QXA HAl TE FATY HT FAT FA
f& :

(%) 7ar @z 79 § & sfw &
T q faee oF frewr wew g
7

(&) afe gr, @ Sa fresww
F@ ¥ far i duaffr g
7 fea gemT  mifae T @
va& fau feadt oftr smefea
™ 37
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(@) wsa arer & wifawe Ffy
¥ oRET g ST & s,
T & W, TYEys fawma wfwsco
fragor & fagme S fadiw @a wH-
w1 gar sgfea st 5 sgfaa
Fafaat & fau  gwew oAy &
e Y s faed fag F g
ggar & St g |
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Reservation in Promotion to SC/ST
Employees in States

1234. SHR] K. B. S. MANI:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
State Governments including Jnion
Territories are not observing reserva-
tion orders in promotion in the case of
Scheduled Caste/Schcduled Tribe em-
ployeeg in Government Services;

(b) if so, the reasons therefor;

(¢) the States which are observing
these reservation orders;

(d) whether Government have
issued or propose to issue any direc-
tive to the State Governments to
strictly follow the said reservation,
and

(e) if so, the detailg thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
Grant o!f concessions for members of
Scheduled Caste/Scheduled Tribes in
respect of promotion n State serviceg
is within the purview of the respec-
tive State Governments, Union Gov-
ernment have provided rescrvations in
promotion for Scheduled Castes and
Scheduled Tribes in  Central Govern-
ment services including the services of
the Union Territories. The exact
position prevailing in the Siates is
being ascertained and will be laid on
the Table of the House.

(b) to (e). The question of giving
directives to the State Governments
can only arise after exact position be-
comes gvailable from the State Gov-
ernments.

Replacement for Tupolev-124s

1235. SHR] K. MALLANNA.
Will the Minister 9f DEFENCE
be pleased to state:

(a) whether it is a fact that the
Indian Air Force has been looking

for long to find a replacement for the
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ageing Tupolev-124s in its hard-
presseq V.LP. squadron which also
hag gome Avro 748s;

(b) whether it is also a fact that
the Boeing 737 was considered a trifle
too big for the VIP gquadron’s re-
quirements of going to smal] wirstrips,
but in the interest of commonality of
spares and maintenance, two planes
were ordered by the IAF; and

(¢) if so, the detaily regarding the
decision go far taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) and (c¢). No decision has yet
been taken on the aircraft to be pro-
cured and no order has been placed

Inclusion of Nepali Lauguage in
Constitution

1236. SHRI AMAR ROYPRADHAN:
Will the Minister of HOME
AFFAIRS be pleased to stale:

(a) whether Government have de-
cided to gmend Constitution of India
for inclusion of Nepalj languag-; and

(b) if so when?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA)' (a)
and (b). The matter is under consi-
deration of the Government.

e afafa & sfdew § ga
™ e
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(&) ag T FT AW &Y
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Leh-Manalj Road

1239. SHRI P. NAMGYAL: Will
the Minister of DEFENCE be pleased
to gstate:

(a) when the Leh-Manali Road
between Ladakh in J&K and Himachal
Pradesh will be completed;

(b) whether any proposal is afoot (o

upgrade the said road end if not, state
reasons therefor; and
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(c) whether there is any proposal to
build an all weather highway to keep
the Ladakh region linked with rest of
the country in view of unfavourable
weather conditions at ZOJI-LA and
Kashmir valley?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Construc-
tion of the road was completed in
1973.

(b) No, Sir. Recent assessments re-
lating to Defence needs and cost-effec-
tiveness have not favoured further
improvements to the road for the pre-
sent.

(¢) No, Sir.

Illegal Entry of Foreign Ships

1240, SHRI M. RAM GOPAL
REDDY:
Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that ille-
gal entry of foreign ships into econo-
mic zone of Indian territory in the
Bay of Bengal for poaching and
smuggling of goods ig on the increase;
and

(b) if so, what steps have been
taken by the Government to control
the illegal entry?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
Foreign vessels/ships are reported to
be entering into our Exclusive Eco-
nomic Zone, in the Bay of Bengal, for
poaching purposes. The Govt. has
created the Coast Guard Organisation
to protect our due sovereign rights in
our Exclusive Economic Zone. The
Navy also helps the coast Guard in
this regard. The Coast Guard is still in
the process of being organised, Varioug
steps are being taken to augment its
force level to deal with illegal entry
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of foreign ships into the  Exclusive
Economic Zone of India, more effec-
tively.

Overstaying by Pakistanis

1241. SHRI CHHITTUBHAI
GAMIT:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) the detailg regarding Pakistani
nationals who visited India during
last three years year-wise;

T T et S e s

(b) the number of visitors stayed
beyond the expiry of their visas
time; and

(c) the reaction of
thereto?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
Information regarding the number of
Pakistanis who entered/left India
during the calendar years 1977, 1978
and 1979 is given below:—

—

Year Entered Left Spill-over
1977 48,884 47,411 1,473
1978 . . . 78,127 62,758 15,369
1979 2,72,998 2,20,172 52,826

Statistics about other details are not (b) if so. what is the Govern-

being maintained.

(b) Information is being collected
from the State Governments and Union
Territory Administration and will be
laid on the table of the House as
early as possible.

(¢) Action, including prosecution/
deportation under the Foreigners Act,
1946 is taken against those who stay
in India unauthorisedly.

Pak Efforts to Increase Armed
Forces

1242, SHRI MADHAVRAO
SCINDIA:

SHRI R. L. BHATIA:

Will the Ministey of DEFENCE
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the reports
that Pakistan’s President General
Zia-ul Haq, proposes to create a
people’s army on the Chinese model
ang make a massive increase in the
size of Pak armeq gorces;

ment’s jnformation about the plan
for creating “people’s army”; and

(c) what is the Government’s re-
action to revamp the Indian Armed
Forces to match the massive increase
in Pak army for ensuring an effec-
tive security against the massive
arms build up in Pakistan?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SIIIVRAJ V. PATIL): (a) and (b).
Government have seen press reports
regarding a proposal of Gen  Zia-ul-
Haqg, President of Pakistan for creat-
ing a Peoples Army on the Chinese
model. There are, however, as yet
no firm indications to suggest that
concrete measures ‘have been taken to
establish a People‘'s Army.

(c) Government keep up-dating
their Defence preparedness from time
to time in order to meet developing
threats to the security and territorial
integrity of India. In doing so among
other relevant factors, dispropor-
tionate military build-up in those
quarters from which threat/aggres-

sion may be directed against us, is
taken into counsideration.
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Scheduled Castes/Scheduled Tribes
Employees in Survey of India, New

Delhi
1243. SHRI CHANDRA PAjJ,
SHAILANTI:
Willt the Minister ©of SCIENCE

AND TECHNOLOGY be pleased to
state:

(a) the total number of employ-
ees/officers, category-wise working
in the office of Survey of India, R. K.
Puram, New Delhi;

(b) the numbey of employees/offi~
cers belonging to Scheduled Caste
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and Scheduled Tribe communitieg in
each category;

(c) the total number of posts re-
served for Scheduley Castes and
Scheduied Tribes in  each category
lying vacant fop the last 3 years; and

(d) the reasong for not filling up

these reserved posts?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C.P.N. SINGH): (a) to (d). A
statement containing the required in-
formation is enclosed.

Statement

Category Total No.
of emplo-
yees/Offia
cers work-
ing in the
Directorate
of Survey
{Air) R.K.
Puram. New
Delhi

GROUP A i3

GROUP B 19

GROUP C

Division I 1o¢
Division 11 102
{including

Ministerial and
Miscellancous
establishments)

GROUP D 223

Number of emplo-
vees belonging to
ST SC

No. of posts reser - Reasons
ved for SG/ST Iying for not

SC vacant for the last dilling up
three vears the posts
SC ST
.. Nil Nil Does not
6 Nil Nil  arise
3 Nil Nil

National Transport Policy Committee
Report

1244, SHRI K. P. SINGH DEO:

SHRI M. V. CHANDRASHE-
KARA MURTHY:

Will the Minister of PLANNING
be pleased to state:

(a) the recommendations made in
Pande Committee Report In regard
to (i) new railway lineg (ii) lineg for
ending economic concentration (iii)
lines for ending metropolitan conges-

tions and (iv) foy economic develop-
ment and exploitation of agricultural
and 1ninerel resources: ang
(b) if so, the decision taken by
Government in thig regard?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The relevant re-
commendations of the Committee are
contained in paras 9-31.1 to 314 of
their Report and these have been sum-
marzed by the Committee in their re-
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commendations No. 21 to 24 pert in-
ing to Chapter 9. These are repro-
duced below for ready reference:—

21. Investment criteria for new
lines should take into account the
financial return and benefits to the
economy. A wider social cost-
benefit criteria for appraisal needs
to be applied. Construction of new-
lines should be taken up to fulfil the
following objectives:

(a) as project-oriented lines to
serve new industries or tap min-
eral and other resources;

(b) to serve as missing links
which can form alternative routes
to relieve congestion on existing
busy rail routes;

(c) on strategic considerations;
and

(d) as developmental lines to
eslablish new growth centres or
give access to remote areas. (Para
9.31.1}.

22. Any region where natural re-
sources are available an integrated
plan should be evolved to  develop
new growth cenfres and promole
economic activity, the provision of
a new rail line being an element in
such developmental plans. (Para
9.31.1).

23. Reducing total transpoit etiort
and relieving congestion on the exis-
sting saturated network are impor-
tant criteria for construction of new
lines. There is urgent need for
developing alternatives routes on
which traffic can be diverted, reduc-
ing leads and consequently total
transportation effort. (Para 9.31.2).

24. Where  existing routes are
heavily congested, even after doubl-
ing tracks, building an  altogether
new route between the main nodal
points will give the system a betler
viability than addition of a  third
track. This will enable alternative
routes to operate during dislocations
caused by natural calamities, (9.31.
4).

(b) The recommendations of the
NTPC are currently under considera-
tion o. the Government.

Ship repairing Yard at Haldia

1245. SHRI NIREN GHOSH:

Will the Minister of DEFENCE
be pleased to state:

(a) whether Haldia Ship repairing
yard project has been finally cleared;

(b) if so, when its construction
will begin; and

(c) how long it will take to com-
plete the construction?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No, Sir.

(h) and (c). Do not arise.

Allocativn of Funds for Development
of Districts

1246, SHRI JAMILUR RAHMAN:

Will the Minister of PLANNING
be pleased to state:

(a) whether Government have a
plan or have planned to allocate
funds to each of the districts of the
country for the over-all develop-
ment; and

(b) if so, the detailg thereof?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). No,
Sir. Plan outlay is allocated by Plan.
ning Commission for the State as a
whole, Details of the outlays amo-
ngst the various sectors of develop-
ment are indicated, but the disaggre-
gation of the outlay approved, amongst
the districts in the State is the func-
tion of State Government.

Setting up of a Committee for Prepa-
ration of 1980 Price Index
1247. SHRI P. M. SAYEED:
Will the Minister oy LABOUR

be pleased to state:
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(a) whethery the Union Govern-
ment had taken a decision tp set up
a Committee to review the family
living survey for the preparation of
the 1980 price index;

(b) if so, whether the Committee
has been constituteq and who are its
members; and

(c) what will be its
tions?

main func-

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) and (c¢). A copy of the Resolu-
tion issued on this subject is laid on
the table of the House, [Placed in
Library. See No. LT—1441/80].

Withdrawal of Amount Reserved for
Centrally Sponsored Schemes
Transferred to States .

1248, SHRI CHITTA BASU: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government have
decided to withdraw Rs. 2000 crores
reserved for the centrally sponsored
schemes but transferred to the States
by the previous Government; and

(b) if so, the reason therefor?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DUTT TIWARI): (a) The matter is
under consideration.

(b) Question does not arise.

Quality of Safety Matches

1249. SHRI MANPHOOL SINGH
CHAUDHARY:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether the wooden vaneer
boxes ang wooden gplints of the safe-
ty matches manufactured in the
country do not have good quality
and smokers and housewives have
frustrating experience in igniting
match-sticks;

NOVEMBER 26, 1980

Written Answers 96

(b) what measures are being taken
to see that the manufacturers do
not produce matches with poor qua-
lity match stick, heag and the igni-
ting surface; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Cases
have come to notice where some match
manufacturing units certified by the
Khadi & Village Industries Commis-
sion have supplied mhtches where
splints and vaneers were not upto the
standards prescribed by the Khadi &
Village Industries Commission.

(b) and (c). The Khadi & Village
Industries Commission has set up
Technical Extension Centres and La-
boratories for training of technical per-
sonnel and testing of matches produ-
ced by cottage units in order to ensure
the requisite standard. Action has
also been taken to deploy Technical
Supervisors in the field to train and
guide the cottage match units so that
the standard of matches produced by
them can be improved.

Scheme for Encouraging Education
Abroad for SC/ST Candidates and
Government Employees .

1250. SHRI BHEEKABHALI:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether any scheme for en-
couraging education abroag for Sche.
duled Caste and Scheduled Tribe
candidates and Government employ-
eeg hag been ‘framed;

(b) if so, the details thereof;

(¢) the number of employees and
candidates sent abroad during last
three years;

(d) the States from which  they
have been selected;

(e) whethe, it is a fact that even
under gpecial scholarship scheme for

Scheduled Castes and Scheduled
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‘Tribes, candiddtes from  Scheduled
Ttibes tave been completely ignored;
and

(f) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The Government of India is
running a scheme of ‘National Over-
seas Scholarships for Scheduled Castes,
Scheduled Tribes etc. students under
which candidates belonging to vulner-
able sections of the Society are sent
abroad to pursue higher studies/Train-
ing for 'which suitable facilities are
not available in India,

(¢) During the last three years 68
(40 SC, 15 ST, 5 DNST, and 8 OEBC)
candidates have been selected under
the scheme, out of which 28 have been
sent abroad and the admission of 40
candidates is still awaited.

(d) The candidates have been selec-
ted from Andhra Pradesh, Assam,
Bihar, Karnataka  Manipur, Megha-
laya, Punjab, Rajasthan Maharashtra,
Tamilnadu, Uttar Pradesh and  West
Bengal.

() Tt is not a fact that candidates
belonging to Scheduled Tribes have
been ignored in this Scheme. 15 Sche-
duled Trihes candidates have been ge-
lected. during the last three years.

(f Does not arise.

Special Arrangements for Welfare of
Adivasis

1251. SHRI K.

Will the Ministey of
AFFAIRS! be pleased to state:

(a) whether it is @ fact that some
States have not made any gpecial
arrangement at the administrative
level for the welfare of the Adivasis;

(b) if so, the names of such States;

(¢) whether the Centre has decided
to stop giving aid for Adivesi deve-
lopment to guch States; and

2527 LS—4

KUNHAMBU:
HOME

(d) i? s0, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY  OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Ali the tribal Sub-Plan  States
have made arrangements at the ad-
ministrative level for implementation
of the programmes for the development
of the Adivasis, with reference to the
prevailing circumstances in the respec-
tive States.

(b) to (d). Do not arise.

Restoration ef Research Institutes to
CSIR

1252. SHRI CHITTA MAHATA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that Go-
vernment have restoreg four research
institutes tpo the Council of Scientific
and Industrial Research; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOT.OGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) and (b).
Government has appraiseq CSIR of
its readiness to retransfer to CSIR the
following four national laboratories:--

1. The Central Building Research
Institute, Roorkee.

2. The Central Fuel Research In-
stitute, Dhanbad.

3. The Central Road Research In-
stitute, New Delhi, and

4. The Indian Institute of Petro-
leum, Dehradun.

The Government Body of CSIR has
recommended acceptance of the re-
transfer to the Sociely of CSIR which
will be meeting shortly to  consider
the matter.

Other necessary administrative ac-
tion for the retransfer has been initia-
ted.
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Employees of Border Road Organisa-
tion

1254, SHRI MUKUNDA MANDAL:
Will the Minister of DEFENCE be
pleased to state:

(a) how many employees are there
in the Border Rvad Organisation;
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(b) how many employees of the
Border Road Organisation have been
suspended or dischargeg from service

during the last five years; year-wise
and reasons thereof, and

(c) how many employees of the
Border Road Organisation have been
court-martialled and given sentences
or are on trial?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) 40,998 as
on 1-8-80

(b) and (¢) The details are being
collected.
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Amendment to Crimina] Procedure
Code for releasing of prisoners
serving life sentence

1256. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government had
amendeg the Criminal Procedure
Code in 1978 with a view to releasing
the prisoners serving life sentence
after 14 years;

(b) whether the same concession
will be available to the prisoners sen-
tenced prior to 1978; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF.-
AIRS (SHRI P. VENKATASUB-
BAIAH): (a) to (c) Section 433A
praviding that notwithstanding anv-
thing contained in section 432, where
a senterce of impiisonment for life
is imposrd on conviction of a person
for an offence for  which death is
one of the punishment provided by
law, or where a sentence of dcath
imposced on a person has Leen com-
muted under section 433 into one of
imprisonment for life, such person
shall not be released from prison
unless he had scrved at least four-
teen years of imprisonment was in-
serted in the Code of Criminal Pro-
cedure by the Code of Criminal
Procedure (Amendment) Act, 1978
(45 of 1978), which came into force
with effect from 18th  December,
1978.
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The provision places restrictions
on the powers of the State Govern-
ment to release specified categories
of prisoners undergoing life impri-
sonment, The Supreme Court in its
recent judgment pronounced on 1llth
November, 1980 in Maru Ram etc,
ete. versus Union of India and An-
other has inter-alia held that the
provision ig prospective in effect, i.e,
the mandatory minimum of 14 years’
actual imprisonnment will not ope-
rate against those whose cases were
decided by the trial court before the
18th of December, 1978, when Sec-
tion 433A came into force.

Maruti Ltd.

1257. SHRI SUDHIR GIRI: Wil
the Minister of INDUSTRY be pleas-
ed to lay a statement showing:

(a) the number of the employees
working in the Maruti Ltd. just be-
fore the company wag taken over by
the Central Government;

(b) the number of vehicles pro-
duced so far by the Maruti Lid,;

(c) total amount of money paid to
help the Marut; Ltd by the Central
Government before jt was taken
over; and

(d) the nameg of the shareholders
of the company who woulg get the
compensation 1n terms of the Maruti
Ltd. (Acqusition and Transfer of
Undertakings) Ordinance, 19807

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) As reported by the Official Li-
qguidator, 27 pe.sons werc employed
with the Maruti Limited on the date
of ils take over by the Central Gov-
ernment.

(b) According to thc information
furnished by M]|S. Maruti Limited
in May, 1976, the manufacture of
cars had commenced at the rate of
about 15/20 cars per month with
effect from 7th July, 1975.
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(¢) No payment was made by the
Central Government to help Marutf
Limited before its take-over on
13-10-80.

(d) The Maruti Limited (Acqui-
sition and Transfer of Undertakings)
Ordinance, 1980 does not specifically
provide for compensation to the
shareholders.

Oversteying by Pakistani and
Bangladesh Nationalg

1258. SHRI L. S, TUR:

SHRI AMARSINH
RATHAWA:

SHRI B. V. DESAIL

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it js a fact that many
Pakistani Nationals gnd Bangladesh
Nationals are overstaying in Delhi
and other parts of country; and

(b) if so, the number thereof and
the reasong for not asking them to
leave the country?

THE MINISTER OF STATE IN THE
MINISTRY OoF 1IOME AFFAIRS
(SHRI YOGENDRA MAKWANA)' (a)
and (h) Information ;s being collect-
ed and will be laid on the Tabie of
the House

Increage of IPS Cadre Strength in
Andhra Pradesh

1259. SHRI P RAJAGOPAL
NAIDU: Will the Minister of HOME
AFFAIRS be plcased to state:

(a) whether there is any represen-
tation to the Government this year to
increase JPS cadre gtrength in Andhra
Pradesh; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) No such request has been
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received from the Government of
Andhra Pradesh. However, some
Members of Parliament have requested
for mid-term revision of the strength
of the IPS Cadre of Andhra Pradesh.
views of the State Government in the
matter have been called for.
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Import of SpectOmeters by Depart-
ment of Atomic Energy

1261, SHRIMATI PRAMILA DAN-
DAVATE: Will the PRIME MINIS-
TER be pleased to state:

(a) whether it is a fact that the
Department of Atomic Energy had im-
ported cpectiometers worths Rs. one
crore;

(b) whether this import was ob-
jected to bv the technical physics
division of BARC; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECIINOLOGY AND ELECTRO-
NICS (SHRI ¢ P. N. SINGH): (a)
Value of Spectrometers imported by
the Dcpartmen{ of Atomic Energy
during the last three years is as fol-
lows:—

(Rs. in lakhs)

1978-79 . . . . . 27 40
1979-80 . . . . . 1518
1980-81 . . . . . 10- 31

(b) and (¢), On a proposal for
import of one masg gpectrometer
costing approximately Rs. 9 lakhs for
the new Test Reactor under construc.
tion in BARC, the Head, Technical
Physics Division BARC had suggested
that an instrument developed by his
Division could be used instead After
detailed evaluation of jtg actual per-
formance, a Committee of senior
scientists and Engineers considered
that further improvement was neces-
sary before that instrument could be
used for the above purpose.
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Loss due to Assam Agitation

SONTOSH MOHAN
HOME

1262, SHRI
DEV: Will the Minister of
AFFAIRS be pleased 1o state:

(a) the total emount of loss to the
National Exchequer, Central and
State Revenue, because of Assam
Agitation on production ang recovery
of oil, tea, timber, etc ;

(b) the extent of loss to jife and
property caused by riots, arson and
disturbances on the issue of Foreign
Nationals; and

(c) the total number of deaths due
to riots, arson and police firing and
the amount of compensation paid by
Government?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) to (c). The pro-
longed agitation in Assam has caused
incalculable harm to the economy of
the country. On account of blockade
of crude and due ty intermittent
functioning of Gauhati and Digboi
refineries, the country lost about 3.5
million metric tonnes of crude
throughout ti1l] September, 1980,
Approximate value of product losses
come to nearly 626 crores. On gccount
of difficulties in providing feed-stocks
for the fertilizer plants, at one stage,
as many as six fertilizer plantg had
to be closed down. Jute, plywood,
timber and forest products etc. have
also suffered. Assam and other
States/Union Territories in North
Eastern Regron have guffered serious
set-back in  developmental activities.
While it is not possible to quantify
the actual loss, it would run into
severa]l hundreds of crores of rupees,
Since August 1979, 235 persong have
lost their liveg in mob violence and
police firing as on 14th November,
1980. Relief ang Rehabilitation assis-
tance at the prescribed scales has
been made available to the affected
persons by the Assam Government

from time to time,
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Visit of Delegation of Officia] Langu.

age Committee abroaq
1264. SHRI C, CHINNASWAMY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the expenditure jncurred by
Government on the delegation of Offi-
cial Language Committee to examine
our missiong abroad;
countries

(b) the names of the

visited; and

(¢) when the report is likely to be
presented?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The Committee which visited
foreign countries to #udy the position
of the use of Hindj in Indian missiong
etc. abroad js not a Government Com.
mmittee but a Committee of Parlia-
ment. As such, this Committee does
not function under the control of the
Ministry of Home Affairs but acts
independently. Like other Parlia-
mentary Committees this Committee
itself takeg necessary decisions relat-
ing to its tours etc. and its expendi-
ture is borne by the Lok Sabha Secre-
tariat.

(by According to the information
received from the Committee Secre-
tariat, the names of countries visited
by the Committee in three groupg are
as under: —

USSR, West Germany, France,
UK., Switzerland, Austria, Egypt,

Kuwait, Thailand, Singapore,
Malaysia, Japan, Philippines,
Hongkong, Australia, Indonesia,

Italy, United States of America,
Canada, Greece, Kenya, Seychel-
les and Mauritius

(¢) According to the available
information the Committee is not
submitting any report separately re-
garding its foreign tour as the Com-
mittee would submit itg complete
report to the President including its

recommendations on the completion
of jts work, which will be laid in each
house of the Parliament. No time
limit has been gpecifieq for it -

Memorandum to take-over of Hindu-
stan Pilkington Glass Works Ltd,

1265. SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have re-
ceived memoranda dated 3rd June,
1980 and 1ith July, 1980 sent by the
CITU, AITUC and INTUC urging
upon Government for immediate
take-over of the Hindustap Pilking-
ton Glass Works Ltd., at Asansol;
and

(b) if so, steps taken by Govern-
ment in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir,

(b) The matter wag examined and
it was seen that the circumstances did
not justify the take-over of the unit
under the Industries (Development &
Regulation) Act.

Quantity of emriched Uranium
received from U.S.A.

1266, SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the PRIME
MINISTER be pleased to state:

(a) whether bulk of US uranium
has already reached India;

(b) if so, the total quantity thereof;

(c) whether any other application
hag been submitted to the U.S. Govern-
ment;

(d) if so, when the same instalment
is due; and

(e) whether in the past no instal-
ment has been supplied to India in
time?



111 Written Answers

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) and
(b). Out of the total quantity of 39.6
tonnes of enriched uranium scheduleg
for shipment from the United States
during the period March 1979 to
September 1980, only 19.8 tonnes of
enriched uranium was received in
India in the first week of October,
1980.

(¢) and (d). In accordance with the
agrez( schedule of deliveries, a fresh
app.ication for 19.8 tonnes of enriched
uranium hag been filed on September
24, 1980, for deliveries between March
and September 1981.

(e) No consignment of enriched
uranium for use as fuel at the Tarapur
Station has been received on a timely
basis since 1875.

Scheduled Caste Christians

1267. SHRI G. S, REDDI: Will the
Minister of HOME AFFAIRS be pleas-
to state:

(a) whether Government are aware
that Scheduled Castes who happen to
be ronverted to Christianity continue
to suffer the same social and economic
disabilities as other Scheduled Caste
members;

(b) if so, whether they are being
denied any of the benefits accruing ta
the Scheduled Castes; and

(c) the steps Government propose
to take to improve their socio-econo-
mic conditions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). According to the Presi-
dential Orders, no person, who pro-
fesses g religion (different from the
Hindu or the Sikh religion shall be
deemed to be a member of a Sche-
duled Caste. In view of this, the
Scheduled Caste converts to Christi-
anity are not at present entitled to the
concessions/benefits available to the
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Scheduled Castes. The Government of
India have set up a Backward Classes
Commission in January 1979, to look
into the problems relating to the soci-
ally and educationally backward
classes.

Vacant Posts in Employees’ Provident
Fung Organisation

1268. SHRI R, P. YADAV: Will
the Minister of LABOUR be pleased
to state:

(a) the number of persons retired
from the post of Regional Cominis-
sioner, Assistant Commissioner, PFI
Grade I, Grade 1I, Accounts Officers,
etc. in the Employees’ Provident Fund
Organisation during the last three
years, year-wise and category-wise;

(b) the number of posts filled up
out of the vacancies caused by the
retirement of officers;

(c) the number of posts proposed,
sanctioned and at hand on account of
Employees’ Deposit Linked Insurance
Scheme which came into force with
effect from 1st August, 1976; and

(d) whether all the posts have not
been filled up for want of the sanction
by the appropriate authority and if so,
by when these will pe filled up?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) to (d). The information jg being
collected and will be laid on, the Table
on receipt.

Meetln‘ of Indo-Soviet Joint
Commission

1269. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of
PLANNING be pleased to state:

(a) whether in view of the Indo-
Soviet Joint Commission meeting to
be held in New Delhi in November
1980, there is any proposal to enlarge
the scape of the activities of the Work-
ing Geomp for Toergy set up In
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November, 1978 under the Protocol on
Cooperation ‘between the Planning
bodieg of India and USSR;

(b) if so, what is the broad outline
of the prospective planning and deve-
lopment of energy resources which the
Working Group is expected to formu-
late for eventual discussion at the
meeting of the Indo-Soviet Joint Com-
mission In New Delhi in November,
1980; and

(c) what developments of csnergy
resources are expected to be achieved
both in terms of short-term and long-
term planning with the assistance of
USSR?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (¢). A
statement js laid on the Table of the
House.

Statement

Agreement on Cooperation between
he Planning bodieg of India ang the
JSSR gigned on November 29, 1973,
set up the Indo-Soviet Fian:ang
3roup within the framework of Indo-
Soviet Joint Commission on Econo-
mic, Scientific and Technical Coope-
ration, The functions of the Group,
as laid down in the Agreement, relate
to exchange of experience and know-
ledge in the following fields:

(a) Economic forecasting;

(by Methodology of annual,
medium ang perspective planning;

(c¢) Formulation of projects and
programmes;

(d) Methods of monitering and
evaluation of planned programmes
and projects;

(e) Planning of material supply;
and

(fy Exchange of published reports
ang materials,

In addition to the above, the long-
term programme of Economic, Trade,

Scientific anq Technical Cooperation
between India and the USSR signed
in New Delhi on March 14, 1979 by
the Prime Ministerg of the two coun-
tries, had a section on cooperation in’
the field of planning which included
the following: —

“Both sides will promote further
cooperation by exchange of know-
ledge and experience in areas of
methematical methods of pianning,
shor-term, medium-term and long
term mode]s of forecasting, material
balance techniques, linkage of in-
dustry modelg Wwith macro models
and formulation, selection, monitor.
ing end appraisal of projects and
programmes, and through the ex-
change of published reports and
material and of specialisty for
training and research in the fie]d of
planning.”

2. The Indo-Soviet Planning Group
in ity second meeling held in New
Delol between 6th—10th March 1975,
set up a Sub-Group which discussed
the subject “Planning of the Structure
of Fuel-Power Balance” and reporteq
to it. Again, the Planning Group in
its Tourth meeting held in New Delhi
between April 5—10, 1978, set up a
Working Group which discussed the
Subject <“Energy  Planning”, and
reported to it. The fourth meeting of
the Planning Group decided the fol-
lowing themes for discussion in the
fifth meeting (The date and place of
the fifth meeting of the Planning
Group are not yet fixed but it is under
consideration that it might be held
early next year in New Delhi).

(ay Monitering of Plan imple-
mentation wand project construc-
tion.

(b) Formulation and selection of
projects.

(¢) Mathematical
planning,

models of

The subject of Energy Planning
was net included in the above themes
decideq for the fifth meeting.
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Setting up of Paper Mill in Biliguri,
Bengal

1270. SHRI SATYAGCOPAL
MISRA: Will the DMinister of IN-
DUSTRY be pleaesd to stalz:

(a) whether there 1s any proposal
under consideration of Government of
Indig to establish a large scale paper
industry at Siliguri or any other place
in Northern part of West Bengal;

(b) if so, the details thereof; ang

(c) if not, the alternative proposal
by Government to meet the critical
want of paper in the North Eastern
region of our country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). A letter of intent was
issued to the West Bengal Industrial
Development Corporation on 31-7-
1974 for setting up a newsprint pro-
ject with a capacity of 200 tonnes
per day in North Bengal. The letter
of intent was cancelled in 1978 as
no tangible progress could be made.
Recent studies have revealed that
the area does not have sufficient
raw material to support a large
scale paper industry.

(¢). Two large integrated paper
and pulp-mills with capacities of
1,9¢,000 tonnes each are being set up
by the Hindustan Paper Corporation
in the Nowgong and Cachar Districts
of Assam, The Nagaland Project
for an integrated pulp and paper
mill with a capacity of 33.000 tonnes

Statement
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per annum is also nearing comple-
tion. The output of these projects
will be more than adequate to meet
the vequirements of the North East-
era Ilegion,

fma’t Scals Match TUnits Affifinted to
Al india Chamber of Mateh Indust-
ries, Sivakas

1271, SHRI K. RAMAMURTHY:
Wil the Minister of INDUSTRY be
vicased to state:

(a) the names of small scale match
units affiliated to All Indiz Chamber
of Match Industries, Sivakasi that have
been  covered by 1.8.I. Certification
Marks Act; and

(b) the names of applications from
the small scale match units, Sivakasi
which are pending with Indian Stand-
ards Institution for such coverage?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The list of 11 Small Scale Units
that are covered by ISI Certification

Marks Act received from Indian
Standards  Institution is enclosed -
herewith as Statement ‘A’. All the

units excepting the Jasmine Match
Works, Sivakasi are affiliated to All
India Chamber of Match Industries,
Sivakasi.

(b) The list of 13 Small Secale
Units in and around Sivakasi whose
applications are pending with Indian
Standards Institution for such co-
verage is enclosed herewith as
Statement ‘B’.

(4

Licence No. Valid

! t
§'. No. Product (CM/L) upto
Licences
Safety matches in boxes IS : 26531964
7221 81-09-30

The South Tndian Lucifor Match Works,
8-0-30, Nadagakottagai Street, Sivakasi-
62612 (Tamil Nadu) having their office
at 74/1, Po'ice Station Road, Sivakasi-
626123 (Tamil Nadu)
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I 2 3 4
x -
2. The Grzham Match VV‘)T:kS, 7222 8[_0_30
5/924, Virudhunagar Road,
Thiruth: ne-l, Sivakesi (Tomil Nadu)
hoving theiv oy t12-A,
! Cheivman Shunm . Nodsr Road,
Sivka T r2g (Tl Nadu).
3. The Lotwa Mitch Works (A Unit of the Rajapaliyam 7223 81-09-30
Tt 1 & Gommercinl Syndicate Ltd.) No. 3 Thiruthangal
L Road, Sivek.si (Tamil Nadu) having their office at 12-A
‘ Cheirmzn Shunguga Nadar Roed, Sivakasi-626 123 (Tamil
Nadu).
4. The Pionecer Mitch Works, (A Unit of Asia Match Co. Pvt. 7224 81-09-30
Lid.), Boopathy Buildings, Sivakasi-626 123 (Tamil Nadu).
Brand: ‘CHAVI’
d 5. The Imperial Match Works, Viswanatham Road, Sivakasi- 7613 81-03-15
626 122 (T2mul Nadu) having their office at 12-A, Chairman
Shunmugo Nadar Rosd, Sivakesi-626 123 (Tamil Nadu).
» Brand: ‘CAMEL’
6. The Arosan Match Industries, 10-4-30A Viswanatham Road, 8566  8r1-04-15
Sivakasi-626 123 (Tamil Nadu).
Brand : ‘WE TWQO’
7. The Jasmire Match Works, 8 D-4 Chairman P.K.S.A. 8567 8i-04-15.
Arumugasamy Nadar Road, Sivakasi-626 123 (Tamil Nadu)
having their office at 12-A Chairman Shunmuga Nadar
Rozd, Sivakasi-b26 125 (Tamil Nadu,.
Brand : ‘CAMEL’
8. The Raj Match Works, ] ) 8767 81-06-30
1 A.S.K. Thangaizh Nadar Road, Sivakasi-626 123 (Tamil
Nadu) having their office at 12-A, Chairman Shunmugo
B Nadar Roed, Sivakasi-626 123 (Tamil Nadu).
N 9. Vijeyakumar Sankar Match Industries 9050 81-10-15
146 & 147 Mundaganadar Street,
Sivakasi (Tamil Nedu) having their office at 72 Javulikadai
- Street, Sivakasi-626 123 (Tamil Nadu).
10. Vijayalsksmi Match Industries 209/IC-4 Viswanatham 9051 81-10-15
Village, Sivakasi-026 123 (Tawil Nadu) baving their office at
72 Javulikedai Street, Sivakasi-626 123 (Tamil Nadu)
11. The Mujestic M .tch Industries, 1/210 AB.C. 9052 81-10-15
Viswanstham Village, Sivakasi (Tamil Nadu) having their
office ¢t 72 Javaulikadi Street, Sivakasi-626 128 (Tamil Nadu)
Statement (B)
Apblicants for IS + 2653--1964
’)\ Sl. No. Na2me of the applicant Application No.
]
> 1. Excel Match Company, Sattur . . MO— 1639 (80)
2.7 Ramiji Match Factory, Sivakasi R . . . MO— 1645 (80)
3. V.K.S. Matches, Voilanpatti . . . . . MO— 1642 (80)
4. Modern Match Factory, Sivakasi . R MO— 1643 (80)
5. Lion Match Factory, Sivakasi | < . . MO~ 1644 (80)
6. Prabhat Match Factory, Kovilpetti . . . . . MO—

1650 (80)
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7- The Standard Colour Match Works, Sivakasi

8. The Kamalan Match Works, SIV’LI\aSI
naki Match Works, Swakasi

10. Himalaya Match Imlastreu Sivakasi
11. Popa The King Match
12. Star Match F"zctory, Kovilpatti

13. Sri Ranganatha Match Tndusmes' Kov1lpa,tt1

actory, Kovilpatti ..

s S e e i i i -

MO— 1666 (80)
MO-- 1663 (80)
MO- 1667 (80)
MO— 1646 (80)
MO-— 1647 (80)
MO— 1648 (80)
MO— 1649 (80)

Amendment to Industrial Dispuies Act

1272. SHRI K. A. RAJAN:
SHRI AMAR ROYPRADHAN:

PROF. MADHU DANDA-
VATE:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government are consi-
dering 5 proposal to amend the Indus-
trial Disputes Act to enable it to pro-
hibit strikes, go-slow and lock-outs in
an essential under;aking; and

(b) if go, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) and (b). There is no
proposal, at  present, to  prohibit
strikes, go-slow and lockouts in an
essential undertaking.

Rise in Industrial Growthp Rate

1273, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of . IN-
DUSTRY be pleased to state:

(a) whether the index of industrial
production has gone up between April
and November, 1980;

(b) if so, what
Production now; and

is the Index of

(¢) how does it compare with the
Index of the last year’s production?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The Provisional Index
(General) of Industrial Production
(1970=100) released by the Cen-
tral Statistical Oaganisation (C.S.0.)
is available up to July, 1980. This
index has moved from 138.8 in April
1980 to 147.4 in July, 1980. The"
“Quick Index” of CSO for August,
1980 stands at 147.9.

(¢c) The comparative picture of
the monthly Index of Industrial
Production from  April to August,
1979 and 1980 is as follows:

General Index of Industrial Production

(1970-100)
Percentage
Month 1979 1980 change oxg/er
the corres-
ponding
month a
year 2go
April 146-0 138-8 (R
May 146-4 143-5 . 32
June 141-3 141-8 +04
July 1446 1474 Freg
August 147°3 147-9* + 0%4

*Q_ulck Estimate.
(All figures are provmonaﬁ
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Strike in H.M.T.

1274, SHRY SURAJ BHAN: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) since when the strike in Hindus-
tan Machine Tools, Pinjore (Haryana)
is going on and what are the demands
of the workers;

(b) the total loss suffered by Gov-
ernment on account of the said strike;

(¢) the total amount that Govern-
ment woild have to pay if the demands
of the workers are accepted; and

(d) what conciliatory steps Govern-
ment have taken so far to bring an
honoursble and amicable seftlement
with the workers?

THE MINISTER OF STATE IN
THE MINXSTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The strike in HMT Pinjore was
called off on 25th  October, 1980
which had commenced on 13th Sep-
tember, 1980. The main demand
wag for pavment of bonus for the
year 1979-80 at 20 per cent. In addi-
tion, increases in different allowances
were also demanded,

o The : i1 which could
not m i HAMT) Piniore due
to the strike 1s estimated at about
Rs. 6.7 croves. The fixed costs dur-
ing the period of strike amount to
about Rs 1,23 crores.

(¢) HMT have been paying bonus

orn a pr ivity linkad honus

* cont, arregpective of
would have affected
4 vitiated the motiva.
of the schemea. The

ure  ior HMT, Pin-
aegtimated at Rs. 1.00
crove if all the demands had been
accepted,

an (SR vis

jore alone s

(> HMT management success-
fully negotiated with the Unions of
all their wvnits an acceptable pro-
ductivity linked bonus scheme. After

\

[ %]
I

reaching an amicable settlement
with HMT, Pinjore Union, the strike
was called off on 25th October, 1980.

Strike in Fiat Car Factory

1275, SHRIMATI KRISHNA SA-
HI: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the production of Fiat
Car is held up due to strike in the
company; and

(b) if so, the reasons of the strike?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir,

(b) Does not arise.

Civic Amenities in Hutment Colonies.
in Bombay

1276, DR. SUBRAMANIAM
SWAMY: Will the Minister of DE-
FENCE be pleased to state:

(a) whe'her Government gre gware
that there are mary hutment colonies
e v
on its land in Bombkay; and

(b) if so, whaat steps Government
intend taking ipn regularising these
hutments and providing them basic
civic amenities as done by the State
Government and the Municipal Cor-
poration to the hutments on their land?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b). There are unauthorised
hutmentslcolonies on Defence  Jend
in Rombay hkeld by the Army Navy.
Tne Government can not regularise
these unauthorised colonies as  the
land is required for their use in due
course.

As regards removal of encroach-
ment and provision of civic ameni-
ties, these have been discussed by
the Central Government with the
Government of Maharashtra and the
latter has been requested to remove
the hutments from such of the lands




123 Written Answers

which are required for immediate
use on payment of grant at the rate
of Rs. 1,900|- per family towards
resettlement at alternative sites.

In respect of lands not required
for immediate use, the Central Gov-
ernment have agreed that the State
Government may provide civic ame-
nities at its own cost without preju-
dice to the ownership rights of the
Central Government, The provision
by the State Government of any
facility or amenity will not be cons-
trued as regularisation of such en-
croachment, and will not confer on
hutment-dwellers any licence or
right to continue in occupation.
Suitable instructions have been issu-
ed to the local Army|Naval authori-
ties not to object to such work being
undertaken by State Government
authorities as and when a request is
received.

Seniority of Emergency Commissioned
Officers granteg Permanent Commission

1277. SHRI RASHEED WMASOOD:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that a large

number of Emergency Commissioned
Officers who have been granted per-
manent Commission in the Army are
being deprived of their seniority
though these officers are governed by
the same ruleg and regulations as are
applicable to the regular officers in the
matter of promotions;

(b) if so, the number of the Emer-
gency Commissioned Officers that are
affected; and

(¢) the reasons for discriminatory
treatment shown to them?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Some representations have been re-
ceived in this regard. One Officer
has filleq a writ petition in the Al-
lahabad High Court on this issue.

(b) The number
‘Commissioned

of Emergency
Officers who have

NOVEMBER 26, 1980
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been granted permanent commission
is 3470,

(c) The matter relating to alleged
discrimination is subjudice,

IAF. Pane crash in Qciober, 1580
1278. SHRI CHHANGUR RAM:

SHRI RAJESH KUMAR
SINGH:

Will the -Minister of DEFFENCE -
be pleased to state:

(a) whether it ig g fact that an IAF
Jet fighter crashed in Delhi on the
23rd October, 1980;

(b) if so, the result of the inguiry
made into the accident; and

(¢) the loss suffered-by ‘Government
as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) A Court of Inquiry has bheen
ordered into the accident whose re-
ports is awaited.

(¢) Rupees 87 lakhs.

Job Opportunity

1279. SHRI R. Y: GHORPADE:
Will the Minister of LABOUR be
pleased to state:

(a) the number of new jobs created
in private sector ang Government con-
trolled sector during the last three
years, years-wise; and

(b) the steps taken to create more
job opportunities in sectors mainly
under Government control?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) Available information, which
relates to the annual increases dur-
ing the financial year 1976-77 to
1978-79 in the level of employment
i the public and private sector es-
tablishments covered by the employ-
ment JMarket Information Programme



¢ the Ministry of Labour, is given

in the Statement,

' (b) A number of steps have been
en by the Central and State Gov-
e ents for creating more employ-
ment opportunities in different sec-
forg including those mainly under
Government control. Some of the
important steps taken are:

(1) The construction of a large
number of major, medium and
minor 1rr1g’at10n projects were tak-

up. An additional irrigation
poténﬁﬁi of over five million hec-
tares “wag created.

R IRe =

_(2) About 70,000
_ lages were electrified. An
 nal 8§ lakhs of pumping

- energised,

(8) The number of brancheg of
public sector banks inrceased
from 16,499 at the end of March,
1976 to 28,500 at the end of March,
1980. This hags brought about a

~ substantial increase in the num-
ber of professional and self-em-
ployed persons and small scale
units getting financial assistance
from the banks.

additional vil-
additio-
sets were

(4) The number of running pub-
lic enterprises rose from 121 in
1975-76 to 159 in 1978-79. A
number of public enterprises were
also in the construction stage.

(5) Integrated Rumsal Develop-

ment Programme.
(6) Food for Work Programme.

(7) National Scheme of Training
Rural Youth for Self-Employment
(TRYSEM).

(8) Drought
gramme.

Prone Area Pro-

(9) District Industries Centres.
(10) Rural Entrepreneurship Pro-
gramme conducted by the Integr-
- ated Training Centre (Industries).
Nilokheri for potential entrepren-
~ eurs in backward and rural areas,

i ¥
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(11) Scheme.- for training of: En=
gineers conducted by Small In-
dustries Service Institutes.

Entrepreneurs
(Interest

(12) Engineer
Training Programme
Subsidy Scheme).

(13) Entrepeneurial Development
Programme for non-engineers.

(14) Setting up of Sales Centres

by educated unemployeg for dis-
tribution of Fertilizers, seeds and
pesticides,

(15) Self-employment for educa-
ted men/women through setting up
of mini-dairy units.

(16) Central Investment Subsidy
Scheme available in qualifying in-
dustrially backward districts.

(17) Transport Subsidy in notified
hilly and remote areas. ;

Statement

Annual increase in ‘the level ‘of employment in es-~
tablishments covered under the I'mployment Market
Information Programme** (1976-7g)

(Figures in' lakhs)

Financial Annual increase in
Years* employmeat in
RS S T
Public  Private
Sector Sector
establish- establish-
ments ments
i e i e B e P i G
1 2 3
D e R T % DN o SE ey Sy G, TS iy iy, S oy <o
1976-77 . . : 52 03
197778 . s : . 5:6 -7
1978-79 . . . 6-1 I°%

#*1st April to gist March.

wgricultural  establishments in
“the private sector employing 25 per-
sons and above and all public sector
establishments submit to the concerned
Employment Exchangesan employ-
. ment return prescribed under the
Employment Exchanges (Compulsory
Notification of Vacancies) Act, 1959,
every quarter. Non-agricultural pri-
vate sector establishments employing
10-24 persons and located in places
“other than Greater Calcutta and
Greater Bombay also submit such a
return on a voluntary basis.
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Engineers and Doctors sent Abroad

1280. SHRI N. SELVARAJU: Will
the Minister of HOME AFFAIRS be
pleased to state the number of
graduate engineers and doctors State-
wise, cleared and sent 1o foreign
countries for appropriate jobs through
Foreign Assignment Section of the
Government of India under bilateral
agreement in the pagt three years?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI . P. VENKATA-
SUBBAIAH): The number of engi-
neers and doctors selected for bilate-
ral assignments to developing coun-
tries through Foreign Assignment
Section during the past three years is
as under: —

Year Engineers Doctors

[ S G G S
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1977 . . . 433 861
1978 . . 2 344 612
1979 . . . 378 327

T

Tae brexk-up of the figures State-wise
s not available.

Talks with AASU and AAGSP

1281, SHRI G. M. BANATWALLA:
Will the Minister of HOMg AFFAIRS
be pleased to state:

(a) whether representatives of
minorities and tribals like All Assam
Minorities Students’ Union, ete. were
associated with the talks Government
held with the representatives of All
Assam Students’ Union and Ganasan-
gram Parishad with respect to the
Assam situation;

(b) what were the points of agree-
ment ang differences that emerged
from the above talks;

(¢) whether talks were also held
with the leader of parties in the Assam
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Legislature; and if so, what was the
genera] consensus, if any, from the
talks;

(d) whether the Union Government
consulted any State Government or
Governments to accept for rehabilita-
tion any proportion of those consider-
ed ‘foreigners’ in Assam; and

(e) if so, the reaction of each of the
said States consulted in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). During October, 1980
when talks were held with the agita-
tors, Home Minister also met several
delegations representing the minori-
ties. All these delegations pleaded
for safeguarding of their interests
while bringing about a solution to the
foreigners issue.

(c) Home Minister met the leaders
of political parties represented in the
Assam Legislature of 14th  October,
1980. The consensus was in favour of
a solution based on Constitution,
existing laws, international agree-
ments, and obligations, national com
mitments and humanitarian consi-
derations.

(d) and (e), Informal exchange 0
views with some Chief Ministers ha
taken place. However, without know:
ing the magnitude of the problem,
is difficult for State Governments {0
give reaction.

Purchase of arms from USA,

1282. SHRI JYOTIRMOY BOSU:
SHRI NIREN GHOE&H:
SHRI P. K. KODIYAN:
SHRI HIRALAI R. PARMAR;

Will the Minister of DEFENCE
pleased to state:

(a) whether Government have
struck a deal with the U.S.A. to pur-
chase equipment from that country
worth gevera] crores of rupees; and

(b) if so, what are the details
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No such
@eal has been struck.

(b) Does not arise.

qitdt I § SwgEl  TeEt W
ghaart & aesdy

1283, =t gfedwm ag@ge
T NG WA A AN A FA FGA
f¥ :

(%) #11 IFT-IA [T F AW
TSAT ®1 qSrEr oy ghaary F
e ffg S F wTAS gETW W
LT

(@) afz g, @ qearrar QT
T o8, AT

(7) z@dr  qwAw F faw
®FR g F osTE fFg st @

§?

g Hat@ W Tww W
(st Fvrx wwAww) o (F) & ().
sAferq goAT ST oAl § THA
FIIT G & A AT FIA T HAT G2
g I I AT |

Foreigners Identified in Manipur

31284. SHRI NGANGOM MOHEN-
DRA.

SHRI MADHAVRAO SCIN-
DIA:

Will the Minister of HOME AFFAIRS
ke pleasea to state:

(a) whether it is w fact that the
Manipur State.fiovernment has been
Mentifyingsloreigners in the State;

(b) if so, who are the foreigners be-
mg identified by the State Govern-
ment;

027 LS—3.

(c) whether such identification has
the Union Government’s approval;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). State Government have
intimated that they have started the
work relating to identification of
foreigners in accordance with provi-
sions of the Constitution and other
laws applicable to foreigners in the
country including Central Govern-
ment notifications on Foreigners {Pro-
tected Areas) Order 1958 and Foreign
ers (Restricted Areas) Order, 1963 as
amended in 1976. They have also
confirmed that genuine Indian citizens
will not be harassed.

Cracker exploglon in a place of worship
in Delhi

1285. SHRI N, E. HORO: Will the
Minister of HOME AFFAIRS be pleas-
eq to state;

(a) whether it is a fact that one per-
son wag killed in a cracker (bomb)
explosion in a small place of worship
in g trans-Yamuna (Delhi) area on the
15th September, 1980;

(b) if so, the details thereof; and

(c) whether any investigation has
been made by Government in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) On 15-9-80, about 1 p.m. an
explosion occured in 3 mosque in
village Maujpur, Police Station Secl-
ampur. A room wgas completely shat-
tered ana g person was seriosly injur-
ed. The wounded person was rushed to
the hospital, where he was declared
as dead. Another person, who tried
to run away from the mosque wa#
chased and apprehended.
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(c) A case FIR No. 741 dated
15-0-80 under Sections 3/4/5/8 Explo-
sive Substances Act 304, and 120-B
IPC has been regxstered There per-
sons have been arresta in his case
and investigation is in progress by the
Special Branch of Delhi Police.

Exception to general policy for not
permitting foreign know-how

1286. SHRI K. LAKKAPPA: Will
the Minister of INDUSRY e pleased
to state:

(a) whether Government have made
any exception to the general policy
{0 the effect that foreign collaboration
in any form including the technical
know-how will not be permitted in
the cases where requisite indigenous
know-how and other resources are
available;

(b) if so, the nameg of the industrial
units where exceptions have been
made and the reasons therefor;

(c) whether Gilletes case ~omes
under the category of exception; and

(d) if so, the reasons therefor espe-
cially when the requisite technical
know-how and the capacity etc, are
available within the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DR.
CHARANJIT CHANANA). (a) and
(b). Government’s policy in the field
of import of technology is selectiie,
and based on national priorities. JIm-
port of technology is permitted in—

(i) high technology areas,
(ii) export-oriented projects,

(iii) import-substitution.  projects,
and

(iv) for upgradation of indigenous
technology in selected areas.

(¢) A decision in this case ag in
otherg will be based on the same
principles. It has, however, not yet
been taken.
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(d) Does not arise.

Promotion of part-ttme N.C.O, TiinN
Officer

1287. SHRI JAMBUWANT DHOTE:
Will the Minister of DEFENCE be
pleased to state,

(2) whether there is any provision
for departmental promotion of part-
time N.C.C. Third Officer working in
Senior Secondary Schools;

(b) is there any refresher course
compulsory for such promotiong i.e.
from third officer to second officer in
Delhi; and

(c) are there any officerg working
as Third Officers since 1972 who have
not been promoted as Second Officer,
if so, the reasong thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes Sir.
Subject to availability of wvacancies
in the units, to which they are posted,
part-time NCC Third Officers are eli-
gible for promotion 35 Second Officers
after 3 years’ commissioned service, as
First Officers after 8 years’ commis-
sioned Service and as Chief Officers
after 15 years’ commissioned service.

(b) Yes, Sir. For promotion a®
Secona Officer one has to qualify in
the first refresher training course het-
ween the first and the third year of
gervice in the N.C.C, For promotion as
First Officer, one has similarly to
qualify in the second refresher train-
ing course between the 4th and 8th
year of service in the NCC and for
promotion ag Chief Officer one hag to
qualify in the 3rq refresher training
course between the 10th and 13th year
of service. The training institutions
for these refresher courses are at
Kamptee and Gyalior for male and
lady officers respectiiely. There is no
training institution at meﬂ.a

(c) The requisite information i»
being collected ana will be placed on
the Table of the Sabha 35 soon ws
possible.
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Manufasture of avionies by Hiwdustan
Aeronsutica Limited

1288. SHRI ZAINUL  BASHER:
Will the Minister of DEFENCE be

pleased to state:

(a) whether Hindustan Aeronautics
Limited propose to set up a factory
for the manufacture of avionies, nav
attack equipment, air borne computers
etc, in a sub mountaneous area having
mild temperature and dust free atmos-
phere;

(b) whether the Hindustan Aero-
nautics Limited has indicateg their
interest in Bhimta] in Uttar Pradesh
for thig purpose;

(c) whethey Government of India
has cleared the project for the estab-
lishment of the said Factory at Bhim-
tal; and

(d) whether officers of Government
of Uttar Pradesh have also been asso-
ciateq for the consideration of suitable
site in Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRT
SHIVRAJ V. PATIL): (a) Hindustan
Aeronautics Limited have submitted
a proposal for setting up a factory
for manufacture of Advanced Avicnic
Systems,

(b) The Government of Uttar Pra-
desh have shown interest for the fac-
tory to be set up in that State and
have offered some sites, including
Bhimtal.
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(c) No, Sir.

(d) While considering  various
sites for the propased factory, Hin-
‘dustan Aeronautics have also consul-
ted U. P. Government officials.

Import of cement plants by Birias &
Chowgules

1289. SHRI KAMAL MISHRA MA-
DHUKAR: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have al-
lowed Birlas and Chowgules to impor?
complete plant and machinery for set-
ting up cement plants;

(b) if so, the details thereof;

(c) whether the indigenous manu-
facturers are not in a position to sup-
ply cement plant and equipment; and

(d) if so, what is the reason for
allowing import then?

THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRY (SHRIX
CHARANJIT CHANANA): (a) Im-
port of complete Plant and Machinery
for setting up cement plants has not
been allowed. However, portions of
machinery and plant for cement pro-
jects have been permitted for imports.
In case of Birla Group imports
against two projects were cleared in
1979 and in case of Chowgule Group.
import against one project was clear-
ed in 1978,

(b) The details are as under:—

Name of the Company

Estimated  Value of

1. Narmada Gement Co. Ltd. (Chowgules)
2. Mysore Cements Ltd. (Birlas)

3. Birla Jute Manufacturing Co. Ltd. (Birlas) .

Capacity \
(T.P.D.) GCanital in- imports per-
vestment on mitted
plant and (c.i.f.}(Rs.
enuipment  lakhs
(Rs. lakhs)
3,000 4200° 00 1361 56
1,500 1548- 20 59623
2,500 3150°00 g82- 22

!
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(c) and (d). There are at present
13 units in the country manufacturing
cement machinery. The industry has
so far supplied 36 plants, ranging in
capacity from 300 tonnes per day
(TPD) to 1200 tonnes per day. Most
of these units were, however, of 600
tonnes per day and 1200 tonnes per
day size, Although hitherto 1200 ton-
nes per day plants has been the pre-
ferred size there is an increasing ten-
dency to go in for larger sized single
stream plants, to derive economies of
scale. To meet the customer require-
ments of larger plants. the industry
has inow geared itself to manufacture
plants upto 3000/3200 tonunes per day
€acilities including pre-calcinator tech-
nology. In the initial stages how.-
evre, some assistance will be required
from foreign suppliers, particularly
for pre-calcinator technology and re-
lated equipment. The capability of
the indigenous cement machinery in-
dustry is duly taken into account
while considering any proposal for
import, having regard to delivery
schedules, technology, package of
supplies, prices etc.

Visit of French Naval Chief in October
1980

1290, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that French
Navy Chief visiteq India in October,
1980 and had discussions with various
officers of Defence Ministry; and

(b) if so, what 1s the outcome of the
discussions?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
The French Naval Chief visited India
in October, 1980 in return for a simi-
lar visit paid by the Indian Chief of
the Naval Staff to France in 1978.

The visiting Naval Chief paid
courtesy calls on the Defence Secre-

tary and Raksha Rajya Mantri, and
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held discussions in Naval Headquar-
ters, which concerned some subjects
of general nature and were of mutual
interest to the Navies of both the
countries.

Post-mortem of married young women

1291. SHRIMATI GEETA MUKHE-
RJEE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have issu-
ed a circular for compulsory investi-
gation and post-mortem in the case of
death under unnatura] circumstances
of marrieq young women within 7
years of marriage;

(b) if so, how far that ig being im-
plemented,

(¢) if not, whether Government are
aware that various women’s organisa-
tiong including the National Federa-
tion of Indian Women have demanded
this measure as a deterrent to the
ever-increasing number of dowry
deaths; and

(d) whether Government propose to
issue such g circular?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes Sir. Instructions have been
issued that serious notice should be
taken by police on all cases of attemp-
ted suicide or death in suspicious
circumstances of young married wo-
men during the first five years of
their marriage. They have also been
asked that such cases should be in-
vestigated by officers not below the
rank of Deputy Superintendent of
Police and that where post-mortem is
done such post-mortem should be
under-taken by a team of two doctors.
They have further been instructed
that disposal of dead-body without
post-mortem shoulg not be permitted
except with *no objection’ certificate
by police and such certificate should nog
be given unless dead body has been

seen by parents or guardians or othes
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close relatives from the bride’s side
of the family.

(b) Some States and U. T, Govern-
ments have confirmed that necessary
instructions to the Police and other
executive authorities have been
issued.

(¢) and (d). Does not arise.

Power shortage for industrieg in Bihar
and Karnataka

1292. SHRI B. V. DESAI:
SHRI N. E. HORO:

Will the Minister of INDUSTRY
be pleased {o stale:

(a) whether power shorlage had
greatly hit the industrial unitg in Bihar
and g record number of industrial
units were closed there;

(b) if so, whether the game situa-
tion arose in Karnataka also;

(c) whether thig power shortage hit
mostly the cement and various other
industries;

(d) if so, the tota] number of indus-
tries which were affected due to the
power shortage for the )ast six months;

(e¢) how many people were render-
ed jobless and to what extent the
production of such items was affected;
and

(f) to what extent the position bhas
now started improving?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

CHARANJIT CHANANA): (a)
Power shortage in Bihar has affected

the working of industrial units in the

State. However, according to the in.
formation received from the Govern-
ment of Bihar, this has not led to
closure of any large or medium scale
industrial units,

(b) The shortage of power in Kar-
nataka had affected the working of
industries in the State particularly,
before the onset of the monsoon.

(c) to (e). The impact of power
shortage has been felt by cement,
coal, steel and other power intensive
industries. It is not, however, cor-
rect to attribute the closure of indust-
rial units to power shortage alone.
The loss of industrial production on
this account cannot be quantified.

(f) The power position in the
country has been considerably im-
proved in the recent months. In
September, 1980, the power supply
was 6.6 per cent higher than in the
corresponding period last year. In

October, 1980 it was higher by 7.3
per cent,

Supply of Cement to M.P,

1293. SHRI ARVIND NETAM: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the gllocation of cement
to Madhya Pradesh and other States
has been made on certain basis during
the last three quarters of 1980; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). The States are given
allocations every quarter on the norms
of past consumption and overall avai-
lability of cement, allocations of

cement to Madhya Pradesh during
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the last three quarters were @sunder:

(In tonnes)

Eeriod

Qr. IT/80 (April-June) .
Qr. II1/80 (July-Sept.)
Qr. IV/8o0 (Oct.-Dec )

Basic Ad-hoc Total
allocation Addl.

1,58,400 28,550 1,%6,950
1,66,400 20,000 1,86,40
1,66,400 20,000 1,86,40

-~ e — ———
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Review of caseg registered under the
Nationa) Security Ordinance

1295. SHRI RAVINDRA VARMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any review has been
made of the cases registereq so far
under the National Security Ordi-
nance; and

(b) 1f go, the resultg thereot?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) The orders of
detention made under the National
Security Ordinance, 1980 are review-
ed by the appropriate Governments
and the Advisory Boards under the
relevant provisions of the Ordinance.

(b) According to information
received so far, orders of detention in
respect of 59 persons have been re-
voked, as a result of such reviews.

Setting up a National Centre of Im-

mumology and Vaccine Development
in Delhi

1296 SHRI RAJNATH SONKAR
SHASTRI: Wily the Minister of
SCIENCE AND TECHNOLOGY be
pleaseq to state:

(a) whether Government have ap-
proved a proposal for setting up a
National Centre of Immunology and
Vaccine Development in Delhy;
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(b) it so, when the proposal was
approved by Government and what is
the expenditure invo.ved;

(c) when the work relating te
Centre was originally scheduled to
be taken up and what are the reasons
for delay in taking up the work; and

(d) the anticipated escalation im
the cost of the project because of
the delay in taking up the work?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
{a) to (d). A proposal for setting up
8 National Ceantre/an Institute of
Immunology and Vaccine Develop-
ment wqyg submitted to the Depart-
ment of Science and Technology in
October, 1979 by Prof G. P. Talwar,
Jawaharlal Nehru Fellow, working at
the All India Institute of Medical
Seiences, New Delhi. This has been
examined from technica] and
administrative angles, first at expert
level meetings gnd then in an inter-
ministerial meeting held on 3]st July,
1980. It has been agreed that an Insti-
tute of Immunology to pursue basic
and fundamenta] research at the
molecular and cellular levels, of
relevance to both human and veteri-
nary health, in the area of immuno-
logy should be set up as an autono-
mous jnstitution under the adminis-
trative purview of the Department of
Science and Technology. The work
carried out will have great relevance
to vaccine development, population
planning etc. The proposed total out-
lay for the five year period from 1980
to 1985 is Rs. 328.66 lakhs. The pro-
posal hag yet to be approved by the
Expenditure Finance Committee of
the Ministry of Finance, Other
administrative and organisational
details including location etc. are alsp
in the process of being finalised, Itis
intended to start work during the
current financia] year. The proposal
relates to the setting up of a research
institution and not of an industrial
project. The question relating to
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escalation of costgs does not arise since
no time schedule had been fixed for
starting the work of the proposed
Institute and it wag essential to work
out detailg relating to greas of work,
organizationa] structure, financial and
administrative aspects, etc. before
embarking on it.

Inclusion of Various Languages in
8th Schedule

1297. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the Bihar State
Council of the Communist Party of
India and other public organisations
have been demanding use of Urdy,
Maithi)i, Ssnthali, Bhojpuri, Magohi
languages for Government purposes
under Article 345 or 347 of the Cons-
titution and their inclusion in Eighth
Schedule; and

(b) if so, the reaction of Goverm=
ment thereon?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) and (b). The factg
are being gscertained from the Gov-
ernment of Bihar and will be laid on
the Table of the House when received.

Bad Characters rounded up in Delhi

1298. SHRI VIRBHADRA SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that many
known bad characters have been
rounded up in Delhi; ang

(b) if so, whether this hag pro-
duced any favourable impact on the
law and order situation of the
capital?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) 37 bad characters
have been so far rounded up under
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the National Security Ordinance,

1980.

(b) Yes, Sir,
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Report of Study Group on Utilising
Waters of West Flowing Rivers

1300. SHRI K. T. KOSALRAM:
Will the Minister of PLANNING Dhe
pleased to state:

(a) whether the  Study Group
constituted to go into the question of
utilising the waters of West flowing
rivers from Tami] Nadu into Kerala
has submitted its report; and

(b) if g0, the action takeﬂ thereon?
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THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). Two
Expert Committees are now examin-
ing the question of utilizing the
waters of the West flowing rivers.
One Expert Committee wag constitut-
ed by the Ministry of Irrigation in
December, 1976, to study the feasi-
bility of Eastward diversion of West
flowing rivers of Kerala and Karna-
taka. The report of this Committee
is yet to be received.

The Planning Commission had con.
stituted a Committee in February,
1978, for assessment of water
resources of rivers flowing into the
Arabian Sea and their utilization,
The final report of the Committee is
yet to be rceceived, In their interim
report they have commented on the
Dastur proposals of Himalayan Canal
and Garland Canal and have express-
ed an opinion that the Dastur pro-
posals are of doubtful engineering
feasibility and economically prohibi-
tive.

Restoration of Assembly in Assam

1301. SHRI SATISH AGARWAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
come to the conclusion that the
Assam Agitation can be effectively
dealt with only with the restoration
of the popular rule in the State;
and

(b) if so, when Government pro-
pose to activate the Assembly?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) and (b). Govern-
ment have all along been keen to
arrive at a satisfactory solution to
the problem of foreignersg in Assam
through discussiong and have keptits
doors open.

No decision has been taken so far
to form a popular Government,
-



145 Written Answers AGRAHAYANA 5, 1902 (SAKA) Written Answers 146

afgete & sfe sy

1302, st weAATTEAW  wfEqn o
T g WA TG AT FT FAT HGF

(%) W Tve afgar #iv fafas
AT F SHEd ST § AHL TR,

1980 aF @1 wafg & AW AfgATHT
T S(FH, FATAR HIT TATHL S

qoEl ¥ o Ay "o S A
wE; =T

(&) % ¥ fopa T& amaer § s
g FHA @ & faeg &= fF7
g ?

g WAty § T Wt (st AR
weamn):  (F) wT (@),  wfEa
gEAT THFS FY AT L g WL IqF A
g 9T o faa<or a1 gze 93 @ fear

JTQT |

Researcheg for Conservation of Pet-
rol and Diesel

1303. SHRI A. T. PATIL: Will the
Minister of SCIENCE AND TECHNO-
LLOGY be pleased to state:

(a) whether successful researches
have been made by Indian Scientists
and technologists for conservation of
petrol and diesel by mixing it with
ethanol or any other subs ta::s ,or
use as a fuel for automobiles and
engine oil by recharging or refining;
and

(b) what action Government pro-
pose to take in respect of these re-
searches tp encourage them or
otherwise?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY SHRI C. P. N.
SINGH): (a) and (b). Many scienti-
fic and engineering institutions such
a5 Indian Institutes of Technology,

Madrag and New Delhi; College of
Engineering, Guindy, Madras; Indian
Institute of Petroleum, Dehradun, and
the Research Wing of the Indian Oil
Corporation are seriously engaged in
research activities pertaining to the
use of ethanol as a substitute fuel in
combustion engines. While the resear-
cheg carried out so far have shown
the technical feasibility of using
ethanol in engine to reduce petrol and
diesel consumption, ethano]l by virtue
of itg chemical structure, is better
suited for making high value added
chemical products, through its use as
foodstock in the chemical jndustry
rather than ag direct fuel. Use of
ethanol in chemical industry could
replace some of the naphtha which
would otherwise have been used up.
R & D efforts are at present being
directed towards increasing substan-
t:ally the alcohol production by im-
proving the process efficiencies, using
a variety of feeqd materials, such as
agricultural residues, cassava etc. ra-
ther than depend on sugarcane as a
base. If alcohol production can be
significantly enhanced without en-
croaching on prime agricultural land
that is needed for focd production,
then there will be a great future in
the use of alcohol as feedstock and
fuel.
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¥ AT Y |

T IR F 7 AR e gferd
wfw g feed U S gy
R At #1 @A gu I
qf @ 1 FUREE  FIEE WK
qEFT &ga fwar & 1 Tsm g @i
I grfcal sHEE A arafas wfs-
AT ®1 gL FLA & qIg-q19 q&7 H1
g9y T & FA A HIUET qeal ¥
get & fAueq & fou w9 ywas
Y A grau Ffaar § )

(') weww ar&§s qf| w=l
oo wfae fRr T g e et
AMYR & F T F Fe afga wigra"
FRFA TOET &1 F@N T & X
TR T ¥ foar & A ST fa
# 72 AT 9% gt 1 e S g
fear mar 1 sy wem A A 3
TR ®1T It g Seatfee fean
O TG 4T | HAAM A GUAT F A
& o famm ®Y A 3 g i

oy F ¥9 waad 9 firewnfar
fNE

factyry W faogr &1 wifga wor

1307. Sto frte FRTY AT
T IUN {A I AN FT FA FG
&

(%) Far ToreaT #7 Iferont Wi
nrfrs & & fawsr §;

(@) 7ar ag a= § f& wfuwim:
ggfaa sfa sk aagfaa onfaay
F FT Y T AT H @A

() =@ &= F 3 foret & vy v
w1 § fag Mafas & ¥ fawst Nfw
ferar s @

() fadter &1 Ao &Y
& miafrs gfe & frest oifvw 7 7
F T TV § S@tw qg W gfee
¥ aga fresr @ #R

(¥) 7r faateg & stnfrs
gfez & faesT aifyg F & I & 51§
Tt & 7

qO Havw § v WAy (sft
we W) (%) ofY, g

(&) 1971 I FTAT F WAL
T & 8 aferoit faet ¥ gl
siTfar & SR & SeaT & Nfqee 11, 85
2 9T ST & SR #Y §elT w7 aha-
wd 30.81¢ |

() & (¥), ToreaTa & 8 aferol
foelt wafq O, SR, faetes,
TG, TIGITST, §&, FeT qQT WIHATE
¥& f0d, smagr,  Imqw,
THeT dqr wans el A
wfeswr wicfad  womERt @Al
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¥ faradt =3 ox fawr &Y ghd freft
gt & | T HemET, W 8 F I@R
o & d=ia framr Tror-argraan & St
g1

T e afcas v e Afaa
&Y afafa & fod o faoig & @ @
QISAT TN GTT T AT & TAHA
§ whf gfe & fes gu o/
Sl T TAT ATAT AT AT | TH FAAA
F foad o) wrgve ¥ sae faaisTe
forr #1 st gfee & fresT gar gifv
g foar a1 1 fues g & aued
WE 1 @A qAT GHEAT F THTET €]
¥ fAqe o & wwTE gETE X F
fa2 g wEw ¥ wage ase
o foraTHa a7 gegerar ¥ U A
gfafa Y cargar w7 € & | &fafa gra
fawrfedr dur 5 s qaT GFR g
I O faamre T f S & € &1 A=
fres gfe & fres go fo=i/get &t
TR g # g afcaea fear o
3T |

Zonal Council Meeting held in
Trivandrum

1308. SHRI A A. RAHIM: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the concrete stepg taken to
implement the recommendations/con-
clusions arriveq at the Zonal Council
meeting held in Trivandrum ijn Sep-
tember last;

(b) whether Kerala Government
has stressed for giving more  assis-
tance for developing tribal/plantation
areas in Kerala; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Implementation of the recommen-
dationg made by the Southern Zonal
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Council in its last meeting will be
taken up as soon as the proceedings
of the meeting, which have been sent
for comments of the member-States,
are issueq formally.

(b) No, Sir.

(c) Dos not arise.

TV W @iz S aeend

1309. =t WGt wig w0 At ;
FT IAWM WAT qg IATY HT FAT F3T
for

(%) ¥ ToOd TT W OWA,
1980 ¥ faawx, 1980 ¥ &9, ITHY
At Y T ¥ faraet @die smafea @
T AR HagE § faawat & fag faaAT;

(@) S w7 & gU F & fog
YIFHR I FAT FIH 3514 T Q@ &,

() aw & == TsAl ® A TE
FOATE, AT JoAT 7 [T T Y faway
HIHeE FT Hrae oy v

(%) 3@ a= = @ g f e
FT JATET W KT HIAAHAT HT T AG
F 9T QT & fa3on § @rie &1 qge
THE H FYT FTQOT G, AT

(¥) a¥ 197879, 1979-80
TgT 1980-81 & A fazm & faraey
€ &1 g fear @, w91 sudE
wafy & AT W FT AEF IQTRA
9T 7 AT @Y ?

UM Harew ¥ wow  owar (e
wEE W) () sawd feme
1980 % #\ i famfea  sporaa Trow
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g #) SgrEfed fag a@ T Y qrar A gwRd —

wafQ A ATEST
(Yo &l #)

29 wfafe wrae CE]

1980 #Y faci faamdY 330000
(wirer-7)

1980 F gara faATy 346500
(gems-faes)

1980 Y 34y faarEy 346500
{wFga-fewea)

37000 367000
30000 376500
50000 396500

drie & fag Tsat #Y A A oFfad
gl fopar strar & 1 fReq s & e
el ¥ grr G F 1980 T A4 famrE
(wrga-fagmay) & faq T g
FY HTHA TETHFL 7 AT Hlo TA TH FCA
1wy fwar @

(') 2w A drfe HF Io=aar 7T
N AT FH | TAqd qfgT A
Tl FY WA qEeT FAT W H

(7) AIF-JA A FoATS-faara,
1980 & I WY Teat/gw wrfaa
&a1 &1 fFe 10 @Az F graew @ik
SYON HT WA qIAT TFH faaowr qur

9 9T @ frar aar § 1 [wrava ®
gt v fgy LTaear 14420/80]

(o) FFTEY FY WHT 7 ¥ A
] TAHAT AT FGTIAT T 4 ¥ @A

e Y Suersuar @ady feaft # gar .
o 9T &Y gwa grm forad fag g awa §T FIH &R qF 7 s frar
A fFr T} e ) SR AR
(¥) ax ATiaT diHT T SICCAN Il
L HTAT IR FEAFE T
g HAATAA
T
(wrg #Y> =a1 &)
1978-79 16.55 194.2 240.00
1979-80 15.47 176.2 259,20
1980-81 10. 32* *101.2 (%9q.) 279.90

-

wiH-wagaR, 1980 ¥ g |

—
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Special Courts for Trial of Com.

munal Offences and Offences agaimst
Women and Weaker Sections

1310. SHRI P. J. KURIEN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Govertiment are com-
sidering to constitute spetial courts
for trial of communal offences anf
effences againgt women and weaker
sections of society: and

(b) if so, the time by which Gov-
ernment’s decision will be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The matter is wunder
consideration of Government,.

Capacity utilisation by M/s. Hindustan
Lever, Colgate, Palmolive, Philips and
LT.C.

1311. SHRI DHARAM BIR SINHA:
Will the Minister of INDUSTRY he
pleaseq to state:

(a) the name of products in which
Yoreign Companies (FERA) are
engaged in production while the game
products have been declared ag reserv-
eod for the Small Scale Sector; and

(b) whether it is a fact that many
of the Foreign Companies (like
Hindustan Lever, Colgate, Palmolive,
Philips and ITC) are producing far
in excess of their licensed capacities
and have a direct adverse effect on
the growth of small scale industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
ICHARANJIT CHANANA): (a) The
following reserved items for small
scale sector are being produced by
Indian Companies which have applied
under Section 29 of the Foreign Ex-
change Regulation Act, 1973 and in
which repatriable non-resident in-
terest wag more than 40 per cent as
on 30th September, 1980:

Tyres—Cycle and cycle Rikshaw,
Tubes—Cycle and Cycle Rikshaw,
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Camel Baek—Tyre retreading
materials,

Laundry Soap, Tooth Powder,
Hair Oils,

Sewing Machines—domestic, hand
operated, ete.

(b) M|s. Colgate, Palmolive, Philips
and ITC have since ceased to be FERA
Companies. The aspect of growth of
smal] industries is particularly kept in
view while endorsing capacities in
respect of items reserved for the small
scale sector.

Screening of arms licences

1812. SHRI G. S.

WALA:

SHRI ATAlL., BEHARI
VAJPAYEE:

NIHALSINGH-

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it js a fact that the
Central Government have issued in-
structiong to the State Governments
%0 screen armms licences issued fre.
quently by the District Authorities,
not through a proper channel;

(®) if so, the result thereof and
how many licences have been cancel-
led under different categories, State-
wise;

(¢) whether it is also a fact that
several persong in different States are
issued prohibited bore arms licences;
and

(d) if so, the reasons therefor and
who are those persons?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
(SHR71 YOGENDRA MAKWANA):
(a) The State Governments hava
been asked inter alia to review tha
armg licences granted in the States
and cancel such licences in areas
where atrocities have taken place or
where potential for atrocities against
SChedUled C“m e“‘mo
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(b) to (d). The requisite information
ig being collected from the State Gov-

ents and will be laid on the Tableé
ﬁe House on receipt.

Roestoration of pension to freedom
fightery

1313. SHR] V. KISHORE CHANDRA
S. DEO: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of freedom fighters,
who have been restored their enhanc-
ed “Samman” pension from Rs. 200
fo Rs. 300 after the announcement
made by the Government on July, 22,
1980 to-date; and

(b) the detailg of the rejected and
pending cases qut of the total of
2,390,000 applicants?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The total number of pensioners a¥
present including the dependent nen-
gionerg is about 1.19 lakhs. Pursuant
to the Government’s decision to en~
hance the pension with effect from
1-8-80. all the Accountants General
have been issued general instructions
on 4-8-80 to revise the P.P.O. (Pen-
gion Pavment Orders).

(b) (1) The number of rejected
caseg is 93,420 as on 1-11-80. ‘Thev
have been rejected on the ground of
one or more of the following reasons:

(i) The suffering being less than
8ix months.

(ii) Had not furnished the com-
plete and acceptable docu-
mentary evidence in subpport
of his qualifying political
suffering such as Jail Certi-

ficate or Co-prisoner Certifi-
cate etc,

(iii) Submitteq false documents.

(iv) Suffering not in conection
with freedom struggle.

(v) Cla!’m not covered within the
purview of freedon: fighters
pension scheme,

(B) (2) No application for the grang
of pension to freedom fighters is pend-
ing initial scrutiny. However, as on
1-11-1980, 37,3483 caseg stood ag “filed”
for want of documentary evidence
from freedom fighters and/or reports
from the concerned State Govern-
ments. Thus after initial scrutiny of
any application where it was found
that the applicant had not submitted
the required document/information, he
was given further opportunity to fur-
nish th: same rather than rejecting
the case outright. As soon as the re-
quired information is received, the
cases are finalised and pension sanc-
tioned when ths claim is adequately
established. Recently all the State
Governments/Union Territories have
teen requested to ensure speedy veri-
fication of applications and expedite
their reports.

Proposal to Constitute
Energy Service

1314. SHRI G. S. REDDI:
SHRI K. T. KOSALRAM:

Will the Minister of HOME AFFAIRS
be pieased to state:

(a) whether there js a proposal to
constitute an Indian Energy Service
on the lines of the TAS:

(b) if so, details thereof; and

(c) whether electricity engineers in
the State service would also be
brought into this cadre?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) to (¢). No Sir. However, the
question of constituting an Indian
Service of Engineers (Irrigation,
Power Buildines and Roads) is under
the active consideration of the Gov-
ernment,

Collaboration with French Autome-
bile manufacturers for manufacturing
Cars

1315. SHRI S. B. STDNAL: Will the
Minister of INDUSTRY be pleased to
state:

(28) whether it is a fact that the
two French automobile manufacturers

an Indian
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Renault and Peugeat propose to
collaborate with India for manufac-
turing passenger cars and other
vehicles in India;

(b) if so, the details of the pro-
posals; and

(c) the reaction ot Government of
India thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA):(a) to (c).
Goverament propose to  establish, im
the public sector, a unit for the manu.-
facture of passenger cars etc. In this
connection possibilities of obtaining
foreign technical collaboration from a
suitable party including the French
Automobile manufacturers, are being
examined.

Assistance given to States for rural
industries projects

1316, SHRI G. Y. KRISHNAN:
Will the Minister of INDUSTRY
be pleased to state the amount of
central assistance givep to the States
under the rural industries projects
pragramme during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): In 1977-78,
Central assistance to the extent of
Rs. 5.70 crores was given to the States
under the rural industries programme.
Since May, 1978, the rural industries
programme stands merged with the
District Industries Centres Programme.

Memorandum from Pratiraksha Maz-
door Sangh, Ambarnath

1317. SHRI R. K. MHALGI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the General Manager
of Machine Tool Prototype Factory,
Ambarnath, District Thanag (Maha<)
rashtra) has received a Memorandum
on or aronnd 18th October, 1980 froms
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the General Secretary of Pratiraksha
Mazdoor Sangh, Ambarnath (Maha-
rashtra) regarding reduction ¢*
interim relief from regular paym o
and non-payment of producifvi
linked bonus to the departmental

DMT’s|O.F.T.I., Ambarnath; and

(b) if so, what action has been
taken or ig being taken in this con-
nection?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Construction of Atomic Plant at Kar.
mala, Maharashtra

1318. SHRI R. K. MHALGI: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that a
scheme for the construction of an
atomic plant at Karmala, District
Sholarpur (Maharashtra) is under
consideration; and

(b) if so, the progress made so
far in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF  SCIENCE AND
TECHNOLOGY AND ELECTRONIC
(SHR] C. P. N. SINGH): (a) and (b).
No. Sir. Government does not have
any proposal under, its consideration
to set up an Atomic Power Plant at
Karmala.

Statutory Bodies

1319. SHRI SUSHIL BHATTACHA-
RYA: Will the Minister of LABOUR
be pleased to state the details of com-
position, terms of office, etc., of the
Statutory Bodies in  the Ministry of
Labour?

THE MINISTER OF STATE IN THER
MINISTRY OF LABOUR (SHRIMATIL
RAM DULARI SINHA): The informa-
tion is given in the statement laid ol
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the Table of the House. [Placed in
Library. See No. LT-1443|80.]

90-Point Charter of Demands by A&N
Island

1320. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleaSed to state:

(a) whether Government are gware
about the 90 point cnarter of demands
submitted to the Prime Minister in
1979 and an agitation was launched
in the Union Territory of A&N
Islands; and

(b) if so, the demands on which
action has been taken by Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): (a) Yes,
Sir.

(b) Information is being collected
and will be laid on the Table of the
House.

Missing of Books from Public Enter-
prises Centre for continuing
Education

1321. SHRI CIHIRANJI LAIL SHAR-
MA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the physical verifica-
tio, done by the Library Staff of th2
Public Enterprises Centre for con-
tinuing Education show a number cf
books, journals and  periodicals
missing;

(b) whether any physica] verifica-
tion of the Library has been conduct-
ed by persons other than the Library
Staff and shown further major loss
of books and Journals; and

(c) it so, what action ‘nag been
taken against the persons responsible
for this loss and who have been found
negligent in their duties?

2527 LS—8.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRIL
CHARANJIT CHANANA): (a) to (c).
Public Enterprises Centre for Continu-
ing Education is an autonomous body
registered under the Societies Registra-
tion Act, 1860. The Executive Coun-
cil of the Society is responsible for the
managemen! amd administration of the
affairs of the Centre in accordance
with its rules and bye-laws for the
furtherance o its objectives and it has
all the necessary powers. Complaints
received in this regard have been refer-
red to the Executive Council of the
Centre.

Allegations against staff of public
enterprises centre for continuipg
education

1322. SHRI CHIRANJI LAIL SHAR-
MA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether some professional staff
members in Public Enterprises Centre
for continuing Education are involv=
ed in drawing consultancy by fabri-
cating their claims;

(b) whether jt is a fact that pro-
fessional staff members see mov;es
during office hours and take support
staff with them causing problem; in
carrying out day to day activitier of
the Centre; and

(c) if so, why disciplinary action
has not been takepn against these pro-
fessinnal staff members?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (c):
Public Enterprises Centre for Continu-
ing Education is an autonomous body
registered under the Societies Regis-
tration Act, 1860. The Executive
Council of the Society is responsible
for the management and administration
of the affairs of the Centre in accor-
dance with its rules and bye-laws for
the furtherance of its objective and it
has all the necessary powers. Com-
plaintg received in this regard have
been referred to the Executive Council
of the Centre.
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Fals reimbursement of conveyance ex-
penses to staff of Public Enterprises
. Centre for continuing Education

1323. SHRI CHIRANJI LAL SHAR-
Méa: Will the Minister of INDUSTRY
be pleased to state:

(a) whether some professional staff
members in the Public Enterprises
Centre for Continuing Education are
getting reimbursement of conveyance
expenses by giving false declarations
from 1978 onwards; and

(b) if so, what gction has been t2len
against these persons for the violation
of rules of the Centre and for
defalcation of Centres funds?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
Public Enterprises Centre for Continu-
ing Education is an autonomous body
registered under the Societies Regis-
tration Act, 1860. The Executive
Council of the Society is responsible
for the management and administration
of the affairs of the Centre in accor-
dance with ils rules and bye-laws for
the furiherance of its objectives and
it has all the necessary powers. Com-

Statement
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plaints received in this regard have
keen referred to the Executive Coun-~
cil of the Centre.

Promotion of State Civil Service Of-
cers of Tamil Nadu to 1.A.S.

1324. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) how many State Civil Service
Officers belanging to Tamil MNadu
State Cadre were promoted or
appointed to the Indian Administra-
tive Service in 1979-80; and

(b) the particulars of officers and
details of the.r service?

THE MINISTER Of STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
Three members of the State Civil
Service of Tamil Nadu were promoted
to the 1.A.S. in 1979.80.

(b) The names of the officers, the
dates of their appointment to the
State Civil Service and to the I.A.S.
and the posts held by them at the ti.ne
of their avpointment to the I.A.S. are
given in the enclosed Statement.

The nvnes of the mombers of the State Civil Service of Tamil Nadu appointed to th: 1..1.8. dwing the
period 15t April, 197y v 3tst Muach, 1990, dates of their appaintmen! to the State  Cuwil Service and
1.A.S. and the posts held by thin at the time of their appointment to the I1.A4.S.

Name of the officer

- ——— ——— — - — —_—

Date of appoint- Date of 2pnoint- Posts held at
ment to state
Civil Service

ment to I.\.S. the time of
appoirt ent 1o

tive 1LALS.
Lt et et B R i Dl T e R e e i s T T, Tt QG P S AU SRS WU QU QU QY QR R S G G S U
Shri P. L. Ponauswany 8-7-1954 6-3-1979 Joint Dir ector

of Agriculture
Shri N. Si1anmugan 6-5-1953 12-10-"979 Dire~tor of

Sociul Welfure
Shri E. V. Raminathan 16-10-1965 18-2-1930 Joint Director

of Industries
& Commerce.
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Rules for Disposal of Surplus and
Obsolete Defénce Stores

1325. SHRI D.S.A. SIVAPRAKA-
SAM: Will the Minister of DEFENCE

be pleased to state:

(a) whether any Rules have been
frameg for the disposal of surplus and
obsolete defence stores;

(b) if so, what are the rules;

(¢) whether the submission of end
users certificate is one of the rules;

(d) whether any exemption can be
given under the rules; and

(e) if so, how many such exemp.
%ons were given during the las; two
years till date indicaling the names
of the parties and details of exemp-
tions given?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFTENCE (SHRI SHIV-
RAJ V. PATIL): (a) Yes, Sir.

(b) Disposal of stores within ihe
countiy are governed %y Ariny, Navy
and Air Force Orders issued on the
subject. Separate instructions govern
the disposal of stores by expoit.

(¢) to (e). There are no formal rules
regarding submssion of end user cer-
tificate. However, as a practice, sub.
mission of end user certificate is gene-
rally called for in respect of export
items except those relating items of
soit-ware. Exemptions in this direc-
tion are only made 1n a few cases
where the buyers produce an import
licence from a friendly country whose
rules and regulations would not per-
mit Defence stores supplied by us to
be re-exported to undesirable destina-
tion. Exemptions during the last two
years have been given against import
licences issued by the Government of
Canada in respe~t of the following: —

(i) Sale of spare parts of Centurian
Tanks to M/s. Levy Auto
Parts Co., Canada: and

(ii) 2000 rounds of 7.62 mm. Sub-
standard ammunition through
M/s. DSS Industries Pvt. Ltd.,
New Delhi, for trial and evalu-
ation purposes in Canada.
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Statutory Wage Board for each Indus-
. try

1326. SHRI BHIKHU RAM JAIN:
Will the Minister of LABOUR be pleas.

ed to state:

(a) whether it is proposed to create
Statutory wage boards for each

industry; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) and (b).
In the 31st Session of the Labour
Ministers’ Conference held in July,
1980 it was decided inter-alia that
Central Government should bring for-
ward as enabling legislation providing
for setting up of statutory wage boards
for fixation/revision of wages by Cen=
tral/State Governments for each major
industry.

Details are being worked out in
this regard.

Industrial Relations Machinery

1327. SHRI BHIKHU RAM JAIN:
Will the Minister of LABOUR be pleas-

ed to state:

(a) whether Government propose
to increase the powers of the Indus-
trial Relations Machinery and stream.-
line the procedure for registration of
trade unions; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) anq (b).
Some suggestions in this regard have
been recived by Government and these
are being coasidered along-with other
proposals for amending the laws on
industrial disputes and trade unions.

Allocation to Goa, Daman and Diu

1328. SHRIMATI SANYOGITA
RANE: Will the Minister of PLANNING
be pleased to state:

(a) the outlay proposed by the Plan-
ning Board of Goa, Daman and Diu for
the revised Sixth Five Year Plan; and
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(b) if so, the details thereof and
reaction of Government thereto?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Goa, Daman and
Diu Administration has furnished pro.
posals for its Sixth Five Year Plan—
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1980—85 amounting to Rs. 184.17

crores.

(b) A Statement, showing details of
the proposed outlay by Union Terri-
tory, is attached. The proposals of
the Union Territory are yet under
consideration.

Statement

(Rs. lakhs)

————

Hcad of Developinent

Outla?x proposed
1

by the Union
i Territory

Agriculture . . . 560
Land Reforms 125
Minor Irrigation . 660
Soil and Water Conservation 127
Area Development 45
Animil Huasbandry 360
Dairy D~velopment 92
Fisheries . . . . 403
Forests 450
Twesonzat tn N\gcicultural Financial Institutions . . . —
Corwa ity Development and Panchayats . . . . 45
Special Programme —
1. Agriculture and Allied Services 2925
1l. Cooperation 375
Irrigation . . . . 4300
Fiood Control 30
Power 1800
11l. Water and Power Development . 6150
Industries 450
Village and Small Industries 300
IV. Industry and Minerals 750
Ports Light House and Shippig . 50
Roads and Bridges 1400
Road Trensport 10
Water Transvort . . . . 274
Tourism . . . . . . 675

& —
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I 2
b At g d g ot = { —4md - 2t .
V. Transport and Communications 2499
General Education } 18 . .
Art ard Culture
Technical Education . 260
Medica® and Public Hea'th 1593
Serwer.ge and Water Supp’y . 2200
Housing } ' . ‘ . 800
Po’ice Housing
Urban Deve'opment 360
Information and Publicity . . 30
I.abour and Labour We'fare . 200
Socia! We'faie . . . 8o
Nutrition 35
VI. Social and Community Services . . . 6643
Vil. Economic Services . 65
VIII. General Services . . . 10
e b e
: 19417

GRAND TOTAL

~

Recognition of Bailadila Mazdoor
Union

1329. SHRI MOHAMMED ISMAIL:
Will the Minister of LABOUR be pleas-
ed to state:

(a) the tolal number of workers
engaged in various depots of Baila-
dila Iron Ore Project, Madhya Pra-
desh, Category-wise;

(b) the number of labour unions
in this project recognised/unrecognis-
ed;

(¢) whether election by secret bal-
lot was held to determine the mem-
bership and majority of a union for
according recognition;

. (2) whether demand for recogni-
tion of Bailadila Mazdoor Union has
been receiveq by Government;

(e) if so, the steps taken in this
regard; and

(f) whether Government are con-
sidering granting channel of com-.
munications, right to participate in
meeting with management to the
registered union in Bailadila Mines?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) There are
3 deposits in Bailadila Iron Ore Pro-
ject. The number of workers engaged
therein and the nature of their cate-
gories are given below:

Bailadila {Bailadila Bailadila

14 5 11/CG
Regular 1486 1580 69
Daily rated .o 1 68
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(b) The number of unions recognised
and un-recognised is as under:

-

Biilwd.ia | Bailadila | Bailadila

14 5 11/G
L G S S e i A S e
Recognised 1 1 Nil
Un-recogaised 4 2 3

(¢) No, Sir.

(d) Yes, Sir.

(e) In deposit Nos. 5 and 11!C action
has been initiated to consider the claim
of the Bailadila Mazdoor Union for
recognition. In deposit No. 14 it is
not eligible to be considered for recog-
nition as the existing recognised union
has not yet completed its tenure of
recognifion.

(f) Channel of Communication is to
be granted by the management.
T TV IqEA

1330. o0t AT TW AT ;. FAT
JEUN AT gg qATT AT FAT HAA ¢

(F) T9F FT INEA a0 H Fgl-
Tl &1aT & AIT ITHT {4 7T 7

(@) 2w & o7 GF F17 & e419 §
STgl AHE T IRA [HAT ST qFAT R

(w) 71 ag @ & f5 Aww @1
IATEA, ITATEA &THaT & agd F9 g
T & AT T0F FTL0 FTE

(7) Fa1 §@F J qaUw qfufg
BT & 77 game w1 W faan g w7

(¥) =T F=09 9% IIFT 9%
HV AIATT SO 9 F4 § G4 qF
T G Y 7
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JeNT Hatwg N Wy wHar (W
TTAHA AFAT): (F) THF HT IAEA
F FIA ST 9T &9 qF 4T I°H
Y Ty A9F FT H{AAAT qeA T
THFIL§ =

o TG 7T §
TS 945.00 -
afaeraTg 420.00
AAIIE 175.00
TAELTH 196.00
g T UEW 140.00
EHEL 35.25
T F 8. 80
FTATEHT 5.25
T, f2g wie T 3.78
fgmTa 93w 9.50
qiEiaT 0.28
anT 1938. 86

(@) ¥ o7a &7 &1 g7 faq-
AfAATE® F9F FT SOET fF7 J
T HATAAT g, WV 94T AF q4@T § )

(7) AT /AT AT A FA T
GRS E T I B ARt o B D
9T S FHI Y AT G AT § FiafET
Seqred A far ST awAT 2

() ft Sfra<rs AT T AeAETAT
¥ F9TS T ITEQT THF o afefa
gra w1 fawmfor s & fe=ra-
0T € |

(z) € I T9F IqHT AF
g FAT § | TR FT UF IET qUT
T AT TUHREHT HEST g A9H
IIHL FTH Y S0FEqT & qIR § IAg
frery @Y & 1
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Selling Price of Bidi Leaves

1331. SHR] BAPUSAHEB PARULE-
KAR: W1l the Minister of INDUSTRY
be pleased to state:

(a) whether Bidi Leaves are being
sold at double the price as compared
to the prices prevailing three months
ago,

(b) it so, the reasons for the same;

(c) whether Bidi production and
labour employment in Bidi Industry
is seriously affected because of price
rise of Bidi Leaves; and

(d) whether Government propose
to formulate a scheme for supplying
bidi leaves at reasonable price, and if
so, the details of the scheme?

THE MINISTER OF STATE IN THL
MINISTRY OF INDUSTRY (SHRI
CHARANJIT THANANA): (a) The
vrice of bidi leaves has arisen in var-
ous States at difrerent rates ranging
irom ahbout 15 per cent 1o aboul 109
per cent.

(b) The main reason for*‘the price
rise was fall in the production of bidi
leaves in the major producing States,
\iz., Madhya Pradesh, Orissa, Maha-
rashira and Andhra Pradesh, due to
acute drought and other unfavourable

¢ aditions in some of the producing
States.

(¢) The production of bidis and the
employment of labour in the bidi in-
dustry have been affected, but no
closure have been reported.

(d) No, sir.

News item ‘Witnessing 35 4 Profession'

1332, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov.
ernment has been drawn to the arti-

cle in Indian Expresg dated the 29
August, 1980 under the caption “Wit-
nessing as a profession”;

(b) it so, the reaction of Govern-
ment thereto; and

(c) whether Government propose
to take any steps to amend the laws
to check witnessing as a profession?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) and (c). Witnesses are produc-
ed in Courts in accordance with the
procedure laid down in the relevant
statutes. However, the police have
issueq instructions that the practice
of using stock witnegses. if any, should
be immediately put to an end and
any instance of violation of the ins-
tructions will be severely dealt with,

New Concept of Rural Planning

1333. SHRI DAULTSINHJI JADE-
JA: Will the Minister of PLANNING
be pleased to state:

(a) whether there is any proposal
to introduce new concept of rural
planning in the country during the
next Five Year Plan; and

(b) if so, the detaiis of the new
scheme?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). In
order to facilitate a more direct at-
tack on poverty and unemployment in
rural areas, it is proposed to adopt s
more broad based and integrated stra-
tegy of rural development in the Sixth
Plan. The National Rural Employ-
ment Programme and special pro-
grammegs for small and marginal fare
mers and rural artisans are importané
elements of this strategy.
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Formation of Kendriya Sachivalaya
Rajbhasha Sewa

1334. SHRI T. S. NEGI: Will the
Ministey of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that the
formation of Kendriya Sachivalaya
Rajbhasha Sewa js likely to take
some months more; and

(b) if so, whether Government
propose to issue a directive well in
time to the Ministries and Depart-
ments to extend the term of the
existing Hindi Officens beyond 1980
for one year so that these officers
may not face any difficulty in getting
their salaries?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) Various Ministries/Departmentg
have already been requested that such
officers/employees, whose services are
satisfactory, and who are working
against the posts to be included in the
proposed Kendriya Sachivalaya Raj-
bhasha Sewa, may be allowed in con-
sullation with the Minisiry of Finance
and where necessary with the concur-
rence of the Union Public Service
Commission to be retained in their
respective posts till the formation of
the proposed cadre or 31st December,
1980, whichever is earlier, and they
may not be reverted to their parent
offices'substantive posts merely be-
cause their period of deputation has
expired. If necessary, the question
for further extension of this period
would be considered.

Effect of Narora Power Project

1335. SHRI S. M. KRISHNA: Will
the PRIME MINISTER be pleased to
state:

(a) whether the Narora Power
project is considered a potential
threat {0 the safety of the entire
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Indo-Gangetic plain by some experts;
and

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P, N. SINGH):
(a) and (b). Government is aware of
press reports to this effect and is of
the opinion that this concern is en-
tirely misplaced. Even at the time
of selection of site Government wasg
aware of the fact that it lies in a seis.
mic region. The station has been de-
signed incorporating adequa.> safely
measures. There is no need for any
concern with regard to the safety of
the environment or of the Indo-
Gangetic plain.

News item captioned Two Faces of
Deihi's Civic Rule’

1336. SHRI S. M. KRISHNA- Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's atlention
has been drawn to the press report
appearing in the Indian Express, New
Delhi dated the 27 September, 1980;
captioned ‘Two faces of Delhr’s civic
rule’;

(b) if so, the reaction of Government
thereto; and

(c) the measures which Govern-
ment propose to take to remove the
apparent anomalies in the two sets of
rules regulating the payment of pro-
perty and other allied taxes as obtain-
ing at present in the New Delhi Muni.-
cipal Committee and Delhi Municipal
Corporation areas?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (¢). Yes, Sir. The New Delhi
Municipal Committee and the Munici-
pal Corporation of Delhj are govern-
ed by two different statutes i.e.,, Pun-
jab Municipal Act, 1911, and the Delhi
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Municipal Corporation Act, 1857, res-
pectively. These Acts have different
identities and application. No need
has so far arisen to bring about uni-
formity in the bye-laws, tax structure,
etc.

Setting up of a Paper Mill in Etawah

1337. SHR1 RAM SINGH SHAKYA:
Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government are consi-
dering a proposal for seiting up of a
paper factory in Etawah district;

(b) if so, the estimated outlay in-
volveq therein and whether the same
is proposed to be set up in >ublic scc-
tor or in private sector; and

(¢) the action taken in this regard
so far?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I CHARANJIT CHANANA):
{(a) No, Sir.

(b) and (c). Do not arise.

Industrial uses of Lemon Grass 0il

1338. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of INDUS.
TRY be pleased to state:

(a) what are the industrial uses of
Lemon Grass Qil in India now; and

(b) what is the total of investments
made so far on L.G. Oil based indus-
tries as at present?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
Lemon Grass Oil is mainly used in
the manufacture of Ionones, Methyl
Ionones, Vitamin A, in the isolation
of citra] anq as a perfumery maierial
in soap and hair-oils ete.

(b) Since the varioug parties ma~
nufacturing all the above items men-
tioned in (a) above are also engaged
in the manufacture of wvarious cother
products not based on Lemon Grass
Oil, 1t is difficult to give the :otal in-
vestment made exclusively on Lemon
Grass Oil based industries. However,
the total investment of the principal
manufactures, with Lemon Grass Oil
as one of the materials, on plant and

machinery is of the order of Rs. 250
lakhs.

Paper millg in India and labour force
therein

1339. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of IN-
DUSTRY be pleased to state:

(a) what wag the number ot paper
factories in India as on Ist April, 1980;

(b) the strength of the labour force

In the industry in the years 1976--77
to 1979-80;

(¢) the wage bhills paid in each of
the above years; and

(d) the total gross and net profit of
the industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) There were 121 paper mills in
India as on Ist April, 1980,

(b) to (d). The information ig being
collected and will be laid on the 'l'able
of the House.

Strike in protest against recommen-
dations of Palekar Tribunal

1340. SHRI JITENDRA PRASAD:
SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of LABOUR be
pleased to state:

(a) whether most of newspapers in
the country ohserved a day's strike
on the 30th September, 1980 in
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protest against the recommendations
of the Palekar Tribunal;

{b) if so, the reaction of Govern-
ment thereto; and

(c) the steps being taken to tackle
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) It has been repotred that a num-
ber of newspaper employees were on
a token strike on 30th September,
1980 in support of their demand
inter-alia for modification of the
Palekar Tribunals recommendaticns.

(b) and (¢). The recommendations
of the Tribunals are under considera-
tion and a decision js likely to be
taken shortly.

FENw WY R % fag few
& weut ® afg

1341 =t fagw fag @ Fww
I HAY TZ FATH FT FAT FAT & 2

(F) ¥a1 ®IEHH UL OFGT
#fq@ ww @ S oaren  feewl
% yer fows A7 ast & v §=
am g

(@) afz g, & feew & gt
¥ Ay @M # AU Vw7 3w FEH

(r) feewt & AR FR
are feew SOV & AT FT & AR
39 /W & AW FT § oAy wE@w
o9 fHeR @O Y € oa9r ™
w7 & fag feady fazel oo
wraEEar g & 7
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O WaTHW W TwE S
(st wwla www) (%)
frre 2 a5t & faw Er
TA=AIT U feedl & 100 wfawa @
wfaw Jfg g& & 7z femgmam @Y
feeta dqawafar o fao  (T=o
Yo Uho) grar Iourfam uwry fwewy
F qel § FEq qOWT 31 gfaad &
7fg g% & |

(') wrarfay set = 1T Fidy
¥ weat § §ie 3fz g7 & FTer e 777
FAT HATAT g1 T4T 97 1 AEAT A
FA FIAFT G99 qdl I FT TEAT
AT AR ATE, & qT FH gRT

() fergEAm wiet fesrg ugsa.T
QF fweal ¥ ufafre 1@ &
form g ~dio Eio HTo TAT TARIS
GEEC I = TR B 3t S -
feg v=o dro THo gT  FATHA
JAEH BT § wFAL fE&ewi AT
IiEd fEar A1 w@r & foew A
aqt ¥ T FEANT AT @R 9 AT
#raf faglt q@r & wlw A
IHL g —

EL) g Fi U

wifar
(ATE ®o )
1977-78 173.63
1978-79 114.29
1979-80 212,18
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Establishment of an Atomic Power
Station in Gujarat

1342, SHRI R. P. GAEKWAD.
will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that the
Site Selection Committee appointed
by the Central Government has reco-
mmended for establishment of an
Atomic Power Station in Gujarat;

(b) whether 1t is a fact that it is a
long fime since a decision on the
recommendation is pending; and

(¢) if so, when a final decision is
Iikely to be taken and the time limit
fixed for the same?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C, P. N. SINGH):
(a) The Site Selection Committee
appointed by Government had recom-
mended certain Sites in the Western
Electricity Region which ncludes
Gujarat State for the estabiishment
of an Atfomic Power Station.

(b) and (c¢). The recommendations
of the Site Selection Commrittee are
under consideration of the Govern-
ment and a final dccision 1s ¢xpected
to be taken soon However, no defi-
nite time limit can be indicated.

wagd  dfawl & fag  sieife
famm

1343. =t 7= feme it
T HAY qg FATA T FAT O

(7) =1 gquale fARomem |
AER FT @ Fat § Ao saws
el & famion MW qerg & f@a
g §fwl w1 ww et e
W & #1 gara fGar g

(@) afg g, a1 JEsd =T
1§ AR

(w) w1 g w1 fauc W@
frrfaa s<7 71 § =T afe g, &y
T q% !

AT HATHg  § e WA (s
fraow dto mfewm) @ (F) v &

(@) 7Y (1) : 9TA1 FT sHFgEAr
q¥ fa=me fdar T w@r & )

Implementation of Recommendations
of National Transport Policy Com-
mittee

1344, PROF. MADHU
DANDAVATE:

DR. SUBRAMANIAM
SWAMY:

Will 4he Muinister of PLANNING
be pleased to state what stepg are
being taken to implement the recom-
mendations of National Transport
Policy Committee Report in a time-
bound manner?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): The Report of the
National Transport Policy Coumnittee
(May 1980) has been circulated to
all Central Ministries anq State Gov-
ernments. The recommendations of
the Committee have alspy been kept
i view while preparing the frame-
worfk for the Sixth Five Year Plan
1980—85 which was approved by the
National Development Council in
August 1980. Some of the important
recommendationg of the Committee
have also been reflected in this docu-
menf,

While dealing with specific pro-
prsals and schemes in the transport
sector, the relevant recommendations
of the Committee, are being taken
into account while taking necessary
action.

In addition to the above, proposed
line of action on individual recom-
mendationg is being evolved through
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a series of inter-ministerial ineetings
in the Planning Commission.

fareit | wgs A @ gEEAT

1345. oft & @ I AT
N WY ag g9 #) FI7 &4 fE o

(%) #=1 ag ®2 & f& 17
R, 1980 ¥ faedr & wgler &
oF @ gueal § oaga ¥ sfw
qR W 9

(=) afz &, & I 10 F4T
g

() Fr ag w9 2 5 afz gor-
qIOeE  gRer S9m fRE oS &t
gueAT T aEar @ ;T

(o) afg g, & @ gHEeaT &
foor fegeR sofeadl & faars #
FUATE! F TE F OWIT AR AT
ae g afwEt @ af@r @ gEs
& ®q | fFan ufor g & 7

W Haa A T[T HaEl
(st w0 g fagm)
(¥) #=got #  wEdl FW|IR
aot @™ A 17-8-1980 H g
gueaT H A AR qR MY | 4
g feeeft Tsa e fawm fm
fafez aY &

(@) #iT (1) . =@W  gr
AR oo g1 &1 € Si= g
# TAEK 9 IFSAT @MW H AW @
fer # fr 9@ & o g @
qg gueAT IR 1 Ear Y afk @w
& P W gdam s #Ie
. T@T AT grar a1 AR F"aEw
.o feursit # faaiiore & foram omarn )
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(v) am g Amfadwrey
g SARIId & IEX  HIX

FHA F @ AT FEAR

FE & W X fotw famr
ST @ |
feeeft Usa sYeaTrs fawra frre &

T q9 afeaal & qfeard #y
oW 6 5,000 T FT WBAYG [@F
U i) CO

Launching of Indian Satellite APPLE

1346. SHRI P. M. SAYEED: Will
the PRIME MINISTER be pleased to

state:
‘Reap

(a) whether Indian first communi-
cation satellite, APPLE is ready to
be launched;

(b) if so, whether any datle has
been fixed for the purpose;

(c) whether this Satellite has been
designed by the Indian  scientist
alone; and

(d) the main features of this State.
llite anq the {otal expenditure in-
volved?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P, N. SINGH):
(a) Yes, Sir.

(b) As of now, the launch is ex-
pected in April 1981,

(c) Yes, Sir.

(d) APPLE i35 India’s first experi-
mental geo-stationary communications
technology satellite. The total expen-
diture on this project is Rs. 15.83 cro-
res. ‘e



185  Written Angwers AGRAHAYANA 5,
Roads constructed by Berder Roads
Organisations

1347. SHRI MUKUNDA MANDAL:
Will the Minister of DEFENCE be
pleased to state how many roads have
been constructed by the Border Roads
Organisation and particulars of the

Statement

I Total number of roads constructed/improved

II Total numbcr of roads under construction/improvement

ITI Particulars
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roads constructed and under construc-
tion?

s s e0,

THE MINISTER OF STATE IN’
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): A Statement
is attached,

141 Nos
{aggregating tn
about 12115 KMs)

48 Nos
(aggregating to
about 3840 KMs)

S.N»>. G assification Constructed/improved Under construction/
improvement
S‘urfaccd— Uz:urf;:cd Surfaced Unsurfaced
(in KMs) (in KMis) (in KMs) (in KMs)
1 2 3 4 5 6
1. NH Single ILane or above (Formation
width 7 45 Metres or m ne) 1017 Go 414 00
2. Cass IX (Furmltum width 6 17
Metres) . 9301° 40 830° 54 23qgu- 27 168 8o
Class V (For.tion width 4 94
Metres) 254" 79 710 91 97" 40 769° 75
16573° 79 154145 2901 67 934" 55
12115 24 3840 2.
Sy 12115 KMs Say: 3840 KMs

Take over of Sick Industries/Compa-
nies

1348. SHRI AMAR ROYPRADHAN:
Will the Minister of INDUSTRY be
pleased to state the names of the sick
industries/factories/companies which
have been taken over by the Central
Government during the last three
monthg and their final balance sheet

position at the time of taking over
them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): The

management of the following indue-
trial undertakings was taken over
under the provisions of the Industries
(Development and Regulation) Act,
1951 during the last three months;

Name of the Date of
underiaking tuke-over
1. M/s. The Jaora Sugar

Mills (P) Ltd., Jaora

(M.P.) 12-9-1980
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2. M/ . Seth G virdram Sugar
Mils, Mechdip.r Road,
*Distt.  Ujjain, Madhya 12-9-1980
Pradesh.
8. M/s. Motipur Sugar Factory
Lud., Motipur Distt. 3-11-1980
M zaffarpur, Bihar.

Information regarding the final
balance-sheet position is being obtain-
ed and will be laid on the Table of
the House.

Transfer of officials after three years
on a seat

1349 SHEK! CHINTAMANI JENA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether unfer the Rules, Gov-
ernment officialg are required to serve
on a particular seat only for three
years at a time and then transferred
to some other seat;

(b) if so, whether this i3 to avoid
malpractices in Government of India;

(c¢) whether he is aware that in
Ordnance Factories certain  officials
are continuing even for more than
ten years on important seats concern-
ing the sale of scrap etc.

(d) whether complaints have been
received against certain officials who
are continuously dealing with the sale
of scraps in various Ordnance Fac-
tories for many years highlighting
the malpractices adopted by them;
and

(e) whether Government propose
issuing necessary directives to all the
Defence Installations, including the
Ordnance Factories, not to allow any
particular official on a particular seat
for more than three years?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No, Sir.
There is no such specific rule,

(b) Does not arise.

(c) Information is being collected.

(d) Necessary investigations are al-
ways made and suitable administra-
tive action taken whenever such com-
plaints are received.

(e) Instructions already exist for ro-
tational transfer on completion of
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tenures, with due regard to exigencies
of public service,

Reversion of Hindi Officers on deputa-
tion to Minigtries Attached Offices

1350. SHRI CHINTAMANI JENA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that some
Hindi Officers who belong to subor-
dinate Offices, are working in various
Ministries/Attacheq Offices on depu-
tation basis for more than four years;

(b) if so, the number thereof;

(c) whether Government propose to
revert them after the expiry of the
slipulated period of deputostion as
specifieg in the Ministry of Finance
O.M. No. 10(24)-E.III(B)/60 dated
the 27th January, 1970 as suitahle
candidates are available in the Mini~
stries and Attached Offices; and

(d) if not, the reagsons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFATRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Yes, Sir, The information
regarding the number of emplovees of
the Subordinale offices appoinied
again-t the posts of Hindi Officer rotc.
in the Ministries/Attached Offices on
deputation basis is not readily avail-
able, It is being collected frem the
various Ministries/Departments and
will be laid on the Table of the House
on receipt.

(¢) and(d). At that time of con-
stituting a new service it is in public
interest that officers/employees who
have been working efficiently for a
long time against the posts lLikely to
be included in the service may be con-
sidered for induction in the service
so that their experience may ke uti-
lised. Therefore, an action is being
taken to include such Officers/Em-
ployees who are working on depu-
tation basis against the posts likely to
be included in the proposed service
and whose gervices have been satis-
factory they may be allowed to be
retained in their present posts and
may not be reverted back to their
parent offices.
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Bomb factory in Locknow

1351, SHRI CHINTAMANI JENA:

SHRIY PHOOL CHAND
VERMA:

SHRI H .N, NANJE GOWDA:
SHRI D. M. PUTEE GODWA:
SHRI CHITTUBHAI GAMIT:
SHRI K. LAKKAPPA:

Will the Minister of HOME
AFFAIRS be pleased to state: --

(a) whether Government!’s attention
has been drawn to the news item in
the ‘Hindustan Times’ dated the 26th
October, 1980 that the police recover-
ed about 15,000 country made bombs
from an underground factory ingide
a place of worship in old Lucknow
and arrested some persons in this
connection after a raid on their hide-
out; and

(b) it so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAXKWANA):

(a) The news item has come to che
notice of Government.

(b) The required information is
being collected from the State Gov-
ernment and will be laid on -he Table
of the House on receipt.

Membership of Trade Unions at
Paradip Port

1352. SHRI LAKSHMAN MALLICK:
Will the Minister of LABOUR be plea-
sed to state:

(a) whether Government have con-
ducted any verification of member-
ship of the trade uniong operating at
Paradip Port on the basis of member-
ship as on 31st December, 1978;

(b) if so, the details thereof?

(c) whether any Labour Trustees
have been appointeq on the basis of
the verified figures; and

(d) if so, the names of the Labour
ustees along with the names of

their unions appointed on the basis of
the latest verified figures?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI~
MATI RAM DULARI SINHA):

(a) Yes, Sir.

(b) The verified membership of the
uniong amongst port workers is indi-
cated below:—

-

| 8., Name of the Union Verifjed
No, membership
L e s e T R R R il o S P g
1. (a) Paridip Port Workers’

Unm n (Gioup 'd by

Shij N hamanj Khuntia) 1350

(b) Paradip Port Wo ker®
(Ghoup 'ed by Sh'i P. K.

Ba) 230
2, Pa ad:p Poit {Shramik

Saungh 280
3. Parad p P rt and Dock

Labsw Uu on 120
4.  Paralip P rt Ministeiial

Emp’ yees Ass ciat .n 15

) .

(c) and (d). Of the two Labour
seats on the Paradip Port Trust
Board, one is held by Shri Nishamuani
Khuntia representing the group of the
Poradip Port Workers’ Union led by
him, while the other seat is vacant.

verification of membership of Unions
at Paradip Port

1353. SHRI LAKSHMAN MALLICK:
Will the Minister of LABOUR be
pleased to state:

(a) whether  Government  have
issued any directions to the Chief
Labour Commissioner (Central) to
verify the membership of the different
unious and factions of the Paradip
Port workers on the basis of the mem-
bership as on 31st December, 1978, ang

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OrF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
and (b). Instructions were
1issued to the Chief Labour Com-
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missioner (Central). to undertake
verification of the membership of the
unions of port workerg functioning in
Paradip Port including the two fact-
ions of the Paradip Port orkers’
Union since on faction claimed to be
the representative body.

Increase in Atrocites on Harijans

1354. SHRI LAKSHMAN MAL-
LICK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
cases of atrocities on Harijans are in-
creafing; and ' ’

(b) if so, what steps Government
have taken to provide proper protect-

ion to the Harijans during the last
three months?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) No, Sir.

(b) Does; not arise,

News item Capfioned ‘Key Posts va-
cant in 20 State Units’

1355. SHRI R K. MHALGI:
SHRI K. LAKKAPPA:
SHRI H. N. NANJE GOWDA:
SHRI K. T, KOSALRAM:

Will the Minister of INDUSTRY be
pleased {o state:

NOVEMBER 26, 1980

Written Answers 192

(a) whether Government’s attention
has been drawn to the report publish-
ed in the ‘Economic Times' Bombay,
dated 28th September, 1980, under the
caption “Key Posts vacant in 20 State
units”;

(b) is the above report substantially

correct; if so, what are the reasons
for this state of affairs;

(¢) whether any more postg have
fallen vacant since the publication of
the report;

(d) a list of key vacant posts with
the respective dates; and

(e) when Government would be in a

position to fill all the key posts in
the Public Sector units?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir,
(b) No, Sir.

(¢) and (d). In respect of public
sector undertakingg under the Mini-
stry of Industry, the vacancies in the
posts of Chairmen/Managing Directors
and Functonal Directorg are indicated
below:

CHATRMEN MANAGING DIRECTORS

Name of undertaking

N.me of prst Vacanev from
1. ihndutan Cibes Lad, Chuirman 31-3-79
2. Hindustan Photo Fi'ms Chairmar  (p rt-time; 24-4-80
3. Hindustan Paper Cipa. Managing Director 11-1-79
4. Bﬁl&i{dt Pumps and Compresors Chairman-cum-Managing Director 23-8-80
FUNCTIONAL DIRECTORS
1. Andiew Yu'e . Director (Finance) 1-8-80
2. Cement Corpn. of Indi Director (Finance) 9-10-80
3. Huwdusian Photo Fin. Director (Marketing) New Post
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4 BHEL. . Director (Finance) 1-g-80
Director (Engg.) 15-10-39
3. MAMC. . Director (Finance) July, 1979
Durector (Marketing)
6. IL.E.C. Director (Finznce) 14-1-79
Director (HMBP) 14-10-80
7. Braithwaite & Co. LtJ. Lirector (Firance) 12-6-80
8. E.P.IL Director (International Projects) April, 1978
9. HM.T. Director (Personnel) 13-10-80

(e) Action hag been intiated in all
the above cases to fill up the vacancies
in consultation with Public Enterpriseg
Selection Board and wilh the concurr-
ence of Appowatments Commiftee of
the Cabinet, These vacancies will be
filled up after completion of various
procedural requirements.

Performance and future programme of
Satellities

1356. SHRI VIRDHI CHANDER
JAIN: Will the PRIME MINISTER be
pleased to state:

(a) how many satellites have so far
been launched 1n orbit in our country
by our scientists;

(b) what are the performances and
achievements of these satelliles and in
what spheres; and

(c) what is the future programme
in the Sixth Five Year Plan.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH): (a)
Three satellites designed and built by
Indian Scientists and technologists
have been launched so far. These are
Aryabhata, Bhaskara and Rohini, The
first two were launched from a Soviet
Cosmodrome while the last named
Rohini was launched from Sriharikota,
India

2527 1.8 7

(b) ALl the on-board technological
sub-systems of these satellites in oroit
have continued to function and per-
form normally. Aryabhata has esta~
blished India s capability in the design
and tabiication ot satellites, Bhaskara
has provided valuable television pic-
tures of the Country and microwave
radiometer data. These are being
used in some of the applications related
to forestry, snow melt, land use, meteo-
rology and sea surface studies. Rohini
satellite is a technological one to
evaluate the performance of the fourth
useful stage of SLV-3 and it has pro-
vided data on the lanch vehicle perfor.
mance. Further information is avai-
lable in the published reports of De-
partment particularly the Annual
Reports.

(e) (i) The following satellites are
getting ready for being launched:

—THE APPLE Spacecraft to be
launcheq by the third developmental
flight of the European Space Agency
launch vehicle from French Guiana
sometime in April 1981. APPLE is an
experimetal gxeo-synchronous com-
munication satellite.

—SEQ-II—The second Earth Obser-
vation Satellite—which will be similar
to Bhaskara, to be launched around
mid-1981 and will carry a TV payload
and a radiometer.

(ii) As part of the INSAT-1 Project,
two multi-purpose satellites are being
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got manufactured by the United States
and will be got launched by the USA.
These multi-purpose satellites will be
used for operational needs of telecom-
munication meteorology and later for
radio and television.

(iii) A series of Rohini Satellites
(RS) of the 50 Kg class will be launch-
ed using the subsequent flights of
SLV-3. The next launch using the
SLV Developmental flight is expected
to carry a landmark sensor payload
and will be launched sometime in the
first half of 1981. The details of sub-
sequent satellites of the RS series are
yvet to be finalised.

(iv) In addition the Sixth Five
Year Plan of the Department of Space
envisages the launching of an Indian
Remote Sensing Satellite launching of
satellites of 150 Kg. class in near earth
orbit using an Augmented SLV vehicle,
launching of the proto-INSAT space-
craft system for proving the indigenous
spacecraft designeg for eventually re-
placing INSAT-1 procured from abroad
and the launching of satellites of the
600 Kg class in sun-synchronous orbit
for remote sensing. Proposals regard-
ing Sixth Five Year Plans are under
finalisation.

Demand Capacity Utilisation and
Import of Cement

1357. SHRI VIRDH] CHANDER
JAIN: Will the Minister of INDUSTRY
be pleased to state:

(a) the projected requirement of
ceinent for the next five years;

(b) the installed capacity to produce
cement in the country;

(¢) the additional capacity presently
being installed; and

(d) how much cement Government
propose to import during the year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Work-
ing Group on Cement Industry for the
period 1980-85 appointed by the Plan-
ning Coff mission has assessed the de-
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mand of cement in the country as
follows : —

Year Demand

(million

tonnes)
1980-81 . . o . . 2799
198:-82 . . . . 30+ 22
1982-83 . . . . . 32+ 64
1983-84 . . . . . 3525
1984-85 . . . . . 38-07

(b) The installed capacily as on
1.11.1980 is 25.75 million tonnes.

(c) As on 1-11-1980 an additional
capacity of 31.02 million tonnes has
been sanctioned for installation through
issue of Industrial Licences/ letters of
intent and registration with Director
General of Technical Development.

(d) Import of two million tonnes of
cement during the year 1980-81 has
bén authorised.

gaEer, AWe W #@ide & s Ay
0w ®) eumeAn
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Representations of Minority Commu-
nity Staff to Minorities Commission
on Service matters

1359. SHRI RAM SWARUP RAM:
SHRI P. K, KODIYAN:

Will the Ministre of HOME AFFAIRS
be pleased to state:

(a) whether a circular has been
issued by the Home Ministry to
various departments stipulating that
the staff of the Central Government
belonging to the minority communi-
ties to make their representations to
the Minorities Commission in all ser-
vice matters to be routed through
their Departments;

(b) the communities which are
covered under the scope of such regu-
lation; and

(¢) whether the status given to the
Commission is recommendatory or it
has some mandatory powers also?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(@): Yes, Sir.

(_b) The Circular refers to all mino-
rities whether based on religion or
language. No names of such minorities
have, therefore, been indicated.

_{¢) The Commission has not been
BlVen any mandatory powers but any

recommendation made by them  re-
ceives the utmost consideration of

Government,

Enforcement of National Security

Ordinance

1360. SHRT RAM SINGH YADAV:
Will the Minister ot HOME AFFAIRS
be pleased to state:——

(a) the names of States which have
enforced the provisions of the Natio-
nal Security Ordinance 1980, against
the anti-social elements i.e. hoarders,
blackmarketeerg and smugglers;

(b) whether it is a fact that some
of the gStates have refused to enforce
the provisions of the National Secu-
rity Ordinance, 1980, against the
anti-social elements; if so, the names
of these States; and

(c) what steps Government of India
have taken or proposed to take to
enforce the provisions of the ordi-
nance against the anti-social elements
in those States who have refused to
enforce the provisions of the National
Security Ordinance, 1980?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) Action against boarders and black-
marketeers is appropriately taken une
der the provisions of the Prevention of
Blackmarketing and Maintenance of
Supplies of Essential Commodities Act,
1980, and against the smugglers under
the Conservation of Foreign Exchange
and Prevention of Smuggling Activi-
ties Act, 1974. In view of these pro-
visions, the provisions of the National
Security Ordinance, 1980 are not
sought to be invoked against the acti-
vities of such persons.

(b) Only the Government of West
Bengal has communicated a decision
to the effect that the State Governe
ment and its officers will not detain
any person under the National secu-
rity Ordinance, 1980. @ However, it
the Central Government or this offi=
cers pass any detention order under
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this Ordinance, and ask for the State
ment’s assistance in execution of the
detention order, such assistance will be
rendered by the State Government.

(c) Being a Central legislation, the
provisions of the National Security Or-
dinance, 1980 are enforceable in every
part of the country, except Jammu
and Kashmir. The Central Govern-
ment have concurrent powers to invoke
the provisions of the Ordinance,

Capatity Utilisation by Multinationalg
and Big Houses

1361. SHRI RAM VILAS PASWAN:]
SHRI CHHANGUR RAM:

SHRI RAJESH KUMAR
SINGH :

Will the Minister of INDUSTRY be
pleased to state:

(a) whether any exercise has been
made by Government to find out the
excess capacities created by Multi-
nationals and big houses in certain
sectors and their under utilisation of
the licensed capacities in other sectors:

(b) if so, the result thereof:

(c) whether Government have
legalised the excess capacities created

by the Multinationals and big houses;

(d) if so, reasons therefor and its
likely impact on the small scale sec-

tor in so far as production of the re-
served items is concerned; and

(e) the steps contemplated by Go-
vernment in respect of the undertak-
ing that have not even instalied their
Yicensed capacities or are under-utilis-
ing their capacities (with names of the
undertakings)?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR!
CHARANJIT CHANNANA): (a) and
(b}. While no specific exercise has been
carried out by Government to deter-
mine excess capacities created by
MRTP/FERA houses or underutilisa«
tion of licensed capacities, production
by some undertakings, including

rs

-
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MRTP/FERA units has not been in
line with licensed capacity. With a
view to stimulating industrial produc-
to sub-serve the national interest es-
pecially in crucial areas, Government,
in 1975, notified produres for recognis-
ing installed productive capacity. in
respect of MRTP-FERA units special
procedures were prescribed, which sti-
pulated the possibility of maximising
exports, reasonable value-added, etc.

(c) and (d). In the light of the above,
no question arises, per se, of Govern=
ment legalising excess capacity. Go-
vernment’s objective continues to be
optimum utilisation of capacity and
maximising production within the
framework of Government’s socio-
economic polices. The Industrial Policy
of July 1980 reiterates this and other
objectives. Government, in pursuance
of the ahove policy, have announced
measures for permitting automatic
growth and for recognising installed
capacities in the core, basic and export-
oriented industries. The interests of
the small scale industry continue to
enjoy prescribed protection. In the case
of MRTP and FERA units, auto-
matic growth or recognition of installed
capacity would be subject to the usual
clearances

(e) Government has directed the
administrative Ministries to set up
monitoring groups to monitor effective
utilisation and implementation of let-
ters of intent and industrial licences
granted. Where these have not been
implemented within the permitted
time-frames. steps would bé taken to
revoke or cancel the licences concerned,

Reasong for Atrocities ogn Scheduled
Castes

1362. SHRI RAM VILAS PASWAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
made any exercise to identify the
major reasons for the atrocities on
Scheduled Castes and other weaker
sections of Society;



201 Written Answers AGRAHAYANA 5, 1902 (SAKA) Written Answers 202

(b) if so, the outcome thereof;

(¢) the preventive measures taken
by Government to minimise such
incidents in  cooperation with the
State Governments;

(d) whether jt is a fact that Union
Home Minister has issued directives
io the Home Ministers of State Go-
vernments that officers belonging to
Scheduled Castes and Scheduled Tribes
should be posteq to the Senior District
administrative posts; and

(e) if so, whether the directives
are being complied with by the State
Governments?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) Yes, Sir.

(b) and (c). In the Home Minister's
D O. letter dated 10th March, 1980
addressed to the State Governments,
causes for the atrocities on Scheduleg
Castes have been enumerated and
guidelines of precautionary and pre-
ventive, punitive and rehabilitative
measures and measures pertaining to
personnel, that the State Govts.
should take to curb the atrocities on
Scheduled <Castes have been com-
municated, is laid on the Table of
the House. [Placeq in Library. See
No. LT-1444/80].

(d) The Union Home Minister has
written g letter on 6th September,
1980 to all Chief Ministers of States
and Union Territories that at least
one of the following posts in each of
the sensitive districts be held by
O.ﬁicers belonging to these communi-
ties and tribes, namely, District
Magistrate, Senior Supdt. of Police,
Supdt. of Police, Sub-Divisional

Magistrate and Sub-Divisiong] Police
Officer,

(e) The letter to the Chief Minis-
fers has been jssued recently and it
1s expected that the State Govern-

ments will act on the suggestions
glven therein,

Expansion of Staff Training ang Re-
search Institute

1363. SHRI HANNAN MOLLAH:
Wil; the Minister of LABOUR be
pleased to state:

(a) whether the Government of
West Bengal had sent any letters to
the Government of India regarding
the expansion of the Central Staff
Training and Research Institute,
Dasnagar:;

(b) whether the Government of
West Bengal has given any proposal
for 1tg expansion; and

(c) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) No letter has been received by
the Government of India from the
Government of West Bengal regard-
g expansion of the Central Staff
Training and Research Institute, Das-
nagar. However, Government of
West Bengal had sent letters allotting
20 acreg of land in Calcutta, free of
cost, for construction of the proposed
new building for the Centra) Staff
Training & Research Institute.

(b) No, Sir.

(c) Does not arise.

Smuggling of Armg frem Pakisian

1364. SHRI CHANDRAJIT
YADAV:

SHRI RAJESH KUMAR
SINGH:

SHRI B, V. DBESAI:

PROF. AJIT KUMAR
MEHTA:; ‘

SHRI G. Y. KRISHNA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that large
scale arms being gsmmggled into India
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from across the Indo-Pakistan border
were seized during the recent distur-
bances in Moradabad ang other parts
of the country;

(b) if so, the details thereof; and

(c) the stepg taken by Government
in the matter?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHR1 YOGENDRA
MAKWANA): (a) to (¢). The re-

quisite information is being collected
from the State Governments and will
be laid down on the Table of the
House on receipt.

Alternative to U.S, Supply of Uranium

1365. SHRI CHANDRAJIT
YADAV:,

SHRI ZAINUL BASHER:

Will the PRIME MINISTER be
pleased to state:

(a) whether the supply of enriched
uranium by the U.S. Government for
Tarapur Atomic Power Plant has been
uncertain; and

(b) if go, the efforts made by Gov-
ernment to make alternate arrange-
ment for the uninterrupteq supply of
enriched uranium for the plant?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir.

(b) In terms of the Cooperation
Agreement vof 1963, {he Tarapur
Reactors can be operateg on no other
fue] than that supplied by the Govt.
of the United States. The Govt. of
India remain in touch with the Gov-
ernment of the United States for the
continued supply of enriched uranium
on a timely basis for the entire dura-
tion of the Cooperation Agreement of
1963 and in strict accordance with its
Pprovisions,

(R N
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Assessment of Child Labour in Metro-
politan Citieg

1366. SHRI CHANDRAJIT YA-
DAV: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have
made any assessment with regard to
the growing problem of child labour
in the country and their conditions of
living particularly in the Metropoli-
tan citieg including Delhi;

(b) if so, the details thereof; and

(¢) the steps contemplated by Gov-
ernment to improve the gituation?

THE MINISTER OF STATE IN
THE  MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) The Central Government had
appointed a committee on child
labour to examine, inter-aliqg, the
dimensions of child labour and the
occupations in which they are employ-
ed. Thjs Committee had made a
general assessment of the extent of
child labour in the country and the
conditions under which they are
working.

(b) A summary of the recommen-
dations of the Committee on Child
Labour is laid on the Table of the
House. [Placed in Library. See No.
LT-1445/80].

(¢) The recommendations of the
Committee on Chilg Labour gre under
examination.

The Delhj Administration have in-
timateq that they hawe taken the
following measures to improve the
situation,

(i) The minimum rategs of wages
have been fixed for children and
adolescents employed in the sche-
duled employment.

(ii) Frequent inspections are
carried out under the Delhi Shopg
and Establishmenty Aet anq the
Factorieg Act.
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The Delhi Administration propose
to take the following additional
measures:

(i) to extend the provisions of
Section 85 of the Factories Act to
al] establishments where hazardous
operations are carried out,

(ii) to amend the Delhi Shopsand
Establishments Act with 3 view to
raise the minimum age of children
from 12 to 14.

A task force has been appointed by
Delhj Administration to examine all
aspects of the problem.

It has been decided by the Central
Government to set up an Advisory
Boarq at the Centre and the State
Governments have been requested to
set up similar Boards 5t the State and
district Levels. It will be the func-
tion of these Boards to advise the mea-
sures to be taken {o progressive elimi-~
nation of child labour and for the
welfare ol the working children.

Reservation of Postg for Rural and
Urban Areas in proportion to their
Population

1367. SHRI JITENDRA PRASAD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that percentage of guccessful candi-
dates appearing in various competi-
tive examinations held at All India
leve] and State levels from urban
areas is generally much higher than
that of candidates from rura] areas;

(b) whether lack of coaching faci-
lities in the rural areas and financial
difficulties of villagers in sending
their  children to  the cities
for coaching and preparation for the
competitiong are the main reasong for
this disparity;

(c) if so, whether Government con-
template to review the whole position
and reserve percentage of posts both
f9r rural and urban areas in propor-
tion to their population and provide

for the same relaxations/concessions
in the tests/interviews for rural
candidates, ag are presently being
given to the Scheduled Caste/Sche-
duleq Tribe candidates; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN

THE MINISTRY OoF HOME
AFFAIRS (SHR] YOGENDRA
MAKWANA): (a) to (d). In the

absence of wel]l defined criteria, it is
not possible to distinguish candidates
from rural and urban arcas, Article
16(2) of the Constitution also enjoing
that no citizen shal] on grounds only
of religion, race, caste, sex, descent,
place of birth, residence or any of
them, be jneligible for, or discrimin-
ated against in respect of any em-
ployment or office under the State. In
the circumstances, no review of the
existing position to provide reserva-
tion for candidates from rural and
urban areas, on relaxation/concessiong
ete, to rura]l candidates on the lines of
reservation, etc. for SC & ST, is con-
templated. Coaching facilities for
competitive examinationg at pre-
recruitment stage, is arranged by
Government to the extent possible
for Scheduled Caste and Scheduled
Tribe candidates.

'ﬁackward Classag Commission’s

Report
1368. SHRI JITENDRA PRASAD:
SHRI RAM SINGH
SHAKYA:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether the Backward Classes
Commission hag submitteq its report;

and

(b) if so, the salient features of the
recommendations made?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHR1I YOGENDRA
MAKWANA): (a) No, Sir.

(b) Doesg not arise.
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Jop to a person ijn each Family

1369, SHRI JITENDRA PRASAD:
Will the Minister of LABOUR be
pleased to gtate:

(a) whether Government  have
accepted in principle the justification
of ensuring employment jn Govern-
ment service, public ang private
sector to at least one person in each
and every family both in the rural
and urban areag of the country;

(b) if so, whether Government
have instructed UPSC, Staff Selection
Commission, Banks and vother public
or private sector bodies and State
Governments to give priority in the
selection of those candidates whose
families do not have even a single
earning member in Government ger-
Vice;

(¢) if so, the names of the Central
Government offices, Bankg and State
Governments who are adopting this
policy in the matter of employment;
ang

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
(a) to (d). The propasal is under
consideration in the context of the
formulation of the 1980—85 Plan.

Rationalisation of Prices of Cewment,
Paper, Teooth Puu, ote,

1370. SHRI H, N. NANJE GOWDA:
SHR] K. LAKKAPPA:

Will the Minister of INDUSTRY be
pleased to state:

(a) the steps taken by Government
recently to rationalise the prices of
cement, paper, toothpaste, watches;
shoes, soaps, etc.;

(b) what has been the result of
such steps;

(c) whether these important steps
have been adequately publicised; and

(d) if not, the reasons therefor?

NOVEMBER 286, 1980
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Government has been
constantly keeping a watch on the
prices of cement, paper, tooth-paste,
watches, shoes, soaps, etc. Cement is
a statutorily = controlled commodity,
the f.o.r, price of which js fixed and
reviewed by Government having re-
gard to the cost of inputs. Except for
certain varieties of paper, there is no
control on the prices of other com-
modities. However, in the context of
rising prices, the Minister of Statein
the Ministry of Industry recently had
meetings with the producerg of foot-
wear, soaps, tooth-paste, tyres and
tubes, etc. As a result of these efforts,
the prices of gome of these commodi-
ties have been gtabilisedq or reduced
to some extent.

(c¢) Yes, Sir.

(d) Does not arise,

Licences issued to Paper Mills in
Karnataka

1371. SHRI H. N. NANJE GOWDA:
SHR] D.M, PUTTE GOWDA:
SHRI K. LAKKAPPA,

Wil} the Minister of INDUSTRY be
Pleased to state:

(v) whether a number of new
licences have been issued to paper
mills jn Karnataky State recently;

(b) if go, the details thereof;

(c) whether these licences have
been given in accordance with of
rules and regulations and gteps taken
to see that they are not misused; and

(d) if not, whether Government
would review these cases; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) gnd (b). (i) Since 1-1-78 the
under-mentioned parties were grant-
ed industrial licence/letter of intent
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for setting up new paper mills in Karnataka States:

t Date of issue o Industria’ Capacity
Name of Pasty Licence/Letter of Intent
; Boards Industria' Licence Insulation Press
(I)Ll\v;/ﬂ.s Kaman dated 27-2-1980 boa ards-3000 tpa.
(2) M/s. Universal Letter o" Intent Writing and printing
Paper Mills dated 2-6-80 paper«10,000 t ;nnes
Per annum
(ii) Since 1-1-78, approvalg for th:l (W) F@1 ToREE ¥ g fadr
import of capital goods were grante .
to the undermentioned parties for the ﬁ aﬁ'ﬁ FTCTAT TATMA 37 & qwy
setting up of paper mills in Karna- ¥ FEIWA g F  faErode
taka State: g;
Name of Party Date of . (q)“ afa 4P N I| T fa
approval T ;R HOSTEN; WK
~ ¥) 3% T8 FTTT
(1) M/s. Raman Boards 17-9-79 ) ( ) ;f@' AN IE F
Itd. a'd g ?
16-6-80

(2) M/s. Universa' Paper Mills  8-7-80
(3) Shri Ram Gopa' Paper Mijlls  5-6-80

(4) M/s. Wrapaids Ltd. 6-10-79
and

14-12-79

(c) to (e). The approvals have beep
given in accordance with existing
policy, and the Industrig] Licence is
already being implemented.

wWage #  aTerd dw ¥ e &

o Haow A Tow el (w0
S W) o (F) & (F)3 el
qeReta AT (1980-85) WY
dare A A7 G g W W qEadly
s ¥ Aw & oiefw  faew
s & faar Y o qroream
U F FATA &7 fqawr oft mfwer
g, it aw afw s A faar o awr
1 g, o gAw wugR ¥ aord
& A w1§ af@o aarfeg 3 &1

Al T qET T AE frare @
1372, Wt wwlw  AgEw: oW
e Felt ag qETE W FIT F4G i

(%) o8 duadfa AT &
Wi = (o< as § g fa
¥ Y e wofw w3 w0
&R A A g

(W) ¥ wear 3 & fa-fae
Wl 9wy feg wrds

Pakistan] Spy arrested in Agra

1373. SHRI N. K, SHEJWALKAR:
Will the Minister ef HOME AFFAIRS
be pleased to state:

(a) whether Government attention
has been drawn to the news paper
report appearing in Daily Jagaran
dated 22nq August, 1980 that a Pakis-
tani spy was arrested in Agra trying
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to incite the minority community
memberg for communal disturbances;

(b) whether it is also a fact that
more than a few lakhs of Pakistani
nationals are overstaying in India and
in Delbi alone, the number is more
than 70,000;

(c) if so, what action Government
have taken to repatriate the Pak na-
tionals; and

(d) whether Government have cau-
tioned the Pakistan Government not
1o sent agenl provocateurs to incite
communal disturbances in India and
if so, the reaction of the Pakistan Gov=
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI YOGENDRA MAKWANA): (3)
Yes, Sir.

(b) No, Sir. The Indo-Pakistan visa
Agreement was reached in September,
1974 and ever since that Agreement
came inio force. the number of Pakis-
tanis who are slaying in India is not
more than 60,385, according to avail-
able information,

(¢) and (d). Arrival and departure
of Pakistani nationals is a coniinuous
process and there would invariably
remain spill-over at any given point of
time. Many of them get their visas
extended on compassionate or other
compelling grounds. If any Pakistani
is-found to be staying in India un-
authorisedly, action against him, in-
cluding prosecution and deportation, is
taken under the Foreigners Act, 1946.

The Government of India have pro-
tested to the Government of Pakistan
regarding their reaction to the recent
disturbances in Moradabad ang other
places in India and have pointed out
that their stand amounts to interfer-
ence in the inlernal affairs of India as
well ag hostile propaganda against
India in contravention of the Simla
Agreement,
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Rath Committee’s Report on Consu-
mers’ Prige Index Numbers

1374. SHRI N. K. SHEJWALKAR:

DR. VASANT KUMAR PAN-
DIT:

SHRI CHITTA BASU.
SHRI K, A. RAJAN:

SHRI N. DENNIS .

SHRI RAVINDRA VARMA .

Will the Minister of LABOUR be
pleased to state-

(a) whether it is a fact that Govern-
ment! have rejected the Rath Commit-
tee’s Report on consumers’ price index
numbers and directedq the Ministry of
Labour to study the question afresh
from 1980 onwards;

(b) if so, on what grounds the report
was rejecled; and

(c) what would pe the base year for
conducting the present study that has
been assigned to the Ministry and by
what time it will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA). (a) 1o (o). It
hag been decided to set up a new
Committee to 8o into the question of
preparing a new series of index with
1980-81 as the base. Government Re~
solution constituting the Committee is
laid on the table of the House. [Placed
in Library. See No. LT-1446/80].

Intelligence on communal incidents

1375. SHRI N. K. SHEJWALKAR:
SHRI BHOGENDRA JHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that lack
of proper intelligence and inertia to
take prompt action had aggravated the
communal situation in various cities:

(b) if so, whether Government have
considered it desirable to post CRP
in such areas which were sensitive to
communal disturbances in the recent
past; and
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(c) whether Government have also
considered the desirability of utilising
gervice of military intelligence to have
proper information in time to deal
with similar situation in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir.

(b) Units of Central armed police
forces are sent to the States, at the
request of the State Government con-
cerned, to assist the State Police
forces in the maintenance of Law and

Order.

(c) Does not arise, in view of the
answer given to Part (a) above.

Senior Government Officers without
work

1376. SHRI N. K. SHEJWALKAR:
SHRI SATISH AGARWAL:
SHRI NIREN GHOSH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's attention
has been drawn to the news-item ap-
pearing in Indian Express dated 30
October, 1980 that about 30 senior
Government Officers mostly above the
rank of Joint Secretary have been
without work for the periods varying
from 4 to 6 months;

(b) if so, the particulars of the
officers and the period for which they
have not been provided with any work;
and

(¢) the justification for this and the
loss to the exchequer?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir.

(b) and (c). The posts of and above
thtle level of Under Secretary at the
(Centre are held by officers of the All
India and other organised Central
Group ‘A’ services for specified periods
of tenure on the expiry of which they

ordinarily revert to their respective
Cadres. However, their tenure may
be curtailed or extended in the exigen-
cies of Government work and for ad-
ministrative considerations. Of the
12 officers of the level of Joint Secre-
tary and above, who were on leave as
on 30th October, 1980, 6 have been re-
verted to their respective Cadres. 1
officer has gone abroad on medical
leave; 2 have taken leave on their own
request. only 3 officers are awaiting
posting orders at present and their
cases for suitable postings are under
process.

Construction of staff quarters for em-
ployees of Director of Census
operations, Orissa

1377. SHRI ARJUN SETHI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the proposal for ac-
quiring 10 acres of land at Bhubanes-
war for construction of staff quarters
for the employees of the Director of
Census operations, Orissa is lying
pending with the Government; and

(b) if so, what specific steps Govern-
ment have taken for early approval of
the scheme keeping in view the wal.
fare of the employees concerned?

THE MINISTER OF STATE IN THE
MINISTRY  OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). A proposal for acquisition
of 5 acres of land for construction of
quarters for the staff of the Director
of Census Operations, Orissa is under
examination.

Supply of uranium fer Tarapur Atomic
Power Plant

1379. SHRI ARJUN SETHI:
SHRI N. E. HORO:
SHRI ZAINUL BASHER
PROF. MADHU DANDAVATE:
SHRI SATYANARAYAN
JATIYA:

Will the PRIME MINISTER be
pleased to state:

(a) the latest position regarding the
supply of enriched uranium for the
Tarapur Atomic Power Plant;
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(b) Whether the work on various al-
ternative is in an advanced stage for
operating the Tarapur Plant without
depending on any outside sources; and

(c) if so, the present stock of nu-
clear fuel at Tarapur and how long it
w.ll last to run the plant?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) One of the
consignments of 19.8 tonnes of en-
riched uranium for use as fuel at the
Tarapur Station, for which we had
applied in September, 1978, was re-
ceived in India in the first week of
October, 1980. The Govt. of the Unit-
ed States has withheld the second
overdue consignment for 19.8 tonnes
of enriched uranium and made it sub-
ject to conditions extraneous to the
Cooperation Agreement of 1963. An-
other application for 19.8 tonnes of
enriched uranium has been made on
September 24, 1980 for deliveries bet-
ween March and September, 1981.

(b) Govt. of India will be pre-
pared for any eventuality by using al-
ternative measures to ensure the con-
tinued operation of the Tarapur Plant
without depending on outside sources.
One of the alternatives would be to
operate the Tarapur reactors on indi-
genously fabricated mixed oxide fuel.
Investigations in this regard are in
progress.

(¢) With the present stocks of fresh
fuel the Tarapur reactors can operate
1ill 1983-84.

Directive to States for maintaining
peace

1380. SHRI ARJUN SETHI:
SHRI B. V. DESAIL:

SHRI M. V. CHANDRA
SHEKARA MURTHY:

SHRI VIRBHADRA SINGH:

Wwill the Minister of HOME AF.
FAIRS be pleased to state:

(a) whether it is a fact that a study
of the recent communal incidents in
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several parts of the country has revea-
led that a section of the administra-
tion has shown itself vulnerable to
communal and caste appeal and has
not properly discharged its responsibi-
lity of maintaining peace;

(b) if so, whether the Centre has
issued some directions to the State
Government in this regard; and

(c) if so, the details thereof.

THE MINISTER OF STATE IN THE
MINISTRY  OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No such study has been made by
the Government.

(b) and (c). Do not arise.

Hungary’s Collaboration with India in
manufacture of Aluminium Goods

1381. SHRI R. PRABHU: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Hungary has agreed to
collaborate with India in the manufac-
ture of semi-finished and finished alu-
minimum goods, diesel engines for road
vehicles etc.; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). The 4th Session of the Indo-Hun-
garian Joint Commission was held at
Delhi between the 10th and 15th
November, 1980. During the discus-
sions, the Hungarian side offered
their cooperation for setting up an
Alumina plant in the Kutch area of
Gujarat. The Hungarian side also
offered assistance in setting up an
R&D centre on Aluminium in India.
Government are yet to take a view on
both these matters.

No offer for collaboration for manu-
facture of Diesel Engines has beéen
received.
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Foreign trawlers in Indian waters

1382. SHRI DAULAT SINHJI
JADEJA: Will the Minister of DE-
FENCE be pleased to lay a statement
showing:

(a) what steps Government are tak-
king to prevent poaching by foreign
trawlers on west coast of India;

(b) are the Coast Guard able to
easily indenitfy whether foreign traw-
lers fishing in Indian waters are
authorised to do so as chartered
trawlers or whether they are fishing
illegally;

(c) the number of foreign trawlers
fishing in Indian water in Waestern
Coast detected during the last three
years; and

(d) the details of
against them?

action taken

THE MINISTER OfF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (d). The
areas including West Coast of India,
of known activities of unauthorised
foreign fishing vessels in Indian
waters, are being patrolled regularly
by the ships of the Coast Guard and
Navy to the extent possible. The
Coast Guard Organisation has been
set up in 1978 and is still in the pro-
cess of being organised. It is pro-
posed to equip the Coast Guard by ac-
quiring offshore patrol vessels, in-
shore patrol vessels and surveillance
aircraft etc. under the Coast Guard
Plan 1979—84 of 100 crores to enable
it to perform its role more effectively

Foreign vessels chartered by various
firms fly identification flags and have
their unumbers written on the ship-
side. It s, therefre, possible to
identify such vessels on sight during
day light or by boarding them. When-
ever, Naval/Coast Guard Ships en-
counter any unauthorised foreign
fishing vessels poaching in our waters
including the Western Coast, they are
apprehended and escorted to the
nearest port for inspection/interroga-
tion. So far 180 foreign trawlers have

been detected by the Coast Guard,
Navy and other agencies in the Wes-
tern Coast and 58 out of these were
apprehended and brought to Indian
Ports. They were let off after admi
nistering warning not to fish in the
Indian waters. Governmeat is consi-
dering proposals to take stern action
against such vessels in future.

Revision of rate of interest on
Provident Fund

1383. SHRI DAULAT SINHJI
JADEJA: Will the Minister of LA~
BOUR be pleased to state:

(a) the rate of interest being paid
on Provident Fund of the employees;

(b) when the last rate of interest
was revised; and

(c) whether Government are consi-
dering to revise the rate of interest
and if so, by how much?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA): (a) It has
been decided to pay interest @ 8.25
per cent on the Provident Fund ac-
cumulation of the subscribers for the
accounting year 1980-81.

(b) The rate of ‘interest was last
revised with effet from 1-4-1978.

(c) At present, there is no proposal
to revise the rate of interest further

Corporation for ex-servicemen

1384. SHRI G. Y. KRISHNAN: Will
the Minister of DEFENCE be pleased
to state:

(a) what is the number of Ex-service~
men retired from the Defence services
during last three years;

(b) the number of ex-servicemen
who have so far been reemployed;

(c¢) whether Government would like
to consider any proposal to set up a
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national entrepreneurial corporation
for exservicemen to hzlp them start
various industrial, agro-industrial and
other projects; and

(d) if so, the details regarding the
plan of Government in this regard?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL):
(a) 1977 1978 1979

31,850 59,172 48,702

(b) 1977 1978 1979
4,428 4,439 4,019

(¢) and (d). The feasihility of setting
up an Industrial Corporation for Ex-
servicemen to help them start various
industrial and othr agro-industrial pro-
jects, is being examined by the Gov-
ernment.

Loss in National Newsprint and Paper
Mills

1385. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether National Newsprint and
Paper Mills are running on loss; and

(b) the percentage of production of
paper by these Mills of the paper re-
quired by the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
National Newsprint and Paper Mills
has been incurring losses for the last
three years.

(b) The mill produces approximately
fifteen parcent of the country’s re-
quirement of newsprint.
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Replacing of foreign bought satellites

1386. SHRI P. RAJAGOPAL NAIDU:
Will the PRIME MINISTER be pleased
to state:

(a) whether Government are replac-
ing foreign bought out satellites in the
communication field with its own
launching system; and

(b) if so, when it will be done?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C.P.N. SINGH): (a) As of now,
India does not have any foreign bought
out satellites in operation. The first
generation Indian National Satellites
(INSAT-1) are currently under pro-
curement from abroad. The second and
subsequent generation INSAT satel-
lites are proposed to be designed and
built in India.

(b) APPLE, slalted for launch in
eariyy 1981, is the first major step
towards developing indigenous capa-
bility for designing and building opera-
tional satellites like INSAT-1. Govern-
ment has plans {o launch Prolo-INSAT
satellites in 1086-87 time-frame. These
test satellites. to be indigenously built,
are {o be the fore.runner's of long-
life, spophisticated and highly reliable
second generation operational INSAT
(INSAT-II) catellites.

Thefts in Baba Kharak Singh Marg,
New Delhi

1387. SHRI BHEEKHABHAIL: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that thére
have been several thefts in the newly
constructed quarters (Nos. 896-—1090)
on Baba Kharak Singh Marg, New
Delhi recently;

(b) whether it is also g fact that
involvermntnt of owners of unauthoris-
ed shops which have come up outside
these quarters and the unsocial ele-
ments gathered there have come to
light; and
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(c) if 8o, the steps taken or proposed
to be taken to improve the security in
the area and to remove the unauthoris-
ed shops?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Two cases of burglary and 1 case
of theft during September and October
1980 have been reported.

(b) No such involvement has come
to light.

(¢) Unauthorised shops have been
removed and the police patrolling in
tha area has been intensified.

Government jobs to persons who passed
examination from Hindi Sahitya Sam.-
melan Paryag (Allahabad)

1388. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the persons who have
passed Prathama and Madhayama ex-
aminations from Hindi Sahitya Same-
lan Paryag (Allahabad) are not being
given jobs in Government service;

«b) «f so, the reasons therefor; and

(c) the status of this educational
institution and the status of the ex-
aminations passed from this Sammelan?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (c).
The Hindi Sghitya Sammelan js a
voluntary organisation and not a uni-
versity or a deemed university. There-
fore, these examinations conducted by
ttt}is organisation have not been recog-
Nised as such for entry into Govern-
ment services, However, the Prathama
and Madhyama examinations of this
organisation have been recognised as
equivalent to SSIC and B.A. respec-
tively only for the purpose of determin-
ing the standard of Hindi where such

; sttardard has been prescribed for any
0st.

Supply of essential food articles at
concessional rates to Military
Personnel

1389. SHRI T. R. SHAMANNA: Will
the Minister of DEFENCE be pleased
to state:

(a) has it come to the notice of the
Government that the Government of
Tamil Nadu and West Bengal are giv-
ing essential food articles at conces-
siona] rates to the personnel of the
Police Department; and

(b) whether the Central Government
propose giving of similar facilities to
the M:ilitary Personnel?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) The Cen-
tral Government in the Defence Minis-
try are not aware if any such scheme
is in vogzue in Tamil Nadu and West
Bengal.

(b) Does not arise.

Committee to Probe Charges against
Hindustan Photo Films

1390. DR VASANT KUMAR PAN-
DIT: wWill the Mhister of INDUSTRY
be pleased to state:

(a) whether probe Committee was
appointed to go 1nto the charges of
serious malpractices and corruption
against the Hindustan Photo Films,

(b) if so, whether the final report
has been submitted;

(c) the findings, main charges and
recommendalions;

(d) the composition of the “probe
committee’’;

(e) the stock of cine jumbo & Black
& White rolls and or Hindustan Photo
Films photographic materials, X-Ray
Films etc. on the stock book of god-
owns on the eve of the price increase;

(f) whether there was a raid by the
C.B.1. on clandestine sale of cine colour
positives on the eve of price increase;
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(&) if so, the result of C.B.I. inquiries,
the officers”held responsible and the
action taken by Government; and

(h) are there any remarks by the
audit inquiry on the sale-procedure of
Hindustan Photo Films before and
after the price increase; if so, details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Yes, Sir.

(¢) The main charges include harass-
ment and illtreatment of employees,
irregularities in  accounts, obtaining
commission on difterent transactions,
showing undue favour to one of the
distributors of Hindustan Photo Films
manufacturing Co. Ltd. (HPF) products,
appointment of non-Scheduled Caste
candidates against vacancies reserved

for Scheduled Castes for pecuniary ad-
vantages etc.

These charges were earlier enquired
into by the Assistant Director (Indus.-
tria] Contingency) and not found to
be substantiated. The Enquiry Com-
mittee also after going through the
available evidence and records have
not found the charges substantiated.

(d) The Enquiry Commiitee com-
prised Shri N. Rajan, Additional Secre-
tary & Financial Adviser and Shri
Manish  Bahl, Joint Secretary, who
were assisted by Shri C. Mallikar-
junan, Chief Vigilance Officer in the
Department of Industrial Development.

(e) The stock of Cine Colour Posi-
tive at Madras/Ambattur on June 24,
1980 was 6,827 rolls. There was a
total of 14,32,401 spools of roll films in
all the marketing outlets of HPF as
on July 1, 1980. There was no in-
crease in the price of cine positive
(Black & White), X-ray films and
photographic papers effective from
July 1, 1980.

(f) and (g). No raid has been con-
ducted by the CBI on HPF premises.
However, the CBI made enquiries
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about certain transactions relating to
cine colour positive roll films sold
prior to the price increase and have
registered on FIR against two officials
of HPF and M/s. Gemini Circuit
(Pvt.)) Ltd. The case is, however,
still under investigation.

(h) The Company has reported that
there has been no such audit inquiry
about the sales procedure of HPF.

Vijayanata's future and resultants
purchase of modernised tanks

1391. SHRI CHINTAMANI JENA:

SHRI CHHITUBHAI GAMIT:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that our
Defence Experts feel that the Vija-
yanta will soon be out of date;

(b) whether it is also a fact that
the developing countries like Soviet
Union, UK., and West German had
designed tanks with more powerful
guns;

(c) whether it is also a fact that
most of European, Russian and
Amercian Tanks now had 120 and 125
MN. guns and our Vijayanta has only
a 105 MM gun; and

(d) if so, whether Indian Govern-
ment have decided to acguire some
more suitable tanks for the Indian
Army, and if so, the details there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No, Sir.
The Vijayanta Tank is not likely to be
out of date soon,

(b) and (c). Some of the advanced
countries have developed tanks with
more powerful guns. The Vijayanta
has a 105 mm gun, which was con-
sidered to be optimum tank gun dur-
ing the sixties and was adopted by
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most of the advanced countries gt that
time.

(d) We are also trying to develop
our own Main Battle Tank (MBT)
which will incorporate the futuristic
technological advancements. In the
meanwhile, as an interim measure,
we propose to acquire some more
sophisticated battle tanks from ab-
road. It is not desirable in the national
interest to disclose further details.

Guidlines to prevent
Harijans

atrocities on

1392. SHRI BHEEKHABHAI: Will
the Minisfer of HOME AFFAIRS be
pleased to state:

(a) whether Government have issu-
ed guidlines to Chief Ministers against

the prevention of atrocities on Hari-
jans;

(b) if so, whether such guidelines
pertain to the Scheduled Castes only
and not to Scheduled Tribes:

(c) whether the said letter has since
been modified; and

(d) if not, whether Government
propose to issue another guidelines to
the Chiet Ministers for prevention of
atrocities on tribal people?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) Yes, Sir.
(b) Yes, Sir.

(c) No Sir.

(d) The Ministry of Home Affairs
have already issued another circular
letter to State Governments bearing
No, 12025/1/80-TD dated 26th July
1980 on the subject of atrocities on
Scheduled Tribes.
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Indigenous manufacture of ships and
submarines

1393 SHRI RAM VILAS PASWAN:

SHRI RAJESH KUMAR
SINGH:

PROF. A. K. MEHTA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether with a view to
moderning India's Naval Weapouary.
Government have any plan to indigen-
ously manufacture ships and sub-
marines integrating the modren com.
cept; and

(b) if so, delalis thereof and the
period likely to be taken belore the
plan is implemented?

THRE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRt
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) Further details of the plan can-
not be disclosed in the public interest,

Tows undertaken by Minister of
Home Affairs

1394. SHRI GURCHARAN SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of tours under-
taken by him with days of each tour
in different States; and

(B) in case his tours and the days
of each tour undertaken by him fja
Punjab State are more as compared
to other States, what are the reasons
for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
A statement containing the informa-
tion is attached.
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(b) Tours were underetaken by the
Home Minister in Punjab and other
States as and when considered neces-
xary in public interest.

Statement

Name of the State No. of tours  No. of
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Arrest made under natiomal seeurity
ordinance

1395. PROF. RUP CHAND PAL:
SHRI PIUs TIRKEY:
SHRI A. K. BALAN:
SHRI HARIKESH BAHADUR:

Topred by Home days SHRI RAVINDRA VARMA:
— b bbbk b bbb b s e bo bbb SHRI SATISH AGARWAL:
Punjab . . . 13 20 SHRI RAMAVATAR
. SHASTRI:
Rajasthan . . 3 3
SHRI P. K. RODIYAN:
Haryana . . 2 2
Agam . . . . 3 Will the Minister of HOME AFFAIRS
be pleased to state:
U.P. . . . 7 7
(a) how many people were arrested
Karnataka- . . I I in different States under the provisions
- of the recently promulgated National
Gujarat . ’ ) ! 2 Security Ordinance; (State-wise) and
Mah . .
arashtra 2 5 (by the action taken against them?
Madhya Pradesh . 2 2
THE MINISTER OF STATE IN THE
J&xK . . . I 2 MINISTRY OF HOME AFFAIRS
KXerala . . ) . 5 (SHRI YOGENDRA MAKWANA): (a)
and (b). According to information re-
Tamil Nadu . . 1 1 ceived from various State Govern-
Sikkim ments the position regarding detentions
R ! ! etc. under the National Security
Andhra Pradesh . 1 2 Ordinance as on 10-11-1980 is as
e follows:—

8. No. State No. of No. of No. of
persons persons persons
actual'v re'cased under
detained detention

a. ASSam 5 .. 5

. Bih ar 5 .. 5

8- Himachal Pradesh 1 1

¢- Koerpataka | 15 . 5

5. Madhya Pradesh . . 62 18 44

6. Manipur 18 .. 18

7- Meghalaya . . 3 3

8. YUttar Pradesh s 106 35 71

9. Ddh? . . 35 . 35

Total . .

e e o= e - —— o — — - ——

. 250 5Y 103
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Sale of paris of Centurian tanks

i396. SHRI RAM VILAS PASWAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a facf that Govern-
ment have recently sold to a Canadian
Jewish firm spare parts of Centurian
tanks for Rs. 7g lakhs which is one
tenth o; their book value; :

(b) whether it is glso a fact that
an essential certificate required from
the end-users to the effect that the
sparcs would not fall into the hands
of the enemy or undesirable country
Wwas aiso not obtained from the firm
- and that the procedure required to
be followed in  such deals was by-
Passed:

(¢) if so, whether any efforts were
made to find out an interested Indian
party and the considerations  which
* weighed with the Government to sell
the spares to a foreign firm at such
a low cost; and

(d) the reasons for by-passing the
procedure required to be followed in
such deals?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAY V. PATIL): (a) to (d). In
November 1979, 4 letter was address-
ed to a large number of parties, both
Indian and foreign as well as selected
Indian Embassies and High Commis-
sions requesting for offers separately
for the purchase of Centurian tanks,
spares and ammunition, The offers
received were mainly for tanks; there
were no meaningfu] offers for spares
and ammunition. Further enquiries
were subsequently made for the sale
of spares alone from parties who had
made offers for spares alongwith the
tanks or had shown interest in them.
The sale was concluded with a
Canadian  Public Ltd. Company of
3000 tonnes of Spare Parts for
$ 9000,000 (Rs. 70 lakhs approx.) The
book value of the total  available
quantity of about 5000 tonnes  of
spare partg representing  their pur-
chase price was Rs. 6.40 crores. The
deal was negotiated following the

normal procedure, after obtaining
Decessary  approval and to the best
advantage of the Government. The
spares had become obsoiete and could
have fetched only the metal scrap
value within the country. The price
realised was much more than the
value of metal serap.

The sale was against an Inlerna-
tional Import Certificate issued by the
Canadian Government. The Canadian
High Commissioner in India had con-
firmed in writing that once the spares
reached Canada, re-export to third
countries needed an export  permit
which was generally not given for ex-
port to states involved in, or under
imminent threat of hostilities and to
South Africs. The spares were ship-
ped on a vessel belonging to the Shipp-
ing Corporation of India with instruc-
tions  to deliver them only at the
Canadian port. It was thus ensured
that these spare parts reached Canada
and would not be diverted or re-
exportea to undesirable destinations.

Sale of Centurian Tanksg

1397. SHR] CHANDRAJIT YADAV:
SHRI RASHEED MASOOD:
SHRI HARIKESH BAHADUR:
PROF. A. K. MEHTA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have sold
a large number of Centurian tanks
declared obsolete;

(b) if so, the number of the Cer-
turian tanks which have been disposed
of giving their book value:

(c) the price at which the tanks
have been disposed of and the mun-
ner in which these tanks have been
sold; ang

(a) whether, before selling these
tanks Government had considered the
possibility of retrieving some of them
with the spares available? If not
why?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (d). In
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December, 1977 90 obsolete Centurian
tanks were sold at a price of $ 21,000
each FOB Bombay, after they had
been phased out from the Indian Wea-
pon System. Having been phasea out,
there was no quesiion of retrieving
some of them with tfhe avallable
gpares. The book value of these tanks
was RsS. 6.13 lakhs each. The sale
was conciuded on the basis of com-
petitive offers received from several
prospective buyers.

Hamssment to Employees of SC/ST
Survey of India

1398. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of SCIENCE
AND TECHNOLOGY be plecased lo
state:

(a) whether it is a fact that plan-
ned harassment is being done to the
employees of Scheduled Castes and
Scheduled Tribes working in the Office
of Survey of India, R. K. Puram,
New Delhi;

(b) whether the Scheduled Castes/
Scheduled Tribe Employees Welfare
Association represented against such
harassment,

(¢) if so, the number of cases of
such harassment; and

(d) the remedial action taken or
proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) No, Sir.

(b), (¢), and (d). Representations
have been received from two such
Associations, viz.,, All India Federa-
tion of Scheduled Castes/ Tribes,
Backwards & Minorities Employees
‘Weltare Association® (Regd.) New
Delhi and Survey of India Sche-
dulcd Castes/Tribes Employees Wel-
fare Association, New Delhi, both
unrecognised, against alleged non-
observance of instructiong relating to
reservations for candidateg be-
longing to SC/ST, alleged victi-
mization and  discrimination in
promotion tests of SC/ S:l‘ em-
ployees a8 well as certain indi-
vidual cases of alleged prejudicial
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attitude towards SC/ST employees.
The points raised were carefully look-
ea intp and it was found that there
was no substance in the allegations,

Thefts in Houses of Members of
Parliament

1399. SHRI RAM VILAS PASWAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the numbey of cases of thefts
in Delhi residences of Members of
Parliament reported from January,
1980 to 15th October, 1980,

(b) the number of cases in which
culprits have been apprehended; and

(c) the remedial steps taken by the
Government to check such incidents?

THE MINISTER DF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a). 23 cagses of thefts from the resi-
dences of Members of Parliament i1
Delhi were reported during this period.

(b) 21 persons have been arrested
in 13 of these cases.

(¢) The following steps have been
taken:—

1. Mobile patrolling in the urea
has been intensified,

2. Special attention s paid to
verification of antecedentg of
servants.

3. Pickets have been deputed at
vlunerable points.

4. Motor cycle patrolling is done
round the clock,

Fixation of Quota of Promotion from
State Services to IAS and IPS

1400. SHRI VIRDH; CHANDER
JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Administrative Reforms
Commission uynanimously recommend-
ed to fix quota of promotion from
State Services to TAS and IPS at 40
per cent;

(b) whether Union Government have

fixed this quota at 33-1/3 per cent
only;
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(c) when GOvernment propose to
increase this quota from 33-1/3 per
cent to 40 per cent;

(d) whether even the benefits of
33-1/3 per cent promotion quota frcm
State Service to IAS and IPS comes
to 22 per cent only to State Service
Officers in view of exclusion of depu-
tation and leave reserve strength of
IAS/IPS cadre while determining the
number of promotion quota posts:

(e) whether benefits of deputation
ana leave reserve posts in cadre
strength only accrue to directly re-
cruited IAS/IPS Officers and not lo
State Service Officers: and

(f) whether Government propose to
do away this anomaly of computing
the pnumber of posts for (eterminiug
the State Service promotion quota
posts if so, when?

THE MINISTER OF STATE IN TIIE
MINISTRY OF IIOME AFFAIRS
(SHRI P. VENKATASUBBAIAfI)®
(a) Although recommendation No. 16
(a) of the Administrative Reforms
Commission in its report on Personn:l
Aaministration did not srecifically
provide for any increase in the gquota
of promotion from Stale Services (o
IAS and IPS upto a maximum of 10
per cent, it was taken that the recom-
mendation was to cover All India Se,-
viceg also,

(b) and (c¢). With 5 view to Im-
proving the promotion prospects of
the State Service officers while al the
same time maintaining the structural
balance of the cadres of these Ser-
viceg, Government decidea tg raise the
quota of promotion from the State
Services to IAS and IPS from 25 per
cent to 33-1/3 per cent{ after consulta-
tion with the State Governments con-
cerned. No proposal is under consi-
deration of the Government for in-
creasing the promotion quota from
32-1/3 per cent to 40 per cent

(d) The promotion quota in TAS ana
TIPS is calculated at 33-1/3 per cent
of the aggregate of Senior Duty posts
and the Central Deputation Reserve
and not with reference to the total
authorised stréength. The remaining

66-2/3 per cent constitute direct re-
cruitment  posts. Therefore, the
strength of the promotion quota, cal-
culated with reference to the total
authorised strength comes to about
22 per cent,

(e) The Deputation Reserve and
Leave Reserve are calculated at 22.5
per cent and 5.62 per cent resgectivly
of the direct recruitment posts. Tie
officers, whether direct recruits or
promoteas, proceeding on deputation/
leave are reckoned against the dej u-
tation reserve and leave reserve.

(f) The Government do not consi-
der that there is an anomaly in not
taking into account the Depuition
Reserve and Leave Reseve while cor-
puting the promotion quota.

12 00 hrs.
RE : ADJOURNMENT MOTIONS

MR. DEPUTY-SPEAKER: I have (o
inform tre House that I have received
noticeg of several adjournment moticng
regarding bye-elections as follows:
From Sarvashri Harikesh Bahadur,
Madhu Dandavate, V."Kishore Chandra
S. Deo, Samar Mukherjee, Chandiajit
Yadav, Somnath Chatteriee, K P
Unnikhishnan, Ramavatar Shastri,
Jaipal Singh Kashyap, Chitta Basu,
and Satish Agarwal. “Failure of the
Union Government to protect the
constitutional office of the FElection
Commission in whose open deflance
the results of the bhye-election to ‘he
Weir Assembly constitutency in Rajas-
than was annouced on 24th, November,
1980: and consequentia] subversion of
the constiiutional machiery.";

From Shri Niren Ghosh: “Failure
to prevent massive hooth capturing
and rigging in the Weir Asesmbly
bye-election in Rajasthan.”:

From Shri Ram Vilas Paswan. “In
the recent Assembly bye-electiors
in Rajasthan anda other States the
orders of the Election Commission
have been openly violated. ILaige-
scale booth capturing has been ro-
sorted to by the police and adminis~
tration.
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[Mr. DepuUTY SPEAKER]

I have also received Call Attention
notices on the same subject by several
Members.

I have referred urgently the motions
to the Minister of Lay for ascertain-
ing factual position, and woula con-
sidey the matter on the receipt of a
reply.

I have another announcement to
make.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbur): Sir, I am on 2 point
of order,

PROF. K. K. TEWARY (Buxar):
Sir, because of the call for bandh,
West Bengal is going to see violeuce
tomorrow and it is unprecedented in
the history of independent India t
the Government ip office have given a
call for Bengal bandh. The Cong-
ress(I) workers particularly have been
singled out....

(Interruptions)

SHRI JYOTIRMOY BOSU. When
an hon, Member is saying that he is
on a point of order, you have allowed
Mr. Tewari to speak and you allouweld
him .

(Interruptions)

MR. DEPUTY-SPEAKER: Hon Mem-
bers, if we conduct the House in «n
orderly manner, we can transact a lot
of business and I will make it vely
clear that this Parliament shouly not
be converted into an agitational forum.
Therefore, I am zppealing to you....
(Interruptions). You must help me
in restoring order in the House.

(Interruptions)

———
12.05 hrs.
RE: QUESTION OF PRIVILEGE

MR, DEPUTY-SPEAKER: Shri Ram
Vilag Paswan hgas given notice of a
question of privilege regarding alleged
suppression of certain proceedings of
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the House on 25th November, 1980,
by All India Radio. As per establi-
shed practice I have referred the
matter, in the first instance, to the
Minister, Ministry of Information and
Broadcasting for furnishing 5 factual
note on the matter on receipt of which
I wil] give my decision.

ot 7w faema qrEEma (30X ¢
QUTEAET Y, FA A FIA-HSAT 9T |
19 S9 G99 AW ¥ ] | A qg FTA-
TETUA AITAT FOOIT WG ST F Y
a1 | “dag gHen’ H, arfewtic @
FHATE & AT gEEr A et @, 59
q UF weg WY 99 & i H A aaeran
TET | A JF RIS, T FT AT AT
as & g AT A A G qun
ST st & FEy Y 9@ FA wewA
&7 for 72f oo v | " *) AT
fadft & f& wet grer F9w @< f3U
T g | e AgrATer wTee 38T ST,
g, ST oI W oY w31 O g,
Far W7 gy g 7 Aear ga 7
TET WA € | I FIHE FTA HAG 9X
deafag AT e &L (equEns) L
ug Hea T gt 74T §, BT AT F 1
FT F TR ARy & 3Revy fRam

g ... (zama) L

MR. DEPUTY-SPEAKER: How can
we conduct the proceedings? I would
like to ask you whether anybody sit-
ting here can conduct the proceea:ngs?
1 have already replied. Yoy nut il 1n
writing and send it to us. I will con-
sider it.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 have
already replied with regara to the ad-
journment motion. We have called for
a report from the Ministry. So, why
do you go on speaking? As you are
raising, they are also ralsing. What
can we do? One of you may speak.

SHRI CHANDRAJIT YALAV
(Azamgarh). I think it is good that
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you have asked for the report.
vYou have seen that the Members are
very much agitated because the All
Inaia Radio and Television, they are
completely blacking out opposition
point of view and they are partial
in reporting the proceedings of the
Parliament. Parliament is g national
forum. Seeing the importance of this
you have very rightly asked for the
report from the Minister. May I know
when you get the report from the
Minister, would you place that report
before the House or before taking
your decision, aftey getting the report,
will you listen to the Members on this
side? You have the right....

MR. DEPUTY-SPEAKER: We will
go into the matter in detail.

(Interruptions)

MR. DEPUTY SPEAKER: What 1s
the matter of point of order? I have
heard your gide. I have to hear the
other side also. I have to be impartial.

I have heard Mr, Chanarajit Yadav.
1 will now hear the other side 1
must share with them also.

I have heard Shri Chandrajit Yadav.
Now I shall hear either Mr. Lakkappa
or Mr Tewari. Whom shall I allow?
All right, I have allowed Shri L1k-
kappa from Congress side.

I have permitted Mr. Lakkappa. All
of you may sit down.
(Interiuptions)

ol T ww wdt (frafa)
STTERe WEEd, UF fAwe 9y W
T & | fage & gww gfg & 9k
weara frar &  (zmmavT) |

MR. DEPUTY-SPEAKER. They
must have control. Who is the leader
of the DSF here in this House? I will
ask him. There is no leader for you.
You can carry on.

Wt ww oww T oatg T
fargre 3 ) dwar worgw ¥ W agt O
W wgw &, 9 & a9 18 g oFeE
T & 1 3T A9gR A 9 ¥ E a%
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o W FET R & faar, @ wEs
¥ gfew ¥ fawr w97 & foeamn !
I I T HATHI G @Y | .
(=qereTsr)

SHRI K. LAKKAPPA (Tumkur):
There s a report in the news item
that the Government of West Bengal
has called for a bundh and economic:
blockade. They are destroying evem
the peaceful living in West Bengal
They are also using Governmenk
machinery to the detriment of the
interests of the people of West Bengak

(Interruptions)

MR, DEPUTY-SPELAKER: Please sif
down. I will allow you also. [ have. ..

SHRI K. LAKKAPPA. State machi~
mery is being misused and Constitu~
tional machinery in West Bengal has
broken aown. Calling Attention natice
has been given by several Members. k
want that Calling Attention should be
allowed. Full discussion should be
there, West Bengal Government
should be aismissed forthwith. other-
wise there will be misuse of Govern~
ment machinery.

MR. DEPUTY SPEAKER: Youw
Lave given Calling attention notice.
I will call for the report.

SHRI K. LAKKAPPA: My demand
1s dismissal of the Government of
West Bengal and discussion on this
subject.

SHRI K. P. UNNIKRISHNAN
(Badagara): The essence of the Ad-
Journment Motion is urgency. It is
basically time-bound. I want to
know from you, are you going to get
a detailed report and wait for some
days or would you direct the Govern-
ment to give you information imme-
diately? It is a matter of life and
death for the future of democracy
and parliamentary institutions in the
country, This is a matter of sub-
version of the Constitution. ‘This is
a very serious matter where consti-
tuents of the Constitution, important
functionaries under the Constitution.
have been interfered with. So, would
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(Shri K. P. Unnikrishnan]

" you direct the Government that the
information must be provided imme-
diately? There are a number of
precedents I can quote....

MR. DEPUTY SPEAKER: We have
already taken sufficient action apd we
are expecting a report now.

(Interruptions)

That is what I said. I am telling you
for your information that we have
taken action. I have referred urgen-
tly notices to the Minister of Law
for ascertaining the factual position
and will consider the matter after
receipt of the reply.

(Interruptions)
Give us 24 hours at least.

SHRI K, P UNNIKRISHNAN:
There have been precedents in the
past. ...

MR. DEPUTY SPEAKER: We are
taking very urgent action.

(Interruptions)

PROF. K. K. TEWARY: You
Know there is a West Bengal bundh
tomorrow. It is surprising that this
call has been given. The West
Bengal Government. ...

MR. DEPUTY SPEAKER: He has
referred to that and I have already
told him; it is under consideration.

PROF. K, K. TEWARY: If you go
through the newspapers of yesterday,
the Chief Minister himself asked the
employees not to attend office and he
has also said that if they go to office,
they will not be given promotion.
They are bringing bands from the
villages to harass the people and
there is preparation going on for
breaking the supply lines.

MR. DEPUTY SPEAKER: You
have given Calling Attention notice,
and it is under consideration.

PROF. K. K. TEWARY: Congress
(I) workers, in particular have been
singled out. They are being beaten
up. Some of them have been beaten
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Bengal Congress (I) was beaten up.
In’ view of the seriousness of "the
situation, would you "agree to have
a full.scale discussion in the H‘ouse
about West Bengal tomorrow? "'We
want a full discussion about West
Bengal tomorrow. We have given
notice. . .. ’

MR. DEPUTY SPEAKER: I have
given you the reply that the Calling
Attention is under consideration.

Please sit down. Now, Mr. Jyotir-
moy Bosu will be the last Hon. Mem-
ber to speak on thls

SHRI JYOTIRMOY BOSU: The
Left Parties in West Bengal, in their
political judgment and wisdom have
taken recourse to a lawful path
of showing their resentment against
the Central Government, particularly
with regard to Food for Work....
(Interruptions), cancellation of by-
elections and pending Bills of West
Bengal, (Interruptions) They iried
to use the Police and repressive
measures against a lawful bund.

MR. DEPUTY SPEAKER: Have you
given Calling Attention on this

SHRT JYOTIRMOY BOSU: No, We
should have a full discussion. The
Home Minister .(Interruption).

MR. DEPUTY SPEAKER:
take your seat now. There are other
items on the agenda. Very important
discussions are going to take place and
you must all cooperate with me. I have
given you the replies. You must all
cooperate—everyone of you, from this
side and that side. Please cooperate
with me. 1 am requesting every one
of you on this side as well as on that
side; please cooperate with me; I am
asking you with folded hands.

Please

(Interruptions)

Now, papers to be laid on the Table.
I will not allow anybody else to get
up.
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PAPERS. LAID ON. .THE TABLE

NOTIFIGATION UNDER ESSENTIAL Com-
© . MODITIES ACT 1955 i

THE MI\HSTER (0) ) STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): I beg to
lay on the Table 3 copy of the Tigport-
ed Cement Control (Fourth Amend-
ment) Order, 1930 (Hindi and English
versions) pubhshed in = Notification
No. S.0. 828(E) in Gazette of India
dated the 30th September, 1980, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
{Placed in Library. See No. LT-1390/
80].

REPORT OF THE COMMIITEE ON TRIPURA
AND PARLIAMENTARY AFFAIRS

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): On behalf of Shri
Yogendra Makwana, 1 beg to lay on
the Table a copy of the Repoit
* (Hindi version) of the Committee on
Tripura, headed by Shri Dinesh Singh,
M.P. [Placed in Library. See No. LT-
1391/80].

NOTIFICATION UNDER NavaL AcTt, 1958

THE MINISTER OF STATE 1N THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): ] beg to lay on
the Table a copy c¢f the Naval
Ceremonial, Conditions of Servicc and
.Miscellaneous  (Third Amendment)
Regulations, 1980 (Hindi and English
versions) published in Notification No.
S.R.O. 245 in Gazette of India dated
the 9th August, 1930, under section
185 of the Navy Act, 1958. [Placed in
Library. Seée No. 1.T-1392/80].

NOTIFICATIONS  UNDER
MIGRANT WORKMEN (REGULATION OF
EMPLOYMENT AND CONDITIONS OF
SERrvVICE) AcT, 1979, INDUSTRIAL DISPUTE
Act, 1947, EMPLOYEES’ PROVILENT
Funps AND MISCELLANEOUS PROVISIONS
Acr, 1932, A STATEMENT REGARDING
INTERNATIONAT. LABOUR CONFERENCE
HELD AT QGENEVA IN JUNE, 1378 AND

INTER-STATE

VHAYANA 5, 1902 (SAKA).

U LXISTE,Y  AND
 EMBroyess
" AND - MISCELLANEOUS ° PROVIEIONS. ACT,

. *Engligsh versxon of the Report was
11931d on the Table on the 11th August,
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No'rchnoN UNDER Wommw Joma-
"OTHER' NEWSPAPER
(Ccrmmons OF SERVICE),

1955
THE MINISTER OF STATE IN THE

MINISTRY OF LABOUR (SHRIMATTI
RAM DULARI SINHA): I beg to lay

on t the Table —

(1) A cony of the Inter-State
Migrant Workmen (Regulation of
Employment and Conditions of
- Service) Central Rules, 1980 (¥lindi
and English versions) published in
Notification No. G.S.R. 514(E) in
‘Gazette of India dated the 4th
September, 1980, under sub-section
(1) of section 35 of tne Inter-State
Migrant Workmen (Regulation of
Employment and Conditions of
Service) Act, 1979. [Placed in
Library. See No. LT-1393/80].

(2) A copy of Notification No.
S.0. 2474 (Hindi and English ver-
sions) published in Gazette of India
dated the 20th September, 1930
adding ‘Magnesitc Mining’ to the
First Schedule of the Industrial Dis-
pute Act, 1947, under sub-scction
(3) of section 40 of the said Act.
[Placed in Library. See No. LT-
1394/80].

(3) A copy each of the follewing
Notifications (Findi and English
versions) under seclion 7 of the
Employees’ Provident Funds and
Miscellaneous Provisions Act,
1952: —

(i) The Employees' Deposit-
Linked Insurance (Amendmant),
Scheme, 1980, published in Noti~
fication No. G.S.R. 1013 in Gazetta
of India dateg the 27th September,
1980.

(i) The Employees’ Provident
Funds (Third Amendment)
Seheme 1980, published in Noti-
fication No. G.SR. 592(E) in
Gazette of India dateq the 22nd
October 1980.



243 Papers Laid

(iii) The Employees’ Provident
Funds (Fourth Amendment)
Scheme, 1980, published in Noti-
fication No. G.S.R. 6l14(E) in
Gazette of India dated the 8lst
October, 1980. [Placed in Library.
See No. L'T-1395/80].

(4) A copy of Notificatior No.
G.S.R. 613(E) (Hindi and English
versions) published in Gazette of
India dated the 30th October, 1980,
adding employees of the industries
engaged in the manufacture of
Myrobalan Extract powder, Myro-
balan Extract Solid and Vegetable
Tanin Blended Extract to Schedule
1 of the Employees’ Provident Funds
and Miscellaneous Provisiong Act,
1952, under sub-section (2) of se:-
tion 4 of the said Act. [Placed in
Library. See No. LT-1396/80].

(5) A copy of Notification No.
G.S.R. 1069 (Hindi and English ver-
sions) publisheq in Gazette of India
dated the 11th October, 1980 specify-
ing every establishment engaged in
Building and Construction InAustry
and in each of which twenty or
more persons are employed, as a
class of establishments to which the
provisions of Employees® Prov:iient
Funds and Misceilaneous Provisions
Act, 1952 shall apply, issued under
sub-section (3) of section 1 of the
said Act. [Placed in Library. See
No. LT-1397/80].

(6) A statement (Hindi and
English versions) on the action
taken or proposed to be taken on the
Conventions and Recommendations
adopted at the Sixty-fourth Session
of the International] Labour Con-
ference held at Geneva in June,
1978. [Placed n Library. See No.
1.T-1398/80].

(7) A copy of the Working Jour-
nalists and other Newspaper
Employees (Conditions of Service)
and Miscellaneous Provisions
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(Amendment) Rules, 1980 (Hindj and
English versions) published in Noti-
fication No. S.O. 889(E) in Gazette
of India dateq the 12th of Novem-
ber, 1980, under sub-section (3) of
section 20 of the Working Journa-
lists ang Other Newspaper Em-
ployees (Conditions of Service) and
Miscellanous Provisiong Acl, 1955.
[Placeq in Library. See No LT-
1399/80].

NOTIFICATIONS UNDER DELHI POLICE
Acr, 1978, CENTRAL INDUSTRIAL SECURITY
Force Act, 1968, REPORTS UNDER
ComMmmMmissiIONs OF INQUIRY Acrt, 1952
AND NOTIFICATIONS UNDER AiL INDIA

SERVICES AcT, 1951

SHR] MALLIKARJUN: On behalt

of Shri P. Venkatasubbaiah, I beg to
lay on the Table:-—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 148 of the
Delhi Police Act, 1978:—

(i) Notification No. F.16/26/75-
Home (P) /Estt., publisheq in Delhi
Gazctte dated the 5th June, 1980
regarding charges ip vrespect of
police guards supplied on paym nt
to private persong ete.

(ii) The exposure ang move-
ment of corpscs of deceased p.r-
song in the streete, Regulations,
1978, published in Notificatios No
1370/Spl. Cc1I/PHQ in Dell
Gazette dated the 12th June, 1980.

(iii) The TUnion territory of
Delhi Swimming Pools (Licenusing
and Contirolling) Regulations,
1980, published in Notification No.
1517/Spl. Cell/PHQ in Delhi
Gazette dated the 23rd June, 1980.

(iv) The Union territory of
Delhi Loud-Speakers (Licensing
and Controlling) Regulations,
1980, published in Notification No.
1518/Spl. Cell/PHQ in Delhi
Gazette dated the 23rd June, 1980.

(v) The Delhi Eating Houses
Registration Regulations, 1980,
published in Notification No. 1555/
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Spl. Cel] in Delhi Gazette dated
the 28th June, 1980.

(vi) Notiflcation No. F.5/92/78-
Home (P) Estt. published in Delhi
Gazette dated the 31st July, 1880
making certain amendments to the
Punjab Police Rules, 1934, in their
application to the Union territory
of Delhi.

(vii) The Delhi Control of
Vehicular ang other Traffic on
Roads and Streety Regulations
1980, published in Notification No.
844/Spl. Cell/PHQ in Delhi Gazet-
te dated the 26th April, 1980.
[Placed in Library. See No. LT-
1400/80].

(2) A copy of the Central Indus-
trial Security Force (Second Amend-
ment) Rules, 1980 (Hindi aud
English versions) published in Noti-
fication No. G.S.R. 858 in Gazette of
India dateq the 16th August, 1980,
under sub-section (3) of section 22
of the Central Industrial Security
Force Act, 1968. [Placed in Librury.
See No. LT-1401/80].

(3) A copy each of the following
Reports (Hindi versions) under sub-
section (4) of section 3 of the Com-
missions of Inquiry Act, 1952. —

** (i) First Report oi the Sar-
karia Commission set up to inquire
into the allegations againg! the
former Chi2f Minister and other
Ministers of Tamil Nadu.

***(11) Final Report of the Sar-
karia Commission set up to inqure
intc the allegations azainst the
former Chief Minister and other
Ministers of Tamil Nadu, [Placed
in Library. See No. LT-1402/80].

@ (1ii) Combineq Volume of
First (Interim) Report dated the
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30th November, 1977, Second Re-
port dated the 23rq March, 1878
and Third and Final Report deted
the 23rd June, 1978 of the P.
Jaganmohan Reddy Commission
of Inquiry set up to inquire into
certain allegationg against Shri
Bansi Lal, former Chief Minister
of Haryana and Ex-Union Defence
Minister. [Placed in Library. See
No. LT-1403/80].

(4) A copy each of the following
Notificatiors (Hindi and English ver-
sions) under sub-section (2) of section
3 of the All India Services Act, 1951: —

(i) The Indian Forest Service
(Fixation of Cadre Strength)
Amendment Regulations, 1980,
published in Notification No. G.S.R.
486 (E) in Gazette of India dated
the 25th Augusi, 1980.

(ii) The Indian Forest Service
(Pay) Ameéndmente Rules, 1980,
published in Notification No.
G.S.R. 487(E) in Gazette of India
dated the 25th August, 1980.

(iii) The Indian Police Service
(Fixation of Cadre Strength)
Fourtn Amcndment Regulations,
1980, published in Notification No.
G.S.R. 895 in Garzette of India
dated the Gth September, 1960.

(iv) The Indian Police Service
(Pay) Seventh Amendment Rules,
1980, publisheqd in Notification No.
G.SR. 896 in Gazette of Tndia
dated the 6th September, 1980.

(v) The Indian Administrative
Service (Pay) Tenth Amendment
Rules, 1980, published in Notifica-
tion No. G.S.R. 523(E) in Gazette
of India dated the €th September,
1980.

(vi) The Indian Administrative
Service (Fixation of Cadre

**English version of the Report and
Memorandum of Action taken on the
Report were laid on the Takle on the
1st April, 1977.

***English version of the Report
&nd Memorandum of Action taken on
the Report were lald on the Table on

the 12th May, 1978,

@English version of the Reports
and Memorandum of Action taken on
the Reports were laid on the Table
on the 6th December, 1877, 11th May,
1978 and 4th December, 1978
respectively.
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Strength) Thirteenth Amendment
‘Regulations, 1980, published in
Notification No. G.8.R. 524(B) in
Gazette of 'India dated the 8th
Septémber, 1980,

(vii) The Indian Police Service
(Fixation of Cadre Strength)
Fifth Amendment Regulations,
1880, published in Notification No.
G.S.R. 527(E) in Gazette of India
dated the 8th September, 198),

(vin) The Iadian Police Service
(Pay) Eighth Amendment Rules,
1980, published in Notification
No. G.S.R. 528(E) in Gazette of
India dated 8th September, 1280.

(ix) The India, Adminictrative
Service  (Fixation of Cadre
Strength) Fourteenth Amerdment
Regulations, 1980, published in
Notification No. G.SR. 529(E) in
Gazette of India dated the 3th
September, 1980,

(x) The Indian Administrative
Service {(Pay) Eleventh Amend-
ment Ruies, /980, rnublished in
Notification No. G.S.R. 530(E} in
Gazette of India Jdated the 8th
September, 1980.

(xi) G.SR. 951 publisheg in
Gazette of India dated the 20th
September, 1980 containing corri-
gendum to Notification No. G.S.R.
289 (E) dated the 5th June, 1980.

(xii) G.SR. 952 published in
Gazette of India dated the 20th
September, 1980 containing corri-
gendum to Notification No. G.S.IR.
290(E) dateq the S5th June, 1980.

(xiii) The Indian Forest Setvice
(Apvpointment by Promotion)
Amendment Regulations. 1980,
published in Notification No.
G.S.R. 976 in Gazette of India
dated the 27th September, 1980.

(xiv) The All India Scrvices
(Death-~-cum-Retirem=nt Benefits)
Fourth Amendment Rules, 1980,
published in Notification No. G.S.R.
978 in Gazette of India dated the
27th September, 1980.
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ng) The Indian Forest Service
(Fixation of Cadre  Strength)
Second Amendment Regulations,
1980, published in Notification No.
G.S.R. 582(E) in Gazette ot India
dated the 30th September, 1980.

(xvi) The Indian Forest Service
(Pay) Second Améndment Rules,
1980, published in Notification Nu.
G.S.R. 563(E) in Gazette of India
dated the 30th September, 1980,

(xvii) The Indian Forest Service
(Fixation of Cadre Strength)
Third Amendment Regulations,
1980, published in Notification No.
G.S.R. 565(E) in Gazette of India
dated the 1st October, 198C.

(xviii) The Indian Forest S.r-
vice (Pay) Third Amendment
Rules, 1980 published in Notifica-
tion No. G.S.R. 566(£) in Gazetie
of India dated thle¢ 1st October,
1980.

(xix) The Incian Administra-
tive Service (Fixation of Cadre
Strength) Fifteenth Amendment
Regulations, 1930, published 1n
Notificalion No. G.S.R. 571 (E) in
Gazette of India dated the Tth
October, 1980.

(xx) The Indian Administrative
Service (Pay) Twelfth Amend-
ment Ruies, 1680, published ia
Notification No. G.S.R. 572(E) in
Gazette of India dated the Tth
October, 1980.

(xxi) The Indian Forest Service
(Pay) Fourth Amendment Rules,
1980, published in Notification
No. GS.R. 1075 in Gazette of
India dated the 18th October, 1930,

(xxii) The Indian Police Service
(Fixation of Cadre Strength)
Sixth Amendment Regulations,
1980, published in Notificatios No.
GG.S.R. 601(E) in Gazet‘e of India
dated the 25th October, 1980,

(xxiii) The Indian Police Ser-
vice (Pay) Ninth Amendment
Rule, 1980 published in Notifica-
tion No. G.SR. B02(E) in Gazette
o;solndia dateq the 25th October,
1980).
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(xxiv) The Indian Police Ser-
vice (Fixation of Cadre Strength)
Seventh Amendment Regulations,
1980, published in Notification No.
G.S.R. 607(E) in Gezette of India
dated the 27th October, 1980.

(xxv) The Indjan Police Ser-
vice (Pay) Tenth Amendment
Rules, 1980, publisheq in Notiflca-
tion No. G.S.R. 808(E) in Gazette
of India dated the 27th October,
1980.

(xxvi) The Indian Forest Ser-
vice (Pay) Fifth Amendment
Rules, 1980, published in Notifica-
tion No. G.S.R. 1135 in Gazette of
India dated the 1st November,
1980,

(xxvii) The Indian Forest Ser-
vice (Fixation of Cadre Strength)
Fourth Amendment Regulations,
1980 published in Notification No.
G.S.R. 626(E) in Gazette of India
dated the 3rd November, 1980.

(xxviii) The Indian Forest Ser-
vice (Pay) Sixth Amendment
Rules, 1980, published in Notifica-
tion No. G.S.R. 627(E) in Gazctte
of India dated the 3rd November,
1980.

(xxix) The Tndian Forest Ser-
vice (Fixation of Cadre Strength)
Fifth Amendment Regulations,
1980, published 1n Notification No.
G.S.R. 631(E) in Gazette of India
dated the 4th November, 1980,

(xxx) The Indian Forest Service
(Pay) Seventh Amendment Rules,
1980, published in Notification Ne.
G.S.R. 682(E) in Gazette of India
dated the 4th November, 1980.

(xxxi) The Indian Administra-
tive Betvice (Fixation of Cadre
Strength) Sixteenth Amendment
Regulations, 1980, published in
Notification No. G.S.B. 1153 in
Gazette of Iydia dated the 8th
November, 1980,

(xxxii) The Indian Adminigtra-
tive..Service (Pay) Thirteenth
Amendment Rules, 1980, publisheq -
in Notiflcation No. G.S.R. 1154 in
Gazette of India dateqd the 8th
November, 1980.

(xxxiii) The Indian Adminis-
trative Service (Appointment by
Promotion) Second Amendment
Regulations, 1980, published in
Notificativn No. G.S.R. 979 in
Gazette of India dated the 2T7th
September, 1980.

(xxxiv) The All India Services
(Conduct)  First Amendment
Rules, 1980, published in Notifica-
tion No. G.S.R 1103 in Gazette of
India dated the 25th October,
1980.

(xxxv) The All India Services
(Leave) Second Amendment
Rules, 1980, published in Notifica-
tion No. G.S.R. 950 in Gazette of
India dateg the 20th September,
1980. ~N

(xxxvi) The Al] India Services
(Provident Fund) Second Amend_
ment Ruies, 1980, published in
Notification No. G.S.R. 1148 in
Gazette of India dated the 1llth
October, 1980,

(xxxvii) The All India Services
(Study Leave) First Amendment
Regulations 1980, published in
Notification No. G.S.R. 1073 in
Gazette of India dated the 18th
October, 1980,

(xxxviii) The All India Services
(Provident Fund) Third Amend-
ment Rules, 1980, published in
Notification No. G.SR. 1183 in
Gazette of India dated the 1st
November, 1980.

)

(xxxix) The All India.Seryice
(Conduct) . Second , Amendment
Rules, 1980, published in Notifica-
tion No. G.S.R. 1134 in Gagette of
Ig@u dated the 1st November,
1980,
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(x1) The Indian Police Service
(Regulation of Seniority) Amend-
ment Rules, 1980, published in
Notification No. G.S.R. 8068(E) in
Gazette of India dated the 27th
October, 1980, [Placed in
Library. See No. LT-1404/80].

12.22 hrs,

STATEMENTS OF PUBLIC
ACCOUNTS COMMITTEE

SHRI CHANDRAJIT YADAV
(Azamgarh): I beg to lay on the
Table English and Hindi versions of
the following Statements: —

(1) Statement showing Action
Taken by Government, on the re-
commendationg contained in Chapteér
I and final replies in respect of
Chapter V of Sixty-second Report
(Sixth Lok Sabha) on Procurement
of oil.

(2) Statement showing Action
Taken by Government on the re-
commendations contained in Chap-
ter I and final replies in respect of
Chapter Vv of Fifty-ninth Report
(Sixth Lok Sabha) on Defcnce
Services.

12.22 hre,
MESSAGE FROM RAJYA SABHA

SECRETRY: §8ir, I have to report
1he following message received from

the Secretary-General of Rajya
Sabha:—

“In accordance with the provisiong
of rule 127 of the Rules of Procedure
and Condu:t of Businesg in the
Rajya Sabha 1 am directed to in-
from the Lok Sabha that the Rajya
Sabha, at its sitting held on the
24th November, 1980, agreed with-
out any amendment to the Mica
Mines Labour Welfare Fund
(Amendment) Bill, 1930, which was
passed by the Lok Sabha at it9
pitting held on the 4th August, 1980".
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CALLING ATTENTION TO MATTEZR
OF URGENT PUBLIC {MPORTANCE

ONE HUNDRED AND FILFTY MAJOR AND

MEDIUM IRRIGATION PROJECTS REPORTED=

LY REMAINING INCOMPLETE DUE TO RISE
IN COST OF CONSTRUCTION

SHR1 ZAINUL BASHER (Ghazi-
pur): Sir, I call the attention of the
Minister of Irrigalion to the follow-
ing matter of urgent public importance
and request that he may make a
statement thereon:—

“Situation arising out of reported
one hundred and ffty major and
medium irrigation projects remain-
ing incomplete due to rise in cost of
construction”.

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z, R. ANSARI): Since the
start of the planned development in
1951, 92 major irrigation projects
have been either totally completed or
substantially completed. The potential
of major and medium irrigation pro-
jects in 1951 was 9.7 m. ha. This rose
to 269 m. ha. by June, 1980. During
the 5th Five Year Plan and thereafter
irrigation development through ma-
jor and medium projects was given
much greater emphasis and as a re-
sult the tempo of irrigation deve-
lopment doubleq in physical terms.
This inevitably called for taking up
of new projects both major and me-
dium. The Government of India re-
cently reviewed the major on-going
irrigation projects ag on  1.4.1980.
There are in all 150 such major pro-
jects. The major irrigation projects
usually take 8—10 years to complete
provided there are no undue cons-
traintgs of resources both humam as
well as material. Planning Cemmis-
sion recently set up a Working Group
to review the irrigation programme
and formulate strategies and pro-
grammes for Sixth Plan (1986—85).
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This Group found that there are 62
projects which were started prior to
1-4-1976 and that these need to be
completed if possible during the Sixth
Plan itself. After critical review of
these projects, the Working Group
came to the conclusion that it is pos-
sible to complete 55 projects out of 62
projects during the Sixth Five Year
Plan and the remaining 7 projects
should be completeq in the flrst two
years of the Seventh Five Year Plan.
This Group of 62 projects have start-
ed yielding benefits. A total potential
of 79 lakh ha. has been created by
June, 1980 and a balance potential of
50 lakh ha. is expected to be created
on their completion. The Working
Group has accordingly recommended
adequate financial provisions to
achieve this objective so far asg the
on-going projects are concerned. The
Working Group also '‘went into the rea-
sons for the delays in implementation
of irrigation projects, The more im-
portant reasong are:—

(i) Insufficient outlays available
as a result of large-scale rise in
costs of labour, materials, equip-
ments, spares, land etc.

(ii) Proliferation of projects under
construction by the State Govern-
mentg leading to thin spreading of
not only financial but also mana-
gerial and technical resources and
ultimately resulting in longer cons-
truction periods.

(iii) Substantial changes in the
scope of projects during construc-
tion including addition of drainage
arrangements ang flood protection 1o
command areas, as a result of fur-
ther investigations.

(ivy Dificulties in land acquisi-
tion.

(v) Difficultics met with during
canstruction such as unfavourable
goological conditions unprecedent-
ed floods etc,

_ (vi) Delays in decision-making
In the project implementation stage.

medium [rrigation projectg (C.A.)

(vii) Non-availability of construc-
tion materials, like cement, steel,
explosives, machinery, apares, elc..

The Working Group recommended
the following strategies for the
jrrigation programmes while formu-
lating the Sixth Five Year Plan.

(a) Completion of all on-going ma-
jor irrigation projects in a time bound
manner. A major project should be
planned for completion in a period of
8 to 10 years,

(b) Completion of all the medium
irrigation projects in a time bound
in manner with a period of 3 to 5§
years of their start.

(¢) Improving the operational effi-
ciencies of the existing irrigation pro-
jects by proper maintenance and ope-
rations of the canal gystems which
shoulg include construction of water
courses from 40 hectares blocks to 5/8
hectareg blocks.

The programmes and strategies in
respect of major and medium irriga-
tion projects as recommended by the
Working Group were considered by
the State Irrigation Ministers' Con-
ference held at Ranagolre on 12-11-
1980 when it wasg resolved that the
policies and stpategies recommended
by the Working Group are acceptable
and that the States should prepare
Five Year and Year-wise physical and
financial programme separately for
each major project, clearly bringing
out the requirementg of all the inputs
such ag investigations, data collection,
designs and implementation, equip-
ment, key construction materials,
creation of additional staff etc. to en-
able advance planning for creation of
the necessary infra-structures,

The escalation in the project cests
is pot entirely due to delay in imple-
mentation of projects. The following
are the main reasong for the increase
in the estimated costs:—

(i) Rise in prices.
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[Shri Z. R. Ansari]

(ii) Delay in Implementation of
projects resulting in further rise in
construction costs.

(iii) Inadequate investigation,

(iv) Incomplete estimates.

(v) Change in the
project.

scope of the

(vi) Changes in planning & design
of components.

(vil) Escalation as a result of pay-
ment of lang compensation and re-
habilitation measures etc.

A Monitoring Organization has been
created in the Central Water Commis-
sion ‘which monitors 69 major irriga-
tion projects, The State Governments
have also been requested to create
similar monitoring organizations at
project level and State level. Al-
though some States have responded
to it, the others are yet to create such
monitoring units. The Central Gov-
ernment assists the States in procur-
ing scarce materials such as cement,
steel, explosives and coal. There is
also a Central Coordination Com-
mittee for assisting the Stales in pro-
curing scarce materials. The Estimates
Committee had also recently gone into
the matter in great detail and in their
37th Report (1978-79) had dealt with
the question of delay in execution of
projects and consequent delays in ac-
crual of benefits and had made a
number ¢f recommendations and ob-
servationg, These were found ac-
ceptable and replied by the Govern-
ment. The Estimates Committee ac-
cepted the replies of the Government
in thig regard. Since then much more
vigorous monitoring hag been restored
to. A major prograrhme of getting
World Bank Assistance for irngatmp
pro’iectg has teen launched in recent

ast. Ag. a résult there has been
more effective monitoring of the im-
plethentation and, additiona] financial

assistance 18 being recelved by the
State Governments,

Irrigation projects (C.A.)

SHRI ZAINUL BASHER: 8Sir, I
have hearq the statement read out by
the hori. Minister. We find that he
has given varioug factors for the in-
crease of cost, including the rate of
materials, non-availability of Cement,
Steel and other things. But Sir, he
has not spoken gbout the delays—
particularly in the Ministry of Irriga-
tion and the Planning Commission.
This js my first point, There are 150
major and medium irrigation ‘pro-
jects. Most of them should have been
completed by now. But they have not
been completed. It iy expected that
they will take 4 to 5 years more for
completion. There are certain pro-
jects which have not been completed
for the last 10 years, There are va-
rious projects '‘which are pending with
the Ministry of Irrigation and the
Planning Commission for the last 5
to 7 years. This is really g very
sorry state of affairs. Sir, this is
happening at a time when provision
of irrigation facilities is a ‘must’ for
our economic development. This rural
sector is the most important Sector
for our economic development.
Therefore, it should not be neglected
in any way, Thig is my respectful
submission. It was planned {o bring
under irrigation over the years 113
million hectares of land out of 178
million hectares of cultivable land.
This was what 'was planned. But, Sir,
unfortunately what happened was
this. The objectives which were set
out have not been fulfilled till now.

I would like to give you details of
some of these projects which have
been delayed or the work op Wwhich
has not been started so far. There
are 23 major and medium irrigation
projects in U.P. itgelf; 18 in Madhya
Pradesh arid Maharashira; 17 in
Bihar; 10 in Gujarat; 11 in Karna-
taka; 9 in Haryana and Kerala; 8 in
Anahh‘a Pradesh and Rajasthan; 7 in
Punjéb; 5 in‘Orissa; ‘3 in Weit Bengal

&‘“on’e etich ' in Agsam, Mafiipur and
J ammu and Kashmir. 1In reeﬁecthot
thesg rojects, elther constmction as
bedy" §ﬂra&ed o§ théy are” aw*aitins
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clearance from the Ministry of Irriga-
tion or the Planning Commission.
This is the pesition here, There ig in-
crease of the cost of certain projects.
There is the Bhadra Project in Kar-
nataka which wag intended to irrigate
1.08 lakh of hectares of land. Its cost
was 31.93 crores at that time, But
now this cost has gone up to Rs. 58
crores. The Nagarjunasagar Right
canal and Left Canal Project was in-
tendeg to irrigate about 8.62 lakh
acres of land, Its original cost was
Rs. 163.5 crores. It has now jumped
up to Bs. 533.0 crores. Similarly, the
Pochampad Stage-I project is to irri-
gate 2.67 lakh hectares. Itg original
cost was Rs. 40.10 crores and it has
jumped up to Rs. 350.0 crores. The
Kosi barrage and eastern canal pro-
ject was worked out at an estimated
cost of Rs, 24.81 crores. Now, it has
jumped up to Rs. 191.7 crores. The
Rajpur canal which formg part of the
Kosi project whose estimated cost was
Rs. 4.67 crores, had jumped up to
Rs. 25.20 crores. The Kosi Western
Canal project (which involves canal
digging for Nepal also) whose original
cost wag Rs, 41.97 crores, hag now
jumped upto Rs. 161.8 crores. The
Gandak project which was to irrigate
11.5 lakh hectares of land was esti-
mated to cost Rs, 36.56 crores and
now its cost has escalated to Rs. 415.0
crores. The Periyar Valley project in
Kerala was to irrigate 86,000 hectares
of land ang its original cost was
Rs. 17.95 crores. Itg cost has now
gone up to Rs. 39.7 crores. In the case
of Tawa project in Madhya Pradesh
which was to irrigate 3.33 lakh hec-
tares of land, the original estimated
cost was Rs. 20.2 crores and it has
now gone up to Rs. 93 crores. In the
same way, the Narmada Sagar pro-
ject in Madhya Pradesh which was
to irrigate 1.36 lakh hectares, wwas
estimated to cost Rs. 93.0 crores and
Ity present estimated cost would work
oy to Rs. 170 crores. Now, in my own
distriet, the Zameania Pump Canal
Project wag estimmted to cost Rs, 8
Crores ang it has now jumped up to
Rs. 18 crores. Thig project was to be
completey 1n 10Y8. Its foundation
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1802 (SAKA) Fifty smajorand 248
medium Irrigation projects (C.4.)

stone was laid in 1973-7¢. It wa:am

be completed in 1980. But the work

on it has not yet been started. This,
ig the state of affairs. Thege projects .
have been delayed due to the attitude

of bureaucrats ang red-lapism. I do

not know ‘whether the delay in the

execution and completion of these
projects is due to delay in the scrutiny
in the Ministry of Irrigation or in
the Planning Commission, These pro-
jects are pending with them for clear-

ance for <o many years. If inordinate

delay for the clearance of these pro-

jects occurs, you can well imagine

the reason for escalation in the cost

of these projects.

MR. DEPUTY-SPEAKER: What is
your question?

SHRI ZAINUL BASHER: I am now
putting my question. It is a very im-
portant sector of our economy, In my
own district, the main reason for de-
lay in taking up the Zamania Pump
Canal project was due to delay in
scrutiny by the Ministry of Irrigation
and the Planning Commission. They
took some years to scrutinise the pro-
ject ang clear the same. By the time
they cleared the project, that is, after
4 or 6 years, the cost have escalated
and again the project had gone to the
Ministry of Irrigation for recasting
and then it will be sent to the Plann-
ing Commission. This way they would
take 3 or 4 years more and there will
be further increase in the cost of the
project. I do not know how this
problem can be solved, Through you I
am putting some questions to the Hon.
Minister. I want to know whether the

Ministry of Irrigation is having g Cell
to review the cost from time to time
and get them sanctioned speedily to
avoid delays. What are the causes for
delay in sanctioning the projects and
implementing them and whether steps®
have been taken for quick action on the
sanctioning of projectg and implement-
ing them? Has any cost control cell
with representatives of the Centre and
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State Governmentg been constituted
to have a permanent eye on the cost
factor? Further, is it not a fact that
the rise in cost is dque to delay on the
part of the Ministry of Irrigation and
Planning Commission in clearing the
projects? Lastly, what is the average
time taken by the Ministry of Irriga-
tion and Planning <Comniission in
clearing a project and is it not a fact
that some projects are pending with
the Ministry of Irrigation and the
Planning Commission for a number
of years? And what is the number
of projects pending ‘with them?

SHRI Z. R, ANSARI: Before 1
give reply to the questions raised by
the hon. Member, I must appreciate
the knowledge which he has got ab-
out the statistics, although these sta-
tistics are very well known because
many times they have been placed
before this House. I may just quote
one line in Persian:

i g0 UL, & AT —HA(AET

It means: this secret is known to
everybody.

MR, DEPUTY-SPEAKER. If every-
body knows then it is not a secret.

SHRI Z. R. ANSARI: The calling
attention motion ig regarding the on-
going projects; it is not regarding the
projects which are pending decision
at different levels either in Irrigation
Ministry, Centiral Water Cammission
or Planning Commission. As a matter
of fact, these questions pertain to
those projects which are on-going pro-
jects ang are at different levels of
implementation, I am not, therefore,
going to answer those questions which
pertain to the projects which are at
different levels of gscrutiny before the
Irrigation Ministry or ihe Planning
Commission .., . (Interruptions). Now,
the on-going projects are 150 and I
have given full details about these
150 projects in my statement. The
irrigation or power projects are not
just smal} things; it is not that we

Irrigation projects (C.A.)

have to build a small building, it is a
huge affair and it takeg eight to ten
yearg for the completion of such a
major project. Out of those 150 pro-
jects, I have identified only 60 such
projects which have taken more than
eight years. In respect of only these
60 projects which were started in 1972
or before it could pe gaiqd that a de-
lay has taken place, It is true that
because of rise in prices, the escala-
tion of project cost is also there. This
is also true that when we just give
an outlay for a project, we do not
provide for the rise in prices. There-
fore, normally there will be 8 to 10
Per cent rise in pricegs every year. If
we lake it for granted that the pro-
jecy ig completed within this stipulat-
ed period of time of 8 to ten years,
even then, Sir, the escalation is bound
to be there because this is the natural
phenomenon. Rise in prices is a
natural phenomenon, There are im-
portant reasons for that. I am not
going to dwell on that subject.

Now, Sir, I tell you that the delay
in the rompletion of these projects and
escalation, these are complementary to
each other Then there is g period of
8 to 10 years. There is rise in prices
and because of rise in prices the de-
lay was there,

MR. DEPUTY-SPEAKER: In nor-
mal conditions, in how many years.
we would have completed this pro-
ject?

SHR]I Z. R. ANSARI. 8 to 10 years
is the normal time, 1 say, Sir, that
there are 60 such projects which have
been delayed, “which could not be
executed during the stipulated period
of time. I have admitted in my own
reply. But, there gre reasons for
that. I have already given the rea-
sons for that. You know. Sir, those
reasons, There are two very import-
ant reasons. Ons i3, as I have polnted
out in my statement also, the proli-
feration of projects by the State Gov-
ernments. Thisg is glso one of the im-
portant factors. You know, Sir, that
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in otir Constifution,' frrigation js a
State gubject and, 8ir, in our States
and also here, we have democratic
Governments. Sometimes, there are
demands from the people for certain
more projects and, democratic Gov-
ernments, are always under pressure
and sometimes because of thig factor
they take too much time for comple-
tion.

Sir, what is important is that we
should take into account all these fac-
tors which are responsible for these
delays and as I have said in my
statement, there are these two factors,
proliferation of more projects by the
State Governments has also created a
sort of thin gpreading of the resour-
ces. Therefore, those projects could
not be completed in time. There were
other factors also. Sometimes, the
non-availability of materials. Some-
times, you know, Sir, the acquisition
of land, This is in nutshell the po-
sition. Now; we have taken steps and
a working group under the Chairman-
ship of the Irrigation Secretary has
gone through all these things. A study
has been conducted for the delay.
‘That working group has recommended
certain measures so that the projects
coulg be completed within stipulated
time. Out of 62 projects, 57 projects
have to be completed in the Sixth Five
Year Plan itself and the remaining 7
will be completed in the first two
years of the 7th Plan,

SHRI ZAINUL BASHER: What are
the measures gdopted by the Govern-
ment?

SHRI XAVIER ARAKAL (Ernaku-
lam). What are the steps you have
taken?

MR. DEPUTY-SPEAKER: ‘What
steps the government has faken?

SHRI Z. R. ANSARI: It Is for the
first time that the working group has
suggested a -time-bound [programme
for major projects. According to the
Teport of the working group, we have
lsmed guidelines to the State Govern-

HAVANA'S; 1002 (BARA)
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ments that-. ‘all major projects ‘should .
be completed within a period of.8—10
years, Now, the time-bound pro-

" gramme bas been fixed. For mediumi

projects, the time fixeq for their com-
pletion is 3—5 years. (2) For on-going
projects, 'we have created a monitor-
ing cell at the central level and also
at the State level. We have asked the
Stateg to form certain committees to
see that the projects are completed
within a stipulateq time.

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRJ¥
BIRENDRA SINGH RAO): The
benefits have not started flowing from
these 60 projects. Some of them
are in the advanced stage of comple-
tion and the irrigation has already
started through most of them.
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13.00 e
SHRI HARIKESH BAHADUR
(Gorakhpur): Or if there is any

kind of priee rise?

SHRI Z. R, ANSARI: I arn net tallks
ing of a particular year. I am talking
of projects which take years to com-
plete. I¢ is never provided. In any
project escalatien of priee for eight
to ten years is never provided in the
estimates; and cannot be provided.
But I agree thet some system should
be there to see that if the project is
going to be completed after eight or
ten years, we must make a provision
for the escalation.

MR. DEPUTY-SPEAKER: The
House now stands adjourned to meet
at 2.05 hrs.

13.01 hrs.

The Lok Sabha adjéurned till
minutes past fowrteen of the clo
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The Lok Sabha 7e-dssembled after
lunch at Eleven, Mmutes past Fourteeg
of the C‘"lock .

[SHRI HARINATH anm in the C‘hairl‘»

SHRI JYOTIRMOY BOSU (Dismond
Harbour): 8ir, I have a sub«
mission t0 make about the ill treat.
ment of our jourtialists. It seems that
our newsmefi covering a functibna
were asked by the Assistant Press
Secretary to the Queén, a white man,
to get out. It is intolerable. The
Government must make a statemeént
as to how this mén had the audédcity
to insult our journalists.

MR. CHAIRMAN: There is a time
for everything. We are in the midst
of a Calling Attention Motion. In
fact, two hon, Members have already
asked questions.

14.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ORr HunDRip AND Fiiffy MAJGR AND

MEDIUM IRRISATION PROIJHETS REPORPEB.

LY REMAINING INCOMPL#Y¥E DU¥ 70 RiSi
IN COST OF CONSTRUCTION—Contd.

SHRI @G M. BANATWALLA
(Ponnatii): Mr. Chaitmian, T mtst éx=
press try seridé of sppreciation for the
fael that the Goveffiment is, af 1ast,
altvé to this inipoitant quedtidﬁ of
delay if the implentertation of ifriz
gation schemes. Thére was & réview
of the on-going irtigatioh séhdthés
A cell his beén set up, monitoritig
is now being vigotously donie and
several measures have been taken.
They are timely measures snd they
were overdue, I must say. In se far
as. the Government has now become
alive to this grave issue;, which is
of very important conseguence to
us, it deserves to be cengratulated
in that respect. Therefore, I must.
congratulate the Government for the
faot that they are alive te this page
ticular problem and want and really
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desire that the irrigation  schemes
should be implemented within the
time that is set forth.

During the Sixth Plan we  wish
to bring 15 million more hectares
under irrigation. Let us hope we
achieve the target. We have been
told here that there is delay with
respect to 62 schemes, out of which
5 projects will be completed during
the Sixth Plan and the remaining 7
projects during the first two years of
the Seventh Plan. Which are those
7 projects which unfortunately can-
not be completed in the Sixth Plan
and are spilling over to the Seventh
Plan and in which States are they
located?

MR. CHAIRMAN: Only the pro-
jects are unfortunate or the States
also?

SHRI G. M, BANATWALLA: 1 am
coming to that. 1 must congratulate
you on your keen sense of anticipa-
tion of the question. Which are the 7
projects and in which States these 7
projects are located?

Then, we are told that there are
62 projects in which there was in-
ordinate delay. Another pointed
question that I ask is on the State-
wise break-up of these 62 projects—
In which States were they located?—
so that we may know which States
are at a greater fault. Let the Gov-
ernment enlighten us about this
particular situation.

Another thing is that because of
the inordinate delay with respect to
these 62 projects, some escalation of
costs has taken place and the Calling
Attention, Mr. Chairman, is specifi-
cally with respect to the escalation
of costs. Still, we have not yet
been tolg what is the extent and the
magnitude of that escalation of costs.

Irrigation projects (C.A.)

I understand that the delay is in
respect of these 62 projects they have
mentioned as spilling over, So, let
us know the exact magnitude and
the extent of escalation of costs with
respect to these 62 projects which
could not be completed in time. What
was the original estimate? What is
now the revised estimate? What is
lthe escalation of costs? This infor-
mation should be placed before this
House.

The framework that we have in
respect of the Sixth Five-Year Plan
clearly says that the highest priority
should be given to the completion
of irrigation projects as speedily as
possible. There are various causes
that are given. The position 1s rather
unsatisfactory.

Sir. quring the Fifth Five Year Plan
nearly 146 major projtcts were taken
up. Only 40 could be completed
and there was a spill-over, as I un-
derstand, of 106 major projects to
the Sixth Five.Year Plan. In the
case of medium projects, durimng the
Fifth Five Year Plan I understand that
756 medium projects were taken up.
The spill-over to the Sixth Five-Year
Plan is 1o the extent of 309 projects.
Such is the magnitude of the prob-
lem, Let us see the reasons that
are given for this delay 1in the im-
plementation of the projects. They
include such reasons as inadequate
investigation, incomplete estimates,
change in the scope of the project,
changes in planning and designing of
components and so on, Sir, it iz very
clear that some of these reasons are
a result of a lack of our proper wor-
king and formulation of those pro-
jects. It is a sad commentary to say
that the delay has taken place in the
execution of projects as a result of
inadequate investigation and as a re-

sult of incomplete estimates and so
on.

MR. CHAIRMAN: Were these me-
dium-size projects financed by the
Union Government also or entirely
by the State Governments?
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SHRI G. M. BANATWALLA.; I
hope I am not supposed to answer
that question.

MR. CHAIRMAN: It was pul for
elucidation,

SHRI G. M. BANATWALLA: You
have helped me in this respect also,
for which I have to thank you. I
adopt the question that has been put
by you and hope that the Govern-
ment will reply to it.

MR. CHAIRMAN: 1 think every
one concerned will be benefited.

SHRI G. M. BANATWALLA:
These causes, as I was saying, are
such that they must receive our seri-
ous consideration. I want to  know
from the Government what measures
ate being taken to see that due care
is cxercised at the time of the for-
mulation and the sanctioning of the
projects so that at least certain causes
which come up later on are envisag-
od in the beginning itself and re-
moved,

There was a news item a few days
back that the Centre was thinking
of setting up a corporation for expe-
Aitiously investing and taking up the
implementation of these projects, If
there is any such thinking, I hope
the Government will let us know,

MR. CHAIRMAN: The word used
iIs “investing” or “investigating”?

SHRI G. M. BANATWALLA:
hivesting and investigating,  every-
thing with respect to this, so that ex-
neditious implementing of the pro-
lects is done.

I must thank you, Mr, Chairman,
for coming to my assistance in put-
ting the question. I must also con-
Rratulate the Government that this
broblem has been taken up and, as
they say, the monitoring is now bcing

vigorously done. I wish them all suc-
cess,
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SHRI Z. R. ANSARI: Before I
reply to  the questions of the hon.
Member, let me at the very outset
thank him for at least appreciating
the measures taken by the Govern-
ment with regard to the irrigation
projects.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Is it such a welcome
appreciation?

SHRI Z. R. ANSARI: It is not a
very welcome note of appreciation,

but Mr, Bosu cannot appreciate.
L 3]

oft suMama &q : WT A A 33
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THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRT
BIRENDRA SINGH RAO): That
is constiructive opposition, that is the
difference.

SHRI Z. R. ANSARI: Three ques-
tions have been posed by the hon.
Member.

MR. CHAIRMAN: There are four
important questions posed by him.

- SHRI SOMNATH CHATTERJEE
(Jadavpur): Inattentive Minister!

SHR] BIRENDRA SINGH RAO:
Let him answer. If there is anything
left out, he will reply to that also.

SHRI Z R. ANSARI: I will take
these three questions first and if any-
thing remains, I am here to answer.

The first question is out of 62 pro-
jects which have been identified as
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delayed, which are those seven pro-
jects which will not be completed
within the Sixth Five Year Plan?

I may just give the names of
those projects and the States in
which those projects are located.

1. Upper Krishna—Karnataka,

. Kalada—Kerala,

. Krishna—Maharashtra.

. Bhima—Maharashtra.

. Mahj Bajaj Sagar—Rajasthan.

Rajasthan Cana] Stage II—Ra-
jasthan.

= SN I U

According to our estimates these
six projects out of seven will be
completed by 1986-87. There is one
more project Bagmati in Bihar, This
Project is under review. In Bagmati
the other country—Nepal—is also
involved. Therefore, we have not
fixed any date. This is already under
review. We shall try our utmost
to get it completed in the Seventh
Five Year Plan.

This is the position with regard
to the projects and the States in
which these projects are located.

The State-wise break up of the 62
projects which are delayed is—

Andhra Pradesh 4 projects, Bihar
5 projects, Gujarat 4 projects, Har-
yana 4 projects, Karnataka 7 projects,
Kerala 7 projects, Madhya Pradesh 3
projects, Maharashtra 7 projects, Ma-
nipur 1 project, Orissa 1 project, Pan-
Jab 5 projects, Rajasthan 6 projects,
Uttar Pradesh 6 projects and West
Bengal 2 projects.

The hon. Member has asked about
the escalation in the cost of the pro-
jects. He hag asked what were the
original estimates and what are the
present estimates. The™ latest esti-
mated cost of all the 62 projects is
Rs. 6109 crores and the original esti-
mate was Rs. 2329.33 crores meaning
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thereby a rise of Rs. 3780 crores in
cost.

The fourth question is regarding
the reasons. Those reasons have al-
ready been given.

The hon, Member will appreciate
that we have taken measureg for
completion of these projects by hav-
ing more efficient monitoring end by
just giving guidelines to the States
for expeditious and more vigorous
action for the completion of these
projects,

SHRI G. M. BANATWALLA:
Are you thinking of setting up a
Corporation?

SHRI Z. R. ANSARI: There was
one question regarding some Corpo-
ration. Government is thinking of
setting up a National Irrigation Deve-
lopment Agency for carrying out in-
vestigation and surveys relating to
the national plan for water resour-
ces development. This is under the
consideration of Government...

SHRI G. M.
What will they do?

BANATWALLA:

SHRI Z. R. ANSARI: It is meant
for conducting investigations and
surveys relating to the national plan
for water resources development.

MR CHAIRMAN: I think it is ‘in-
vestigation’ and mnot ‘imvesting’.

SHRI BIRENDRA SINGH RAO:
You are right sir; you have under-
stood it correctly.

SHR] Z. R. ANSARI: It also en-
visages the construction of storage
and inter-linking of the river sys-
tem.

SHRI HARIKESH BAHADUR
(Gorakhpur): Many parts of my
question have already been answered
and therefore I have practically
nothing much to ask. But I have
got something very specific to  ask,
and the Minister j5 also concerned
with that.
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It is very unfortunate that 150 ir-
rigation projects remain incomplete
at the moment. This is a difficulty
not only in regard to irrigation pro-
jects; in the case of other projects
also like industrial projects, power
projects etc. we are having this kind
of difficulty. Regarding the  Salal
project, the cost has gone up 400
times.

It is a power project.
tions)

(Interrup-

1 am referring to projects which
are taken up by the Government. ..
(Interruptions).

MR. CBAIRMAN: Please come to
the issue.

SHRI HARIKESH BAHADUR:
I am giving some examples. I said
that for the fertilizer plants which
are going to bt set up in Maharash-~
tra and Gujarat, the original cost
was Rs. 500 crores and now the cost
has gone up to Rs. 900 crores beca-
uwse Government has not taken the
responsibility seriously for complet-
ing these projects, This is happen-
ing with irrigation projects also.

MR. CHAIRMAN: Come to the
issue.

SHRI HARIKESH BAHADUR: 176
million hectares of land in India is
being used for agricultural purposes
but most of the land remadains without
any irrigation facility. There should
be irrigation facility. It is the duty
of the Government to take up the
issue seriously so that the projects
can be completed in time; but, in
fact, Government did not give proper
attention and that is why these things
have happened. Only in Uttar Pra-
desh—about which I am more con-
cerned ad the hon. Minister is also
concerned because he belongs to
that State—there are 23 irrigation
Projects which are incomplete. . ..

MR. CHAIRMAN: He belongs to
the country.

A 8, 1902 (SAKA) Fifty major and
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SHRI HARIKESH BAHADUR:
He should, but since he is from that
State, I am referring to it. I am talk-
ing of the whole country, but parti-
cularly about U.P. because in U. P.
itself there are 23 projects which
are still remaining incomplete.

Here, there is a statement by the
Hon. Minister in which it is said that
there are 62 projects which were
started prior to 1lst April, 1976. But
the point is that out of the 62 pro-
jects, most of the projects were an-
nounced only at the time of the elec-
tions, to attract voters, That is
why these were announced either be-
fore 1st April or on 1st April. He
mentioned this date in the statement
itself. (Interruptions).

When Government announces new
projects, Government must try to see
whether the previous projects have
been completed or not. Therefore, I
have a suggestion also, that Govern-
ment should take up first those pro-
jects which have already been un-
dertaken, and then new projects can
be announced. My question is whe-
ther the Government is going to pro-
vide more aid to the State of Uttar
Pradesh so that these 23 Irrigation
projects can be completed early.

My second question will be what
steps are being taken to bring down
the prices of steel and cement beca-
use, due to scarcity of cement and
steel, there are several irrigation
projects which are not being comp-

leted, At this moment, there is a cri-
sis in regard to these things. Spe-
cial priority should be given to irri-
gation projects which are most essen-
tial for our agricultural advancement.

SHRI Z. R. ANSARI: I think there
is some confusion in the mind of the
Hon. Member 1st April 1976 is not the
date on which these projects were
announced. As a mafter of fact, a
question was asked about on-going
projects: out of 150 on-goiong pro-
jects, 82 have been identified as pro-
Jeets iIn which we can say there is
delay because they were taken up
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on or before 1-4-76—this is the
meaning—not on 1-4-76, because Elec.
tion was to be held in 1977,
these projects were taken up. This
is a very far-fetched and narrow out-
look. I do agree with the Hon. Mem-
ber that he has really caught the
point when he said that projects
which are already in hand, i.e, on-
going projects, should be completed
first on priority basis and we should
not go in for new projects because,
when more projects are taken up—
as I said, sometimes the State Gov-
ernments, because of pressure from
the people, take up some more new
projects—there will be a thin spread
of the resources and technical know-
ledge, and projects which are impor-
tant lag behind, So, it is an impor-
tant thing that we should try to see
that those projects which are on-going
are completed first and then any
other projects could be taken up.

Then, about the question he raised
in regard to cement and steel, it is
true that this is also one of the cons-
traints in implementing the projects.
As the Hon. Member knows and the
House knows, there is a shortage of
cement. But the highest priority has
been given to irrigation and power
projects. . (Interruptions).

" Please do not enler into an area
with which I am not concerned.

The highest priority has been given
to irrigation and power projects and
the Cabinet has taken a decision
that irrigation and power projects
should get all that they require.

As far ag steel is concerned, I do
not think there is any problem but
if there is any problem about steel,
it will be looked into. (Interrup-
tions)

SHRI SATISH AGARWAL: The
Hon. Minister has made a very im-
portant announcement that on-going
projects should be completed first
and new projects should not be under-

Irrigation projects (CA.)

taken by the Government till then,
This is a very important decision. Is
this your personal opinion or a deci-
sion of the Government?

SHRI Z. R. ANSARI: It is the view
of the Government that we should
first get the on-going projects com-
pleted. That does not mean we should
not take up any new projects. (Inter-
ruptions).

Our first priority will be to get
these on-going projects completed
But if, for the general benefit of the
country, any new project is impor-
tant, taking into account our overall
resources and financial provisions, we
may take up the new project. But
the general policy of the Government
is that we should first complete the
on-going projects which are in hand.

SHRI NIREN GHOSH (Dum Dum):
What happens, if you take ten years
to complete a project?

SHRI SATISH AGARWAL (Jai-
pur): Because of the constraints of
cement and coal, the work on Rajas-
than Canal has come to a stop.

MR. CHAIRMAN:
Ram.

Mr, Chhangur

o B T (AT ) avwrafa
ST, IFTL HIAT ATAEET F1 foqmE
#Ffm oy i N W @w T@
FCT & 139 G99 §F F gowT oW
aFled F 9w g fFomiy 3
g ATEH TS 9T a9 g5 a¥ <
AV § a8 g & g fF e
®T FwR IaAr A@ agr § ed f
AT g0 AT AT TSN &Y F1E
THIH TEF | FLHE FT TWE A TG
Fgr T fF AgAE A a9y § dfeA
S Wl ST 3@ A 9 A1 2R
WA T TuTd Ao AL

qwafs R@lET  § O w9 Sw
TEE FIYT W 9T, TG AE w4,
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g Fg THT {5 dq18 w3 & g fome
I 9 T § 99 g A ag
RN
BT W ug WY FFT AT 91
f& #ad Savi 9@ v &, foad
fe fag g1 FgaT 8, ed fe gand
S AET N AFAH qgEATEr AT
gATH AT #1 9FFT  IgF @
qeg FTS HAT S TW AT 9T SR
? @ € fFaaw 3T ¥ & Ao
7 FHT FE T9r § afed qR gGEE
FTW @AY § zafem W ITE a9
w E ) e 49 e fFomwAr
el F fouw & fou a3 e
TG AT WY THTC AGE AT @

it 1y fag Tw : T Y o=BT
AT HOH! ST qgr AT 7

M SRR T . I E 1w
AEEFT &7 SO 9T WeR  FHT &Y
THFER ®T Afam | Afe g 4y
g, vud fau fag swmor &1 @
§l—ag 89 W=Hr a<g 9T & |
(zzauma)

T S Ao W § owgr &
81 1951 &, a9 f¥ fafse fawre
AT AT 8, 99 a9 59 a5 &
dad o2dNME g g5 &1 #F Fman
B AW & 90 @@ 917 agec aw
Fam w41 g gt § fF a1 1951
¥ 1980 aF Fa9 92 Ao &
T g8 & H 150 FoMm0 sy o
A § (ogaw ) AT et
1w & 5 A fw w8
fee frutf axdt @ o sed st a8
S § Y AT AT 5-6 I[AT qG oY
® | W A 1w w9 A Ao @
A T aT g wgt gk, e
F&w 13 &Y W wEw L qiw
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g 7%, qiw FAT G9d FT & TE |
& s =g g R g AT A
®, & 62 #Fr I TE F T F;
S off ded qfr A gf & feay
AR F TE § T9T [T FT I GIH
F fraa @« FAT 930 |

1951 ¥ 1980 IF UZ FEH
1% W S 1980 ¥ 3T AT &V
wiE gl J9 39 7 graar qE fFar
f& gar miwae  dowE qfer
I g€ & | SU F g AT FHAT
T UF FEETA IA AT AGAT AT
MT I I A @ fwar fo oy
grome Afer ot g€ § 1 gifs
IR JET ST FoAgr o
qT, a9 62 Jewrl &1 foar @,
o 5o s=N ag W war fw 7
AoTG =9 o9 i @ # QT8
gt gl | & S =g § 6 F
qFor g WFT aog ¥ 62 ASTAETHI
¥ 55T 99 quiy qe@T # QO
g T am@r 7 #1 gEEl 9w adiy
FISTAT H o A7 g9 ¢ H ST =gt
g & s o St = fawT 9
qg9r g & 5590 gl aw qO "G
ERIY I & 3 FTAST 9T qgqq AT
afgs #ar g 7

awfer wgaq W ag TRy &
fF S7 g qr Y z@m wAT TE



279 Ome hundred gnq Fifty NOVEMBER 26, 1980 major and medium

o gt T oS &
¥ TR hg @ fF oww faa
&, vt 7 39 A Fr¥ET &R AT AL

¥ A Awelt St & g S
s g F F1 aww @ W
W 3w ywR FT o ATAEd A
FAET S G @ AT FIOETEN O,
WTT qUT FF K qoEWl 9T,
AR FR g9 F AoTE W ®
W 9@ W W & @ 8, s
FIO qAF T9T GIT F GIHA HGAY
for tw == off @ gg AN
amara faer @& fv feaet qromd
ugd § 91 SAA ¥ feey qmm
® ¥ 70 @ aFh fead qf A
g aFdl ? wr WAy Y @ oA® W
AT q9 FT @ 9T A AN
dac g ?

awmfa g - S FH F@ E
ST g @rfaar @ A & @
st e T & goer arfoa
qhd’rma’tmi’ ¥ oge ¥ w
a f& & sodft arfrll @ of
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T F@ § WK W #T A9

a1 g ® g g S oz

For Ty &1 A fear 1 &feR

gt A’ ff F@ & HR @R

Wt T 7@ &)

gumfa Y, Siowe # qa T27
FRWFAFFE IR IR IR E )
¥ guwar § f5 7 woor 07 & ot f
HX ZIHAT AT FY AT &, F grAX
@3 & I A | T L A preor A
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FO foF N FoT AT & F Av 2 A
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oK 3 wfaFd A Ao g F @
# 2 @ § A 3T ¥ wEET R
2 39 9 AF &g I )

¥ &9 waw A & o ?]

o) ore ow Al aE A A
I X N T wH A AT
& ot 98 wrgar ar fr o I3 DAY 8,
faasy aAZ § AT T3 T ¥ AN
AtTe oy g A 37 Ay f =
W | A FIT TTHIC T FT AT FA
# foredard fady oc sgoofr 158 %
fag sy frRae? s 3@ arfy AT
o1 Ay Aorard awa ¥ o o |
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W frwgEm 5wl aEAe
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ot forsigam ward T gwen

g SEIAAL 99 g7 AR F1 qu s fraa
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283 Correction of Reply
to a Sq. 757 dt. 30-7-80 (Statt.)

MR. CHAIRMAN: Now, we Will go
{40 next item-Report of Committee on
Private Members’ Bills and Resolu-
tions.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Horbour): Mr. Chairman, I
wanted to know.....

AN HON. MEMBER: Under what
rule?

SHR] JYOTIRMOY BOSU: Under
rule 376. Sir, I wanted to know the
fate of the typed piece of paper
which was given earlier to draw the
attention of the House to the rude
behaviour of the Assistant Press
Secretary of Prince Charles. What
has happened to that? Has it been
thrown into the waste-paper basket
or is it receiving attention?

MR, CHAIRMAN: Well, T am al-
ways considerate. Kindly allow me
to conduct the business. Please co-
operate with me.

14.56 Krs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

(TENTH REPORT)

SHRIMATI KRISHNA SAHI
(Begusarai): Sir, I beg to present
the Tenth Report of the Committee on
Private Members’ Bills ang Resolu-
tions.

14.56 hrs.’

STATEMENT RE: CORRECTION OF
REPLY TO A SUPPLEMENTARY
ON SQ NO. 757 DATE 30-7-80 RE-
GARDING FINANCIAL  ASSIS-
TANCE TO MAHARASHTRA FOR
POLICE HOUSING.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): During the supplemen-
taries asked in the Lok Sabha in

NOVEMBER 26. 1980

Matter under 284
Rule 377

reply given by me to Starred Ques-
tion No. 757 regarding Financial
Assistance to Maharashtra for Police
Housing on 30th July, 1980, Shri
R. K. Mhalgi, Member of this House
had asked in a supplementary about
the discontinuance in 1979-80 of
Police Housing Scheme ag a central
Scheme, I had in reply inadver-
tantly said that “It was discontinued
by the previous Government. But the
present Government has decided to
revive it.” The word “decided” which
I had mentioned, represents “pro-
posed”.

2. The question of reviving the
Police Housing Scheme was under
very active consideration at the time
when Starred Question No. 757 was
replied in the Lok Sabha on 30th July,
1980. It was then oxpected that a
decision in the matter would be taken
very soon. However, due to certain
unavoidable reasons the revival of
Police Housing Scheme could nol be
decided g far. Hence the delay in
making thig correction statement.

14.58 hrs.
MATTERS UNDER RULE 377

(i) EFFRCTIVE WORKING OF EMPLOYEES
PROVIDENT FUND ORGANISATION

*SHRI C. PALANIAPPAN (Sa-
lem): The Employees Provident
Fund organisation js not functioning
properly and effectively in the in-
terest of the workers. The Provident
Fund dues of the labour are not
settled immediately after the demise
of the worker or after he retires. The
provisions of the relevant Act are not
al] observed.

Under the Employees Provident
Fund scheme there are three gchemes:
(1) Provident Fund; (2) Provident
Fund Insurance Scheme which comes
to the rescue of the dependents of the
worker who passes away while in
service; (3) Family pension scheme to
the dependent of a deceased worker.

*The original speech wag delivered in Tamil.
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Unfortunately gll these three schemes
are not being implemented properly
by the Employees Provident Fund
organisation. It hag become a normal
practice that after three years of re-
tirement 3 worker gets his provident
fund. The dependent family has not
yet got the provident fund amounts.
When we make enquiries about the
inordinate delay, we are told that the
dependents of deceaseq workers do
mot give adequate information. If all
the records are maintained properly
bv the organisation, then there will
be no necd to delay the payment.

In order tv ensure that the dues of
the workers are not inordinately de-
layed, all the above three schemes
<hould be entrusted to separate sec-
tions under the PF organisation. The
workers and their families gre made
to run from their place of work to
State capitals for the settlcment of
dues. They are made to come again
and again to settle their ques. Netu-
rally the workers and their depen-
denl; course the Government for its
ineffectiveness. Throughout the coun.
try there are PF Inspectors, It must
be enjoined upon these Inspectors
that they are to keep uptodate recordg
of the workers who leave their jobs
and who die naturally or unnaturally.
They should help the dependents of
workers in filling the forms properly.
It must be ensured that within 15
days of the receipt of such forms duly
filled in and signed the payment of
PF’ dues should be paid to the workers
or their dependents.

I demand immediate action in this
regard from the Ministry of Labour.

15.00 hrs.

(i) PURCHASE OF JUTE BY JUTE COR-
PORATION OF INDIA AND PROBLEMS
FACED BY JUTE GROWERS IN BIHAR

it gae e @t (sfa)
wrafy #wgEw, fage F &% foen
o & qegm ft e QR &, qemw
F1 foft Y T gt oy R feafir
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ST AL & | 9T/ FT AL I
JUAEAF S i FA g § WK
feara aga s gen # arAR IF
SH FN R H AN E a9 § |
T 7 wwamas fzar at f6 s &
S Aqw s g P omam g
W OF Ay oaM ) et @
T @E e e,  a%q
TE 3@ odd § qu fawwar @
G | W SrodYoutSo aur
fogmm & grosy feaml & e
A 1 gawqr # g, 9@ [ w7
¥ TR TEr g | a8 wiwwac fast-
faai & a7 arr @l & Wit a3-a9
raaTEy oY 59 ¥ faeitve w1 e
# 2 fraee 9T gliEwT Fo #Ho
TS auy farmmT &1 3 L a7 &9
g | T W So @Yo FTEo aur
frermm & sfgwrd @ g #§
fra 2 1 a4 al e 7t #
oA A gE R, g TR A
T e, @ oavey ¥OFS
FAFTI AR I @ Wy g ) e
& T @A ¥ AN & S0 g7
far 1 FHY F FTO0 FATHL TG WAL
AT | 30 THR forameil 1 wEw e -
ATE F AHATFATAE T & | feafq
wafes  fasw g @ & 1 owE
TR 1 o wfaera g 39 9gcd-
qu fama & T wmT Tfed | oW
qFEY H GIHR A FEAE FE @ &
AT AW {7 FH T (&MT @A §
S gFEFY H G F1 W OF
TFTA A T WIUT FIAT § HIT
T Wy § v faefafes
gwTE WY § —

1. So HYo WTE> F ¥y F7% AR
WL a& QI 4 |

2. So ™o WTEo F1 TTH TE
fear stryr anfs ag feamt Y 92 o
- S RS A
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3. @] MG SET F1 W@ F g
wfts MW F1 gag fear s arfs
@R F T FT FAT F FILOT GT AT
gAT FT A |

4. @R gu 9 & faat a1 o=
wqar agk fafw &3¢ «F gfasis
HFEqT T T |

5. So HYo MTEo & FI*xT § FTY-
FAHAT IT AT TITE T |

6. dATT Sz FArelt F T 7O
T AFT GG AT FLI |

7. 2 faat & fau sz ¥ s
@I‘o?ﬁ'oﬂrﬁo%m'@'l

8. SE HYTd Be-uiE UL
F TTIAT T SARA FIA A &l
T FLETA FV SAGEAT FT AT |

9. Sz frr 7 uw wTiAA fage
F gz § ST T F g@ATT F 79
@ sy |
. . - \m
10. faRw & SE ATH 9 &
AMTE ST |
(Interruptions) *

(iii) Paucity or RAILWAY WAGONS AT
KIRATPUR RAILWAY STATION IN
HIMACHAL PRADESH TO TRANS-
PORT SEED POTATOES

SHRI VIRBHADRA SINGH (Man-
di): The Lahaul and Spiti, Kulu and
Mandi districts are major seed-potato
growing areas in Himachal Pradesh.
The bulk of the produce of these dis-
tricts ig transported from the Kirat-
pur Railway Station on the Northern
Railway to various part of the coun-
try. This year the growers are facing
a lot of trouble to export their pro-
duce due to paucity of Railway
Wagons at Kiratpur Railway Station
ag a result of which huge stocks have
accumulated at Kiratpur Railway
Station and elsewhere in the warea

**Not recorded.
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putting the farmers to great loss.

I had written about this matter to
the previous Railway Minister also
and he had assured me that adequate
number of Railway wagons would be
made available at Kiratpur Railway
Station for the transportation of the
seed potatoes. Unfortunately, in spite
of this assurance, position regarding
availability of wagong at Kiratpur
Railway Station has not improved.
The daily requirement of wagons
there js, about 100, but the wagons
being made available are far short of
thig requirement.

I request that immediate steps may
be taken to provide the required num.
ber of Railway wagons at Kiratpur
Railway Station for transportation of
the seed potatoes so as to save the
farmers of these areag from further
loss.

(iv) CLOSURE OF POLIO VACCINg TEST-
ING LABORATORY IN DELHI

SHRI NAWAL KISHORE SHARMA
(Dausa): There was only one Polio
Vaccine Testing TLaboratory in Delhi
which hag since been closed down.
It was set up in 1968 at the National
Institute of Communicable Diseases
to keep a wateh on the quality of the
imported vaccine and to test the
safety of the vaccine made at Coonoor.
After the incidents of paralysis in
immunised children in 1972 the Labo-
ratory launcheq g massive campaign
to test batch of imported vaccine be-
fore release to the market. The use
of polio vaccine in the gbsence of a
Government laboratory for quality
contro] hag caused concern among the
medical community particularly at a
time when the incidence of polio is
on the rise. At one time the import
of wvaccine from Yugoslavia was
stopped on the basis of potency tests.

With the closure of the Pvlio Vac-
cine Testing Laboratory there ig no
national laboratory left tp test the
safety of the vaccine being produced
at the Haffkine Institute,

According to experts the vaccine
loses potency when not stored in deep
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freeze. In the past the sample tests
conducted by Polio Vaccine Testing
Laboratory had revealed that the
vaccine used had an astonishingly
high potency loss varying from 20 to
99 per cent. For instance, the vaccine
used by the CGHS hospita] gt Lajpat-
nagar in Delhi had a potency loss of
96 per cent. The potency of vaccine
at the BHEL hospita] in Bhopal and
at a drug firm in Delhj was virtually
zero. On the basis of such tests per-
mission was not given to several cen-
tres including Moolchand Hospital in
Delhi for storage and use of polio
vaccine,

In the absence of quality control
following the closure of Polio Vaccine
Testing Laboratory, the de-recognised
centre, have begun stocking polio
varcine which does not give any pro-
tection to children. It js, therefore,
very necessary  that the laboratory
-hould he immediately opcened in the
interest of the health of the children
and the dec-recognised centreg should
he asked not to store polio vaccine.
They Hon’ble  Minister of Health
shoulqy make a statement in thig res-
pect and announce the opening of the
laboratory.

(V) SUSPENSION OF PASSENGER TRAINS
IN (GANGANAGAR DISTRICT OF RAJ-
ASTHAN DUE TO SHORTAGE OF COAL

SHRT SATISH AGARWAL (JAI-
PUR): The gsudden suspension of
some passenger trains in the District
of Ganganagar in Rajasthan has ex-
posed the people particularly belong-
ing to the rural area to great hard-
ship. On November 11, 1980, two
raing  which go from Nauhar to
Sadulpur and from Nauhar to Hanu-
mangar]y were suspendad for gn inde-
inite period. It may be mentioned in
‘his connection that in the past also
‘hese trains used to be suspended
without notice and were resumed
only when people agitated for it, Tt is
z.nderstood that the present gsuspen-
tlon hag been done because of shortage
f coal. I would therefore request
the Railway Minister that he should
bersonally try to look into the matter
2527 L.S—10
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and help the supply of coal so that
these two trains are made to run..

I may mention in this connection
that the area through which the
trains trave] is backward and this
communication line greatly helps the
poor farmers wand small traders to
earn their livelihood and long suspen-
sion of these two trains will very
seriously affect their economic condi-
tion.

I trust and hope that the Railway
Minister will go the needful in the
matter without much delay.

(vi) PROBLEM OF ALL INDIA TELE-
GRAPH TRAFFIc EMPLOYEES

SHRI SOMNATH CHATTERJEE
(Jadavpur); On November 12, 1980,
the cmployees of the different Tele-
graph Offices in the country under the
cal] of All India Telegraph Traffic
Employees Union-Class III and Class
IV staged a one-day dharna and
demonstration to draw the attention
of the public and of the authorities to
the apathetic attitude of the P&T
Department towardgs improving the
efficiency of the Telegraph sgervices
and to impresg ypon the Central Go-
vernment the necessity for expeditioug
settlement of the problemg faced by
the Telegraph Traffic staff. There are
now acute shortages of both opera-
tive and clerical staff in the different
offices as theme is glmost total stop-
page of recruitment for nearly 10
years. Understaffing is a chronic
disease in the telegraph offices while
the country is facing an ever increas-
ing unemployment problem. Though
liberalised standard for staff stren-
gthening is recommended by the ctaff
inspection unit its imp'ementation hag
been delayed by the P&T Department.
The introduction of Hindustan Tele-
printer machines has aggravated the
problem because of the inherent de-
fectg in the machines. No attempts
are being made by the department to
rectify the defectg inspite of repeated
representations made by the staff.
Inefficient channelgs provide another
hurdle to rendering efficient service.
Substandard forms and gums are alsa
adding to the inefficient functioning
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of the services. Even chairs in ade-
quate numberg are not supplied to the
staff. The problem has aiso been
aggravated by the recent decision of
the department to put a total ban on
employment of overtime duty. The
very nature of the job is such that
even with 100 per cent staff strength,
offices like the big Central telegraph
offices cannot run efficiently without
enplovment pn overtime duty to
transmit the five telegramg consequent
on declaration of resumption of cir-
cuits/stationg after removal of
machines ang channel faults. Pro-
blem of manning circults and
po'nts has increased two fold
necessitating the despatch of tele-
grams by hand or by post in thousands.
The movement launched by the em-
poyees 1s not for the restoration of
the system of overtime duty, but for
providing facilities by the department
to the employees so that they may
render service to the people’s satisfac-
tion. Telegraph services is one of the
essential public service and it should
be the concern of all, primarily of
the government to provide adequate
facilities to the staff so that public
interest may not suffer. Today the
situation jg such that thousands of
telegram are being sent by post from
one office to another or by hand from
one station to another. The movement
launched by the All India Telegraph
Tra®c Employees Union is not for
the purpose of realising any econo-
mic demands, but to drawn the atten-
tion of the authorities to the serious
problem which are being faced by
the employees in the discharge of
their duties due to the callous and
insensitive attitude on the part of
the administration in providing the
minimum facilities for the staff for
proper discharge of their duties.
Demostration was held at many offi-
ces throughout the country on April
15, 1980 to invite the attention of the
authorities but it has had no effect.
The P & T Department, instead of
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discharging its responsibilites, is
seeking to rouse public opinion against
the employees and alleging that the
ban on overtime duty is the cause
of deterioration in telegraph services
t'ereby trying to absolve their res-
ponsibilities to the public. A peace-
full movement has been held by the
employees recently and I call upon
the government to taken immediate
steps to redress the grievances of
the employees so that the efficiency of
the telegraph service is improved and
for that purpose to hold discussions
with the employees represented by
their union for achieving maximum
cooperation between the department
and the employees.

(vii) ActrtatioN ry IIT. EMrLOvYEES
OF KHARAGPUR.

SHRI NARAYAN CHOUBEY
(Midnapore): A serious situation
has developed in the IIT campus at
Kharagpur due to agitation by the
1IT employees for securing some of
their long standing demands. Relay
hunger strike was going on from
11-11-1980. Now gince 24-11-1980
indefinite hunger strike by the
employees has been gtarted. The
present Director is not at all geri-
ous regarding negotiating with the
employees. The director has not
only not conceded any new demands;
he has even curtailed some of the
old rights of the employees. The situ-
ation is very tense. The government
must immediately intervene or else
the situation will lead to further
trouble in the IIT campus.

15.20 hrs

HIGH COURT AND SUPREME
COURT JUDGES (CONDITIONS OF
SERVICE) AMENDMENT
BILL—Contd.

MR. CHAIRMAN: The House
will now take up further considera-
tion of the following motion moved
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by Shri Shiv Shankar on the 20th
November, 1980, namely:—

“That the Bill further to amend
the High Court Judges (Conditions
of Service) Act, 1954, and the
Supreme Court Judges (Condi-
tiong of Service) Act, 1958 be
taken into consideration.”

I now call upon Shri Mool Chand
Daga.

oY | = IO (A7) g
SiY, BT ETE FIE qUT A FIE & TIA
FY KT ATE qfaw & a1 § o &=
9% 991 g1 @Y §, T A qIdi Ay aE
o= fear mar € 1 97 39H o T aEy
g =7 fafaee< arge #Y I FameT
F1 IIT FLIG—A 7 frad a1 arell &
d|T 3—aTT F 365 faAT # gaR W
Fre & o9 181 fav fafow w0 &
AR T fea g o @A & | 7wt femla
ag & % T 1€ 7 I 97 g&47 18
g; fomu ¢ wrmfega §, w< agT @
EUET T A W@ g1 gie ae
¥ ffaw o afew § —T 59 a1 A
ToB! 9¢; & 9Md § | o"9q 39 faw
¥ 9 amal &7 7 #Y g—Igdr ar ag
fr I qREATE SeT 1, WX ATHTL
g s &Y I gy 45 faw F aew
120 A FTATOAR T FHF 2200
T FY TG 4000 TIX HIENT IFH(
faarsd | or g A ag § fF
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Amendt, Bill

weT € wEy arfgx |

aﬁwri‘rmztzafa: JTHT AT
T AT AT § SEA TEWeN W
& ¥ fr s | ag @ A S g
afer & ag AT wgar g fF oS
F TATEAT § AT FHTR QEHT I
7T gifafaed § Iasr W s=fleT
fear 9w, Sy WY g WY foon
|

wgr 120 @ & @Y & s
I 7@, § UF a7 A HGAT ATgar
f—aTR Sow #w fRaw g wW
FRE?FHacggmgfFaawF
T YN FLIA S AR T ARG A
F Gfoew  qear s & | F =w@ar §
fF T F1 3@ 9T M FA7 J00: T
o9 FE ST, GFr WV g% §  fw
oy gt fawew # af@aT amr
gd, & @ear fgrw fEqmAr Ae
§ g wrE oww W A
Fgd &, W90 T fF ww 9 ag F
faar o | ww F FE Ay @ |
1T I® FI TG T | A ag AFC §
f& sear ok gm Aaw faee wfge
o 77 fafreex age o a1 9 iviar
e @ & a1 3w A vy 9 §
A AR FE D § 5 g Aw0 oWy
qeT SR g A fea @Y amr
TR I TN IR aTHF I oF
WaR # faq o, ¥ Y99 s
gt for ART ) aar S G A Y
faer, fF 7 § SO #T uOTReRT
g 91fgd, &9 o) ¥ 99 9 @YFa-
ot femg Y =fed | soF TR H aga
Ay e we § Jfe s tenfae 7l
1T § afeF T8 id-B & @dl a7 T
frarsm Naa A @g @
3@ g f& gurd s« @ifar aft
W G § A9T § 995 7@l HQs )
% qumar § 5 g A a8 g e
s WIE & GEaT W oA



295 High Court and
Judges (Con. of Ser.)

[t 7= =72 TEM)

et ¥ ofcady FAT ARY § AR
T aa Fga & B gt e
o gré wet ¥ afvew § Afww fee @
65 S g W A oot @rer § |
g ag Wiy 9 fF eI #1 Ayt )
TuTIFERE EIAT W FEH qq g AfH
3T TIT FT GIERAT TE & W R
39 q@ 1 e § T@Ar =gy 41 |
TS FE F HL AAT ¥ QATEHE &
Ay ¥ 9o v FErareee e
F A § wR oSS A goH we §
F TSR IR A SfRE A FEF
T ¥ uw Fsieiad fae s e
a1 | & STgar g 5 i we & 99w
#1  IH P ¥ SfEg @ #7 s
agY 3 wifgy w99 9w femd
g W & 9w S FHwE H
gl @A wfed | 9@ arfafesst
IAET ofade giar &, a 98 UdIEe
& o & Tav A g wrfew 1 § 7
Jgar 41 5 3@ g awl ® e
¥ 1@ §T UF wEL 99 199 WqaqT,
A wesT At | ;W AT oA A
FT & W fa@ FrAQ &

§ v QAT F | FgAT AAT §
ST WA WX UTAEE qAHT
g A% ot 9w féaR &
T ¥ WA §, IR A TSI g99
TYFT AT |IEY, IART W TEET

Tq Weal % Qg ¥ A7Ar 9(F UI-
< FE@T Z |

SHRI N. K. SHEJWALKAR (Gwa-
lior): Sir, after a long waiting for six
days, I have been able to get this
opportunity for which I thank you.
Along with me, our Law Minister also
had to wait. At the outset, let me say,
the present Bill has a very limited
scope, but seeing how it has been dis-

NOVEMBER 26, 1580

Supreme Court 296
Amendt. Bill

cussed here, I feel I am required to
say something about the other
issues also. First I will say
something about the Bill itself and
then I will come to the issues which
have been raised. From the statement
of objects and reasons in the Bill as
well as the statement made by the
Law Minister, 1 could not really un-
derstand what is the purpose of this
amending Bill. The words used are
only “it is felt”.

15.28 hrs.

[SHR1 SOMNATH CHATTERJEE in the
Chair]

In both cases the term wused is ¢it
is felt”. It is not clear as to what
is the reasoning for that feeling, I
think the main idea is that the Judges
should be able to live in such a way
that they are not required to depend
on others, they can live without fear
or lure while they are in office as well
as subsequent to their retirement. If
this is the object which one should
have in mind, 1 am afraid this Bill
hardly gives any relief. It is only a
trivia] relief which has been given to
the Judges.

Because of the postponement of the
discussion, we had the advantage of
knowing the minds of somga of the
Judges, which appeared in the Hindus.
tan Times of 24th of November. Mr.
Chief Justice Chandrachud says:

“It may not be feasible to raise
judges’ salaries. But the car al-
lowance of Rs. 300 per month that
Supreme Court and High Court
judges get shoulq be doubled......
The sumptuary allowance of Rs.
300 that Supreme Court judges and
the Chief Justices of the High Courts
get should be raised....from Rs.
300 to Rs. 500...... Judges’ retir-
ment benefits also need attention..
the present scale of pension: Rs.
22,000 per year for High Court
judges and Rs. 29,000 for Chief
Justices and Supreme Court Judges
is inadequate.”
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Mr. Justice Grover says:

“We should not only think in
terms of increasing the number of
judges but also concern ourselves
with their quality and calibre. This
aspect has so far been ignored. I
would say if you have 20 judges in
a court, all badly paid, it would be
better to reduce the number to
15.....”

Mr. Justice Sawant of the Bombay
High Court says:

“With spiralling inflation, the
standard of living of the members
of the judiciary has been falling.
The best way to ensure that judges
are provided with purchasing po-
wer that is fairly stable is to provide
them with the necessary amenities.
These could include a limited
amount of electricity and gas....
A judge is expected to be wise, dig-
nified and to have a cool outlook on
various matters so that he com-
mands respect. He should be free
from worry about matters of daily
living.”

This is an incomplete Bill, Ac-
tually, an exhaustive Bill is needed.
In this connection, I want to refer fo
a Constitution Amendment Bill, No.
142 of 1980, introduced by Shri Atal
Behari Vajpayee, which says that the
amount of pension should be equiva-
lent to the salary; it also deals with
the transfer of judges. 1 would say
that this matter should be looked into
from the angle that g judge should
be able to function without any fesr
or attraction of future job subsequent
to retirement. We are opposed to
judges being given posts after retire-
ment, be it as 3 Chairman of a Corpo-
ration or an an Ambassador. We op-
posed jt earlier, and we still hold the
same view., If all these things are
attended to, then some justice can be
done to the Judges,

We must remember that it is not
only the judges of the Supreme Court
and High Court who are responsible
for dispensing justice. The judi-
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ciary as a wholg has to be taken
note of. As my hon. friend, Shri
Parulekar, rightly asked: if you want
to improve the conditions of service'df
the members of the judiciary, why do
you pick up only a few judges of the
Supreme Court and the High Courts?
Why do you ignore the lower judi-
ciary? The hon. Minister may say
that this is not the concern of the
Central Government, it is the respon-
sibility of the State Governments.
But if he wants, he can call a meeting
of the representatives of the State
Governments, get a policy decision
approved by them and act accordingly.

Sir, I think this must be enough
regarding the Bill. Now, whatever
has been said here, about it of course,
there is nothing to oppose. It is bet-
ter to get something than mnothing.
But it is nothing practically. It is
rather g trivial thing. )

Coming to the other important
matters, recently there has been a
charge—our friends here on this side
were very anxious that the judiciary
is not functioning properly, there
must be some drastic charge, this
static thing should be removed. I do
agree with them that it is natural to
feel like that and some changes s
necessary. But what should the change
be? Should we go from the frying
pan to the fire? Have you thought
about it? Have you anything in
mind or do you want to just throw
away the judges, transfer them from
here to there or just want some com-
mitteed judges or call them just a
stumbling block? I think this will
be too much.

Recently at Bangalore the Chief
Justice had to clarify the position
when it was alleged that the judiciary
is a stumping block in the progress
of the society. He said, and I quote
from the Indian ERpress dated
18-11-80 as follows:

“How could the judiciary be ac-
cused of putting impediments, when

the Government had the power to
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reverse any judgment of the court
through an amendment to the Act
concerned, he asked.

Mr. Chandrachud said that there
was no confrontation between the
Government and the judiciary and
the latter was not in any way coming
in the way of achieving social good.
On the other hand, he pointed out
that section 23(1) of the Constitution
empowered the Government to take
away the excess urban land even for
purposes of giving it to industry and
other private hands.

If the land is transferred from
one private hand to the other and
not given to the poor, how couid there
be equa] distribution of wealth?”, he
queried.”

After all, whose fuaction it is? The
Supreme Court has upheld that law.

AN HON. MEMBER: Read further.

SHRI N. K. SHEJWALKAR: You
betttr read it further. I can read the
whole thing provided the time is
granted to me.

MR. CHAIRMAN: You read what-
ever is relevant.

SHRI N, K. SHEJWALKAR: There-
fore, how is it that judiciary is coming
in the way? Ultimately, the Chief
Justice could not say.

In the Editoria) of Indian Express
dated 19th November, 1980, it is stat-
ed:

“The Chief Justice of India has
given a telling reply to the unfair
charges against the judiciary. In a
speech at Bangalore, Mr. Y. V.
Chandrachud saig that the courts
could only interpret the laws enact-
ed by Parliament gnd did not come
in the way of social progress, What
he left unsaid is that when their in-
terpretation does not suit the con-
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venience of the party in power, tl?ey
are accused of Dbeing stumbling
blocks in the way of socialism.”

So, this is the thing. Otherwise, may
I just put a question? They have got
unlimited powers to make laws for
social benefit. But why are not they
making laws in that way? They can
make laws gll right for personal pur-
poses. Don't you remember, Mr.
Chairman, the amendment to the Rep-
resentation of the People Act? What
is the purpoze of that Act? It was
solely to beneiit one individual and
that was given retrospective effect.
There was another Act even for the
amendment of the Constitution. It
could not be passed here. But it was
carried in the Rajya Sabha. It was
Bill No. 41 of 75. What does it indi-
cate? It indicates that if the ruling
party wants to make any law for
achieving its ends, there is no bar.

Something was said about a com-
mitte ! judiciary. I do not know what
is expected of a Judge, whether he
should interpret the law as it is or
read between the lines to suit the
ruling party.

Though it is not strictly relevant,
even Dr. Ambedkar had said that it
was desirable that a candidate who
wished to serve in g legislature should
have sometfxing higher qualifications,
instead of merely being a voter. I
tried to convas this point, but my
colleagues did not agree with it bar-
ring one. As Dr. Ambedkar pointed
out, the functions that a legislator is
required to discharge require a certain
amount of knowledge and practical
experience of public affairs. Dr. Ra-
iendra Prasad also reiterated it, though
he said that the time then was not
ripe. I do not want to quote him
because of lack of time. After all, when
we make laws here, we cannot visua-
lise all the difficulties which may come
up in achieving the object. Therefore,
I strongly stress that this should be
considered whether we should fix any
qualification for becoming a Member
of Parliament.
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Then I come to transfer of Judgas.
Unfortunately, the Judges themselves
have said that transfer is not a punish-
ment, but I do not know what their
present opinion is. However, tae Law
Commission has said:

“To prevent abuse of the pawer
of transfer, it is recommended that
no judge should be transferred
without his consent from one High
Court to another unless a pancl
consisting of the Chief Justice of
India and his four seniormost col-
leagues finds sufficient cause for
such a course.... Normally, tae
Law Commission is averse to re-
commending a constitutional amend-
ment, but such a panel is neces-
sary....”

T1ie judicial system, in my humble
opinion, has two parts—the presiding
officer and the rest of the system. We
have to choose good, honest presiding
officers who are without fear and who
are not lured by anything. Further,
justice delayed is justice denied. So,
Government should increase the num-
ber of Judges. We are also not averse
to changes in the procedure, but mere-
ly transferring a Judge from here to
there or having committed Judges,
wil] not solve tne problem. We have
tc give serious thought to the proce-
dure glso and the appointment of good
Judges, so that there may bhe expe-
ditious disposal of cases Thz question
of providing legal aid to the poor
should also be taken care of.

Lastly, one of my friends has pre-
pared a note which I have circulated
to some Members. Though I do not
entirely agree wity him, he has made
a very good point. He said that in the
Supreme Court. We say that every-
body is equal before law. But when
one goes to the Supreme Court, take
for instance a big Company, they can
engage a lawyer of anv standing as
they are in a position t9 pay fee to
any extent. But what gbout the poor?
Even if he goes as a Respondent to
the Supreme Court, wherefrom he
should pay? Is it equality before law?
Can we consider it equality before
law? If you mean to help the poor, we
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should havg some means to help tne
poor. You have made Committees. I
do not know whether it helps.. Serious
thought should be given to all these
things instead of making 21l sorts of
allegations. After proper thought this
Bill should be brought again after
taking into consideration al] these
aspects.

Proper emoluments and facilities
must be given to the judges as early
as possible.

SHRI NAWAL KISHORE SHAR-
MA (Dausa): I rise to support this
Bill because of the fact that this Bill
is long overdue. I am in agreement
with those who have demanded that
the service conditions of the judges
should be reviewed. 1 would go to the
extent of saying that the service con-
ditions of the whole judicial system
and the judiciary has to be reviewed.
With the rise in the cost of living, it
is but necessary that judges, if we
want them really to work honestly,
efficiently and above board, should be
paid at least good amount of salary
and they should be allowed certain
facilities.

In this country we are finding that
the best advocates are not interested
to become judges. Why is it? It is
more because of the fact that many
of them had a very lucrative prac-
tice and though they are prepared to
sacrific that amount they really want
that much of subsistence money which
can enable them to survive. There-
fore, the whole question of the salary
system, the allowance system, has to

be gone into if we really want gocd
judges to come up.

With regard to many other things
which have been said in connection
with the judicial system, 1 think much
has to be done, Lot of controversy
has been raised about the transfer of
judges. It was, probably, if T remem-
ber correctly, the Consultative Com-
mittee of Parliament of the Ministry
of Law and Justice which took a

unanimous decision that there should
be transfer of judges,

(Interruptions)
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I am referring to the Press Report
and I have g right to refer to that.

I am submitting that this aspect of
transfer of judges requires consider-
ation. It is not such a thing that the
judges should not be transferred at
all. 1 do not mean to say that they
should be immune from transfer. We
all know about the agitation of the
lawyers of the High Court of Allaha-
bad against one Justice, Shall we
ignore these matters? Therefore, on
the question of transfer there cannot
be any blanket ban. I know and maay
of us know that there is a lot of con-
troversy going on in many High Courts,
Local considerations and prejudices do
weigh with the High Court Judges and
the work of the Judiciary does suffer.
It cannot be said that every thing is
all right with the system. Therefore,
I am in agreement with those who say
that the Judges may be transferred.
Of course, there cannot be two opi-
nions that the transfer of Judges
should not be made a politica] wea-
pon but, when need arises, it cannot
be said and it cannot be made a rule
thal Judges should not be transferrcd.

With regard to the appointment of
Judges, I have a suggestion to make
and that suggestion is that while we
should certainly mak, appointment of
Judges from Backward Classes, Sche-
duled Castes and Tribes and Mino-
rities also, it should not be done at
the cost of efficiency, at the cost of
ability, at the cost of quality because,
what is important in a High Court
Judge is the quality of the Judge, the
calibre of the Judge and the indepen-
dence of the Judge, and that should
not fpe lost sight of while making ap-
pointments.

I am happy to learn from the pro-
ceedings of the Rajya Sabha that {ke
announcement made by the Minister
that the existing vacancies of Judges
are to be filled up within a week or
ten days’ time. I hope they will stick
to this announcement and soon fill up
the vacancies so that the mounting
arrears of cases may be disposed of.
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1 have a suggestion with regard tor
the mounting arrears. Of course, the
appointment of 3 number of Judges.
may solye the problem but what is
important is some rethinking on the
part of the Judiciary itself. There are
certain cases which do not brook delay
like cases of motor accident, cases
of divore, cases under the Guardians
and Wards Act and certain cases with
regard to service matters. It so hap-
pens that while these cases should
be disposed of by the Judiciary at
the earliest, they are sometimes dis-
posed of after THe retirement of a per-
son or after the death of g person,
etc. So, this sort of position has to
be reviewed and I think it could be
done with a mere acknow!edgment of
the urgency of such cases. So, the
Judiciary should have gy fixed priority
with regard to the disposal of cases
and I think that if this is done, most
of the urgent cases of that nature,
which require early disposal, would
be disposed of and it would give grea-
ter relief to those who require it im-
mediately.

With regard to the appointment of
Judges I hav, another word to say
again here. Of course, Judges can-
not be committed to any particular
ideology, but one thing has to be look-
ed into, and that is the social out-
look of g Judge—because this social
outlook of the Judge is reflected in
the Judgement. If a Judge has an out-
look which is of benefit or which is
in tune with the poorer sections of
society, then his judgment would de-
finitely be different from that of a
Judge who has an outlook which is
the outlook of a vested interest. The
quality of the judgement differs in
this case. Therefore the question of
appointment of Judges has to be look-
ed into from the point of view or the
angle of the social outlook of the
Judges.

1 would here add one wnrd with re-
gard to disposal of the cases piling up.
We have been talking of the procedu-
ral changes and we had made certain
changes, but with little results. There-
fore, my submission would be that the
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with regard to making changes for the
disposal of cases expeditiously should
be translated into action and im-
mediate action should be taken on the
Law OCoammissihn’s recommendations
with regard to procedural delays.

1 have a word about the impending
Advocates (Amendment) Bill too,
though that is not a subject before
the House...

MR. CHAIRMAN: You may reserve
your submissions for that occasion.

SHR] NAWAL
SHARMA: Al right.

KISHORE

I have a word to say about the ap-
pointment of Attorney-General-—be-
cause this is concerned with the whole
judicial system. The post of Attorney-
General of India...

MR. CHAIRMAN: Legve it to your
competent Law Minister,

SHRT NAWAL KISHORE
SHARMA: I know, he is a competent
Law Minister. The competent Law
Minister’s attention has to be drawn
to the fact that the Governmen: has
not been able to appoint an Attorney
General; the matter is long overdue. I
hope my friend Mr. Shiv Shankar will
take care of it so that we can have
an Attorney General who can handle
the cases in the Supreme Court.

With these words, I thank the Law
Minister for having brought forward
this Bill, and 1 would expect some-
thing more to come so that the whole
judicial system may be reformed as
he is 3 man who has made his mark
as a lawyer and as a judge; and now,
a¢ g Law Minister, I hope he will
make a mark in that respect also.

PROF. P. J. RURIEN (Mavelikara):
Sir, T rise to oppose this Bill, not on
the ground that 1 disagree with the
quantum of concessions given to the
judges, but on the ground that these
are only very meagre concessions and
this Bill does not touch the real pro-
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blem gt all. Considering the position
of judges in the society and the nature
of their job, I feel that the Law Minis-
ter should have brought a compfre-
hensive Bill to provide all the neces-
sary facilities to the judges to enable
them to have independent, smooth
functioning as judges. But, instead of
going deep into that problem, this Bill
only touches or rather does not even
touch the problem. I would say that
this is not meeting adequately the re-
quirements of the present-day judges
in the society.

The Law Minister has, on many oc-
casions, both in this House and out-
side, stated in categorical terms that
it is not the policy of the Govern-
ment to interfere with the judiciary,
that the independence of the judiciary
will be protected. Of course, it is the
basic requisite of democracy that judi-
ciary should have its independence,
should be independent of the execu-
tive. But what is happening in our
country? In our country, is the judi-
ciary in practice, in its actual func-
tioning, independent of the executive?
I would like to say that the indepen-
dence of the judiciary, the indepen-
dent functioning of the judiciary, is
obstructed to by the Government. I
will explain how it is so. For explain-
ing that point, T would draw atten-
tion to the answer given by the Law
Minister in this House g few days
back: the number of cases pending in
the Supreme Court waiting for deci-
sion is 7,228 as on 31st December and
the number of cases pending in the
High Courts is 1,79,450; Of these, pend.
ing in the High Courts, 86,000 cases
have been pending for more than flve
years and another 14,000 cases for
more than a decade. This is the pic-
16.00 hrs.
ture of the pending cases in the Suv-
reme Court and the High Courts of
our country. What is the reason for
these pending cases? The reason is
very simple. In our Supreme Court,
out of the total sanctioned strength
of eighteen judges six posts are lying
vacant. In the different High Courts
forty-four posts of judges are lying
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vacant. Sir, I would like t5 ask who
is responsible for these vacancies.
Whose fault is it? If is the fault of the
government, Of course, the Law Min-
ister has expressed his concern over
the non-filling of these posts and thus
indierctly admitted the govern-
ment’s inaction in this matter. But nmy
point is that this inaction on the part
oif the government pbstructs the effec-
tive functioning of the judiciary. It is
nnt enough to say tnat judicigry is
independent of the executive and ihe
government is not interfering. Sir, it
is up to the government to provide
all the facilities to the judiciary so
that judiciary functions effectively in
the country. Not providing required
amount of facilities to judiciary is
equal to interfering in the judiciary,
because what will happen if the gov-
ernment interferes in the judiciary?
If the government interferes in the
judiciary, the ends of justice will not
be met. What will happen if the goyv-
ernment does not provide adequate
facilities to the judiciary? Then justice
will get delayed and justice delayed
is justice denied. So, in this country
justice is denied tec hundreds and thou-
sands of people and in this way the
government is obstructing the effective
functioning of judiciary.

Sir, another aspect I want to bring
to light is that in this country when
the legal battle is between the poor
and the rich, naturally the rich has
all the facilities. If a poor man loses
a case in a lower court then he can-
not even dream of coming to the High
Court or Supreme Court. The Law
Minister is well gware of it. Sir, a
person from South cannot dream of
filing a case in the Supreme¢ Court
because of the distance and the high
fees charged by the lawyers So, my
point is when thg legal battle is bet-
ween the rich and the poor there is
no equality of opportunity before law.
The Constitution itself has given cer-
tain concessions to the wegker sec-
tions; minority rights are prmtected;
scheduled caste reservations are there,
But equally more important is this.
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In legal battly there is no protection
to the poor. The result is, when there
is a race between the rich and the
poor, it is the poor people who lag
behind. 1 use this opportunity to re-
quest the Government and the Law
Minister to come forward with legisla-
tion providing for legal aid to the poor.
We would definitely welcome that.
When a rich man loses the case in
the lower court he can come to the
Supreme Court. But if 3§ poor man in
Karnataka or Tamil Nadu or Kergla
or Andhra Pradesh loses in the lower
court, it is not easy for him to come
all the way to De<lhi. This is my res-
peotful submission. If the rich man
leses in the legal battle, he can afford
to meet 311 the expenses; he can meet
the lawyer’s fees etc., but the poor
man cannot afford to do it. My point
is that justice should reach these poor
pecple also and for that we should
liave a permanent bench of the Sup-
reme Court in the South also. It is
mv resnectful submission that the
Sapreme Court need not be concen-
trated in Delhi a'one, Some permga-
ncnt bench can be constituted in the
Scouth; and you can have g permanent
bench in Calcutta also. What harm is
there, in having one in Calcutta?

Sir, there is one other thing which
1 wish to bring to vour gattention. I
know that lawyers plead in English;
why can’t the lawyers plead cases in
the local languages? I do not under-
stand this. Let the judgment be in any
language, I don’t mind. My point is
that you should not deny justice +to
these poor people, simply because they
are living far away from Delhi. This
is my point. Therefore, 1 suggest that
there can be one bench of the Sup-
1emg Court at Calcutta, Bangalore or
Madras so that equality of onportunity
is given to all these people.

And regarding High Courts.I would
like to say this. There are some
States and Union Territories which
are not having any High Court at all.
Why should you deny it to them? Let
there be High Courts in all Uxion ter-
ritories and in all States. Why have
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you got only one High Court at Alla-
habad? We can have bench at other
distant places. That will be very effec-
tive in providing justice to the poor
people, in my opinion.

Sir, there is an apprehensicn that
Government may bypass Article 217
of the Constitution regarding appoint-
ment of judges, and Article 222 re-
garding transfer of judges. The papers
have reported about this and this ap-
prehension has been there cuntinu-
cusly. But the hon. Law Ministey has
categorically stated that the Govern-
ment do not intend to interfere with
the judiciary. In this House he has
said that. He said, Government is not
for a committed judiciary and all that.
My submission is, Article 217 of the
Constitution should be adhered to in
letter and in spirit. Article 222 should
be adhered to also in letter and in
spirit. 1 say all this because, by by-
passing these Articles, you can easily
get rid of the independence of the
Judiciary over the Executive. 1 need
not go into this point in detail be-
cause the hon. Law Minister is fully
aware of the position. I want to say
that in this country if democcacy is
to function smoothly, judiciary should
be independent. The judiciary should
be independent of the executive and
if you really megn that these two pro-
visions of the Constitution should be
strictly adhered to, then I will ask
the Government. ‘Wil]l the Govern-
ment come forward with an amend-
ment to the Constitution?” When Gov-
ernment are in majority now, they
can get it passed and if you bring for-
ward such an amendment to tl:e Con-
stitution, it is most welcome And if
you don't issue g whip t5 vote in
favour of this amepndment, this will
not be carried. Sir, in this country,
people strongly believe in indepen-
dence of judiciary which is very im-
portant. It is reported in the press
that there is g move from the Gov-
ernment side to bring forward a Bill
against this. 1 would request {he
Hon’ble Minister kindly to refrain
from bringing forward such a bill
The Chief Justice of India las also

Amendt, Bill

his reservations on this, That has been
stated in the press. Sir, in view of the
above, I opvose this Bill. As [-~have
said earlier, 1 oppose this Bill not
on the grounds that concession has
been given, but on the grounds that
the concessions are too meagre. I
think the Hon. Law Minister will
come forward with g new Bill giving
higher quantum of concessions and
facilities and higher salaries to the
Judges of the High Courts and the
Supreme Court.

oft ghtw =72 Toag vaa (w7a0g)
¥ fafg @&t St &1 T2 9w war
g safee 7@ & ag gw dar &,
AR Well AR g afewd gAEfam
ag & gy feafqs § S dT o
war § AT w7 fra @gr ox
SEM wega fdar &8 9w §ev H
I AT A B AFA K | W g
Sfewrdt & faug & aga @ aww
JIOT AR FHA H & 1 qg &
frgfea oer g FReT ok i
FE H AT & | 957 ¥ wwe axa)
¥ o §oqER 92 § ) AW oAy
e T e W/ g owgw A
aee WY § W & gw swfeasrar
TG g, 9T AT I dfae
AT A TH a9 § Ia9r qika fear
g dfeq SAERT WY gRTO FavmifereT
T = TeA A< faar & ok 3T i@
g1 %9 A@ FA AT g9 F day
@A T Ggedq faeit Y & F9 Iy
o o fawr agt o= swqa e
3 | W W WY gE ARw sk
W FRE & TF TN WR Afaw gfa-
ard R w e f9T F o aga @A
glaad § ST AR T ) §
TH WEEIT § YIHIRO &Wf & " §
e gAT @wifaw § 5 ogw sy
# ghond wd s w @ § ek

o
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t e AR § wm fagaw Hely
o gt wew ¥ @R faar R
&

¢ olx SN AT 35-36 FOT F
Foa 3 dfF7 I faw 9 T

S EEE
2342

3
3

a & AR AW WE g 39 A A
f& wae & =AW M R e
Y A FFT AT WGl .,

MR. CHAIRMAN: Many poor peo-
ple have to go to Supreme Court.

Y& qgT FHET gl g | THE
N A dm Feg ¥ faaar &
I FrEF N AT AT JET TG
¥ | gfauTd agrl 4 &t wTIRT dme
TG oo F Y agrr afgg o,
gfes w1 1, foem oo # S s
aifed o | W AL FEF H FIIA
3 | oft sgfswd ¥ FTOE g Al
@nt F7 freae ETfaEr ¥ 95
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W | R ¥ g WTeaT )

gwTafa &Y, S W7 agT AR AATEL
FRfTeE q1Ef & TFfa geew &9

T I9A ¥ wigHw qmEw T«
g & fag a8 @ fF @ M}
gfgs afgar A A w9,
aF w1 wfuw weer gumE A
frer o ? I S 9T WAl
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7, Y @ oW A, W fageEw

N AT & rAq ¥ oifca fear

qT, YT §O4« fggr, ST AM™-

qifersT ¥ EA-TreA fEuT, Sswer

A gad, Al 39 Fq T3 @l A

FHfeC e F T OH q9M @
4, ag areaq § wiewd #1 faww g

MR. CHAIRMAN: I hope, the Min-
ister will look into this matter, now

I am here.

ft ghwwz fag wam @ ww

w1 5 wfaes sfefmd a8

Tl 1 & W @ faemw g
wfoee froa wfw ? aafaw & wufq,
qef & wio ar fagar & wfa ?
gara fagia & a9eE™E §1 |
afs gumER F TR W oFE A9
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Hvitaer 41 qg G @ ey -
qrfeT &1 JTA GIRET g F AT qH 7
T 3T S v waF 95T T g
TR qrd wHAT w1 W) Shm s g ?
fTag gar Aafasr #wfyw S9-
qIET a9 qE

qH T A9 F FEA § FIE R
T2t & fF =t g et @5
FI AEANART § qg ITD qHEd
FfEE FW g AT FE HIT F@T
2| AR TUX g W gt
Y TE &, T {F-AEH T ey
AT 9T § & gaa fa¥ afedw
FEAT BT | FTX GFaa g w4 av
g fomr oy araw & oo 7 T @
uy #ga & 5w sEwfaer @
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q‘}!ﬂu ‘;IMTNR
TET AT A & AT @Y E, W AW-
qifeT 1 wfEwer AT el
aifs wEaTfeeT ax friaer AR @
%, # Fgar g fom Fal | wre FrRErierw
WX agrfasr 1S9 AT S ared
#Y srvedY o7 WY & | 59 g T A
wTaaFar § f gw sfaea w1 SanaT
orfe Tentel, TR, FiE AfTEAE AT
F1 TOWT 1 AIWATRT & GFaT ¢ | AW
#1 gH1T § for ga waT Smar qemt
F SqTET WIFTATAT FAE |

W WwE & gy § IR @ar
g f7 4% st odte o WA A g
AMAE A HAT ST SEET EET
FUT AT AW FY AT FT AETT HIT
gaw A7 37 & 77 51 FEE IET |
q ¥ SHE F YT I FT TG
fom %1 awda FTr g

Wt F.q fag wv (FiET):
AT AEIET, 39 W F U FFeT
T AW &7 fqvarg gear ST @1 )
IAY-TWIEAT AN FT TF qGd
§ woga @w g afe a8 FWeiR
g1 T4, &1 39 3 FT oA @al N
95 S | frew X o gt ¥
ratfast ¥ oF Gat faw grer @ @
formm =1 frre @€ #E F1 wuw oW
g1 AT § | I T TG Fa Tea1Hheq
T &Y TEY I 9% T &, Ao fleitem
ATEHTICET, FT WY AT 98 @ & |
35 2w & foq a=r gataqy feaf §

¥ g A ofEq 9T & w3
TG FAT §, i & AT a7 fafreex
FY AT I T WOET FTF 9T @
g & fomaw & @ aw Fwwc 3
faw foar a1, S ag swRE fafg
w1 Sft frr & &7 § Spfewrt & o fay
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ST T g R iR
o Y spfeerd Y afeear &, arfe e
F1 favarg o A &Y e o &
orfag @ & |

wE aF 4@ a9 & gra It #y
$9 gaud 3] &1 9@ §, TR IO
arfaat #1 forrae @Y |t & | AfE
T TF USAIHe WX TH oo & 19 &
ST %% g AT 8, 99 & I@d gC gN
ST AT SATRT glagtd [T qSH-—aaq
F1, fFrarg-esar FY, A HTH 49 § AR
SETT & ST HI LT a4 & | SSAT B
qr sieww faemr arfgn, St faer o
HEY 39 FT HRAW W &, ATGT 7T
YS! FT BOAT FQ & | W ar v
F1 eAFY &1 AT 2, R W A hA
gAY &% # 7 foram, Y grTa 98 g S
FF AT UT FIEL KV AT @G gy
ST T &, a9 Sfewdy § &3 gu S A
GIET T H|FEAT AT MY | "l &
T e gfae #1 wfgar et &
Eﬁ'oQ‘_ﬂ'o,Qﬂ'o é\'oﬂ:ﬂ'o Wﬂ'ﬁ?ﬁﬂ?l’(
F gra gfaw et & 1 O feafa ¥ ard
FE A T FE F JoN F JH-ATH
FY GTAT ¥ WFEAT 7 I, I U A
Aif & 1 oo AT G A @EEw
g =mieT

UF WEAE 3 q ¥gr g fF
ge F¢ ¥ fugges s fusgse
TTE, dHAT FATCGST HIX ATSATIENT
& ST FT TG AT ATA ATHT IGT I FY
FREAT &1 A @ w1 A q o
o fet a i ¥ SN ag %3~ wY il
N ¢ fF § ghom, migartt fozTas
gfeaa AT swfaaq F T 5@ Filae
gl & f 9 F7 w4 FCFF | AfFT &
YA T F FEAT § I fergeam &
forelt 78 F1E H 9 SRy W 0 F AW
FHTAT W FA & 68 § faely § D
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& & 1 few ot gfagi T &3 & =N
st # fgfe o feidee 7@ &,
T OH A WIS g9dr €

MR. CHAIRMAN: Please d2 not
refer to a relation of any particular
judge.

s smate fag wwe ;o gwfa
AR, TFAS AW, AIAT FE,
WIIET 7750 [ ATSATIET & AWl F1
WS FATAT AT A1MEW | T HT TG
At gy =nfge & Ak g #
F1E W o forg o 1 @Y AT 8
99 SR &I TS FIE H WA AT a9
s, 38 fRdT gad grd # H @@
ST | S A TR FY AT A
Wem Pre gears S afge aifs
At fazmmr wfesy 9¢ & 3T oM @,
FEr oar 7 81 5 T #wiR i favam
gEAT IAT 0 T TS HIE WIS
F AETe a9 Aa | § g wear § FgAr
TgaT § fF oo 98w, o wEm ®
@R 7 39 9% o Ag fear at
TATEIATE g FIE F o Y qEdars
Il & a8 1T Y TN I | 39w
QFT STAT ATET |

UF AAAlg @ § w@ &
stfewrat 1 - Argargaw g1 A1fEY |
A7 fraew @ B SO wRw & @A
WX gTEFIENEF IT T
FH TAT AT S T FTA AT AL |
T F AWE F ATH FZT A HT AW
QU F TE qATAT grar § | AT IRrSt
Q1T FF77 F I0 TH q A9 § qav
2 T A AT G ¥ ARN FT AE
qry & T glaer & |

TH F HWATET FIE B FTOFAAT
wfas =T faar s afen fowr & f&
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TAT At s Gy o= % 1w
UF AT &Y & fT 200 w97 &7 §1E
BT I R A AW T T a0
ot g 1 fee fefge wie fafasr oo
F FIE H{ A Ot & /T IaAr &
g F1E 7 St AT § | FF F waATar
TR FT GE HIT FHL TATED TG
FEaoAaT g 1 fe giw #E &
foraT ==t wvaT & 99 T FgAr & v
¥ | T AR A TF AR A FoquA
9 I g @It FEAT 9T AT g
ag H9T A & ? 39 q%g T AW TGy
fomt wamT & 0

T § § TqAT & Fg1 §U FATA
FEIAT [F T gHT AT JIEAT T
AT qonfaat & S &1 Joat o Sear g
fam amT 1 AT @ SeEr F et SN
¥ G HT AIEAT FT AC | FATY
AA~HT, AT FqaedT  TAAfT F
FAC gAY ATGT 1 3T 39T | gAY
A 41 g FET Q) 3w o
F g A 3 QT & A QT g
fF @ & s7 da #1 faqa Fomn
I qifs A AEET 3% g 9
oI AW # glawar faw @&
SHRI JAGANNATH RAO (Berha-
mpur): Mr. Chairmgn, I feel honour-

ed to speak when you are in the
Chair. You have been my good friend.

MR. CHAIRMAN: Thank you.

SHRI JAGANNATH RAO: This is
the least controversal Bill, but many
coritoversies have been raised by
hon. members which are very extra-
necus to the object of the Bill. This
Bill refers only to three concessions
which the judges of both the Supteme
Court and the High Court would be
entitled to. I fully support them.,

Doubts have been raised gbout the
appcintment of Chief Justices of the

*¢Expunged as

ordered by the Chair.
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Hignh Courts and the Judges of the
High Courts. It is true that the long
delay that has occurred has given
rise to some suspicion and douht in
the minds of some. There are six
acting Chief Justices of th, High
Courts. Only two days ago, the acting
Chief Justice of the Andhra Pradesh
High Court Chief Justice Aladi Kup-
poswamy was made permanent. There
are still five other High Conrts where
acting Chief Justices are functioning.
Permanent Chief Justices should be
arpointed except in one or {wo cases
where I understand that there may
be a dispute; they should be 1left
cvel.

The Constitution gllows appoint-
mer:t of judges and transfer of judges:
and this practice existed long before,
even. during the British regime; this
practice has been there even during
thcse 30 years of our government. It
is not a new thing that judses are
transferred from one High Ccurt to
ancther. Qualified persons from o¢ne
stale have beesn appointed High Court
judge in another state. It is not a
new thing that the government 1s
centemplating. Long delay has taken
plare in this matter. | am glad 1thc
government is now considering the
question of transfer of judges and
the appointment of Chief Justice. To
give the appearance of impartiyhity, a
committee or penal should be appoint-
ed presided over by the zdminjstra-
tive Judge of the Supreme Cou:t with
three or four members to go into the
recommendations of the Chicf Justice
of India and the Chief Justice of the
concerned High Court where vacan-
cicz for judges occur; this should be
done as quickly as possibla so that
longstanding vacancies of 85 judges in
various High Courts could be filled.
The Law Minister stated in the other
House that he was going to do this in
a week or ten days, It is a good thing
if it is done earlier.

Much has been said about commit-
ted judges, and it was alleged that
this government wanted committed
judges, judges committed to the rul-
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ing party. It is absolutely untrue. The
judges’ commitment is to the Consti-
tution. Every judge before ente:ing
office takes the oath that he will bear
true faith and allegiance to the Con-
stitution as by law established. up-
hold the sovereignty and integrity of
India and will ‘'uphold the Coanstitu-~
tion and the laws. That is the oath
he takes; this allegiance to the Con-
stitution must be there.

Justice Krishna Iyer after his retire-
ment a few days ago in a press state-
meant said that every judge tries to in-
terpret the law from his own angle,
substitutes his own philosophy for the
philosophy of the Constitution. The
socio-economic philosophy of the Con-
stitution should be given effect to, The
Problem facing Parliament today is
that social legislation is being struck
down; directive principles are not
given primacy by the courts, When we
introduced article 31C in the 25th
amendment in 1973 it was upheld in
the Keshavanang Bharati case except
the proviso which wag struck down; it
has now been reversed by the Sup-
reme Court in the Mwmerva M:ll case.
A s’tuation has now arisen when we
have to have a new constitutional
amendment. That is the problem that
15 1w facing us; the proo'emn 1s not
whether there should be presidential
furm of government or paci.amen-
tary democracy. For social legislations
ithat we bring forward, we get some
impediments from the courts  This
has 1c be got over. Taking this iuto
account, judges who are appointed
chouvld be committed to the Constitu-
twn and its philosophy. Tf such judges
are appointed, there will b, harmoni-
ous working of the judiciary and what-
ever legislation Parliament passes
would go through I am not
thinking of judges who are commit-
ted to the ruling party; I never want
such judges and it is not the intension
of tic government at all. Because of
the delay they allege that they are
picking and choosing judges commit-
ted tc party. I dp not want such peo-
ple; they should be comritted to the
Constritution and the socio~economic
philusophy of the Coastitution and
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such judges are available in plenty.
Without going into other matlers raic-
e¢ed by other hon. frieads which are
extrancous to the Bill I request the
hion. Law Minister to expeditec the
appointment of the judges to the vari-
cus High Courts and also see that the
acting chief justices of the High courts
as far as possible are coafirmed,

I also want to suggest the constitu-
don of an All India judicial service so
that persons recruited to that service
can be posted to varios High Court’s
whenever vacancies occur: this also
mnay he considered by the government.
RBecause if we transfer one Judge to
aunother High Court }hat will also lead
to ratiwcngl integration. A Judge from
the North may be posted to a High
Court in the South sav Madras, or
Caiculta, it will also lead to national
irtegration and people will understand
the other parts of the country as well.
I will also suggest, Sir, in this con-
nection, that judicial members of the
Income-Tax Appellate [ribunal, who
ace aualified to be considered for High
Court Judges should alsy be consider-
ed while filling up these 65 vacancies.
But then the question grises, who
should sponsor their names? The Tri-
bunais function within the jurisdic-
tion of a particular High Court. The
Chief Justice of the High Cour: has
to make the recommendation. ¥or
that, Sir, 1 have a suggestion to make.
The President of the Income-tax Ap-
pellate Tribunal, who resides in Bom-
bay, can sponsor any name, who ac-
cording to his judgment, would have
qualified for being. a High Court
Judge and the names should be sent
to the Chief Justice of the concerned
High Court where the vacancy occurs
and the Chief Justice can forward his
recommendation t; the Chieft Justice
of India. A Committee or panel can
go into this question and th. appoint-

ment cannot be assailed by any one
if this is adopted.

SHR1 G. M. BANATWALLA (Pon-
Dani): Mr. Chairman_ Sir, the judiciary
occupies a very important place in the
body politic of any democratic suciety,

2527 1Ls—11,
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and the performance of our judiciary
under the Constitution should-be g
matler of pride for every citizen of
this great country. However, it pains
us when we find that it has become
a fashion these days to denigrate the
judiciary, and I speak with reference
to both the ruling party as also many
of those in the Opposition. When I
refer to the Opposition, I remember
the uncharitable remarks also, made
by the then Janata Party Law Minis-
ter with respect to the position of tae
Judges which itself resulted in pro-
tests here in Delhi and there was a
silent demonstration against those re-
marks that he chose to make in this
direction. However, T am not going
into details here. But then the ruling
party also often comes out with such
platitudes as judiciary being a stumb-
ling block in the provision of social
justice. This attitude of looking upon
judciary as an impediment in provid-
ing social justice must be given up.
One of the hon. members was saying
that there were several judgments
which negatived social justice. But it
has now been amply brought out here
as to how such a situation of negation
of social justice comes about. Is it
ever realised, that many a time it is
the defective laws that render a Judge
helpless in rendering social justice to
the people who come before him?
Therc are various factors and since
some of the Members have gone into
that 1 shall not repeat but these un-
charitable remarks should now come

to cease.

Sir, we are told that these Judges
have refused to recognise the prece-
dence of the Directive Principles vver
the Fundamental Rights. I was shocked
tc hear gbout this. Who has to decide
he precedence of one over the other?
Who decides it? The Constitution it-
self has decided it. And then it is
clear cut; as the Constitution stands
today it is a clear cut matter that the
Fundamental Rights are not at all
subordinate to the Directive Princi-
ples. Indeed, the Directive Principles
have given the social guidelines but
whenever a conflict comes up batween



323 High Court and
Judges (Con. of Ser.)

[Shri G. M. Banatwalla]

the Directive Principles and the Fun-
damental Rights, t-¢ nosition is clear,
as laid down in the Constitution, as
laid down by the founders of the Con.
stitution in their wisdom, that it is
the Fundamental Rights that have to
prevail. Sir, I must make it very clear
that we must have a proper approach
to the Fundamental Rights as enshrin-
ed in the Constitution. They are not
just Fundamental Rights, and not
merely rights privileges, and prero-
gatives of individuals. That is not the
way in which they should be looked
at. I submit that fundamenta] rights
are a product of and reflect our social
values. For example,—a hypothetical
example—a person goes to the court
of law and says, “I waive my defence.
I want no procedures whatsoever.
Please convict me and send me to jail.
Sentence me to death”. Article 21 lays
down that that is not possible; he has
to be dealt with according to the pro-
cedure established by law. That is a
fundamenta) right. Therefore, funda-
menta] rights are not the rights given
to the individuals as a matter of their
progative. They are also a product of
our social philosophy and social values
that we cherish. We have a multi-lin-
gual, multi-religious society. In order
to see that all sections of the society
are moulded into a harmonious whole
and nothing ever destroys that parti-
cular aspect of our life, various fun-
damental rights are laid down. For
instance, artigles 25 and 26 speak of
freedom to profess and practise any
religion. Therefore, it is not a proper
thing to go on denigrating the judi-
clary day in and day out. Leaving a
few instances here and there, taking
the overall picture, the position and
performance of our judiciary under
the Constitution should be a matter
of pride to one and gall.

Coming to the present Bill which is
with respect to just a few concessions
that are being given, I submit they
are very meagre. Indeed, Government
must come forward with substantial
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measures in this regard, As far as
emoluments and conditions of strvice
are concerned, let justice be given to
the judges. Let judges not be con-
sidered as mere monks on benches.
There is need for a re-look at their
enioluments and various other con-
cessions and benefits they enjoy. Con-
veyance allowance must be given a
re-look. They should be given a sub-
stantial book allowance so that they
can keep abreast of the demands of
law and the changing trends that are
taking place. We see the sad pheno-
menon of judges travelling in buses
robbing shoulders with litigants, the
accused and the witnesses. T need not
dwell at length upon these things, but
1 must say that there is need for jus-
tice to judges.

The Fourteenth Report of the Law
Commission says:

“The fact that our judiciary has
acquitted itself so well and has
gained a reputation for honesty and
integrity should not shut our eyes
to the urgent need of improvement
in their seryices and other condi-
tions.”

The Law Commission headed by a
former Chief Justice of India, Mr.
Justice Gajendragadkar observed that
the Government must take necessary
steps to improve the conditions of
services of judges before the judicial
processes fall into complete disrepute
by inefficiency and unsatisfactory
work.

We talk of the status of the
judiciary and we say that we want
them to be very high in our society.
In this context, we have to consider
another aspect. Look at the
ranking of the Judges in the Warrant
of Precedence. It is shocking to know
that the Judges of the High Courts
are bracketed with Secretaries to Gov-
erament and the Judges of the Sup-
reme Court gre bracketed with Minis-
ters of State. When we talk of the high
position of the judiciary, it is neces-
gary that proper amendments should
be msede in the ranking of the Judges
also. ] believe the Chiet Justice. of
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India had written to the Government
that the Supreme Court Judges should
be equated with Cabinet Mimsters
and the High Court Judges with Min-
jsters of States. We want to know the
reaction of the Government to this

proposal.

There are a number of vacancies in
the High Courts and the Supreme
Court. It may be because the Govern-
ment is thinking of changes in the
modalities of appointment. But then,
how long should we wait? There was
the report of the Law Commission
about the modalities of appointment
neariy a year ago So, let there now
be some precise thinking and let cer-
tain steps be taken,

We were told that the backward
c’'asses are being taken into the judi-
ciary. I must say that the claims of
Muslims should also be considered
while makthg appointment of Judges.

We have also to consider the intro-
duction of procedural reforms and
mar.agement techmiques in our courts
of law. Even today the courts work
in the same fashion as they worked
ncarly 150 years ago. Calculators,
micro-filming and even photostat
machines are unknown in the courts
of law. There is need for action in all
these spheres. I hope Government wil]
consider them.

While suprorting the measure which
has been brought forward by the Gov-
ernment, at the same time, 7 would
say that it is not at all adequate to
meet the situation. So, I would urge
upon the Government to pay attention
to this aspect also.

MR. CHAIRMAN. Shri Yadav. He
should conclude his speech in five
minutes.

SHR] SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, on a
point of ordr. I think there is no
quorum in the House,

MR CHAIRMAN: Let the bell be
rung... Yes, now there is quorum.
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[MR. DEPUTY-SPEAKER in the Chair)
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AN FY TEATEY, FAAAY TS, T
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T ¥ 19
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erET § | @ wrwn g fF ag gw fawm
¥ 2R AW %37 | uF fav 9% 91, 99
fegamm N qfewrd & w=w@i 7 -
fefgwe s #l gor s - 9@l
X qrfearie & qra= a1 faar 47 )
¥ wamar § & A fega § ag
TF ggdl wear 97 | afy Jfewd #9
FATIART F IR H, g e F
TR AAMGIMNF AN & aR ¥ 59
qE FT WEI-AEET G7T g owTA, At
afews wrfwast &F 0% § F19 TG
FT GHA | GEEL FT Irg Q9 AR
af/g & TRE @ o=fgv ) oa=
3% UF 99 ¥ 9% I Q@ § 05 &
n; fotqg /5w g gefae dr a8 RUim
Q7vE, a1 gHT a8 W %9 & f ga s
Sad # TR FrEEEarH! #1 qfF
1

9 weal & q{ry, fafg way s &
s fadas w=ga far &, & SO auue
FIAT § HIT HIWT AT ¢ fFf wwr =«
=IeqT F IR Huw wfEfas fae
T ST A AW FEA )

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): As far as the
Bill is concerned, I thought that its
various provisions were most innocu-
ous, By and large the Bill has receiv-
ed the support of all the sections of
the House. One or two friends, how-
ever, opposed it, but not on the ground
that it is not a Bill to be appreciated.

Only, while supporting it, they had
certain reservations,

It is not possible to answer each
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and every question that has ., beem
raised, because many a speaker
thought it fit, while paying left-hand-
ed compliments to the Bill, to digress
and raise iSsues which are highly ex-
traneous. On my part | would Jike to
make an attempt to answer a few
important objections that have been
raised, and to mee the attempt that
has been made to put me in the dock.
I shall explain the position so that
the House and the nation knows the
real facts.

Two hon. friends attacked me, and
particularly the hon. Member from
Jadavpur used all the invectives in
his armoury and tried to make out a
case, though he also knows that he
has miserably failed, that the judiciary
in this country in substance had been
denigrated. He thought that the judi-
ciary was songht to be weakened

17.00 hrs.

The rule of law was thrown to the
winds, judiciary was sought o be
deniigrated and at the height of all
he had gone on record to say and te
ask me whether I could show a single
incident where judiciary erred in its
performance, After hearing certair
speeches when he was himself the
Chairman ] am sure he will revise his.
own opinion. I am particularly refer-
ring to those speeches which have mot
come from this side but from that
side. 1 am not here to say anything
against the judicial system in our
country. .
(Interruptions)

What has surprised me are the com-
ments coming from a friend who ideo~
logically has no faith in the present
judicial system and shedding croco-
dile tear regarding certain aspects that
are prevalent in the country.

SHR] SOMNATH CHATTERJEE
(Jadavpur): It is not fair to say that
He holds a particular brief in which
he does not believe, probably. I said
that in this imperfect system an at-
tempt should not be made to deni-
grate the judiciary because some pro-
tection of the weaker sections is being
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obtgined from the judiciary. I said §f
tae National Security Ordinance 1s

struck down...

SHRI P. SHIV SHANKAR:; [ am
aware of what you have spoken. The
hon. Member is aware that I heard
him absoluiely patiently. 1 was very
attentive and did not utter a word
when he spoke.

MR. DEPUTY SPEAKER: M.
Somnath, no two advocates agree, It
is in the larger interest of the coun-
try that they should not agree.

SHR1 P. SHIV SHANKAR: I may
make the posltion clear. T may bring
to the notice of the hon. Members
and through this House to the nation
that we are as much interested in the
independence of judiciary as any
other section of the society which
elaims to be so. But then I for one
would have liked the debate to have
gone on rising above the  political
considerations. Dragging the judicial
system and those who man into the
political arena for the purpose of the
debate, in my submission, does not
enhance the prestige of this Housc.
Therefore, without seekihg to gnswcr
eertain of the aspects which even
though I would not have very much
liked, should have been discussed here
or debated, I would try to first purge
myself of certain allegations that have
becn made against our Government
so that the record should be straight
What had been disturbing me in the
recent times is and I have partly said
this in the other House that particu-
larly certain newspapers with thei-
political alignments have been unfor-
tunately giving out certain mews
which are far from true. 1 do not
know the sources from which they
got lhe news. But the tainted approach
and the tilting which is there in the
news gives an unfortunate impression
and it would be my endeavour to steer
clear of such an impression and put
the record straight.
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A lot has been said about vacancies
1n the High Court—that they are not
filled up—and it has also been said
by the Hon. Member from Ratnagiri
that the recommendations that were
received earlier have been sent back
for the purpose of screening. I may
bring this to the notice of the House
because certain of the aspects are
rather unfortunate and I would hke
tu state certain facts without violating
either the propriety of my oath or
the propriety of judicial approach
even in matters like this. It is possible
that I may not be able to give very
mzny details but, none-the-less, cer-
tamn of the detai's are absolutely ne-
cessary and ] would go on record.

For taie imformation of Hon. Mem-
bers, 1 may bring it to the notice of
the House that when ] took over as
the Minister of Law, Justice and Com-
pany Affairs, it was only five files that
were returned to us from the Presi-
denL. It was only five files. I say this
because | hear from certain quarters
that some 60 files pertaining to th:
arpomtment of Judges were returned
and that the Government is doing
nothing with reference to the appoint-
menis. Among these five files—I can-
not give other details but I must give
dciails to the extent possible and [
must take the House into confidence-—
only one file pertained to appointment
in the Supreme Court and the other
faur pertained to other matters, So, it
is not as though a lot of files were re-
turned and the Government, after e
took over, ggain sent them back for
tne purpose of screening. It is neither
here nor there. This is the submis-
sion 1 thought I should bring io the
notice of the House.

Another aspect of it, which is also
relevant, is that I do not know why
some Opposition Parties, particularly,
would like to create a confusion. 1
say tais with a little bit of responsi-
hility because I heard one of the res-
ponsible Members saying, when Jus-
tice Srivastav’s matter was discussed
in this House, ‘It is dificult to dislodge
you at the hustings, but it would be
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ouy endeavour to create a conflict bet-
ween you and the Judiciary’. Maybe,
it is with this intention that, day in
and day out, certain things are said
against the Government vis-qg-vis the
Judiciary: [ am not able to compre-
hend. But let me put the record
straight that on 1-11-77—I am giving
practically the same date when the
Janata Party Government came to
power, not that I am trying to say
anything against the previous Gov-
ernment but I thought I should bring
to the notice of the House facts which
would bear out where we stand and
whether this Government is really try-
ing to run about with committed
Judges as it has been sought to be
alleged, and what is our commiiment
(1 will come to it slightly later)--
On 1-11-1977, practically nine menths
after the Government was taken over
by the Janata Party, out of the sanc-
tioned strength of Judges of 366 on
that day, the vacancy position was 88;
and on 1-11-1980 the sanctioned
strength of judgés being 405, the va-
cancies today are 74, including I
agree, those five or six High Courts
functioning. 1 will state about it a
where the Acting Chief Justices are
little later. I am not trying to compare
these figures to denigrate the previous
Government in any form. The process
is such where the delay, in my sub-
mission, is absolutely inherent. With-
out going into the various High Courts,
1 refer to the expression of the hon.
Member from Jadavpur who had gone
on record to say that ‘appointments
are not effected as persons could not
agree with the recommendations of
the Chief Justices’. He is very well
aware. In order to drive home the
point, I would not like to give the in-
stanees, Mere than myself, he is very
much aware as to the state of affairs
of his own State where the vacancies
are there for the last more than two
and a half years. I leave it to him to
judge whether we should be held in
any way responsible for not accepting
the recommendations of the Chief
Justice of West Bengal. I leave i to
him to judge because he knows the
facts. I am only trying to say that the
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vacancies exist for more than two and
a half years—practically two and a
half years. I am not even blaming the
previous Government, I am only try-
ing to explain my position and the
pusition of our Government. The re-
commendations of the Chief Justice
of the High Court are not accepted for
certain considerations—this is what
he thought to allege against us. 1 am
only giving an explanation to that..,

SHRI SOMNATH CHATTERJEE:
I did not refer to the Calcutta High
Court.

SHR] P. SHIV "SHANKAR: You
have not said about ‘Calcutta’. You
have said generally. I agree. I am not
saying that you hau referred to Cal-
cutta. I am saying that you said that
generally. In order to drive home

my point, I am giving the example of
your own High Court. ..

SHR; SOMNATH CHATTERJEE. I
have been rfequesting you al] the
time. Please disclose that. I have been
requesting you to find out some me-
thod to resolve thg deadlock.

SHRI P. SHIV SHANKAR: The
deadlock is there. He is aware. (In-
terruptions) Why 1 have tried to
quote it is because you are very well
aware of those facts. T will not go
into the details of fhat...

SHRI SOMNATH CHATTERJEE:
Nor can I

SHR] P. SHIV SHANKAR: That is
exactly so. Therefore, you will kindly
appreciate this. Your allegation was
wholly misplaced, and only to meet
that point, I thought I should give you
an example of a case which is very
well known to you.

PROF. MADHU DANDAVATE:
Something which both of them do not
want to disclose !

AN HON. MEMBER: We are en-
tirely in the dark.
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SHRI P. SHIV SHANKAR: You
may pardon me if I am not able to
give furtiier details because that would
be a case pf impropriety on my pazjt.
I cculd only go to a certain extent in
some matter; beyond that, it would
be an impropriety ofi my part to re-
veal the facts.

Sir, therefore, it is not as though
the recommendations have come and
a deliberate attempt is sought to he
made. I would also like to assure the
hon'ble Members that the procedure
that wag followed by the previous
government has been only scrupulously
followed by this government wherever
it is possible. In fact, I can go on
record that every time I am pressing
the State governments for the purposes
of sending the recommendations—for
diversified reasons difficulties are
there—so many States are locked up
in such conflicts where we are not able
to get the clear recommendations.

Sir, I have in answer to Question
No. 27 on 18th November, 1980 stated
that by October 20, 1980 proposals in
their complete form have been received
only in respect 8f 12 of the vacancies
in the High Courts. The State autho-
rities are constantly reminded—we
have gone on record—for the need to
take advance action for filling the
posts which are likely to fail vacant.
That has also been stressed. I am send-
ing wireless meassages. As my hon’ble
friend knows I had personally gone to
West Bengal only for this purpose.
So, these difficulties are there.

AN HON'BLE MEMBER: But this
deadlock is only with regard to West
Bengal. What about other States?

SHRI P. SHIV SHANKAR: I have
already told you only 12 cases are
such were complete proposals have
come. Actually I am after it. In many
cases many complications are there.
But I can assure the House that at the
earliest opportunity—because I am
after it and my consultative committee
was also very much anxious that the
appointments should take place at the
earliest —we will do our best to solve
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this problem so far as the High Courts
are concerned. This is 8ll the assu-
rance that I can give to this House.

Sir, a lot has been said about com-
mitted judges. In fact, I have not
been able to understand the concept
of committed  judges as has been
adumbrated from ttme to time by the
Opposition, and the accusations that
have been made. Sir, I believe—and I
certainly belleve—that the judges must
be committed but the question is ‘to
whom’

SOME HON., MEMBERS: To what?

SHRI P. SHIV SHANKAR: I have
repeatedly the position. Their com-
mitment has to be necessarily to the
Constitution and its goals for the
simple reason that everyone of us as
we take the path glso takes the oath to
uphold the Constitulion and the laws
but the difficulty arises when the com-
mitment is to the personal ideolgy of
of a judge. This really creates the
complication. I wish that some resear-
cher goes into the manner in which
these appointments had been {aking
place, and particularly the manner in
which the appointment took place from
1977 to 1979. It would be unfair for
me to give the details but it pains me
on some occasions when I come across
certain cases....

SHRI G. M. BANATWALLA: Ap-
point a Committee to go into it and
lay the Report on the Table of the
House.

SHRI P. SHIV SHANKAR: I would
not mind if it is the consensus of this
House.

SHRI G. M. BANATWALLA: Be
true to the nation.

PROF. MADHU DANDAVATE: We
will support it whole-Heartedly.

SHRI P. SHIV SHANKAR: I will
certainly consider this aspect. In fact
I am prepared to place myself for this
purpose in the hands of the House.
We have got to make a little careful
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consideration My hon. friend refer-
red to the content of Article 217 of the
Constitution. Sir, the recommendations
for the appointment of judges starts
from the Chief Justice of the High
Court. The Government of I{ndiag has
no hand in the matter. From the man-
ner in which the recommendations
come from the Chief Justice, and then,
from the State authorities, very little
is leff often so far as the Central
Government is concerned on the ques-
tion of interference on their part. I
thought I should make this position
clear because often it is that we are
trying to ‘look’ for committed judges.
I am trying to explain this procedural
aspect so that it may be known that
the originating authority for the re-
commendations is the Chief Justice of
that High Court. I would not like %o
go into the details as to the manner in
which recommendations are made and
what type of complaints often come to
me, because that would be beside the
poinf. But then, the idea of my stating
this is only to show that the Central
Government, because of the process
and procedure that has been laid down
has little say on the question of the
recommendations of persons for ap-
pointment as High Court judges.

One aspect which has been adverted
to is with reference to vacancies in the
Supreme Court. Sir, hon. Members
are aware that vacancies in the Supre-
me Court started arising from August,
1980. If I remember it correctly, the
first judge who retired, retired on 31st
of July, 1980. Within this span, from
August to November, 4 have retired in
the Supreme Court. I have gone on
record some time back in the other
House as saying that the Chief Justice
of India himself has made the propo-
sal some time in September, 1980.
Naturally there is a procedure which
has got to be followed, the procedure
of consultations according to the Con-
stitutional provision of Article 124. I
may bring to the notice of the honour-
able House what I  sald in the other
House that shortly perhaps—We will
be making the announcement very
shortly—we will be making announce-
ment of certain other appointments to
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the Supreme Court. Since already the
process of approval is complete, I do
not mind going on record that’ this
Government of Mrs. Gandhi can legi-
timately take the credit of appointing
the first Harijan to the highest seat in
the judiciary and since the matter of
announcement is ......

SHRI SOMNATH <CHATTERJEE:
From Madras ...... ?

SHRI P. SHIV SHANKAR: I do not
know that. I cannot give that ....

SHRI JYOTIRMOY BOSU: Mr. Kup~
puswami?

SHR] P. SHIV SHANKAR: Mr. Kup-
puswami is not a Harijan.

SHRI JYOTIRMOY
got the information.

BOSU: I have

SHRI P. SHIV SHANKAR: He has
got the information before I could get

(Interruptions).

So, Sir, after all, in these appoint-
ments, this Government is certainly
committed to one aspect which I must
also make clear. Sir, if the concept of
social justice in tie Constitution has to
be real—and it should not remain iilu-
sory—then it is absolutely necessary
that judges should be appointed from
different sections of the society inhabi-
ting this country, particularly the
weaker sections, the minorities, the
backward classes, the Scheduled Castes
and ladies, as one of the Hon. Mem-
bers said. Now, the whole difficulty I

do not know. In fact, the British
Judicial System, which developed in
our country, has developed in such a
tashfon where we have been treating
the judiciary and the judicial system
as though they are in the ivory to-
wers. They live in the invory towers
and we follow the approach of “touch
me not”. In fact, I am one amongst
those people who would like that the
intelligenfsia in  this country must
objectively evaluate the various ap-
pointments that take place in the High
Courts based on the recommendwstions.
In this context I would not mind meet-
ing the point which has been raised
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by some of the Hon. Members Quite
a large number of the Members have
supported the transfers here. Some of
oyr hon. Members have opposed it,
particularly the great and the learned
Member of the Bar, the hon. Member
from Jadavpur. I do not know whe-
ther he has really said that with con.
viction. I refuse to  believe that he
has said all that with conviction. So
far as the Government is concerned,
Sir, I may go on record ,...

SHRI JYOTIRMOY BOSU: Hew
many times he goes on record?

(Interruptions).

SHRI BAPUSAHEB PARULEKAR:
With reference to the appointment, if
you permit me, I would like to ask
one question. You know the date of
retirement of the Supreme Court jud-
ges right on the day when they were
appointed. Then what is the difficulty
in appointing the judges? You have
said only three monthg period. It is a
long period. Why not arrange for
appintment of judges?

SHRI JYOTIRMOY BOSU: There is
a political difficulty!

SHRI P. SHIV SHANKAR: Politicai
difficulties arise with you. I did not
go into that question So, Sir, as I
said, it was only in September that
the recommendatiens from the Chiet
Justice of India came and some of the
vacancies had arisen on their retire-
ment and some vacancies started aris-
ing alter that. I have explained that
position and I have also said that I
tiave already addressed the letters teo
the various State authorities to take ac-
tion in advance. But the difficulties
are inherent in the system itself. We
are working in a democratic country
and the process is necessarily slow
I must frankly confess this. 1 can-
not straightway propose a particular
person and appoint him. You will be
instigated by the hon. Member from
Diamond Harbéur to file a writ peti-
tion in the Supreme Court the next
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day saying how he could be appoin-
ted

SHRI JYOTIRMOY BOSU: @®

MR. DEPUTY SPEAKER: The run-
ning commentary made by Shri Bosu
while sitting in his seat would not go
on record.

SHRI JYOTIRMOY BOSU: Why?
This is an interruption.

MR. DEPUTY SPEAKER: You have
te stand up; that is the procedure.

SHRI JYOTIRMOY BOSU: Al
right; I would stand and say how
Mr. A. N. Roy was brought as Sup-
reme Court Chief Justice superseding

such a number of judges.

MR. DEPUTY SPEAKER- Now, it is
correct. This is an interruption now,
not a running commentary made while
sitting. This will go on record.

SHRI JANARDHANA POOJARY:
He must get the permission of the

chair also

MR. DEPUTY SPEAKER: That is
teo much. He 1s my goed friend.

SHRI P. SHIV SHANKAR: We
know of the love and affection my
friend has fer the judicial system in
this country.

AN. HON. MEMBER: Which fiend?

SHRI P. SHIV SHANKAR: The
gentleman who hag been raising the
objections,; He has tru love and
affection for the gystem itself, but
thege crocodile tears are rather un-
fortunate. So far as I am concerned,
I still feet that Justice Roy was one
of the topmost judges in this country.
I fully support the considerations that
weighed for his appointment as Chief
Justice. There is no difficulty about
that so far as I am concerned, I
would not like to go into details eof
it as it is not necessary at this stage.

- o o

-

@ @Not recorded,
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We need not go into the matters
which have nothing to do with the
subject at the moment.

I was trying to say something on
the question of transfers. The hon.
Members are aware that so far the
Government is concerned, time and
again I have said that we have not
taken any firm decision on the issue.
I am aware that the Consultative
Committee attached to the Ministry
ef Law, Justice anq Company Affairs
consisting of members from different
parties, be it Janata Party. BJP, Lok
Dal, Congress(I) or others, unani-
mously felt that Article 222 should
not remain as a provision which had
been inactive, it must be implemented
in letter and spirit and invariably
the Chief Justice should be from
outside. I would request the hon.
Members to consider this aspect rising
aktcve the party considerations, A
large number of organisations, bar
eouncils, bar organizations, indivi-
duals, including various formey Chief
Justices, various judges of the Sup-
reme Court who have recently retired.
even Shri Shanti Bhushan himself
and Shri S. V. Gupta, the former At-
terney General, whe was eccupying
this position between 1977 and 1979—
all of them felt that the Chief Justice
should be from outside, I have made
the position clear that the nation may
decbate this issue. I have said this
in this House; I have said this clse-
where also. When g large number
of people are saying that the Chief
Justice should be from outside, we
must go into it as to why they are
saying. 1 may bring to the notice of
the House that there are various com-
plaints that the Chief Justices are
favouring certain set of advocates
either for recommending for the
judgeship or for the occupation of
different positions.

Complaints are about the constitu-
tion of the benches in the High
Courts. Complaints are about the
practice by relations and the weigh-
tage that they get in the different
courts, Complaints are that various
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judges, because of their having rooted -
themselves into the areag where they

had been practising, had developed

local prejudices and in-built preju-

dices. ... (Interruptions)

I am aware. This type of allega-
tions and this type of complaints had
been pouring in not from today. This
started sometime from 60s. If people
like even my predecessor Mr. Shanti
Bhushan had to decide “Look, Chief
Justice must be from outside” it is
not as though it is the fad of a sin-
gle individual. I would tke particu-
larly the legal community itself to
express itself, and I am prepared to
say this that large number of organi-
sations, the bar associations, ard the
bar councils are of the view, that the
Chief Justice should be from outside.

So far as the Government of India
is concerned we are, no doubt. delay-
ing the taking of a decision on this
issue, because we would Ilike that
people should express themselves.
Now, I am aware of the fact that in
some section of the press it is said
and certain people are of the view
Look, there should be cases of trans-
fers, in gporadic cases for example,
what wag saig was that suppnsing
there is a complaint against s parti-
cular person, there should be a trang-
fer, The position is, Sir, it creates lot
of complications. Supposing you make
allegations against a particular judge
or the Chief Justice and you transfer
him from that place on the ground
that there are allegations or on the
ground that people are bringing
charges against him, that man will
have to be transferred with a stigma.
That means he is unfit there. If he
is unfit there, how could he fit in
another place? That is the first diffi-
culty which I face. The second diffi-
culty is why should a receiving State
receive such a judge against whom
allegations are there they will ob-
ject: “If he is a bad coin there, he
will also a bad coin here. Why are
you bringing and putting that man
on our head?” Thiraly, it could be
said and very legitimately that
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“Look”, I must say frankly that par-
ticularly it gives the handle to the
political opponents to say—“Look, the
executive is interfering in the trans-
fers.” It is precisely this 1eason why
my predecessors and other legal
luminaries had been thinking that
there should be a uniform policy.
Uniform policy of having a  Chief
Justice from outside in which case
the man will not be guided by any
other concept except the concept of
merit. He would not be interested
in framing the benches in such a
fashion, or he would not be interested
M recommending in a manner which
subserves certain interests and so on
and so Yorth,

This ig one of the ways of looking
at the problem and I thought ihat
the nation could debate on the whole
issue, and no doubt, we .are delaying
in taking the decision. We are also
consulting the Chief Justice of India
and the Supreme Court in the mat-
ter. It is not as though we are sleep-
ing over on the issue, but Govern-
ment, on their part, would very much
like that there should be a proper
debate and I woulg very much like
that the Honourable Membergy wmay
rise above the party considerations so
far as the question of the transfer and
the judicial system in the country is
concerned, Because. as my friends
have saig from the other side and
this side, if the judicial system in
this country becomes weak, the demo-
cratic fabric in this country will
break, and it ig precisely for thig 1ea-
son that these debates have got to
be taken with a pragmatic outlook,
not from the point of view of the
political philosophy of a particular
party or anything of that (ype. I
have deliberately dwelt on this issue
because a lot was said about the
transfer and various news that ap-
pear in the papers from time tg time
which were disturbing and the man-
ner in which the news ig tilted cer-
tainly creates a little bit of apprehen-
sion in the mind.
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I had already referred to one as-
pect. It was said that in certain High
Courts, the acting Chief Justices are
functioning. I am aware of thisg fact.
It will not be possible for me to say
with respect to each and every High
Court the position, but broadly and
generally 1 have put them into three
categories and I will explain those
categories gso that the position should-
become clear. In certain cases, there
are no recommendations from the
State authorities so far about the ap-
pointment itself which is sine qua
non and Wwhich is constitutionally
necessary. Secondly, there are certain
cases which are held up because of
the consultations with the Chief Jus-
tice of India on certain aspects.
Thirdly, there are certain cases where
the proposals are under process. 1
should say it is rather very much
embarrassing for me to say that the
proposal from Andhra Pradesh thas
been cleared very fast and one need
not read any meaning in it, becauge
as I mentioned, broadly .hese cases
are falling under those categories, and
action was taken based on it and,
therefore, the explanation that I am
trying to give is that it is not the
Government that could be held res-
ponsible for the purpose of the delay.
That is how I prefer to explain why
the Supreme Court appointmentg have
not taken place so far and why acting
Chief Justices are functioning, why
the appointment of the judges has
been delayed. These are normal fea-
tures.

SHRI G. M. BANATWALLA: Even
in the case of Delhj High Court, the
posts are vacant since long.

SHRI P. SHIV SHANKAR: It is
true. I have given reasons. Only in
12 cases the complete proposals were
there and we have already processed
them. Not a single file is with ys as
on today, except perhaps I do not
know whether any file came in the
morning itself. But, on our part, we
are trying to do our best.

SHRI BAPUSAHEB PARULEKAR:
Mr, Deputy Speaker, Sir, may I have
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your permission to ask a question?
According to the well established
convention and practices, so far the
seniormost judge of the High Court
ig appointed the Chief Justice. Are
you going to deviate from this prac-
tice; if not why has this practice
not been followed and why are these
vacancieg there?

SHRI P, SHIV SHANKAR: A very
general question has been asked. One
thing I may bring to your kind notice
that the practice has not so far been
deviated from; and what surprises
me in this that the government in the
saddle between 1977—1979 had also
transferred quite a large number of
judges and appointed Chief Justices
from outside. Why is it that at that
moment no-body raised this question
also? Why is it that people did not
raise any objection at that r-cment;
and why is it that they are trying to
raise it at this moment? I am only
reeling that except the political con-
sideration, there seems to be nothing.
(Interruptions) 1 never said that. 1
may tell you that I never read in
1977 the manner in which the news
is flashed today; the same thing I
never read in 1977  notwithstanaing
the fact that vacancies were more;
they were not filled up, Shall I tell
you that till the last vacancies were
not filled up?

SHRI SOMNATH CHATTERJEE:
We raised it in the House.

MR, DEPUTY SPEAKER: You
might have raised it, but Mr. Parule-
kar would not have raiseq it.

SHRI P. SHIV SHANKAR: 1
thought I should make the position
clear about this aspect, because vari-
ous members have referred to this
aspect. A lot has been said about
the legal aid and the government has
been found fault with reference
to its activities regarding the legal
aid. Time and again I have given
newsg to the House that a Committee
has been appointed. It {s not a com-
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mittee for the purpose of giving a
report,

SHR!I SOMNATH CHATTERJEE:
How many are in this committee?

SHRI P. SHIV SHANKAR: This Is
a different type of committee; my
friend knows very well ithat his close
friend is on that committee. This
commiftee is for the purpose of moni-
toring"and implementing the scheme,
not for reporting. The entire amount
that wag allocated for this purpose
has been made over {o them and they
have starteq functioning exceedingly
well. It was only in September that
we had taken this decision; we can-
not go on having committee after
committee for the purpose of report.
I thought thaf instead of government
itself taking i1t up—because govern-
ment has got its own work and we
would not be able to give full con-
centration to this job—it can be given
to them, headed by a judge of the
Supreme Court; the whole thing has
been put under their charge. I have
been meeting various Chief Ministers
so that they could extend all support
to this committee, I am aware that
in many cases poor peopie are not
able to meet the challenges which are
hurled at them by the rich people.
My friends from Jadhavpur is aware;
I can say with confidence that not a
single common man, a poor man nas
gone to the Supreme Court so far.
Many of them did not know their
rights at all We are working in
different directions.

SHRI SOMNATH CHATTERJEE:
We have to take some of them; they
have no place to stay; they cannot
afford the fare to come to Delhi; they
cannot engage a lawyer. For the last
ten years we have been shouling.

SHRI P. SHIV SHANKAR: Your
complaints are many. But you also
try to appreciate my point of view.
This ‘committee is now in the process
of establishing a nucleug in all the
High Courts. ' This comimiittee is al-
ready ‘ceordinating theé work with the
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state committees which are already
existing. It is also guiding those
committees. Various people may ap-
proach the centra]l committee through
the state committees, I can give this
assurance that if g particular case is
brought to my notice, we will try to
take action to help the parties because
the committee ig there.

SHRI SOMNATH CHATTERJEE:
You give some publicity.

SHRI P. SHIV SHANKAR: We
have been giving. What more publi-
city is required when I speak here.
I want to go on record to say
that one of the hon Members h<re,
the Chairman of the Janala Party.
addressed me a letter with refevence
to a particular person in Malra; say-
ing that that person was suffering
and he réquired legal aid. I imme-
diately arranged it through that pro-
cess, through the state, We are pre-
pared to do it. But it takes time. The
committee was set up in September
and it is working; it has already come
forth with g draft of the proforma of
the rules with the request that each
state must adopt it and state func-
tionaries must start workingz. Some
friends on my side and gn that side
had the apprehension that the poor
people were not in a position 1o get
legal aid. 1 thought I should allay
those apprehensions. If there is any
such case hon. Members may refer it
to mé and I shall in turn refer it to
the committee for action.

A lot has been said about arrears
in courts,. In reply to question 35
dated 18 November 1980, I have stated
that the government are deeply con-
cerned a{ the arrears which have
accumulated in the Supreme Court
and the High Courts. Government have
made various suggestions to the
Supreme Court and the recommenda-
tions received on the suggestiog along-
with the 79th report of the Law Com-
mission are under examination by an
interdepartmental committee of the
officers; meanwhile varioug measures
are being taken and others are under
consideration for desling with the
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problem Some of the important steps
are appointment of ad hoc Judges,
exclusively for dealing with arrear
cases, abolition of lettersipatent ap-
peals from single Judges' judgments,
establishment of administrative tri-
bunalg and appointment of a commit-
tee to go into judicial reforms,

Also, I would like to state that ihe
steps that have been taken to reduce
the pendency are, the Code of Civil
Procedure was amended, way back in
1976 to abolish the provision of second
appeal, {0 modify the provision of
second appeal to the High Court, while
Seclion 100 restricis....

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Is it appeals to the same
Court or. ...

SHRI P. SHIV SHANKAR: No, not
to the same Court. You are aware.
There is a different Article in the
Constitution. You are aware of the
Constitutional provision.

The Code of Civil Procedure enacted
in 1973 has been amended in 1978, on
the basis of the recommendations of
the Law Commission. The Judges’
strength has been raised in various
High Courts. The States and the Chief
Justices have been requested to adhere
to the specified time gschedule for
sending their proposals for filling up
the vacancies of the Judges’ posts.
The sanctioned strength of the Judges
has been increased. This statement I
have already laid on the Table of the
House, The Supreme Court Rules have
been amended to vest more powers in
the Registrar and Judges in Chamber
so that the time of the Courts is not
wasted in petty miscellaneous matters.
Caseg involving common questions of
law have been grouped together by
several High Courts, As recommend-
ed by the Seventh Finance Commis-
sion certain States and Union Terri-
tories are being provided with grants
under Article 275 aggregating to Rs, 24
crores specifically for the establishment
of 538 additional courts both civil and

criminal, in varfous High Couris
(Interruptions). :
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Apart from the above, certain High
Courts have taken various steps like
fixing matters for hearing by giving
short returnable dates, dispensing with
printing, expediting and giving prio-
rity to matters under ceriain Acts,
grouping of matters arising from land
acquisition cases etc.

Sir, these are the various steps that
have been taken and they will continue
to be taken for the purpose of clearing
the arrears. Now, Sir, I am aware
that quite a large number of my
friends seem to be a little impatient.
I thought I should meet the other
points that have teen raised, but it
woulg be highly time-consuming. I
would leave that aspect, I could....
(Interruptions)

1 certainly thank the Hon. Members,
particularly the Hon'ble from Jadava-
pur as also from Ratnagiri.

SHRI G. M. BANATWALLA: It is
a partisan attitude.

SHRI P. SHIV SHANKAR: Sir, I
saig ‘particularly’.  ‘Particularly: I
said, Sir, ‘Particularly’,

Various suggestions have been made.
They will be certainly considered in
right earnest and I thank the Hon.
Memberg for taking so much active
part in the consideration of the Bill.

SHRI N. K. SHEJWALKAR: You
have not said anything about the
income-tax.

SHRI P. SHIV SHANKAR: If I have
{o meet all the pointg that will take a
lot of time.

MR. DEPUTY-SPEAKER: The ques-

ﬁ(ln iS :

“That the Bill further to amend
the High Court Judges (Conditions
of Service) Act 1954, and the
Supreme Court Judges (Conditions
of Service) Act, 1958, be taken into
censideration.”

The metion was edepted.
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MR. DEPUTY-SPEAKER: We shall
now take up clause-by-clause consi~
deration, .

The question is:

“That clauses 2 to 10 stand part of
the Bill.
The motion was adopted.
Clauses 2 to 10 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI P. SHIV SHANKAR: I beg to
move,
*That the Bill be passed”.

MR. DEPUTY-SPEAKER:
moved :

“That the Bill be passed”.

Motion

Shri Ramaviar Shastri.

Wt TR et (9T
e SfY, ¥ a1 4G 3 A
wafe @ § | fag  waEfeel
* d@Fy § WY HTOH) TS A8 5
¥ ¥ 2w fodas & faoel 7 €,
ZAT T & 9T 7 SqHT g fear g o
fee Wt & oF a9 F IE wOET AW
=T ATET F

JaTEe ST, AT WA ¥ I I AE
& wFEN W WA ghw Fe w7 g
#Et § dfaw § o geur 2 oTw
80 T, 494 & | ¥ ag S =TgT
& ¥ gFent o faa w1 I § Sy
TAET AT &Y, T F fory g A #rf
ST q9TE ! Y N 99 qI
¥ 0¥ § SAET SUET F qOF @ SEw,
TH qI A FT R X §var g7

T Y wfew § ¢ FfeT wa w0
wrEt wgEar A& fret . oag ¥
AT | W g aER A ARy
»§ ST e wifge 1 oy W §
F fallw ® ¥ 7y ¥ g >
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ey @ & ag w37 A g &
TN aga ag § B @i oad sfafee
gr =fge | & o gawT qHNGF g
afFT ag S # afy sfafes 1
wifge, Fwaafon & sfq wfafes gt
Tifgy, dimfasw & wfy sfafes @
ofgy =ifs I W0 g |@faym
# fogme ¥ faet &1 o9 9T §
fe sifosr & sfaede sfer s & wf,
Fag qref F gfq g1 I@ o qUE
A F Al Sfea Fafi @ e

MR. DEPUTY-SPEAKER: You
have come to your original form. It
will take more time. Please put
questions.

&t T WraaTe wreEt - § o SEEIer
A R FrgE Miaer #§ §
T AT T & TAT AL Fiereq e
g | AT JEAR, SAATE FLEL FI
AR fqar 1 qeAT o U S §
agl §% @y § AR wA @E afea
swAETT g fF S geEde Sga W%
7<% wifare fa=wrd § favam @
§ SHAF SIS AGT FAW™T ST £ ) W
AN TF FRI FY I qTT & S AT
TS 9 T g | A9AT qIEF F qEA
# o7 IAF B TN AT AT qW g |
# U IITEIT X qHATE_

18.00 hrs.

TR wEEE, § mifedr e
AT @I g | FIHTHE FT 7a«T qg AT
arfgy, % Fo smefeamsh &), 3w )
Y TET § TZ GHR AT W@ ! G
T @ ¢ Afew o Am-srEen
TG AT | S & q&9A F qTY-
g grfas ofads & qoay
Ary-sgaeql ¥ WY ofadw @ wfag,
ALY qTAAT AMEY W ;A
AT & TF A T R grAv wifew
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Ty & wmear g, fr w1 o
F1 FAE F97E 1Y A AR A Hfe-
fraer fawew ox faae &%) sad
AT 7 aoa & awl gv g
ARIT T 3F & T T a6 § W A
FT T F GHA § |

SHRI P. SHIV SHANKAR: I have
covered all these points. I do not want
to take the time of the House by
repeating them. I have nothing more
1o add.

MR. DEPUTY-SPEAKER: The ques-
tioy is:.

“That the Bill be passed”

The motion was adopted.

18.03 hrs.

PAPERS LAID ON THE TABLE—
Contd.

MR. DEPUTY-SPEAKER. Now
Papers to be laid on the Table. Shri
Barot.

DR, SUBRAMANIAM SWAMY
(Bombay North East). Sir, I want to
oppose it. Direction 116(3) says:

“Papers to be laid on the Table
shall ordinarily be sent by Ministries
two dayg in advance of the day on
which the papers are proposed to be
laid. In special circumstances, how-
ever, the Speaker may, on request,
permit a Minister to lay a paper on
the Table at shorter notice.”

Under Direction 2, papers to be laid
on the Table have a very high prece-
dence.

When it came to laying papers on
the Table, the Finance Ministry was
all the time in default last session also
and the Speaker at that time said
that this practice of laying the papers
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on the Table in g casual manner has
to be discouraged. Unless there Iis
some hera feri, I do not see why the
laying of the Notification, raising the
import duty on copper rods, could +not
form part of the regular agenda for
tomorrow morning. I can understand
it, if it happens once or twice. This
is something fantastic. If it is some-
thing very important I can understand
it, but not raising import duty in this
style,

MR. DEPUTY-SPEAKER: The Com-
mittee on Subordinate Legislation in
their T'welfth Report (Fifth Lok Sabha)
had recommendeq that Notifications
making changes in export duties, major
changeg in procedures and changes in
import and Central Excise Duties in-
volving revenue of more than Rs. 50
lakhs per annum, if issued before
6 P.M. on a day, should be laid on the
Table of the Houses of Parliament on
the same day. This recommendation
wag reiterated by the Committee in
their Twenty-first Report (Sixth Lok
Sabha), presented to the House on 17th
May, 1979. The notification included
in today's Supplementary List of Busi-
ness involveg revenue of more than
Rs. 50 lakhs. The Notification has
been issued today and the Deputy
Minister of Finance has sought per-
mission to lay it on the Table today.
The notification has been allowed 10
be laiq in pursuance of the recom-
mendation of the Committee,

Shri Maganbhai Barot may now lay
the papers.

NOTIFICATIONS UNDER CusTOMS ACT,
1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). Sir, on
behalf of Maganbhai Barot, I beg to
lay on the Table a copy each of Noti-
fication Nos. 228-Customs and 229-Cus-
toms (Hindi and English versions).
published in Gazette of India dated
the 26th November, 1980, together with
an explanatory memorandum, raising
the import duty on copper rods from

2527 LS—12,

45 per vent to 60 per cent ad valorem,

urider gection 159 of the Customs Act,
1962. [Placed in Library. See No.

1.T-1405/807.

SHRI JYOTIRMOY ~ BOSU (Dia-
mond Harbour): Sir, on a point of
order. ' Hdve you received any special
communication from’ the: Government?

MR. DEPUTY-SPEAKER: Yes, 1
have received 5 srecial communica-
tion from the Government.

SHRI JYOTIRMOY BOSU: Saying
what?

MR. DEPUTY-SPEAKER: You do
not believe me? What yoy have asked
is whether I have received a svecial
commuynication from the ‘Government.
I say that | have received a srecial
communication from the Government.

SHRI JYOTIRMOY BOSU: What
are the contents? You must take the
House into confidence.

MR. DEPUTY-SPEAKER: You must
take me also into confidence.

SHRI JYOTIRMOY BOSU: What
are the contents of the communication?

(Interruptions)

MR. DEPUTY-SPEAKER: You want
ed to know whether any communica-
tion has been received and I have said
that 5 communication has been re-
ceived and it has been permittea.

SHRI JYOTIRMOY BOSU: About
what?

YIR. DEPUTY-SPEAKER: About
what you are raising now.

SHRI JYOTIRMOY BOSU: This

standg in the name of Mr, Maganbhai
Barot. He is not in the House. Has
he obtainaed your permission?

MR. DEPUTY-SPEAKER: He has
sought the permission.

SHRI JYOTIRMOY BOSU; Now you
got it. 1 know that. (Interruptions).

L
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- MR. DEPUTY-SPEAKER. You must
be fair to me. 1 have always been
fair to you. You are a great parlia-
mentarian and you talk like that? I
am very sorry. (Interruptions). It is
on my ‘table.

PR. BUBRAMANIAM SWAMY. He
has tg lay it again now.
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MR. DEPUTY-SPEAKER. ' He has
atready laid it on the Table,

18.08 hrs.

The Lok Sabha then adjourvied till

Eleven of the Clock on Thursday,

November 27, 1988/Agrahayafa 6.
1902 (Saka)





